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 LOK  SABHA

 Thursday,  June  22,  867|Asadha  l,
 889  (Saka).

 The  Lok  Sabha  met  at  Eleven  of  the
 Clock.

 [Mr.  SPEAKER  in  the  Chair]

 ORAL  ANSWERS  TO  QUESTIONS

 Training  Facilities  for  Executives  in
 Public  Undertakings

 *66l.  Shri  Ram  Kishan  Gupta:  Will
 the  Minister  of  Fimance  be  pleased  to
 state:

 (a)  whether  it  is  a  fact  that  there
 is  no  proper  arrangement  for  provid-
 ing  training  facilities  to  Directors,
 Managers,  Managing  Directors  and
 trained  technicians,  who  are  Heads  of
 the  various  Departments  in  the  Public
 Undertakings;  and

 (b)  if  so,  the  steps  taken  or  propos-
 ed  to  be  taken  to  provide  training
 facilities?

 The  Minister  of  State  im  the  Minis-
 try  of  Finance  (Shri  K.  0.  Pant):  (a)
 and  (b).  In  selecting  persons  for
 appointment  to  top  management  posi-
 tions  in  Public  Enterprises,  preference
 is  given  to  those  possessing  suitable
 qualifications  and  experience.  The
 training  facilities  to  middle  level  exe-
 cutives  are  provided  by  the  Enter-
 prises  eituer  in  their  own  training
 institutes,  such  as  Central  Manage-
 fsent  Training  Institute  of  Hindustan
 Steel  Ltd.,  or  by  availing  of  the  facili-
 ties  available  in  the  existing  manage-
 ment  institutions,  staff  colleges,  etc.

 Shri  Ram  Kishan  Gupta:  According
 to  the  latest  report,  68  government
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 companies  made  only  2.4  per  cent
 profit.  How  far  is  lack  of  trained
 personne]  responsible  for  this  loss?

 Shri  EK.  C.  Pant:  I  do  not  think  it
 would  be  fair  to  attribute  this  entire-
 ly  to  lack  of  trained  personnel.  When-
 ever  a  big  enterprise  is  set  up,  care
 is  taken  to  see  that  personnel  are
 sent  abroad  for  training  or  are  train-
 ed  in  institutions  in  the  country.

 Shri  Ram  Kishan  Gupta:  Do  Gov-
 ernment  propose  to  set  up  institutions
 like  the  Delhi  Management  Institute
 for  such  training?

 Shri  K.  C.  Pant:  There  are  already
 a  number  of  institutes.  In  the  Fourth
 Plan  period,  Government  intend  to
 make  use  of  these  and  evolve  an  in-
 tegrated  programme  of  training.

 Shri  Sezhiyan:  Since  these  selec-
 tions  and  appointments  involve  a
 high  technical  aspect  and  also  since
 the  persons  selected  or  given  charge
 of  public  undertakings  have  an  im-
 portant  part  to  play  in  view  of  the
 fact  that  for  the  public  undertakings
 a  definite  and  important  role  is
 assigned  in  our  economy,  are  Gov-
 ernment  considering  any  proposal  to
 constitute  a  public  service  commission
 on  the  lines  of  the  UPSC  for  their  re-
 cruitment.in  terms  of  the  specific  sug-
 gestion  made  by  the  Krishna  Menon
 Committee  which  went  into  the  work-
 ing  of  public  enterprises?

 Shri  EK.  C.  Pamt:  In  1965,  a  Com-
 mittee  of  Secretaries  headed  by  the
 Cabinet  Secretary  went  into  the  ques-
 tion  of  appointments  to  man  top  man-
 agement  posts.  Their  recommenda-
 tion  was  accepted  by  Government.
 Following  this  panels  are  being  set  up
 which  contain  names  of  suitable  or
 appropriate  persons  taken  frbm  gov-
 ernment  departmenté  and  also  from
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 the  private  sector  where  applications Were  invited  through  advertisements, and  the  undertakings  make  their
 selections  from  these  panels.

 श्रो  सिद्धेश्वर  प्रसाद  :  जबकि  सरकार  इस
 बात  का  अनुभव  करती  है  कि  पब्लिक  सैक्टर
 का  विस्तार  होता  जा  रहा  है  शरीर  सरकार
 ऐसा  करना  भा  चाहती  हैं  भ्रौरसाथ  ही  यह
 बात  भी  बिल्कुल  स्पष्ट  है  कि.  पब्लिक
 सेक्टर  मैनजमैंट  के  लिए  जैसे  शादमियों  की
 जरूरत  हैं बसे  आदमो  नहीं  हैं  तो  इस  बात
 को  ध्यान  में  रखते  हुए  जिस  प्रकार  से  सरकार

 'ने  इंडियन  फौरेन  सविस  और  दूसरी  आल
 इंडिया  सविसिज  का  विस्तार  किया  है  उसी
 प्रकार  से  पंबलिक  सैक्टर  के  मैनजमैंट  के  लिए
 कोई  एक  आल  इंडिया  सविस  बनायेगी
 शौर  अगर  इस  सम्बन्ध  में  सरकार  नें
 सोचा  है  तो  झब  तक  वह  किस  निश्चय  पर
 पहुंची  है  ?

 श्री  कृष्ण  च  पन्त :  यह  पैनैल्स  बनाने
 का  जो  विचार  है  वह  इसीलिए  है  कि  जो
 व्यक्ति  उपयुक्त  हों  शौर  जिनको  श्नूुभव  हो
 ऐसे  ही  लोग  ऊंची  मैनेजमैंट  पोजीशन  पर
 पहुंच  सकें

 Shri  Indrajit  Gupta:  Is  it  not  a  fact
 that  the  relatively  greater  reliance  of
 the  public  sector  industrial  under-
 takings,  in  particular  on  former  gov-
 ernment  officia!s  or  retired  govern-
 ment  officials,  to  man  the  higher  posts
 is  due  to  the  fact  that  the  salaries  paid
 are  not  competitive  enough  in  the
 sense  that  they  are  not  enough  to
 attract  people  from  other  fields  who
 have  got  more  technical  training  or
 commercial  background,  who.  know
 how  to  handle  these  large-scale  indus-
 trial  plants,  and  because  they  are  not
 tempteg  to  come  from  the  point  of
 financial  emoluments,  therefore,  the
 Government  has  to  rely  more  and
 more  on  its  own  former  officials  and
 retired  officials  whose  background  is
 singularly  unfitted  for  discharging
 managerial  responsibilities  in  such
 undertakings?

 Shri  EK.  C,  Pant;  Broadly  speaking,
 emoluments  fn  the  private  sector  are
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 high.  It  is  a  Known  fact.  In  spite  of
 that,  many  good  people  from  the
 Private  sector  do  come  to  the  public sector.  I  think  that  is  a  fact  which
 has  got  to  be  recognised.

 Shri  Ranga:  That  is  mo  answer.  It
 is  not  a  proper  or  adequate  answer.
 He  asks  one  thing,  and  he  says  some-
 thing  else.

 Shri  Indrajit  Gupta:  The  former
 Manager  of  the  Railway  Board  is  not
 necessarily  the  best  man  to  manage
 a  Steel  plant.

 Shri  K.  C.  Pant:
 sarily  the  worst.  It  depends.

 Shri  Ranga:  The  salaries  are  not
 attractive  enough.

 Shri  Vikram  Chand  Mahajan:  It  is
 a  matter  of  common  knowledge  that
 these  public  undertakings  are  being
 manned  at  present  directly  by  Gov-
 ernment  servants.  If  a  person  has
 good  knowledge  jn  one  branch,  it
 must  not  be  presumed  that  he  has
 also  a  good  knowledge  of  public  un-
 dertakings,  or  he  wi!l  be  able  to  man-
 age  them.  Therefore,  is  Government
 going  to  consider  the  suggestion  for
 creating  a  service  from  the  business
 community  or  those  who  have  know-
 ledge  of  business?  ‘Will  Government
 create  such  a  service  to  manage  these
 public  undertakings?

 Shri  हु,  C.  Pant:  No,  Sir.

 श्री  लार्ज  करनेन्डीस :  मंत्री  महोदय  इस
 बात  को  तसलीम  करें  प्रथवा  नहीं  लेकिन
 यह  असलियत  है  कि  पबलिक प्रंड  र॒टेंकिग्स
 के  जो  बड़े  ग्रफसर  हैं  उन  को  उद्योग  के  बारे
 में  कोई  मालूमात  नहीं  रहती  है  इस  के  लिये
 मैं  श्राप  के  सामने  एक  उदाहरण  ट्राम्बे  के
 जनरल  मैनेजर  का  रखंगा  जो  कि  पहले
 ट्राम्बे  के  जनरल  मैनेजर  होते  थे  वह  इस
 वक्‍त  6  महीने  या  एक  साल  से  ब्ल्ड  बैंक  के
 कोई  डाइरैक्टर  बन  कर  वाशिगटन  में  बैठे

 हैं  इसी  तरह  से  पम्परी  के  हिन्दुस्तान  ऐंटी-
 बायोटिक्स  के  जनरल  मैनेजर  रहे  वह
 हिन्दुस्तान  स्टील  के  जनरल  मैनेजर  बल  कर
 भा  गये  और  लूप  कम्पनी  के  जनरल  मैनेजर

 He  is  mot  neces-
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 कभी  स्टील  कम्पनी,के  जनरल  मैनेजर  बनाये
 जाते  हैं  इसलिए  मेरा  यह  प्रश्न  है  कि  क्‍या
 सरकार  ऐसी  नीति  बनाने  को  तैयार  है  कि
 जो  भादमी  जिस  घंबें  की  टैंकनिकल  जान-
 कारी  रखता  हो  उसे  वहीं  जनरल  मैनेजर
 था  मैनेजिंग  डाइरैक्टर  बनाया  जाय  और  उस

 का  रखाने  में  काम  करने  वाले  जो  इंजीनियर
 लोग  हैं  जो  मजदूर  लोग  हैं,  जितने  भी  यह
 सार्वजनिक  क्षेत्र  के  कारखाने  हैं  उन  को  भी
 बोर्ड  झआफ़  डाइरैवटर्स  के  ऊपर  प्रतिनिधित्व
 देकर  वहां  उन  उद्योग  धंधों  के  चलाने  में
 उन  का  इस्तेमाल  किया  जाय  ?

 उप  प्रघ्न  मंत्री  तथा  वित्त  मंत्री  (श्री
 मोरारजी  देसाई)  :  इन  सब  बातों  पर

 गम्भी  रता  पूवंक  सोचा  जा  रहा  है
 Sbri  M,  R.  Krishna:  May  I  know

 how  many  of  these  public  under-
 takings  are  under  the  management  of
 retireq  officers  or  retiring  officers?

 Shri  EK.  C,  Pant:  This  is  not  avail-
 able  with  me,  but  I  wish  to  make  it
 clear  that  she  ultimate  objective  is
 to  see  that  the  top  management  posts
 are  also  manned  by  people  who  come
 up  from  below  in  the  public  under-
 takings  and  who  have  gained  experi-
 ence  in  the  public  undertakings,  but
 it  is  very  difficult  at  the  present  stage
 immediately  to  find  all  the  people.
 So,  they  are  drawn  from  the  Govern-
 ment  as  well.

 sit  कंवर  लाल  गुप्त  :  ऐसा  देखा  गया
 कि  कुछ  भ्रफसरों  को  जोकि  इन्कौंम्पिटेन्ट
 होते  हैं  शौर  सरकारी  कामकाज  भी  ठीक
 ढंग  से  नहीं  कर  पाते  लेकिन  किसी  पोलिटिकल
 रीज़न  के  कारण  उन  को  फेबर  करना  पड़ता
 है  तो  ऐसे  लोगों  को  इन  पबलिक  प्रंडर-
 टेकिंग्स  में  भेजा  जाता  हूँ  चाहे  वह  उस  के  लिए
 बवालिफ़ाइड  होयान  हों,  कौम्पिटेट  हों  या
 न  हों,  उन  को  इस  तरीके  से  ज्यादा  तन-
 ब्याह  देने  का  एक  रास्ता  निकाला  गया  है

 Mr.  Speaker:  That  8  an  opinion  you
 have  expressed,

 oft  कंबर  ल्मल  गुप्त  :  मैं  यह  पूछना
 चाहता  हूं  कि इस  कित ९,  को  शिकायतें  क्या
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 आप  के  पास  झाई  हैं,  यदि  हां,  तो  भाप
 यू०पी०एस०सी०  के  जरिए  यह  रिक्रूटमैंट
 क्यों  नहीं  करते  वैसा  न  करने  के  क्या  कारण

 हैं?
 श्री  कृष्ण  द! ह  प्त :  जो  शाप  ने  राय

 दी  है  मैं  उस  से  सहमंत  नहीं  हुँ  उसी  से  भाप
 का  सवाल  भी  उठा  था  1

 Shri  Kanwar  Lal  Gupta:  I  raised  a
 Pointed  question.  Why  don’t  you
 make  recruitment  through  the  UPSC?

 Mr,  Speaker:  It  was  raised  by  Mr.
 Sezhiyan  also,  The  same  question
 Was  put  by  him,

 Shri  Sezhiyan;  But  the  question  was
 not  answered.

 Mr.  Speaker:  They  are  not  agree-
 ing  to  it.

 Shri  Kanwar  Lal  Gupta:  They  may
 or  may  mot  agree,  but  they  may  state
 the  reasons  for  it.  Please  ask  the
 Minister  to  state  the  reasons.

 Shri  s.  Kandappan:  Simply  because
 a  question  is  inconvenient  for  the  Gov-
 ernment,  they  should  not  evade
 answers.

 Mr.  Speaker:  I  cannot  unfortunate-
 ly  force  an  answer.

 Shri  8,  Kandappan:  A  straight  ques-
 tion  should  be  answered.

 Shri  Kanwar  Lal  Gupta:  We  seek
 your  protection.  You  ask  the  Minis-
 ter  to  state  the  reasons.

 aft  wa  fara:  यहां  पर  जो  सवाल  होते
 हैं  उन  का  जवाब  तो  ठीक  झाना  चाहिये  1

 श्री  कंबर  लाल  गुप्स  :  मेरा  प्वाइंट  भ्राफ

 भार्ड र  है  यही  तो  एक  शस्त्र है  हमारे पास  i  वैसे
 तो  भाप  बोलने  नहीं  देंगें  8  जो सवाल  हम  करते

 हैं  उस  के  सम्बन्ध  में  हमारा  भ्रधिकार  है  कि
 मिनिस्टर  साहब  जवाब  दें  मैं  ने  एक  प्याइटेंड
 सवाल  किया  है  कि  श्राप  यून  पी०  पुस०  सी०
 से  रिक्ूटमेंट  क्यों  नहीं  करते,  भौर  श्राप
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 उस  का  जवाब  दीजिये  झगर  इस  का  बत-  से  कितनी  हैं,  यदि  नहीं  हैं  तो  वहां  खोलने  की
 लाना  पब्लिक  इ टरेस्ट  में  नहीं  है  तो  वह  कहें.  कोई  गुंजाइश  है  या  नहीं  ?
 कि  यह  पब्लिक  इंटरेस्ट  में  नहीं  है  ।

 श्री  मोरारजी  वेसाई  :  यू०  पी०  एस०
 सी०  से  इन  का  रिक्टमेंट  करना  सम्भव
 नहीं  है  क्‍योंकि  यू०  पी०  एस०  सी०  की
 रचना  इस  ढंग  से  नहीं  हुई  है  ।  Jo  पी०  एस०
 सी०  सिर्फ  गवर्नमेंट  सविसेंज  के  लिये  है।
 इस  को  टेकनिकल  सर्विसेज  के  रिक्रूट  क  रने  के
 लिये  नहीं  रखा  गया  है  |  यह  कहा  गया  कि  वहां
 ऐसे  भ्रश्चिका  रियों  को  भेज  दिया  जाता  है
 जो  निकम्मे  होते  हैं,  लेकिन  यह  बात  सही
 नहीं  है  भले  ही  किसी  की  राय  ऐसी  हो  ।
 लेकिन  यह  बात  सही  है  कि  झ्ाज  जो  नीति  है
 ऐडमिनिस्ट्रेटिव  सविसेज  को  वहां  नियुक्त  क रने
 की,  इस  को  बदलने  की  जरूरत  हूँ  ऐसा  प्राज  जरूर
 लगता  हैं।  इस  लिये  इस  पर  काफी  ठीक  तरह  से
 सोचा  जा  रहा  है  भ्रौर  जल्दी  ही  इस  के  बारे
 में  निर्णण  कर  लिया  जायेगा  ।

 शनी  flo  नाठ  तिवारी  :  क्‍या  यह  सही  है
 कि  झ््भी  तक  जितने  इन्स्टिट्यूटस  कायम  किये
 गये  हैं  वे  भाफिसस  के  लिये  ही  कायम  किये  गये

 हैं  भौर  ग्रेड  2  के  लिये  यह  कायम  नहीं  किये
 गये  हैं,  ब्रौर  क्या  यह  सही  है  कि  इस  ढंग  से
 पब्लिक  प्रंड  रटेंकिग्स  में  मैनेजर  वगैरह  बना
 कर  जो  भेज  दिये  जाते  हैं  उन  को  उन  में
 विश्वास  ही  नहीं  है  भौर  उन  के  वहां  जाने
 से  पब्लिक  सेक्टर  की  कारंवाइयों  में  अडचन
 पड़ती  है  ?

 श्री  मोरारजी  वेसाई  :  यह  बात  तो
 दीक  नहीं  है  कि  वहां  ऐसे  लोगों  को  भेजा
 जाता  है  जिन  को  उनमें  विश्वास  ही  नहीं  हैं  1

 ऐसी  कोई  शिकायत  नहीं  आई  है  ।

 शी  कामेशवर  सिह  :  अध्यक्ष  महोदय
 सरकारी  उद्योगों  में  काम  करने  वाले  म॑नजर्स
 आदि  के  पदों  पर  जो  व्यक्ति  काम  करते  हैं,
 उन  के  प्रशिक्षण  के  लिये  देश  भर  में  कोई
 संस्थायें  हैं?  यदि  है,  तो  बिहार  में  उन  में

 क्री  कृष्ण  चना  पन्त :  हर  एक  बड़े  बड़े
 प्रोजेक्ट  में  अ्रपने  अपने  प्रशिक्षण  संस्थान  हैं,
 शौर  इन  बड़े  प्रोजेक्टस  के  भ्रलावा  इन्स्ट्यूट
 झाफ  मैनेजमेंट  कलकत्ता  श्र  प्रहमदाबाद
 के  अन्दर  हैं,  ऐडमिनिस्ट्रेंटिव  स्टाफ  कालेज  है,
 इन्स्टिट्यूट  अाफ  पब्लिक  ऐडमिनिस्ट्रेशन  है,
 सेंट्रल  लेबर  इन्स्टिट्यूट  है,  नैशनल  शन्न
 स्ट्यूट  श्राफ  ट्रेनिंग  है,  इन  सब  का  इस्तेमाल
 किया  जाता  है  जहां  जहां  ग्रावश्यक  समझा
 जाता  है  I

 श्री  कामेदवर  हू  :  यदि  प्रशिक्षण  की
 सुविधायें  मौजूद  हैं  और  प्रशिक्षण  हो  रहा
 है  तो  फिर  पब्लिक  सेक्टर  प्रन्ड  रटेकिग्स
 में  तीन  साल  से  दस  साल  तक  काम  झा
 सकने  वाले  जो  *पेअर  पार्टस  इकट्ठे  हो  गये
 हैं  वह  क्‍यों  इकट््‌>  हो  गये  हैं  ?

 Mr.  Speaker:  No  second  question,
 Shri  Sradhakar  Supakar:  It  is  said

 that  there  is  tog  much  of  bureaucra-
 tisation,  drift  and  lack  of  initiative  in
 the  management  of  public  undertak-
 ings  so  far  as  training  is  concerned.
 What  steps  are  proposed  to  be  taken
 to  see  that  these  are  reduced  to  the
 minimum  and  real  technocrats  are
 evolved  out  of  this  training?

 Shri  K.  C.  Pant:  The  Government  is
 aiming  at  the  ultimate  objective  of
 making  public  undertakings  self
 generating  in  respect  of  the  top  man-
 agement  positions.  It  is  settmg  up
 panels  in  which  only  those  officers
 who  show  special  aptitude  for  this
 work  are  included.

 Shri  Surendranath  Dwivedy:  Is  it
 mot  a  fact  that  most  of  the  public  un-
 dertakings  today  are  headed  by  men
 who  have  neither  a  technical  or  a
 business  background  and  experience,
 and  so  far  as  I  remember,  the  Gov-
 ernment  gave  us  an  assurance  in  this
 House  that  gradually  they  will  be
 replaced  by  persons  who  have  a
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 technical  background.  May  |  know
 whether  there  is  any  phased  program-
 me  and  in  how  many  years  are  they
 going  to  replace  these  people  with
 persons  who  have  a  technical  or  com-
 mercial  background?

 Shri  EK.  C.  Pant:  Management  is  by
 itself  a  technique  these  days,  and  it
 is  almost  a  technical  field.  But  bar-
 Ying  that,  as  I  said  earlier,  we  are  set-
 ting  up  a  panel  in  which  only  those
 officers  are  inc'uded  who  have  special
 aptitudes  and  these  selections  by  the
 public  undertakings  are  made  from
 this  panel  and  they  are  not  allowed
 to  go  outside  these  panels.

 Shri  Surendranath  Dwivedy:  They
 have  this  training  institute;  they  have
 the  other  personnel  in  the  public  un-
 dertakings  themselves.  I  want  to
 know  whether  really  they  are  making
 any  efforts  to  see  that  technical  per-
 sons  take  over  the  management  and
 these  non-technical  persons  are  re-
 placed.

 «  Shri  Morarji  Desai:  May  I  sav  that
 a  Bureau  of  Public  Undertakings  is
 set  up  in  the  Finance  Ministry.  That
 is  examining  all  these  questions.  Who
 are  to  head  these  projects  will  be
 decided  by  their  capacity  to  have  full
 conversance  with  the  projects  them-
 selves  and  also  their  ability  to  man-
 age.  Every  technical  person  is  not
 able  to  manage;  that  also  has  got  to
 be  taken  into  account.  But  mostly
 there  should  be  technical  people  who
 are  able  to  manage  and  the  adminis-
 trators  also  will  not  be  debarred  from
 doing  it  if  they  are  also  qualified  to
 do  that.  But  there  will  be  a  larger
 number  of  technical  people  who  will
 manage  this  and  not  a  smaller  num-
 ber  as  it  is  at  present.

 Shrimati  Sharda  Mukerjee:  Is  it  not
 a  fact  that  a  number  of  young  engine-
 ers  who  have  had  the  benefit  of  train-
 ing  at  Government  expense  are  leav-
 ing  the  public  sector  undertakings?
 May  I  know  from  the  Minister  if  he
 thas  made  any  assessment  as  to  the
 percentage  of  the  drainage  of  these
 engineers,  what  are  the  causes,  what
 frustrations  are  they  suffering  from
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 and  why  do  they  leave  the  public
 undertakings  after  they  have  had
 their  training?

 Shri  Morarji  Desai,  Many  are  not
 leaving  the  public  undertakings,  A
 few  might  be  leaving.  It  is  possible
 that  they  are  not  getting  the  advan-
 cement  that  they  seek.  It  is  not
 Possible  to  give  all  the  advancement
 that  they  seek,  and  if  they  go  for
 larger  salaries  to  foreign  countries,  it
 only  shows  that  they  have  Jess  feel-
 ing  for  this  country.

 Shrimati  Sharda  Mukerjee:  Wil!  the
 Minister  kindly  make  an  enquiry  into
 this?  (Interruption).

 Shri  P.  Gopalem:  I  would  like  to
 know  whether  it  is  a  fact  that  one
 ex-military  official  has  been  appointed
 as  the  Managing  Director  of  the  Su-
 ratgarh  farm  and,  if  so,  whether  it  is
 to  fight  against  the  pests  that  this
 military  official  has  been  appointed?

 Shri  Morar}!  Desal:  The  military
 officer  is  appointed  not  for  his  mili-
 tary  abilities  but  for  the  disciplined
 Management  that  he  has  learned
 during  his  military  career.  And  that
 is  how  he  manages  the  farm  in  a  bet-
 ter  manmer.  A  manager  must  know
 how  to  manage  and  not  just  know
 how  to  manage  the  plough  or  the  bul-
 locks;  that  is  not  what  is  required.
 He  has  to  manage  men.

 Auditing  of  Income-Tax  Revenge

 ios
 "662,  Shri  B.  8.  Sharma:

 Shri  Onkar  Lal  Berwa:
 Shri  Sharda  Nand:

 Will  the  Minister  of  Finance  be
 pleased  to  state:

 (a)  whether  it  is  a  fact  that  recent-
 ly  the  Indian  Audit  Department  has
 been  excercising  excessive  control
 over  the  activities  of  the  Income  Tax
 Officers,  Assistant  Commissioners,  and
 Commissioners  of  Income  Tax  and
 asking  explanations  from  them  toe
 justify  their  orders  and  even  pass
 strictures  and  criticise  their  work;
 and
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 (b)  if  so,  the  reasons  therefor  and
 how  far  it  is  justified?

 The  Minister  of  State  in  the  Minis-
 try  of  Finance  (Shri  K.  C.  Pant):  (a)
 and  (b).  The  Comptroller  &  Auditor
 General  of  India  conducts  Revenue
 Audit  through  the  Officials  of  the
 Indian  Audit  Department.  The  pur-
 pose  of  Audit  is  to  see  that  adequate
 regulations  and  procedures  have  been
 framed  by  the  Revenue  Department
 to  secure  effective  check  on  assess-
 ments  and  collections  as  also  to  see
 that  such  regulations  and  procedures
 are  actually  being  duly  carried  out.
 In  the  discharge  of  these  functions  the
 Comptroller  &  Auditor  General
 points  out  mistakes  involving  sub-
 stantial  revenue.  It  will  be  in  the
 discretion  of  the  Income-tax  Depart-
 ment  to  take  suitable  remedial  mea-
 sures  as  also  to  call  for  the  explana-
 tion  of  the  defaulting  officials.  The
 question  of  Revenue  Audit  exercising
 any  control  over  the  activities  of  the
 Officials  of  the  Income-tax  Depart-
 ment,  therefore,  does  not  arise.

 aft  बेणीषंकर  पार्मा  :  झभी  मंत्री  जी
 ने  कहा  है  कि  जहां  तक  प्राडिट  डिपार्टमेंट
 का  काम  हू  वह  केवल  रेवेन्यू  का  झाडिट
 करता  है  t  लेकिन  उनको  मालूम  होना
 श्वाहिये  कि  इनकम  टैक्स  डिपार्टमैंट  में  जो
 झाफिसर  काम  करते  हैं  उन्हें  कानून  द्वारा
 बहुत  से  ज्यडिशल  डिसक्रीशन  दिये  गये  हैं
 और  उस  ज्यडिशल  डिसक्रीशन  के  मुताबिक
 जब  वे  काम  करते  हैं  तो  झाडिट  डिपार्टमट
 वाले  उस  से  बूछते  हैं  कि  भ्राप  ने  श्रमुक  केस
 में  इतना  कम  ग्रास  प्राफिट  क्‍यों  लगाया  शझौर
 इतना  बयों  नहीं  लगाया  ऐसी  भ्रालोचना
 या  उनके  कार्यों  की  सीमा  के  भीतर  श्राती

 हैं?
 शी  कृष्ण  चन्द्र  पर्त  :  यह  भ्राडिट  देखता

 है  कि  टैक्स  का  जो  कानन  है  जो  नियम  हैं
 बे  ठीक  है  या  नहीं  हैं  प्रौर  उनक।  ठीक  से  पालन
 किया  जाता  है  था  नहीं  यह  देखने  के  लिए  कभी
 कमी  उतको  कुछ  केसिस  में  जाँच  भी  करनी
 पड़ती  है  1  लेकिन  यह  उन्तका  लक्ष्य  नहीं  है  ।
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 aa  तो  यह  हैँ  कि  कानून  शौर  नियमों  को
 देखें  और  उनके  पालन  को  देखें  ।

 श्री  वेणी  कंकर  ह्ार्मा :  यदि  मैं  झापकों
 यह  बताऊं  कि  बहुत  से  मामलों  में  वे  इनकम
 टैक्स  डिपार्टमेंट  के  झआफिसरों  से  यहां  तक

 जिरह  करते  देखे  गये  हैं  कि  भापने  अमुक  हाई
 कोर्ट  के  फैसल ेके  मुताबिक  क्‍यों  काम  किया
 श्रौर  प्रमुक  हाई  कोर्ट  के  फैसले  के  मृताबिक  बयों
 नहीं  तो  आपकी  क्या  प्रतिक्रिया  होगी  ?
 ब्या  यह  ग्राडिट  डिपार्टमेंट  का  काम  है  या
 कमिश्नेर  और  प्रपसिस्टेंट  कमिश्नर  का  1
 भ्रधिक  से  भ्रधिक  सैं,ल  बोर्ड  श्राफ  रेवेन्य्‌
 उनसे  ऐसी  बातें  पूछ  सकता  है  जाकि  श्राडिट
 डिपार्टमेंट  ।  क्या  ऐसा  करके  वे  सुप्रीम  कोर्ट
 के  भ्खितयारत  स्वयं  नहीं  ले  रहे  हैं  ?;  मैं
 जानना  चाहता  हूं  कि  झ्ााडिट  डिपार्टमैंट  के
 लिये  यह  कहां  ८क  उपयुक्त  है  ?  é

 उप-प्रघान  मंत्री  तथा  दित्त  मंत्री  (श्रो
 मोरारजी  देसाई  a  माननीय  सदस्य  का  ख्याल

 है  कि  भाडिट  होना  ही  नहीं  चाहिये
 झाडिट  का  मतलब  यही  है  कि  जोकाम  हुभा
 है  वह  कानून  के  मुताबिक  हुझा  या  नहीं  हुभा
 और  जो  फैसला  इनकम  टैक्स  झाफिसर  ने
 किया  बहू  कानून  के  मूताब्कि  विया.  या
 मनरवी  खयाल  से  किया  या  किसी  को  ८रेशन
 करने  के  लिए  किया  या  कुछ  दूसरे  कारणों
 से  किया  |  इसको  भ्राडिट  देखता  है  भौर  अगर
 जवाब  मांगा  जाए  तो  सीधा  सा  जवाब  इतकम
 टैक्स  भाफिसर  दे  सकता  है  |  इस  में  कोई
 झगड़ा  तो  है  नहीं  ।

 Shri  Shashi  Ranjan,  The  hon.  Minis-
 ter  said  that  the  audit  department
 checks  whether  the  income-tax  offi-
 cers  act  according  to  the  law  or  not.
 May  I  know  whether  it  is  a  mechani-
 cal  thing  and  it  goes  only  into  the
 process  of  actions  of  the  revenue  offi-
 cers  or  it  also  goes  into  the  integrity
 of  the  revenue  officers,  whether  they
 are  honest  people  or  they  realise  the
 tax  by  coercion,  compu!'sion  or  per-
 sonal’  vindictiveness?  If  so,  may  I
 know  how  many:  cases:  of  such  type
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 have  been  brought  to  the  notice  of
 Government?

 Shri  K.  C,  Pant:  If  in  the  course  of
 their  investigation  they  come  across
 cases  of  harassment,  witting  or  un-
 witting  or  fraud,  certainly  they  bring
 it  to  the  attention  of  the  PAC.  It  is
 the  PAC  which  looks  into  them.

 Shri  S.  s.  Kothari:  In  certain  cases,
 even  the  decisions  of  the  Centra!
 Board  of  Direct  Taxes  are  questioned
 by  the  audit  department.  They  be-
 come  too  technical  and  officers  begin
 to  lose  their  initiative,  with  the  re-
 sult  they  are  over-cautious  and  there
 are  excessive  “add  backs”,  as  they
 are  called,  resulting  in  appeals  and
 unnecessary  litigation.  Will  the
 minister  look  into  this  matter?

 Shri  Morarji  Desai:  The  purpose  of
 the  Auditor  General  and  the  work
 that  is  performed  by  the  audit  depart-
 ment  is  not  properly  realised,  The
 Auditor  General  ‘can  question  even
 the  decision  of  a  minister,  if  it  is
 wrong.  There  is  nothing  wrong  in
 that.  Why  should  any  officer  he
 afraid  if  he  is  an  honest  man  and  if  he
 does  his  work  properly?  He  need  not
 be  afraid  of  any  criticism  made  by
 the  Auditor  General.  Government  are
 bound  to  protect  him  in  that  case.
 But  if  he  has  done  something  wrong,
 the  audit  should  be  thanked  for  point-
 ing  it  out.

 Shri  S.  M.  Banerjee:  The  Auditor
 General  is  supposed  to  be  the  watch-
 dog  of  the  Central  Government  and
 Watch  its  finances.  [  would  like  to
 know  the  circumstances  under  which
 the  ex-Comptroller  and  Auditor  Gene-
 ral  has  taken  up  an  appointment  in
 the  British  India  Corporation,  which
 is  manned  mainly  by  a  big  business
 house?  I  want  to  know  whether  he
 ‘was  permitted  or  not.

 Shri  Morarji  Desal:  No  permission
 ig  required  for  that  purpose.

 Shri  Hem  Barua:  Since  #0  per  cent
 of  the  unaccounted  money,  better
 known  as  ‘black  money’  today,  in  this
 country  is  concentrated  in  the  hands
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 of  the  officers  ang  the  neorich,
 whether  they  are  businessmen  or
 contractors  or  ministers  or  Members
 of  Parliament,  may  I  know  whether
 this  tightening  up  of  the  audit  has
 succeeded  in  mopping  up  this  unac-
 counted  money  and  pinpointing  the
 persons  or  putting  the  finger;  on  the
 Persons  who  are  responsible  for  doing
 all  this?

 Shri  Morarji  Desai:  I  think  it  is  an.
 impossible  task  for  the  audit  to  per-
 form.

 Shri  Krishna  Kumar  Chatterji:  Will
 the  hon.  Minister  en'ighten  us  as  to.
 how  many  cases  of  evasion  of  income-
 tax  have  been  revealed  due  to  the
 vigilance  of  the  Audit  Department?

 Shri  K.  C.  Pant:  As  I  said  earlier,
 the  objective  of  this  audit  is  not  to  go
 into  individual  cases  and  to  perform
 functions  which  legitimately  belongs
 statutorily  to  the  Revenue  Depart-
 ment.  But  in  the  course  of  the  in-
 quiries  when  they  come  across  cases.
 of  under-assessment  or  overassess-
 ment  they  bring  them  to  the  notice
 of  the  concerneg  authorities  and  they
 have  brought  such  cases  to  the  notice
 of  such  concerned  authorities.

 श्री  हरदयाल  देवगुण  :  देश  में  काले  घन
 की  बहुतायत  होने  से  यह  निश्चित  बाल  है  कि
 जो  श्रायकर  सरकार  को  मिलना  चाहिये
 वह  नहीं  मिल  पा  रहा  है  प्रौर  उसमें  इनकम
 टैक्स  डिपार्टमेंट  के  प्रधिकारियों  का  बहुत
 बड़ा  हाथ  है  1  मैं  जानना  चाहता  हूं  कि  क्या
 सरकार  ऐसे  '्रष्ट  व्यापारियों  और  ऐसे  भ्रष्ट
 अधिकारियों  के  कामों  पर  रोकथाम  लगाने  के
 लिये  झाडिट  को  प्रौर  ग्रधिक  सख्त  करने  पर
 विचार  करेगी  ?

 Mr,  Speaker:  How  can  that  be-
 audited?

 क्री  कंवर  लाल  गुप्त  :  मैं  जानना  चाहता
 हूं  कि  क्‍या  ाडिट  ने  ऐसे  भी  केसिस  सामने
 लाये  हैं  जो  प्रंडर-एसेसमेंट  के  थे  शौर  कुछ
 श्रोवर  एसेसमेंट  के  भी  लाये  हैं  ?  यदि  हां  तो
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 कितना  रेवन्यू  में  फर्क  पड़ा  भौर  मोटे  तौर  से
 कोन  कौन  सौ  चोज़ें  हैं  जो  इनकम  टैक्स

 .डिपार्टमेंट  के  ध्यान  में  नहीं  थीं  दौर  झ्राडिट
 <3  उनको  उसके  ध्यान  में  लाया  ?

 श्री  कृष्ण चना  पन्‍त  :  अंडर  एसेसमेंट
 'के  केसिस  सन  965  में  10560,  966  8
 94  और  967  में  9880  थे  ।  ग्रोवर

 एसेसमेंट  के  965  में  1283,  1966  में
 408  झौर  967  में  204  थे  n  इसमें

 अंडर  एसेसमेंट  की  कुल  राशि  i965  में
 4  करोड़  39  लाख  था,  966  में  8  करोड,
 64  लाख थी  झौर  967H  7  करोड़  4]  लाख

 ःथी।  कितनो  राशि  इसमें  से  रिकबर  हुई
 ये  प्लांकड़े  मेरे  पास  नहीं  हैं  ।

 श्री  कंवर  लालगुप्त  :  दूसरे  पार्ट  का
 जबाब  नहीं  दिया  गया  है  कि  कौन  कौन  सी
 चीज़ें  हैं  जो  इनकम  टैक्स  डिपार्टमेंट  के  ध्यान
 में  नहीं  थीं  बौर  अाडिट  ने  उनको  उसके  ध्यान
 में  लाया  ।

 अ्रध्यक्ष  महोदय  :  नेक्सट  क्वेश्चन  |

 Foreign  Investment  in  Fertiliser
 Industry

 दा
 *663.  Shri  Madhu  Limaye:

 Shri  S,  M.  Banerjee:
 Shri  George  Fernandes:
 Dr,  Ram  Manohar  Lohia:

 Will  the  Minister  of  Petroleum  and
 ‘Chemicals  be  pleased  to  state:

 (a)  whether  Government  have  seen
 reports  in  the  Christian  Science  Moni-
 tor  and  other  foreign  papers  that  des-
 pite  the  concessions  to  foreign  capital
 and  the  extentions  of  the  time-limit,
 foreign  enterprise  was  not  likely  to
 be  attracted  to  India  on  a  big  scale;

 (b)  if  so,  whether  the  report  is  true;
 and

 (c)  the  concrete  steps  taken  to  step
 up  indigenous  production  of  fertil-
 isers?
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 The  Minister  of  State  im  the  Minis-

 try  of  Petroleum  and  Chemigals  and
 of  Planning  and  Social  Welfare  (Shri
 Raghu  Eamaiah):  (a)  Government
 have  seen  a  report  in  the  Christian
 Science  Monitor  of  the  4th  April,  1967,
 to  the  effect,  in  brief,  that  “a  group
 of  American  Oil  and  Chemical  Com-
 panies  now  seems  to  have  rejected  a
 Series  of  concessions”  granted  by  the
 Government  of  Indig  to  attract  in-
 vestment  in  the  fertiliser  jndustry.

 (b)  It  ig  naturally  not  possible  to
 classify  such  a  report  ag  true  or
 otherwise.  But  some  oil  and  chemical
 companies  have  continued  to  evince
 interest  in  our  fertiliser  develop-
 ments.

 (९)  Apart  from  the  projects  which
 will  go  into  production  during  this
 year,  viz,  Namrup  and  Gorakhpur,  in
 the  public  sector,  and  Visakhapatnam
 and  Ennore  Expansion  in  the  private
 sector,  additional  fertiliser  factories
 are  being  built  or  have  been  approved
 at  Durgapur,  Cochin,  Madras,  Barauni,
 Namrup  and  Trombay  in  the  public
 sector,  New  fertiliser  factories  in  the
 private  sector  have  been  approved  at
 Kota,  Kanpur,  Goa,  Mangalore  and
 Haldia  and  in  Gujarat.  These  when
 completed  together,  with  the  existing
 capacity,  will  total  2.82  million  tonnes
 of  Nitrogen  capacity.  Government  has
 also  taken  steps  to  develop  indigenous
 design,  engineering  and  fabrication
 capacity  50  as  to  achieve  greater  self-
 reliance  in  this  industry.

 श्री  सच  लिमये  :  प्रध्यक्ष  महोदय,
 मंत्री  जी  ने  अपने  जवाब  में  कहा  है  कि करिस्लिएन
 साइंस  मानिटर  की  रपट  सही  हैं  या  ग़लत,
 इसके  बारे  में  वह  कुछ  नहीं  कह  सकते  हैं,
 लेकिन  कुछ  प्रमरीकी  फर्मों  न ेइसमें  दिलचस्पी
 दिखाई  है  ।  मैं  यह  जानना  चाहता  हूँ  कि
 अभी  झभी  नई  फ़र्टलाइजर  नोति  घोषित

 होने  के  पश्चात  यह  दिलचस्पी  दिखाई  गई  है
 या  वें  पहले  से  यह  दिलचस्पी  दिखा  रहे  हैं  और

 इसका  नतीजा  क्‍या  निकला  है  1  कया  यह
 सही  है  कि  वे  इन्तज़्ार  कर  रहे  हैं  कि  भगर
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 और  दबाव  डाला  जायेगा,  तो  यह  सरकार

 झुक  जायेगी  शौर  उनको  नई  रियायतें  देगी  ?

 योजना,  पेट्रोलियम  और  रसायत  तथा
 समाज  कल्याण  मंत्री  (श्रो  क्‍प्रशोक  मेहता)  :
 एक  साल  ख़त्म  होने  के  बाद  उस  पोरियड  को
 न्चन्द  महीनों  के  लिये  बढ़ाने  को  बात  जब  इस
 सदन  के  सामने  रखो  गई  थी,  तब  यह  बताया
 गया  था  कि  कई  कम्पनोज्ञ  के  साथ  हमारी
 बातचीत  चल  रहो  है  ।  उस  वक्त  मैंने
 सांत-पझ्राठ  कम्पनियों  के  नाम  दिये  थे  ।  उनके
 साथ  अभी  भी  बातचोत  चल  रही  है  ।  उनमें
 से  कुछ  लोगों  ने  लैटज  ग्राफ़  इल्टेस्ट  निकाले
 हैं  और  हम  उम्मोद  रखते  हैं  कि  साल  ख़त्म
 होने  तक  उनमें  से  बहुत  से  इंडस्ट्रियल  लाइसेंस
 निकाल  पायेंगे  ।  हमरा  खयाल  है  कि  कुछ
 नये  लोग  आयेंगे  |  भ्रभी  तक  कुछ  खतो-
 किताबत  हो  रही  है  और  कोई  कत्क्रीट
 प्रोपोज्ञल्ज़  हमारे  सामने  नहीं  ग्राये  हैं  7  श्रगर
 तें  श्रायेगे,  तो  हम  उन  के  बारे  में  विचार
 करने  के  लिये  तैयार  होंगे  |  जैसा  कि  जवाब ,
 में  बताया  गया  है,  अभी  तक  जो  कुछ  कदम
 उठाये  गये  हैं,  उतको  मदें-नज़्र  रखते  हुए
 हमारी  यह  उम्मीद  है  कि  हम  28  लाख  टन
 नाइट्रोजनस  फ़र्टलाइंजर  को  कैैसिटी  पैदा
 कर  पायेंगे  |  अभी  कोई  नये  'कनसेशन्ज़  की
 मांग  नहीं  हुई  है  शौर  उनको  देने  का  सवाल
 नहीं  उठता  है  1

 श्री  मघ  लिसये  :  ग्रध्यक्ष  महोदय,  क्‍या
 मंत्रो  जो  को  जानकारी  में  यह  बात  शाई  है
 कि  अम्बई  में  फ़टलाइज़र  का  जो  का  रखाना  है,
 उसकी  बुनियाद  में  और  उसमें  जो  यंत्र  प्रादि
 लगाये  गये  हैं,  उनमें  बहुत  बड़े  दोष  हैं  भौर
 उसके  फलस्वरूप  उसमें  पूरी  पैदाबार  नहीं
 हो  पायेगी  शर  सी  तरह  की  शिकायतें
 केरल  में  आलवेई  के  का  रखाने  के  बारे  में  भी
 2;  यदि  हां,  तो  क्‍या  मंत्री  महोदय  ने  इसकी
 जांच  को  है  शरीर  जो  दोषी  लोग  हैं,  उनको
 कोई  सज़ा  देने  का  प्रबन्ध  किया  है  ?

 शी  झदोक  मेहता  :  जहां  तक  केरल  के
 कारखाने  का  सवाल  है,  वहां  की  जो  मुसीबतें
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 हैं,  वें  दूसरे  किस्म  को  we  प्लांट  की

 मुसरीबलें  नहीं  हैं  ।  जहां  तक  ट्राम्बे  के  का रखाने
 का  सवाल  है,  यह  सही  है  कि  उसके  प्लांट  में
 कई  कमज़ोरियां  शौर  ग़लतियां  हैं  शौर
 उसके  बारे  में  प्लांट  सप्लाई  करने  वालों  के
 साथ  बातचीत  चल  रही  है  ।उन्होंने  एक  से
 ज्यादा  दफ़ा  भरा  कर  उन  रालतियों  शौर
 कमजोरियों  को  दूर  करने  की  कोशिश  की
 है  ।  हम  उम्मीद  रखते  हैं  कि  झामे  बाले
 चन्द  दिनों  में  इसके  बारे  में  एक  या  दूसरी
 तरफ़  फैसला  किया  जायेगा  लेकिन  हम  को
 डर  लगता  है  कि  वहां  पर  जो  प्रासेस  लगाया
 गया  है,  उसमें  तब्दीली  करना  ज़रूरी  होगा  ।

 श्री  मधु  लिमये  प्रध्यक्ष  महोदय,
 भेरे  प्रश्न  का  भ्रधूरा  उत्तर  पाया  है  ।  मैंने

 पूछा  था  कि  इस  तरह  के  यंत्र  मंगाने  में  या
 गलत  ढंग  से  बुनियाद  डालने  में  जिन  लोगों  का
 दोष  पाया  गया  है,  क्या  उन  प्रधिकारियों  के
 ख़िलाफ़  कोई  कार्यवाही  हुई  है  भौर  प्रगर
 वे  ठेकेदार  हैं,  तो  क्या  उनके  खिलाफ़  कोई
 कार्यवाही  की  गई  है  ।

 श्री  प्रशोक  मेहता:  मैंने  जवाब  दे  दिया
 है  कि  एक्विपमेंट  सप्लाई  करने  वाले  एक  से
 ज्यादा  दफ़ा  झाषे  हैं  लेकिन  प्रभी  तक  प्राखिरी
 फ़ैसला  नहीं  हुमा  है  कि  ये  डिफेक्ट्स  रीमूव
 हो  सकते  हैं  या  महीं  a  हमारा  खयाल  है  कि
 ये  डिफेक्ट्स  इनहेरेंट  हैं,  जब  कि  कम्ट्रेक्ट्
 श्रौर  एक्विपमैंट  सप्लायज्  का  कहता  है  कि
 नहीं  यह  मेनटेल्स  की  ग़लती  की  वजह  से
 या  किसी  दूसरे  सबब  से  कमज़ोरी  है  -  जब  तक
 इस  मामले  का  फ़ैसला  न  हो,  तब  तक  कोई
 कार्यवाही  करने  का  सवाल  नहीं  उठ  सकता  है।

 क्रों  मपु  लिमये :  मैं  अधिकारियों  के  बारे
 में  पूछ  रहा  हूं  ।  मैंने  विदेशी  सप्लायज  के  बारे
 में  नहीं  पूछा  है  ।

 करी  शोक  मेहता  :  जब  तक  इस  बारे  में
 फ़ैसला  नहीं  हो  जाता  है,  तब  तक  मैं  ह...

 कह  सकता  हूं  कि  कौन  दोषी  है  भौर  उसके

 ख़िलाफ़  क्‍या  कार्यवाही  की  जायेगी  1
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 शी मधु  लिसये  :  इस  में  कितने  ही  साल

 हो  गये  हैं  ।  बर्बाद  करो  जनता  का  पैसा  ।

 Shri  Asoka  Mehta;  Sir,  I  object  to
 this  kind  of  remarks,  When  I  am  ans-
 wering  every  single  question,  I  do  not
 understand  why  this  kind  of  obiter
 dicta  should  be  given,
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 श्री सघु  लिसये  :  उसमें  क्या  ग़लत  है  ?

 हमारी  राय  है  कि  श्राप  जनता  का  पैसा
 बर्बाद  कर  रहे  हैं  ।

 शो  मु०  Wo  खां  :  राय  देने  वाले  भाप
 कौन  हैं  ?  हमारी  राय  है  कि  श्राप  बकवास
 करते  हैं,  हमारी  राय  है  कि  श्राप  बकते  हैं  ।

 Shri  8.  M.  Banerjee:  Sir,  that  hon.
 Member,  who  is  an  emblem  of  anger,
 has  said:

 “झाप  बकवास  करते  हैं

 श्री  मुल्  Wo  खां  :  श्राप  लोगों  ने  पालिया-
 मेंट  को  मार्केट  बना  रखा  है  1  भ्राप  को  इसकी
 डिग्निटी  भौर  डेकोरम  का  ख़याल  नहीं  है  t

 शनी  ao  मो०  बनर्जी  :  श्राप  बदतमीज,  हैं  ।

 श्री  मधु  लिमये  :  भ्रध्यक्ष  महोदय,  क्‍या
 वजह  है  कि  जब  कभी  मैं  प्रपने  भूतपूर्व  सहयोगी
 से,  जो  हमारे  नेता  रहे  हैं,  कोई  सवाल  पूछता
 हूं,  तो  वह्‌  एक-दम  गुस्से  हो  जाते  हैं  ?  श्राप
 उनके  दिमाग़  को  एयर-कन्डीशनर  में  रखिये
 ताकि  वह  ज़रा  ठंडा  हो  जाय  |  उनके  दिमाग
 के  लिये  एयर-कन्डीशर्निग  की  ज़रूरत  है।

 Mr,  Speaker:  We  need  not  go  into
 the  reason,  whatever  be  the  reason,

 Shri  Rajaram;  This  is  an  SSP-PSP
 trouble,

 An  hon.  Member:  No  insinuations
 please.

 Shri  Hem  Barwa:  Sir,  it  is  absolutely
 wrong.  When  the  hon.  Member  gays
 that  this  is  an  SSP-PSP  trouble,  he
 is  entirely  wrong.  We  do  not  acknow-
 ‘edge  Shri  Asoka  Mehta  as  our  leader.

 An  hon.  Member:  He  is  a  renegade.
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 Mr,  Speaker:  We  are  not  discussing
 SSP-PSP  relations, We  are  now  in  the
 Question  Hour  in  the  Parliament  of
 India,

 श्री  स०  मो०  बनर्जो  :  यह  देखा  गया  है.
 कि  फ़र्टलाइज़र  के  जितने  नये  नये  कारखाने
 कायम  होते  जा  रहे  हैं,  उत्पादन  बढ़ाने  की
 बात  हो  रही  है  या  उत्पादन  बढ़  रहा  है,
 उतने  ही  फ़र्टलाइज़र  के  दाम  बढ़ते  जा  रहे  हैं
 शौर  किसान  को  सही  दार्मो  पर  या  रीज़नेबल
 प्राइस  पर  फ़र्टलाइज़र  नहीं  मिलता  है  1  मैं
 यह  जानना  चाहता  हूं  कि  क्‍या  कोई  ऐसा
 इन्तज़ाम  किया  जायेगा  कि  किसान  को
 फ़टंलाइज़र  उचित  और  सस्ते  दाम  पर  मिले
 और  क्या  गवर्नमेंट  फ़र्टलाइज़र  की  प्राइस  के
 बारे  में  कोई  फ़ैसला  ले  रही  है  |

 Shri  Asoka  Mehta:  As  far  as  our
 current  capacity  is  concerned,  it  is
 only  585  thousand  tonnes,  but  even
 that  capacity  is  not  being  fully  utilis-
 ed.  Steps  are  being  taken  to  see  that
 this  capacity  is  fully  utilised,  In  1967-
 68  कटि  will  add  to  that  capacity
 309,009  tonnes  and  go  on  and  so  forth
 year  after  year.  The  plants  that  were
 set  up  in  the  past  were  small  plants
 based  upon  older  technology.  The  new
 Plants  that  are  being  set  up  are  much
 bigger  plants  based  on  modern  techno-
 logy.  We  are  confident  that  the  cust
 of  production  and  therefore  the  prices
 of  fertilisers  produced  by  the  new
 technology  and  by  the  bigger  planta
 will  be  much  lower  than  the  costs
 that  we  have  to  pay  for  fertiliser  that
 is  being  produced  by  the  older,  smaller
 and  somewhat  out-of-date  plants.

 श्री  जार्ज  फ्रनेडीज :  भ्रध्यक्ष  महोदय,
 मंत्री  महोदय  ने  भ्रपने  मूल  जवाब  में  बताया

 हैं  कि  निजी  क्षेत्र  में  भौर  सरकारी  क्षेत्र  में

 कारखानों  को  बढ़ाने  का  काम  चल  रहा  है  ।
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 क्या  वह  इस  बात  का  खुलासा  करेंगे  कि
 अमरीका  से  को-आपरेटिव  फ़र्टलाइजर
 कारखानों  के  कोई  प्रतिनिधि  पभ्रप्नेल  महीने
 में  सरकार  से  बात  करने  के  लिये  यहां  भाये,
 उनके  साथ  बातचीत  का  क्‍या  नतीजा  हुभा
 शर  इस  वक्‍त,  श्राज  श्रभी  को-पआ्रापरेटिव
 संस्थाश्रों  के  जो  प्रतिनिधि  दिल्‍ली  या  हिन्दु-
 स्तान  शाये  हैं  उनके  साथ  किस  ढंग  की
 बातचीत  चल  रही  है,  को-प्रापरेटिव  क्षेत्र  में
 कितनी  पूंजी  लगा  कर  फ़टिलाइज़र  का
 कारखाना  लगाने  की  योजता  है  ब्रौर  उसकी
 कैपेसिटी  क्‍या  रहने  वाली  है  ?

 श्री  श्रशाक  मेहता:  को-प्रापरेटिव  लीग
 की  तरफ़  से  कुछ  लोग  बाये  थे  ।  उनकी

 हिन्दुस्तान  के  को-आपरेटिव  वालों  से  और
 सरकार  से  बातचीत  हुई  है  बह  टीम  वापिस
 अमरीका  गई  है  झौर  वहां  से  उनकी  तरफ़  से
 बाकायदा  प्रोपोज़ह्ज्ञ  आयेंगी  |  हम  उम्मीद
 रखते  हैं  कि  इस  बारे  में  एक  प्राजेक्ट  रिपोर्ट
 बनाई  जायेगी  और  कम  से  कम  एक  फ़टिलाइजर
 प्लांट  को-ग्रापरेटिव  सैक्टर  में  डालने  की
 हमारी  ख्वाहिश  और  कोशिश  है  |

 श्री  जाज  फरनेन्ड:ज  :  झघ्यक्ष  महोदय,
 मेरे  प्रश्न  का  साफ  जवाब  नहीं  मिला  a  मैंने
 यह  पूछा  बि  क्‍या  इस  वक्‍्त'  कोग्रापरेटिव
 संस्थाप्रों  के  कोई  भी  प्रतिनिधि  हिन्दुस्तान
 आये  हैं  और  सरकार  से  बातचीत  चला

 रहे हैं ?

 श्री  प्रशोर  मेहता  :  मैंने  जवाब  दिया
 वह  प्राये,  गये  हैं,  फिर  प्राने  वाले  हैं  7  उनके
 प्रोपोजल्स  तैयार  करने  की  बात  है  ।

 Shri  R.  Barua:  May  I  know  whether
 negotiationg  with  Kuwait  in  regard  to
 the  establishment  of  fertiliser  plant
 have  proceeded  well  and,  if  3%  whe-
 ther  it  is  going  to  improve  our  posi-
 tion  with  regard  to  sulphur  scarcity?

 Shri  Asoka  Mehta:  As  far  as  sul-
 phur  is  concerned,  the  hon.  Member
 is  right  that  the  position  continues  to
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 cause  anxiety,  We  are,  therefore,  try-
 ing  to  See  to  what  extent  we  can  use
 pyrites  to  produce  sulphuric  acid.  But
 that  will  take  some  time,  In  the  mean-
 time,  the  short  supply  of  sulphur  con~
 tinues  to  cause  anxiety.

 Shri  Umanath:  May  I  know  whe-  ;
 ther  the  foreign  jnterests  are  insisting
 on  a  condition  that  we  must  accept
 ammonia-based  plants  in  the  place  of
 naphtha-baseg  plants?  Thig  meang  that
 in  the  case  of  ammonia-based  plants,
 we  will  have  to  depend  on  the  import
 of  ammonia  which  will  tell  upon  our
 foreign  exchange  resources  whereas  in
 the  case  of  naphtha-based  plants,  there
 is  internal  production  of  naphtha,  I
 would  like  to  know  whether  the  for-
 eign  interests  are  insisting  on  our  ac-
 cepting  ammonia-based  plants  ag  a
 condition  for  them  to  come  here  and
 whether  Government  will  give  this
 House  an  assurance  that  they  will
 never  accept  condition  of  accepting
 ammonia-based  plants  to  be  establish-
 ed  here,

 Shri  Asoka  Mehta:  Firstly,  there  are
 certain  cases  in  which  proposals  have
 been  put  forward  that  liquid  am-
 monig  be  allowed  to  be  imported  for
 a  periog  of  time.  There  ig  g  sugges-
 tion  that  the  import  of
 liquid  ammonia  will  be  simultaneously
 tied  with  the  assured  supply  of  sul-
 phur  because  of  the  acute  shortage  of
 sulphur  where  this  kind  of  proposals
 are  being  made,  These  proposals  are
 being  studied  by  the  Government,  It
 is  not  possible  for  me  to  give  any  kind
 of  an  assurance  on  the  subject  till  the
 matter  has  been  closely  studied,

 Shri  Vasudevan  Nair:  That  is  ano-
 ther  surrender.

 Shri  Asoka  Mehta:  This  is  a  matter
 which  is  being  studied  by  Govern-
 ment,  The  hon.  Member  js  free  to
 reach  any  conclusion  he  likes,  I  will
 come  with  concerete  details  after  Gov-
 ernment  hag  studied  it,  He  hag  asked
 me  to  give  an  assurance  when  I  am
 studying  the  matter.  Until  my  study  ts
 over  and  I  have  got  a  clearance  from
 Government  also,  it  is  not  possible  to
 give  an  assurance.
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 Shri  Ranga:  May  I  know  whether
 this  Ministry  have  ascertained  to  what
 extent  the  prices  of  fertilisers  have
 gone  up  as  a  result  of  the  decision
 taken  in  the  Budget  to  give  up  the
 subsidy?

 Shri  Asoka  Mehta:  My  Ministry  is
 concerned  with  producing  fertiliser.
 The  distribution  is  with  the  Ministry
 of  Agriculture,

 tt  सीताराम  केसरी  :  क्‍या  मंत्री
 महोदय  यह  वतायेंगे  कि  बिना  विदेशी  मूल्य
 के  अपनी  ताकत  पर  हम  यह  फ़टिलाइज़र
 फेक्ट्री  बिठा  सकते  हैं  या  नहीं  और  यह  जो
 हमारे  यहां  फैक्ट्री  लगी  हुई  है  उसकी  उत्पत्ति
 श्ाज  तक  कितनी  हुई  भौर  यह  अपनी
 ताकत  पर  बिठाने  के  बाद  हम  उतनी  उपत्ति
 कर  सकते  हैं  या  नहीं  ?

 वी  क्रशोक  मेहता  :  ग्राज  जो  मैंने  बताया
 कि  श्राज  अभी  वहां  कंपेसिटो  5  लाख  85
 हजार  टन  की  है  उसमें  से  करीब  90  प्रतिशत
 से  ज्यांदा  पब्लिक  सेक्टर  में  है  t  मैंने  कहा  कि
 हम  उम्मीद  रखते  हैं  कि  2.9  तक  हमारी
 कंपेसिटीज़  बढ़ेंगी  उसमें  .5  लाख  से  ज्यादा
 पब्लिक  सेक्टर  में  रहेगा  बौर  इस  वक्‍त  भी
 कई  प्लांट्स  हैं  जो  पब्लिक  सेक्टर  में  चल  रहे
 हैं  7  कुछ  नये  बस  रहे  हैं  जो  पूरे  हो  जायेंगे  भौर
 नये  चार  शुरू  करने  का  काम  हम  ने  हाथ  में
 लिया  हुभा  है  ।

 श्यो  महाराज  लि  भारती  :  प्रध्यक्ष
 महोदय,  जो  28  लाख  टन  नेत्रजन  का  हम  ने
 लक्ष्य  रखा  हैँ  जिसे  इन्टेन्सिव  ऐग्रीकल्चर,
 पहरी  चेती  कहते  हैं  उस  के  हिसाव  से  एक
 टन  नेवजन  गर  एक  फसल  में  रखी  जाये
 तो  दस  एकड़  के  लिए  पर्याप्त  होत  है  और
 किर  चाय  धागान  वगैरह  की  भी  जरूरत  है
 तो  श्राप  का  लक्ष्य  मालूम  पड़ता  हूँ  कि  3
 लाख  एकड़  के  लिए  भी  नाकाफी  होगा  शर
 जक्ूरत  होगी  बहुत  ज्यादा  |  साथ  में  हमारी
 पोजीशन  यह  है  कि  जो  हम  बिजली  से
 फटिलाइजर  तैयार  करते  हैं  नांगल  फटि-
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 लाइज र  की  तरह  है  वह  इतनी  बिजली  उस  में
 लगती  है  कि  हस्याना  झौर  पंजाब  में  जितती
 बिजली  खपती  हूँ  उस  से  ज्यादा  अ्रकेली
 नागल  में  खपती है  भौर  नेफ्या  से  जो  हम
 प्लांट  बनाने  जा  रहे  हैं  उस  की  यह  सीमा  हैं
 कि  जितना  हम  पेट्रोल  तैया र  करेंगें  उस  का  जो
 बाईप्रोडक्ट  नेफ्या  होगा  उसी  के  हिसाब  से  हम
 फरटिलाइजर  बना  सकेगें  7  तो  बिजली  की
 कमी  है  शौर  नेफ्था  पैदा  होने  की  सीमा  है  शौर
 झ्रावश्यकता  जो  लक्ष्य  रखा  है  उस  से  कम  से
 कम  5  गुनी  भ्रधिक  है  तो  इस  परिस्थिति  में
 ाप  किस  तरह  से  प्लांट  बनाना  चाहते  हैं  ?
 किन  चीजों  से  फटिलाइजर  बनाना  चाहते
 हैं?

 श्री  पग्रशोक्त  मेहता  :  जहां  तक  फटिला-
 इजर  कितना  मुल्क  में  तैयार  करना  है  यह
 सवाल  है  उस  का  फैसला  या  उस  की  हिदायत
 हमें  ऐंग्रीकल्चर  मिनिस्ट्री  से  शर  प्लानिंग
 कमीशन  से  मिलती  है  ।  दोनों  ने  कहा  है  कि
 चौथे  प्लान  के  ग्राखीर  तक  24  लाख  टत

 नाइट्रोजनस  फरटिलाइजर  शौर  दस  लाख  टन
 फार्स्फेटिक  फटिलाइजर  मुल्क  में  पैदा  करना
 जरूरी  अझगरहों हो  सके  तो  भौर  उन  की  राय  ,
 में  इतनी  पैदावा  र  जो  हो  सके  तो  काफी  होगी
 मुल्क  के  लिए।  भौर  दूसरा  सवाल  पूछा  गया
 एलेक्ट्रिसटी  का  इस्तेमाल  बहुत  होता  है
 बहू  प्रोसेस  हिन्दुस्तान  में  अब  हम  नहीं  चला
 रहे  हैं,  शायद  मेसूर  के  भ्रन्दर  जहां  काफी
 एलेक्ट्रिसिटी  है  वहां  से  प्रोपोजल  है  कि
 करीब  करीब  उसी  किस्म  के  प्रोसेस  पर
 फटिलाइजर  बनाना  चाहते  हैं  -  उसके  बारे
 में  हम  विचार  कर  रहे  हैं  -  नेफ्या  की  कमी
 होगी  तो  बाहर  से  मंगाना  पड़ेंगा  क्‍योंकि
 सिर्फ  नेफ्या  के  लिए  सारी  रिफाइनिंग
 कंपेसिटी  बढ़ाना,  बहू  ठीक  नहीं  होगा  ।
 हो  सकता  हैं  कि  एक  दो  साल  के  लिए  कभी
 नेफ्था  की  कमी  हो  जाय  तो  वह  हम  इस्पोर्ट
 कर  लेंगें  लेकिन  हमारी  यह  कोशिश  है  कि

 By  1975,  we  will  be  completely  self-
 sufficient  in  all  our  requirements,
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 Shrimati  Lakshmikanthamema:  I,  jt
 a  fact  that  import  of  fertiliser  will  cost
 less  in  terms  of  foreign  exchange  than
 import  of  foodgrains  and  production
 of  fertiliser  in  our  own  country  will
 cost  less  than  import  of  fertilisers,  and
 may  I  also  know  whether  the  Gov-
 ernment  will  concentrate  on  the  pro-
 duction  of  fertilisers  in  our  country
 and  when  we  propose  to  attain  self-
 sufficiency  in  fertilisers  in  our  country?

 Shri  Asoka  Mehta:  I  have  been
 been  answering  this  question  all  the
 time.  Firstly,  we  are  doing  all  that  is
 possible  to  push  ahead  with  the  ferti-
 liser  programme  and  I  have  said  that
 we  hope  that,  by  and  large,  we  will
 be  self-sufficient  by  the  end  of  the
 Fourth  Plan.

 Shri  Ss.  Kandappan:  In  view  of  the
 long  gestation  period  taken  for  a  ferti-
 liser  factory  to  go  into  production  and
 in  view  of  the  acute  shortage  with
 regarg  to  fertiliser  availability  in
 Madras,  I  would  like  to  know  when
 the  Madras  Refinery  will  be  going  into
 production  and,  meanwhile,  what  ar-
 Tangements  are  made  to  meet  the  re-
 quirements  of  the  State,

 Shri  Asoka  Mehta:  The  Madras  Re-
 finery  will  take  between  two  to  three
 years  to  be  completed  and  side  by  side
 the  fertiliser  plant  is  also,  going  ahead.

 Shri  8S,  Kandappan:  Meanwhile,
 what  arrangements  are  made  to  meet
 the  requirements  of  the  State?

 Shri  Asoka  Mehta:  To  import,
 through  the  Agriculture  Ministry,

 Shri  S.  Kandappan:  You  have  not
 supplied  even  half  of  the  require-

 Shri  Aseka  Mehéa:  He  must  take  it
 up  with  the  Agriculture  Ministry  and
 not  with  me.

 Shri  A,  V.  Patil:  Mey  I  know  whe-
 ther  it  is  a  fact  that  que  to  shortage
 of  chemica]  fertilisers,  many  factories
 are  coming  up  producing  manual  mix-
 tures  and  these  menual  mix-
 tures  ate  nothing  more  than  dusts
 mixed  with  some  unknown  ingredi-
 ents?
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 An  hen.  Member:  Aduiterated  fer-

 tiliser.

 Shri  Asoka  Mehta:  I  am  not  aware.

 at  wee  were  :  प्रध्यक्ष  होदय,
 पूर्वी  उत्तर  प्रदेश  के  विकास  के  लिए  विदेशी  सहा--
 यता  से  गोरखपुर  में  लाद  कारखाना  का
 निर्माण  हुआ  है|  वह  भप्रप्रैल,  1967  तक
 चालू  हो  जाने  वाला  था  लेकिन  जून  का  महीना
 अल  रहा  है  भ्रभी तक  चालू  न  हो  सका,  उस
 की  क्‍या  वजह  है  प्रौर  जो  वह  ब  तक  चाल
 नहीं  हुमा  उस  में  क्‍या  कुछ  भ्रष्टाचार  का
 भी  मामला  कुछ  है,  ऐसी  शिकायत  मंत्री  जी.
 को  मिली  है  ?

 श्री  भ्रह्योक  मेहता  :  गो  रखपुर  का  कार-
 खाना  हम  उम्मीद  रखते  हैं  कि  जुलाई  में  ट्रायल
 शुरू  होगा  1  भौर  सितम्बर  से  प्रोडक्शन  शुरू
 हो  जायगा  |  और  भ्रष्टाचार  का  कुछ  मामला
 है  तो  हमारे  पास  भेज  दीजिए  |  मैं  उस  को

 देखूंगा  |

 Shri  Shankaranand:  In  view  of  the:
 shortage  of  fertiliser.  has  the  Govern-
 ment  any  definite  proposal  to  set  up
 a  fertiliser  factory  in  mysore  State?

 Shri  Asoka  Mehta:  There  is  a  pro-
 posal  to  set  up  a  fertiliser  plant  at
 Mangalore.

 Shri  Hem  Barwa:  Just  now,  the  hon.
 Minister  has  said  that  it  is  proposed  to
 set  up  some  six  or  seven  fertiliser
 plants  in  this  country,  although  we
 know  that  most  of  these  were  sanc-
 tioned  before  the  3lst  March,  1966.  In
 the  context  of  that,  may  I  know  how
 many  of  these  proposed  fertiliser
 Plants  are  in  collaboration  with  for-
 eign  capital]  and  how  many  are  in
 collaboration  with  indigenous  capital?’
 May  I  know  whether  it  is  also  a  fact
 that  the  Birla  have  approached  this
 Government  with  a  request  to  allow
 them  to  set  up  a  fertiliser  plant  and
 if  so,  Government's  reaction  to  ‘hat:
 Proposal?
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 Shri  Asoka  Mehta;  With  the  excep-
 tion  of  one  plant,  namely  that  at
 Haldia,  where  the  proposals  have  been
 put  forward  by  Philips  Petroleum  Co.,
 in  the  case  of  al]  other  plants,  there
 are  Indian  collaborators  also,  and  jt
 is  the  Indian  collaborators  who  have
 mostly  been  negotiating  with  us,  There
 are  some  fertiliser  plants  in  the  pri-
 vate  sector  where  there  is  no  foreign
 collaboration  whatsoever.  There  are
 others  where  there  ig  foreign  colla-
 boration  but  where  the  initiative  has
 been  taken  by  Indians,  As  I  have  said,
 there  is  only  one  proposal]  from
 Philips  Petroleum  Co.  where  the  inti-
 ative  hag  been  taken  by  the  foreigners.
 As  far  as  Birlas  are  concerned,  they
 have  already  got  था  industrial  licence
 for  setting  up  a  fertiliser  plant  at  Goa
 in  collaboration  with  Armour  Co,  of
 America.  The  Birlas  have  recently
 come  forward  with  proposals  to  set  uP
 a  fertiliser  plant  at  Mirzapur  in  col-
 ‘laboration  with  Kaisers,  and  that  mat-
 ‘ter  is  under  examination.

 sit  चणििका  प्रसाव  :  ग्रध्यक्ष  महोदय,
 मैं  जानना  चाहता  हंं  कि  गोरखपुर  के  प्लान्ट
 की  कैपेसिटी  कितनी  है  तथा  वहां  पर  जिन
 लोगों  की  ज़मीनें  ली  गई  थीं,  उन  को  इस
 कारखाने  में  नौकरियां  देने  का  श्र  श्वासन
 दिया  गया  था,  लेकिन  वैसा  नहीं  हुझा  ?

 श्री  झधोक  मेहता  :  उस  प्लान्ट  की
 कैपेसिटी  80  हजार  टन  प्रतिवर्ष  है  |  जहां
 तक  वहां  की  ज़मीन  के  बारे  में  समस्या  है,
 मेम्बर  साहब  मुझे  लिख  कर  भेजेंगे  तो  मैं

 प्देब  लूंगा  1

 Wealth  of  the  Late  Nizam  of
 Hyderabad

 +
 "664,  SHri  a.  M.  Banerjee:

 Shri  Madhu  Limaye:
 Shrj  M.  R,  Krishna:

 Will  the  Minister  of  Finance  be
 -pleased  to  state:

 (४)  whether  any  assessment  has
 ‘been  made  of  the  accumulated  wealth
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 and  jewellery  of  the  late  Nizam  of
 Hyderabad  after  his  death;

 (b)  whether  it  ig  a  fact  that  some
 of  the  jewellery  has  been  smuggled
 out,  to  other  countries;  and

 (c)  if  so,  the  steps  taken  by  Gov-
 ernment  to  have  an  account  of  the
 total  wealth  and  jewellery  of  the  late
 Nizam?

 The  Minister  of  State  in  the  Minis-
 try  of  Finance  (Shri  K.  C,  Pant):  (a)
 No  assessment  to  wealth-tax  or  estate
 duty  has  been  made  in  respect  of  the
 wealth  and  jewellery  of  the  late  Nizam
 after  his  death.

 (b)  According  to  uptodate  informa-
 tion  no  jewellery  has  been  smuggled
 out  of  the  country,

 (c)  Does  not  arise,

 Shri  S.  M.  Banerjee:  From  the  ans-
 wer  it  appears  that  even  after  the
 death  of  the  Nizam  of  Hyderabad,  no
 assessment  was  made,  May  I  know
 whether  there  is  any  record  in  the
 Possession  of  Government  to  show
 what  wealth  he  had,  whether  mov-
 able  or  immovable,  with  him  before
 his  death?  uN

 we  oF

 Shri  K,  C.  Pant:  The  Nizam  died,  I
 think,  on  the  24th  February,  ‘1967.  It
 should  not  cause  the  hon.  Member  sur-
 prise  that  no  assessment  has  been
 made  during  the  last  few  months.  That
 is  all  that  I  have  said  in  the  answer.

 So  far  as  the  list  of  movable  and
 immovable  property  of  the  Nizam  is
 concerned,  under  an  agreement  with
 the  Government  of  India  in  950,  the
 Nizam  furnished  g  list  of  his  movable
 and  immovable  property  which  after
 being  vetted  by  the  Government  of
 Hyderabad  was  accepteq  by  the  Gov-
 ernment  of  India,

 Shrj  Surendranath  Dwivedy:  What
 is  the  amount?  What  was  the  assess-
 ment  that  was  made  before  his  death?

 Shri  Ranga:  First,  the  hon,  Minister
 said  that  there  was  no  assessment;
 then  he  has  said  that  an  assessment
 was  made  which  was  vetted  by  the
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 Government  of  Hyderabad  and  accept-
 d_  by  the  Government  of  India,  What
 is  the  exact  position?

 Shri  K.  C.  Pant:  The  question  was
 whether  Government  had  g  list  of  the
 movable  and  immovable  property  of
 the  Nizam,  That  is  the  question  which
 IT  bave  answered.

 Shri  Ranga:  What  was  the  report
 which  was  vetted  by  the  Government
 of  Hyderabad  and  accepted  by  the
 Government  of  India?  Why  should  he
 mot  give  that  information?

 Shri  हू,  0.  Pant:  That  is  precisely
 what  I  have  said.

 Mr,  Speaker:  Now,  Shri  Ss.  M.
 Banerjee  may  ask  his  second  question.

 Shri  s.  M.  Banerjee:  Everybody  has
 asked  what  the  amount  is,  Let  the
 hon,  Minister  give  the  answer  to  that
 first.  I  do  not  want  to  waste  my  second
 question  on  that.

 Mr.  Speaker;  He  can  ask  that  ques-
 tion  also,  Along  with  his  second  ques-
 tion,  he  can  make  it  part  (b)  and  go
 a@head  with  his  question.

 Shri  a  M.  Banerjee:  Do  Govern-
 ment  know  what  was  the  amount  or
 walue  of  the  assets,  moveable  and
 #mmovable?

 Shri  EK.  C.  Pant:  So  far  ag  the  assess-
 ment  figures  go,  the  total  wealth  as-
 essed  for  wealth  tax  assessment  for
 ‘1987-58,  was  Rs.  3,29.26,9I3.  Subse-
 quently,  it  was  noticed  that  a  part  of
 the  wealth  hag  escaped  assessment.
 ‘Therefore,  the  assessment  was  reopen-
 ed.  Ultimately,  assessment  for  1957-58
 कासिद  Made  on  a  nett  wealth  of  Rs.
 10,05,76,365  (Interruptions).  There  are
 certain  trusts  formed  by  the  Nizam
 anq  he  disputed  the  inclusion  of  those
 trust,  under  wealth  tax  assessment.
 that  is  the  reason  for  this  wide  diffe-
 rence  between  the  original  assessment
 ‘and  the  subsequent  one.

 Shri  Kanwar  Lal  Gupta:  Have  Gov-
 ‘ernment  imposed  any  penalty  on  that?

 Shri  S.  M.  Banerjee:  In  reply  to
 pert  (b)  of  the  question,  the  hon.
 Minister  said  that  they  have  no  infor-
 mation  a3  to  whether  anything  has
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 been  smuggled  out  of  Hyderabad.  Is
 it,  a  fact  that  gome  foreigners,  special-
 ly  Britisherg  ang  Turks—  because  the
 Present  Nizam,  His  Exhausted  or  Bx-
 alted  Highness  hag  a  Turk  wife—come
 to  Hyderabad  and  take  away  the  cost-
 liest  jewelleries  in  the  form  of  souve-
 nirg  to  their  own  countries?  Has  any
 representation  been  received  in  this
 behalf  from  the  daughter  of  the  late
 Nizam  or  other  members  of  his  family
 or  from  social  workers?  Hag  any  im
 vestigatlon  been  made?

 Shri  EK.  C,  Pant:  As  far  as  I  am
 aware,  No  representation  hag  been  re-
 ceived  by  the  Finance  Ministry,

 क्री  सघु  लिसये  :  भ्रध्यक्ष  महोदय,  कछ
 इसी  के  सम्बन्ध  में  एक  जवाब  ह  मंत्री  मैं
 दिया  था  और  वह  बड़ें  विचित्र  ढंग  का  जवाद
 है  1  उस  में  उन्होंने  कहा  कि  हम  ने,  जबसम-
 झौता  हुआ  था,  उसी  वक्‍त  फ्हारस्त  तैयार
 की  थी,  इस  लियेलिये  शब  नई  फहारिस्त
 तैया  र  करने  का  सवाल  नहीं  है  ।  भागे  चल
 कर  मंत्री  महोदय  ने  कहा--

 “Government  do  not  consider
 it  proper  that  either  the  value  or
 the  details  of  the  property  recog-
 nised  ag  the  private  property  of
 rulers  should  be  a  matter  for  pub-
 lic  disclosure”

 प्रव॒  प्रध्यक्ष  महोदय,  जब  हम  ने  बह
 सवाल  पूछा  था,  उसस  समय  यहू  बात  नहीं
 शाई,  इसी  कारण  हम  इन  को  पकड़  नहीं
 पाये  ।  इस  लिये  मैं  श्व  ाप  से  इस के  बारे  में
 निश्चित  निर्णय  चाहता  हूं  कि  मंत्री  महोदय
 किन  चीजों  की  जानकारी  सदन  से  छपा
 सकते  हैं  t

 st  wat  लाल  गुप्त  :  जिसे  कि  इन  को
 तकलीफ  ही  ।

 थी  सब  लिमये  :  ब  बार  बार  इस
 प्रकार  का  सवाल  उठता  है,  हम  को  श्राप  इस
 के  बारे  में  कल-परसों  तक  लिखित  निर्णय
 दीजिये,  क्योंकि  बार  बार  इसको  लेकर
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 झगड़ा  होता  है  ।  अभ्रभी  इन्होंने  इस  को.  0
 करोड़  रुपये  बताया  है,  कल  गृह  मंत्री  जी  ने  कहा
 था  कि  वह  नहीं  बतायेंगें।  किन  चीजों  को  वें
 छिपा  सकते  हैं--यह  तो  मेरी  व्यवस्था  हुई  ।

 अब  मेरा  सवाल  यह  है  कि  जब  निज्ञाम
 के  साथ  समझौता  हुआ  था--  उस  वक्‍त
 उनकी  कुल  जायदाद  कितनी  थी,  उस  में घ्रौर
 यह  जो  0  करोड़  बताया  गया  है--इस  में
 कितना  फर्क  है  ?  क्योंकि  उसी  से  पता  चलेगा
 कि  उन्होंने  कितती  जायदाद  बेची  है  और
 कितनी  जायदाद  को  चोरी  से  विदेशों  को
 भेजा  हैं  ?

 श्यो  कृष्ण  चन्द्र  पन्‍्त  :  किस  किस  में
 फें है ?

 श्री  म  लिसये  :  निर्णय  नहीं  मैंने  सवाल

 पूछा  है  |

 अर  कृष्ण  जन्द्र  पन्‍त  :  पहलेतो  में  यह
 बात  साफ  कर  द्  कि  वह  जो  गृह  मंत्री  जी
 का  साल  था  वह  कल  सन्‌  950  के  सम-
 झौते  के  बाद  जो  सूची  मिली  थी  उस  के  बारें
 में  था  और  मैंने  जो  जवाब  दिया  वह  भ्रसैसमैंट
 के  बारे  में  दिया  हू  शोर  वह  उसके  मातहत
 आता  हूँ।  मैं  अ्रसेसमैंट  के  बारे  में  श्राप  को
 बतला  सकता  हूं  लेकिन  उस  में  क्या  सूची  थी
 कितना  उन्होंने  धत  बतलाया  उम्र  का  मुझे
 इल्म  नहीं  है  ।

 श्री  मु  लिभये  :  प्रध्यक्ष  महोदय,  सवाल
 के  पार्ट  चीत  का  जवाब  कंसे  भिलेगा  ?  बनर्जी

 साहप  ने  पूछा  था  कि  क्‍या  जेवरात  आदि
 विदेशों  में  चोरी  से  भेजे  गये  हैं  ?  तो  इस  का
 जवाब  कैसे  मिलेगा  ।  भ्रब  पता  नहीं  कैसे
 पहले  हन्होंन  बतलाया  कि  पिछले  साल  जो
 जांच  की  तो  उन  का  0  करोड़  पर  असेस-
 मैट  किया  अब  मेरा  सवाल  है  कि  i950  की
 जायदाद  का  पता  नहीं  वलेंगा  तो  बी०  का  तो
 जवाब  प्रा  ही  नहीं  सकता  है  1

 ओर  कृष्ण  चन्द्र  पन्‍्स  :  सरकार  के  पास
 i950  की  सूची  भी  रक्खी  है  जया  भरोसा

 रखिये  मरकार  पर  ।
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 श्री  मु  लिमये  :  हम  जानकारी  चाहते
 हैं  ।  श्राप  जानकारी  दीजिये  श्रब  शाप  छिपा
 नहीं  सकते  t

 श्री  कृष्ण  चन्द्र  पन्‍्त  :  छिपाने  की  कोई
 बात  नहीं  है  4

 श्री  मधु  लिसये  :  भ्रध्यक्ष  महोदय,  आफ
 निर्णय  कब  2%  ?  कल  देगें  या  कब  देंगें  ?
 यह  हर  दिन  क्षणड़ा  चल  रहा  है।  इसके  बारे
 में  नियम  बना  हुआ  है  ।  तीसरी  लोक  सभा
 में  भी  में;  यह  सवाल  उठाया  था  श्र  अध्यक्ष  ने
 यह  आश्वासन  पद्य  था  कि  वह  इस  पर
 अपना  निर्णय  दें  देंगे  लेकिन  अभी  तक  वह
 निर्णय  नहों  ग्राथा  है  Ae

 Shri  M,  RB.  Krishna:  At  the  time  of
 accession  a  statement  was  given  by
 the  late  Nizam,  May  I  know  whether
 the  wealth  of  the  late  Nizam  was  de-
 termined  only  on  the  information
 given  by  him,  or  any  independent
 agency  was  set  up  by  the  Govern-
 ment  of  India  to  really  fing  out  the
 wealth.  The  present  Nizam,  who  has
 inherited  the  entire  wealth  from  the
 late  Nizam,  is  dismissing  all  the  veo-
 Ple  who  have  been  working  there  far
 20,30  years,  in  order  to  conceal  the
 already  concealed  wealth,  May  I  know
 whether  the  Government  of  India  is
 encouraging  oF  giving  any  facilities  to
 the  relatives  of  the  late  Nizam  and
 also  to  the  people  of  Hyderabad  im
 order  to  give  valuable  information  to
 the  Government  of  India  to  find  out
 the  real  wealth?

 Shri  K.  0,  Pant:  So  far  ag  the  first
 question  is  concerned,  there  was  n®
 wealth  tax  when  the  State  of  Hydera-
 bad  acceded  to  the  Indian  Uniom
 There  was  no  question  of  an  assess-
 ment  of  wealth  tax  that  stage.

 Shri  J.  B.  Kripalani;  Was  any  as-
 sessment  made?

 Shri  EK.  C.  Pant:  There  was  70
 wealth  tax  at  that  time.  (Interruptions)

 Mr,  Speaker:  This  will  not  be  stis-
 factory  this  way,  so  many  people
 wanting  to  have  information.  They  ean
 give  notice  of  a  half-hour  discussion,
 because  in  supplementaries  like  thie
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 you  will  not  get  information,  It  is  al-
 ready  12.03,

 श्री  मधु  लिसये  :  मेरा  सुझाव  है  कि  इस
 के  बरे  में  वित्त  मंत्री  प्री  जनकारी  सदन  को  दें

 गृह  मंत्री  कहते  हैं  कि  हम  नहीं  देगें  लेकिन
 झब  वित्त  मंत्री  ने  कहा  है  कि  वह  सब  जान-
 कारी  देगें  तो  मैं  चाहूंगा  कि  वित्त  मंत्री  जी
 पहले  इस  बारे  में  जानकारी  देने  वाला  वक्तव्य
 सदन  की  टेबुल  पर  रख  ६  और  बाद  में  यह
 बहस  उठाने  की  इजाजत  दी  जाय

 एफ  सानतोय  सदस्य  :  इस  प्रश्न  का
 संतोषजनक  उत्तर  हम  लोगों  को  नहीं  मिल
 रहा  है....

 अध्यक्ष  महोदय  :  आधे  घंटे  का  डिस्ः
 कशन  करने  के  लिए  मैंने  कहा  तो  है

 श्री मु  लिरूये  :  पहले  वित्त  मंत्री  जी  का
 बयान  आये  उस  के  बाद  ग्राधे  घंटे  की  चर्चा  को
 जाये  |

 Mr.  Speaker:  I  have  already  sug-
 gested  that  we  can  have  a  half-hour
 discussion.  I  am  myself  suggesting  it.
 Whatever  information  they  have  with
 them,  they  will  give,  but  nothing  more
 is  committeq  now.

 Shri  8.  M.  Banerjee:  I  accept  your
 suggestion,  I  welcome  it,  but  I  would
 certainly  request  that  the  Finance
 Minister  should  lay  a  statement  on  the
 Table  of  the  House  with  more  de-
 tails;  otherwise  the  half-hour  discus-
 sion  would  be  useless,  He  will  evade
 questions,

 ‘Shri  Tenneti  Viswanatham:  Be-
 fore  we  take  up  the  discussion,  the
 Minister  may  be  pleased  to  assess  not
 only  the  wealth  which  is  above
 ground,  but  also  the  wealth  which  is
 underground.

 Mr.  Speaker:  How  can  he  assess?
 Shri  Hem  Barua:  Before  you  allow

 the  half-hour  discussion  on  this,  I
 would  request  you  to  kindly  direct
 the  Minister  to  make  a  comprehensive
 statement  of  the  assets  and  also  the
 liabilities  of  the  Nizam,  because  when
 the  Chinese  aggression  on  us  took
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 place  and  we  wanted  the  Nham  to
 make  a  contribution  to  the  Defence
 Fund,  he  said  he  was  too  poor  to  do  it.
 Therefore,  both  the  liabilities  and  the
 assets  of  the  Nizam  should  come  be-
 fore  the  House.  (Interruptions).

 Shri  D.  C,  Sharma:  You  are  always
 calling  the  Members  of  the  Bhim  club;
 you  do  not  call,  persons  who  belong
 to  the  Raman  club.  (Interruptions).

 Mr.  Speaker:  I  have  absolutely  no
 doubt  that  the  hon.  Minister  would
 give  the  information  on  some  day.
 Notice  may  be  given,  But  nothing  is
 fixed  now.

 WRITTEN  ANSWERS  TO
 QUESTIONS

 Leave  to  Central  Government
 Employees

 *665.  Shri  N.  s.  Sharma:
 Shri  Shri  Gopal  Saboo:
 Shri  Brij  Bhushan  Lal:
 Shri  Sharda  Nand:
 Shri  A,  B.  Vajpayee:

 Will  the  Minister  of  Finance  be
 pleased  to  state:

 (a)  whether  Government  propose  to
 introduce  for  the  Central  Government
 employees  ‘the  earned  leaves—cash  it
 —if  you  like’  scheme;  and

 (b)  if  so,  the  details  thereof?

 The  Minister  of  State  in  the  Ministry
 of  Finance  (Shri  K,  C.  Pant);  (a)  No,
 Sir.

 (b)  Does  not  arise.

 mem  भ्राय  सम्प्ग्ध  में  महुलने!बिस  का
 प्रतिवेवन

 * 666.  शी  सिद्धेदवबर  प्रसाद  :  क्‍या
 विश  मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्या  राष्ट्रीय  भ्ाय  के  सम्बन्ध
 में  प्रोफेसर  महलनीबिस  के  प्रतिवेदन  का

 दूसरा  भाग  इस  बीघ्  प्राप्त  हो  गया  हैं;  भौर
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 (@)  यदि  हां,  तो  उस  की  मुख्य
 बातें  क्या  हैं  तथा  सरकार  ने  उन  पर  क्या
 निणय  किया  है  ?

 विस  मंत्रालय  में  राज्य  भत्री  (श्री
 कृष्ण  चन्द्र  पन्त)  :  (क)  जी,  नहीं  ।

 (ख)  यह  सवाल  पैदा  ही  नहीं  होता  t

 Plan  Priorities

 667.  Shri  8.  R.  Damani;  Wil]  the
 Minister  of  Planning  be  pleased  to
 state:

 (a)  whether  a  re-appraisal  of  Plan
 Priorities  js  contemplated;  and

 {b)  if  so,  the  guide-lines  for  such
 re-appraisal?

 The  Minister  of  Planning  Petrolenm
 and  Chemicals  anqg  Social  Welfare
 (Shri  Asoka  Mehta):  (a)  and  (b).  The
 Plan  Outlay  is  proposed  to  be  revised
 in  the  light  of  the  changes  that  have
 taken  place  in  the  economic  situation
 since  the  Draft  Outline  of  the  Fourth
 Plan  was  published,  While  some  re-
 adjustment  in  the  scheme  of  priorities
 is  inevitable  and  the  sectoral  outlays
 may  also  be  altered  in  the  light  of  the
 current  economic  situation,  the  high
 Priority  accordeg  to  Agricultura]  pro-
 duction,  family  planning,  import  sub-
 stitution  and  production  of  export
 commodities  is  likely  to  remain  un-
 changed.

 Prices  of  Drugs

 Shri  Kedar  Paswan:
 Shri  Madhu  Limaye:

 Will  the  Minister  of  Petroleum  and
 Chemicals  be  pleased  to  state:

 (a)  whether  any  orders  seeking  to
 control|fix  prices  of  essential]  and  com-
 monly  used  drugs  have  been  issued  by
 Government  during  the  last  three
 years;

 (b)  whether  these  orders  have  been
 enforced:
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 (०)  the  effect  of  this  on  the  be-
 haviour  of  actual  prices  of  drugs;

 (d)  whether  Government  propose  to
 nationalise  the  drugs  and  pharmaceu-
 tical  industries  in  view  of  the  enorm-
 ous  profits  made  by  them;  and

 (e)  whether  Government  itself  pro-
 Pose  to  reduce  prices  of  antibiotics
 and  other  drugs  manufactured  in  the
 public  sector?

 The  Minister  of  Planing,  Petrolewm
 and  Chemicals,  and  Social  Welfare
 (Shri  Asoka  Mehta):  (a)  and  (5),  Yrs,
 Sir.

 (c)  The  prices  of  drugs  and  medi-
 cines  have  by  and  large  remained
 steady.

 (d)  No,  Sir,

 (e)  No  such  proposal  is  at  present
 under  Government’s  consideration.

 Sindri  Fertilizer  Factory

 *669,,  Shri  Baburao  Patel:  Will  the
 Minister  of  Petroleum  and  Chemicals
 be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  workers
 of  the  Sindri  Fertilizer  Factory  placed
 a  “Gherao”  for  three  hours  around  the
 administrative  building,  manhandled
 the  General  Manager  and  beat  up
 policemen  and  Security  Officers  on  the
 2nd  May,  1967;  and

 (b)  if  so,  the  steps  taken  to  grant
 protection  to  officers  and  staff  of  the
 management  against  such  violent  de-
 monstrations  by  labour  in  the  public
 sector  undertakings?

 The  Minister  of  Planning,  Petroleum
 ang  Chemicals  and  Soclal  Welfate
 (Shri  Asoka  Mehta):  (a)  Yes,  there
 was  8  “Gherao”  as  stated.  But  police-
 men  and  Security  Officers  were  not
 beaten,  The  General  Manager  of  the
 Planning  Division  of  the  Fertilizer  Cor-
 poration  of  India  and  not  the  General
 Manager  of  the  Sindri  Unit  was  man-
 handled.
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 (b)  The  State  Government  have,  ft
 is  understood,  issued  instructions  to
 tne  notice  to  afford  necessary  protec-
 tion  against  ‘Gheraos’.

 a  oat)  4  स्थित  पश्चिमी  कोसी  नहर
 &  दी बगे  द द. (|  क्या  सिचाई

 १  श्रुत  मंत्री  यह  बताने  की  कृपा  करेंगे
 कि  :

 (क)  क्‍या  यह  सच  है  कि  प्रस्तावित
 पश्विम  कोसी  नहर  का  प्रारम्भिक  भाग
 नेपाल  में  है  तथा  उसका  सर्वेक्षण  फार्य  वहां
 किया  जा  रहा  है;

 (ख)  क्‍या  यह  भी  सच  है  कि  नेपाल
 की  भूमि  इस  नहर  के  उस  भाग  से  सींची
 जायेगी  जो  नेपाल  में  स्थित  है  तथा  उस  पर
 लगभग  3  करोड़  रुपये  खच  किए  जायेंगे;
 बौर

 (7)  यदि  उपरोक्त  भाग  (ख)  का
 उत्तर  हां  हो,तों  क्या  सरकार  का  विचार
 उतनी  राशि  बिहार  सरकार  को  शीघ्र  ही
 दन  का  है,  ताकि  वहां  पर  शीघ्रातिशीघ्र

 खुदाई  काय  ग्रारम्भ  किया  जा  सके  ?

 ag  a  &( उ  ी  Go  स०
 :  (क)  जी,  हां  ।

 (ख)  नेपाल  में  सिचाई  प्राप्त  करने
 बाले  क्षेत्र  का  तथा  निहित  व्यय  का  पता
 तभी  चलेगा  जब  प्रनुसंधान  कायं  पूरा  हो
 जायेगा,  जो  इस  समय  प्रगति  पर  है  1

 (ग)  विस्तृत  अझनुमानों  के  मिल  जाने
 पर  ही  वित्तीय  सहायता  देने  के  प्रश्न  पर
 विचार  किया  जायेगा  |

 indo-Bulgarian  Venture  for  the
 Manufacture  of  Gamma  Globulines

 and  Albumin

 *67l.  Shri  Tridib  Kumar  Chaudhurt:
 Shri  s.  C.  Samanta:

 Will  the  Minister  of  Petroleum  and
 Chemicals  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  contract
 for  the  establishment  of  a  joint  Indo-
 Bulgarian  venture  for  the  manufacture

 ASADHA  I,  889  (SAKA)  Written  Answers  6728
 of  Gamma  Globulines  and  Albumin  in
 the  private  sector  was  recently  signed
 between  the  Bulgarian  Government
 ang  the  Government  of  India  on  the
 basis  of  the  credits  provided  by  the
 Bularian  Government  and  49  per  cent
 equity  participation  by  Techno-export,
 a  Bulgarian  Government  Foreign
 Trade  Organisation;  and

 (b)  if  so,  the  specific  terms  of  the
 eontract?

 The  Minister  of  Planning,  Petroleam
 and  Chemical  ang  Social  Welfare
 (Shri  Asoka  Mehta):  (a)  and  (b).  The
 answer  to  part  (a)  is  in  the  negative.
 But,  Dr.  Tulsidas  and  Shri  प्र.  हू.
 Malhotra,  who  were  granted  g  letter
 of  intent  for  the  establishment  of  a
 new  undertaking  in  the  name  of  Mis.
 Curewel  (India)  Limited,  for  the
 manufacture  of  Gamma  Globuline  and
 Albumine.  have  now  submitted  a  pro-
 posal  for  entering  into  g  technica]  and
 foreign  collaboration  agreement  with
 Messrs.  Technoexport  of  Bulgaris.
 The  matter  is  under  consideration,

 Agreement  on  Food  with  Food-Aid
 Consortium  Countries

 672.  Shri  ९.  A  Prasad:
 Shri  Onkar  La]  Berwa:
 Shri  N.  K.  Sanghi:

 Will  the  Minister  of  Finance  be
 Pleased  to  state:

 (a)  whether  it  is  8  fact  that  Govern-
 ment  have  instrueteg  all  Diplomatic
 Missions  abroad  to  get  the  food  con-
 sortium  countries  to  sign  firm  agree-
 Mments  on  the  promised  assistance  of
 food  to  India;  and

 (b)  if  so,  the  number  of  such  agree-
 ments  signed  so  far?

 The  Deputy  Prime  Minister  and
 Minister  of  Finance  (Shri  Morarji
 Desai):  (a)  and  (b).  Government  is
 continuously  striving  through  diplo-
 matic  means  and  otherwise  to  finalise
 the  question  of  food  assistance  promis-
 ed  by  the  Consortium  countries.  Sup-
 Plies  under  the  Canadian  pledge  of
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 food  assistance  of  the  order  of  U.S.
 my  46  million  have  already  commenced.
 Supply  of  .5  million  tonnes  under

 PL-480  is  expecteq  to  be  authorised
 shortly.  Besides  direct  food  assist-
 ance,  Government  is  also  trying  to
 obtain  indirect  assistance  in  the  form
 of  financing  fertilizers,  pesticides  etc.,
 for  growig  more  food  as  also  other
 types  of  assistance  such  as  debt
 rescheduling  which  would  release
 foreign  exchange  resources  for  pur-
 chase  of  food  on  World  markets.  The
 nature  and  extent  of  this  type  of
 assistance  is  under  consideration  of
 the  member  countries  and  institutions
 of  the  Consortium.

 Aid  Received  from  Abroad

 *613,  Shri  D.  N.  Patodia:  Will  the
 _Minister  of  Fimance  be  pleased  to
 state:

 (a)  the  annual  aid  received  separate-
 ly  from  Rupee-payment  countries  and
 from  non-rupee  payment  countries
 from  I96]  onwards;

 (b)  the  amount  utilised,  the  amount
 lapsed  and  the  amount  repaid  out  of
 the  total  amount  of  aid  sanctioned;  and

 (c)  the  percentage  of  the  aid  receiv-
 ed  from  rupee-payment  countries
 which  was  untied  and  was  non-project
 aid  as  compared  to  the  Non-rupee  pay-
 ment  countries?

 The  Deputy  Prime  Minister  and
 Minister  of  Finance  (Shri  Morarji
 Desai):  (a)  and  (b).  A  statement  is
 laig  on  the  Table  of  the  House.
 [Placed  in  Library.  See  No.  LT-744|

 67).
 (c)  Nil  (as  no  aid  received  from

 Tupee  payment  countries  is  untied).

 U.S.  Financial  Loan

 *614,  Shri  A,  8,  Vajpayee:
 Shri  Kanwar  Lal  Gupta:

 Will  the  Minister  of  Finance  be
 pleased  to  state:

 (a)  whether  it  is  a  fact  that  in  an
 agreement  signed  recently  with  the
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 United  States  of  America,  India  will
 get  a  credit  of  Rs.  90  crores;  and

 (b)  if  so,  the  main  details  of  the
 agreement  and  the  purpose  for  which
 the  credit  will  be  utilised?

 The  Deputy  Prime  Milnisler  and
 :Minister  of  Finance  (Shri  Morarji
 Desai):  (a)  Yes,  Sir.  The  Agreement
 relating  to  the  ‘Commodity  Programme
 Assistance—l967’  for  $132,  million
 (Rs.  99  crores)  was  signegd  with  the
 United  States  Agency  for  International
 Development  on  the  l0th  May,  1967.

 (b)  According  to  the  Agreement,
 there  is  to  be  no  repayment  of  the
 principal  amount  for  the  first  ten
 years;  the  repayments  will  then  com-
 mence  and  be  made  in  dollars  in  ap-
 proximately  equal  half  yearly  instal-
 ments  over  the  next  thirty  years.  In-
 terest  is  payable  semi-annually  is
 dollars  at  the  rate  of  l  per  cent  per
 annum  during  the  first  ten  years  and
 thereafter  at  the  rate  of  24  per  cent.
 Per  annum  for  the  remaining  30  years.
 The  loan  will  be  used  to  finance
 foreign  exchange  costs  of  imports
 from  U.S.A.  of  a  broad  variety  of  com-
 modities  and  euqipment  such  as  ferti-
 lizers,  pesticides,  machinery  parts,
 spare  parts  and  other  commodities  re-
 quired  to  help  increase  both  agricul-
 tural  and  industrial  production.

 Freight  Charges  on  PL-480  Imports

 "615.  Shri  Vishwa  Nath  Pandey:
 Will  the  Minister  of  Finance  be  pleas-
 de  to  state:

 (a)  the  total  freight  charges  for
 PL-480  imports  in  terms  of  foreign
 exchange  during  the  current  year;

 (b)  whether  these  charges  are  con-
 sidzreq  to  be  on  the  high  sides;  and

 (c)  how  it  is  proposed  to  meet  these
 charges?

 The  Deputy  Prime  Minister  and
 Minister  of  Finance  (Shri  Morarji

 Deewal):  (a)  and  (b).  The  total  freight
 charges  for  1967-68  cannot  be  stated  at
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 this  stage  as  total  PL-490  imports  of
 foodgrains,  cotton,  soyabean  oil,  etc
 which  are  likely  to  materialise  are  not

 ‘Whown.  However  the  approximate
 mit  costs  of  freight  which  we  have  to
 Wear  are  as  follows:

 (i)  For  every  one  million  tonnes
 of  wheat  and  milo—Rs.  9
 crores,

 ‘(ii)  For  every  one  lakh  bales  of
 cotton—Rs,  one  crore.

 (iii)  For  every  one  lakh  tonnes  of
 soyabean  oil—Rs.  .60  crores.

 ‘These  charges  are  the  same  as  at
 ‘world  market  rates  since  the  excess,
 if  any,  for  shipments  on  American
 ‘vessels  is  absorbed  by  the  U.S.  Gov-
 ‘ernment.

 (c)  Payment  for  freight  charges  is
 ‘made  from  our  free  foreign  exchange
 resources.

 साप्तान्य  बोसे  का  राष्ट्रीकरण

 *676.  श्री  प्रकाशवीर  शास्त्री  :
 थ्री  रघुवीर  सिह  शास्त्री  :
 शी  शिवकुमार  शास्त्री  :
 शी  to  प्र०  श्यागी  :
 श्री  ao  मो०  बनर्जी  :
 श्री  मच  लिमये  :

 क्या  वित्त  मंत्री  यह  बताने  की  कृपा
 करेंगे  कि  :

 (क)  क्या  सरकार  सामान्य  बीमे
 के  राष्ट्रीकरण  के  किसी  भ्रस्ताव  पर  विचार
 कर  रही  हैं;  शौर

 (ख)  यदि  हां,  तो  इस  मामले]  में
 झन्तिम  निर्णय  कब  तक  हो  जायेगा  ?

 वित्त  मंत्रालय  में  राज्य  मंत्री  धी
 कृष्ण  चन्द्र  पन्त)  (क)  सरकार  द्वारा
 सामान्य  बीमे  के  राष्ट्रीपकरण  के  सभी

 पहलुओं  की,  जिसमें  शझन्य  तरीकों  से  लक्ष्यप्राप्ति
 की  सम्भावना  भी  शामिल  है,  विस्तृत  जांव

 की  जा  रही  है

 (=)  कोई  बीयाद  निर्धारित  नहीं  की
 श्गई  है  ।
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 Tax  Collection

 *677,  Shri  E,  K.  Nayanar:  Will  the
 Minister  of  Finance  be  pleased  to
 state

 (a)  the  steps  taken  by  Government
 to  tighten  up  the  tax  collection  machi-
 nery  with  a  view  to  checking  evasion
 of  taxes;  and

 (b)  the  amount  of  the  tax  arrears
 written  off  by  Government  from  963
 upto  the  end  of  196867

 The  Minister  of  State  in  the  Minks-
 try  of  Finance  (Shri  K.  C.  Pant):  (a)
 Some  of  the  steps  taken  recently  to
 tighten  up  the  tax  collection  machi-
 nery  are—

 (i)  gradua]  taking  over  of  re-
 covery  work  from  the  State
 Governments;

 (ii)  introduction  of  functional  dis-
 tribution  of  work  under
 which  the  work  of  collection
 of  tax  dues  would  be  entrust-
 ed  to  Income-tax  Officerg  en-
 gaged  exclusively  on  this
 work;

 (iii)  periodical  review  of  the
 arrear  tax  demands.

 (iv)  furnishing  of  details  of  assets
 of  the  defaulters  to  Tax  Re-
 covery  Officers  along  with  tax
 recovery  certificates;

 (v)  raising  of  rate  of  interest  in
 case  of  delayed  payments  from
 4  per  cent  to  6  per  cent  with
 effect  from  ist  April,  ‘1965;

 (vi)  recovery  of  tax  from  g  Diree-
 tor  of  a  company  under  certain
 circumstances  in  case  the  tax
 cannot  be  recovered  from  the
 company;  and

 (vii)  production  of  tax  clearance
 certificate  in  respect  of  trans-
 fer  of  properties  whose  value
 exceeds  Rs.  50,000.
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 (b)  The  figures  of  Income-tax
 arrears  written  off  are  maintained  ac-
 cording  .o  the  financial  year.  The  fol-
 lowing  amounts  were  written  off  in
 the  financial  years  1962-63  to  1966-
 67:—-

 1962-63,  Rs.  4,39,91,353
 1963-64  Rs.  1,60.37,681
 1964-65  Rs.  97,47,072,
 1965-68  Rs.  87,65,004
 1966-67  Rs.  9,10,152

 (upto  31-7-1966)

 Freezing  of  Ex-Factory  Prices  of
 Manufactured  Articles

 678.  Shri  Bal  Raj  Madhok:
 Shri  A.  B.  Vajpayee:
 Shri  Shri  Chand  Goel:
 Shri  Yajna  Datt  Sharma:
 Shi  Jagannath  Rao  Joshi:
 Shri  Hardya]  Devgun:
 Shri  R.  8,  Vidyarthi:

 Will  the  Minister  of  Finance  be
 Pleased  to  state:

 (a)  whether  Government  have  re-
 cently  examined  the  possibility  of
 freezing  the  ex-factory  prices  of  manu-
 factured  articles  of  essential  consump-
 tion  for  one  year;  and

 (b)  if  so,  the  details  thereof?

 The  Minister  of  State  in  the  Minis-
 try  of  Finance  (Shri  KE.  C.  Pant):  (a)
 No,  Sir.

 (b)  Does  not  arise.
 Lapse  of  Life  Insurance  CoTporation

 Policies
 *679.  Shri  Indrajit  Gupta:

 Shri  H,  N.  Mukerjee:
 Shri  Vasudevan  Nalr:

 Will  the  Minister  of  Finance  be
 Pleaseq  to  state:

 (a)  whether  Government  are  aware
 that  the  annual  figures  for  lapse  of
 Life  Insurance  Corporation  policies  is
 on  the  increase;  and

 (b)  if  so,  the  steps  taken,  if  any,  to
 assess  the  amount  of  loss  incurred  by
 the  Life  Insurance  Corporation  due  to
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 this  and  also  the  bonus  and  surrender
 value  to  the  policy-holders?

 The  Minister  of  State  in  the  Minss-
 try  of  Finance  (Shri  K.  C.  Pau.).  (a)
 and  (b).  No,  Sir.  The  overa.:  lapse
 ratio  has  declined  from  8.2  per  cent  im
 1963-64  to  7.2  per  ceni  in  3965-66.
 Novertheless  the  Corporation  is  un
 deavouring  to  reduce  further  the  iaps-
 es  which  musi  be  considered  as  still
 high.

 Taking  an  overall  view  lapses  do-
 not  cause  a  loss  to  the  Coporation.

 Transport  Survey
 *680.  Shri  R.  Ba  ua:  Will  th.  Minis—

 ter  of  Planning  be  pleased  to  state:
 (a)  whether  the  survey  of  tra  sport

 conducteq  by  the  Committee  appointed
 by  the  Planning  Commission  is  com-
 plete;

 (b)  if  so,  when  the  report  will  be
 laid  on  the  Table;  and

 (c)  whether  the  Committee  made
 any  survey  region-wise  also  and  sug-
 gested  any  improvements?

 The  Minister  of  Planning,  Petro—
 leum  and  Chemicals  and  Soclal  Wel-
 fare  (Shri  Asoka  Mehta):  (a)  to  (c).
 The  transportation  studies  undertaken
 by  the  Joint  Technical  Group  for
 Transport  Planning  which  has  beem
 set  up  jointly  by  the  Planning  Com-
 mission  and  the  Ministries  of  Railways
 and  Transport  remain  in  progress  and
 have  reached  an  advanced  stage  The
 transport  studies  include  investigations
 pertaining  to  major  commodities  and
 regional  transport  surveys.  Reports
 on  the  various  studies  including  the
 specific  recommendations  relating  to
 planning  and  development  of  trans-
 port  emerging  from  these  studies,  are
 expected  to  be  ready  by  December,
 1967.

 Domestic  Power  for  Government
 Quarters  in  Delhi

 "681.  Shri  Kartik  Oraon:  Will  the
 Minister  of  Works,  Housing  and  supPiy
 be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  domes-
 tie  power  has  not  been  provided  f*
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 Type  II,  bug  and  IV  quarters  in  Delhi
 and  New  Delhi;

 (b)  if  80,  the  reasong  therefor;

 (c)  whether  Government  propose  to
 provide  domestic  power  in  these  quar-
 ters  whose  allottees  ask  for  it;  and

 (d)  if  not,  the  reasons  therefor?

 The  Minister  of  Works,  Housing  and
 Supply  (Shri  Jaganath  Rao):  (a)  to
 (d).  In  Types  II  and  III  and  old  Type
 IV  quarters,  power  plugs  have  not
 been  provided.  In  new  Type  IV  hous-
 es,  power  plugs  have  been  provided.
 If  so  desired  by  allottees  of  old  houses
 now  classified  as  type  IV,  power  plugs
 are  provided  against  recovery  of  ad-
 ditional  rent.  Power  plugs  are  not
 Proposed  to  be  provided  in  quarters
 of  types  II  and  IIT  as  the  expenditure
 involved  will  be  large  and  also  be-
 cause  the  facility  is  not  required  by
 the  majority  of  people  occupying  such
 quarters.

 Accounts  in  Foreign  Banks

 682.  Shri  Nitiraj  Singh  Choudhary:
 Will  the  Minister  of  Finance  be  pleas-
 ed  to  state:

 (a)  the  number  of  persons  State-
 wise,  who  have  their  accounts  in  the
 foreign  banks;

 (b)  how  many  of  these  accounts
 were  opened  during  the  year  ‘1967;  and

 (c)  the  foreign  exchange  involved  in
 these  accounts?

 The  Deputy  Prime
 Minister  of  Finance  (Shri  Morarji
 Desai):  (a)  to  (c).  The  information
 is  being  collected  and  the  iame  will
 be  laid  on  the  Table  of  the  House.

 Minister  and
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 दिल्‍ली  में  बिजली  का  संकट

 * 683.  श्री  रघुवीर  सिंह  शास्त्री  :
 शी  राभाबतार  शर्मा  :
 श्री  प्रकाश्बीर  झास्ती  :
 ft  शिक्षकुसार  शास्त्री  :
 शी  रास  गोपाल  दालछाले  =
 Blo  र्शर्थ  प्रकाश  पुरी  :
 शनी  क्‍्र्जुन  सिह  भदोरिया  :

 क्या  सिंचाई  प्रौर  विद्युत  मंत्री  यह
 बताने  की  क््पा  करेंगे  कि  :

 (क)  क्‍या  यह  सच  है  कि  भाल्लड़ा
 जलाशय  में  पानी  की  सप्लाई  कम  हो  जाने
 के  फलस्वरूप  दिल्‍ली  तथा  प्रासपास  के  राज्यों.
 में  विद्युत  संकट  उत्पन्न  होने  की  प्राशंका  है;

 (ख)  कया  भाखड़ा  जलाशय  में  पानी
 की  कमी  को  दूर  करने  के  संबध  में  सरकार
 ने  कोई  निश्चित  योजना  तैयार  क  हूं  ;

 (ग)  यदि  हां,  तो  उसकी  मुख्य  बातें
 क्या  हैं;  और

 (घ)  भविष्य  में  कोई  विद्युत  संकल
 पैदा  न  होने  देने  के  लिए  सरकार  का  क्‍या
 कायंब्राही  करने  का  विचार  है  ?

 सलिखाई  शरीर  विद्युत  मंत्री  (भी  कु०  mo
 'शाव)  :  (क)  दिल्ली  में  शब  बिजली  संकट

 पड़ने  का  कोई  डर  नहीं  है  ।  परन्तु
 इस  मास  के  प्रारंभ  में  लगभग  एक  सप्ताह  के
 लिए  यह  डर  जरूर  था  ।

 (ख)  बौर  (ग).  यदि  सतलुज  में
 जल  प्रवाह  काफी  कम  हो  जाता  है  तो  पानी
 की  कमी  से  छुटकारा  नहीं  पाया  जा  सकता  ।
 किन्तु  (घ)  में  बताये  गये  उपायों  के  परिणाम-
 स्वरूप  बिजली  संकट  को  रोका  जा  सकता  है।

 (घ)  दिल्‍ली  की  हन्द्प्रस्थ  बिजली
 केंद्र  विस्तार  परियोजना  में  लगाए  जा  रहे
 62.5—62.  5  मैगावाट के  तीन  यूनिटों  में  से

 एक  को  जुलाई,  967  %  प्रथम  सप्ताह  में
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 व्यापारिक  आधार  पर  चालू  कर  देने
 की  सम्भावना  है।  इस  के  पश्चात्‌  झन्य

 “वो  यूनिटों को  क्रमश:  3  से  4  महोनों  के  भ्र्तराल
 में  चालू  करने  की  संभावना  है  1  बिजली  की

 “धौर  मांगों  को  पूरा  करने  के  लिए  दिल्ली  के
 निकट  बदरपुर  में  एक  बिजली  घर  के  प्रति-
 च्ठापन  को  स्वीकार  किया  गया  है  जिसकी
 भ्रतिष्ठापित  क्षमता  300  मैगावाट  होगी  ।
 सके  परिणामस्वरूप  शौर  दिल्ली  के  सह-
 वर्ती  राज्यों  में  चौथो  योजना  के  दौरान  हाथ

 में  ली  जाने  वाली  बिजली  विकास  योज-
 नाझों  के  परिणामस्वरूप,  बिजली  की  सप्लाई
 -काफी  माता  में  होती  रहेगी  ।

 देश  में  दिल  तथा  रब्त  चाप  को  बोसारियां

 ४  684.  श्रो  रामगोपाल  शालवाले  :
 क्या  स्वास्थ्य  तथा  परिवार  नियोजन  मंत्री

 यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्‍या  यह  सच  है  कि  देश  में  दिल
 तथा  पगक्त  चाप  की  बीमारियां  बड़ी  तेजी  से
 फैज  रही  हैं;

 (ख)  यदि  हां,  तो  क्या  सरकार  ने  इन
 बीमारियों  के  मूल  कारणों  की  जांच  की  है;

 (ग)  क्‍या  यह  भी  सच  है  कि  चाय,
 शराब  तथा  घूम्-पान  के  ग्रधिक  प्रयोग  के
 कारण  ये  बोमारियां  बढ़  रही  हैं;  और

 (घ)  यदि  हां,  तो  क्‍या  सरकार  का
 विचार  इत  वस्टुओ्नों  के  अ्रधिक  प्रयोग  को
 रोकने  का  है  ?

 स्वास्थ्य  तथा  परिवार  नियोजन  मंत्रों
 (sro  श्रीपति  न्खशेखर)  :  (क)  यह  झाम

 विचार  है  कि  दिल  की  तथा  रक्तचाप  की
 बोमागियां  बढ़  रही  हैं  ।

 ख)  इन  बोमारियों  के  कारणों  की
 भारत  के  साथ  साथ  दूसरे  विकसित  देशों
 में  भी  जांच  हो  रहो  है  1

 (ग)  अ्रधिक  धूक्रापात  का  दिल  की
 बीमारियों  से  सहु-सम्बन्ध  होने  झे  कुछ
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 प्रमाणों  के  अलावा  इप  सम्बन्ध  में  कोई  ठोस
 प्रमाण  नहीं  हैं  |

 (घ)  सरकार  की  स्वास्थ्य  शिक्षा  गति-

 विधियों  के  एक  अंग  के  रूप  में  जनता  को

 धूम्रपान  के  हानिकारक  परिणामों  से  अवगत
 कराने  के  लिये  पहले  से  ही  कदम  उठाये  जा
 रहे  हैं  ।

 दिल्‍ली  में  पेय  जल  की  कमी

 *686.  डा०  सूर्य  प्रकादा  पुरी  :
 शी  यशवग्त  सिंह  कुशवाह  :
 श्री  महन्त  विग्विजय  नाथ:
 शो  शिवकुमार  शास्त्री  :
 शी  रघुवोर  सिह  शास्त्री  :
 श्री  रामावतार  दर्मा  :

 क्या  स्वास्थ्य  तथा  परिवार  नियोजन  मंत्री
 यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्‍या  सरकार  का  ध्यान  दिल्ली  में
 पीने  के  पानी  की  कमी  की  ओर  दिलाया
 गया  है;

 (ख)  क्या  इस  सम्बन्ध  में  दिल्‍ली  नगर
 निगम  तथा  दिल्‍ली  महानगर  परिषद  से
 सरकार  ने  सम्पर्क  बनाये  रखा  है;

 (ग)  क्या  इस  स्थिति  को  और  अधिक
 बिगड़ने  से  रोकने  के  लिये  सरकार  ने  तुरन्त
 कुछ  ठोस  कार्यवाह!  करने  का  निश्चय  किया
 है;  श्र

 (घ)  यदि  हां,  तो  क्या  ?

 स्वास्थ्य  तथा  परिवार  नियोजन  मंत्रों
 (डा०  श्रांपति  चन्रशेजर)  :  (क)  जी  हां  ।

 कुछ  क्षेत्रों  में  पानी  की  कमी  की  शिकायतें
 सरकार  के  ध्यान  में  लाई  गई  हैं  1

 (ख)  इस  सम्बन्ध  में  सरकार  दिल्ली
 नगर  निगम  के  साथ  लगातार  सम्पर्क  बनाये

 हुए  है  |  किन्तु  दिल्‍ली  में  जलपूर्ति  के  सम्बन्ध
 में  स्वास्थ्य  एवं  परिवार  नियोजन  मंत्रालय  को
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 दिल्ली  महानगर  परिषद  से  कोई  खास
 प्रस्ताव  या  प्रनुरोध  प्राप्त  नहीं  हुआ  है  |

 (ग)  और  (घ).  दिल्ली  में  जलपूर्ति
 व्यवस्था  का  स्थिर  करने  तथा  उसे  बढ़ाने  के
 लिये  अभी  तक  जो  कदम  उठाये  गये  हैं  उनका
 एक  विवरण  सभा  पटल  पर  रख  दिया  गया  है।
 (पुस्तकालय  में  रखा  गया।  देखिये  संख्या
 LT--745/67]

 Nurses

 +687,  Shri  Jyotirmoy  Basu:
 Sbri  Bhagaban  Das:
 Shri  EK.  Haldar:
 Shri  C,  K.  Chakrapani:
 Shri  K.  Ramani:
 Shri  FE.  K.  Nayanar:

 Will  the  Minister  of  Health  and
 Family  Planning  be  pleased  to  state:

 (a)  whether  there  is  a  shortage  of
 nurses  in  the  country;

 (b)  the  number  of  qualified  nurses
 who  went  abroad  during  the  last  five
 years;

 (९)  whether  it  is  a  fact  that  nurses
 are  migrating  because  of  poor  service
 conditions  in  the  country;

 (d)  whether  it  is  also  a  fact  that
 Service  conditions  of  nurses  in  States
 are  even  worse  a8  compared  to  services
 under  Central  and  Military  Depart-
 ments;  and

 (e)  if  so,  the  steps  Government  pro-
 pose  to  take  to  improve  their  condi-
 tions?

 The  Minister  of  Health  and  Family
 Planning  (Dr.  8.  Chandrasekhar):  (a)
 Yes,  Sir.

 (b)  Information  regarding  the  num-
 ber  of  qualified  nurses  who  have  gone
 abroad  during  the  last  five  years  is  not
 readily  available,

 (c)  No,  Sir.  There  is  no  evidence
 of  this.

 (d)  The  scales  of  pay  of  nurses  vary
 from  State  to  State.  Different  scales
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 -of  pay  have  been  fixed  by  State  Gov-
 ernment  in  the  context  of  the  cireum
 stances  prevailing  in  their  States

 The  Central  scales  of  pay  for  nurses are  generally  higher  than  those  preva-
 lent  in  the  States.

 (e)  The  following  steps  have  been
 taken  to  further  improve  the  service
 conditions  of  nurses:

 (i)  On  the  recommendation  of  the
 Trained  Nurses  Association  of  India
 working  hours  for  nurses  have  been
 reduced  to  48  hours  per  week  wher-
 ever  paassible.

 (ii)  Furnished  hostel  accommodation
 is  being  provided;

 (iii)  Several  State  Governments  are
 considering  improvement  in  the  emo-
 luments  of  the  nursing  staff.

 Import  of  Oil
 "688,  Shri  B,  N.  Shastri:  Will  the

 Minister  of  Petroleum  and  Chemicals
 be  pleased  to  state:

 (a)  whether  the  recent  West  Asia
 conflagration  has  in  any  way  affected
 India's  oi]  imports;  and

 (b)  if  so,  the  steps  which  Govern-
 ment  have  taken  to  meet  the  antici-
 pated  short  supply  of  oil  in  the  coun-
 try?

 The  Minister  of  Planning,  Petroleum
 and  Chemicals  ang  Social]  Welfare
 (Shri  Asoka  Mehta):  (a)  No,  Sir,  ex-
 cept  to  the  extent  that  some  product
 imports  have  had  to  be  re-routed.

 (b)  Does  not  arise.

 Loans  given  to  Birla  Group  of
 Companies

 *689.  Shri  George  Fernandes:
 Shri  J.  H.  Patel:
 Shri  Madha  Limaye:

 Will  the  Minister  of  Finance  be
 Pleased  to  state:

 (a)  whether  8  Study  Group  set  up
 by  the  Industrial  Development  Bank
 of  India,  Reserve  Bank  of  India  has
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 reported  that  half  the  advances  made
 by  the  Industrial  Development  Bank
 of  India  last  year  have  been  given  to
 firms  owned  or  controlled  by  the  Birla
 Group  of  Companies;  and

 (b)  if  so,  the  action  proposed  to  be
 taken  on  the  Report?

 The  Minister  of  State  in  the  Minis-
 try  of  Finance  (Shri  K.  C.  Pant):  (a)
 No,  Sir.  Neither  did  the  Industrial
 Development  Bank  of  India  ever  set
 up  any  Study  Group  for  the  purpose;
 nor  is  it  correct  that  half  the  advances
 made  by  the  Bank  last  year  have
 been  to  the  industrial  concerns  owned,
 controlleq  or  managed  by  the  Group
 of  industrialists  commonly  known  as
 the  Birla  Group.

 (b)  Does  not  arise.

 Assistance  to  Haryana  State

 °690,  Shri  Abdul  Ghani  Dar:  Will
 the  Minister  of  Finance  be  pleased  to
 state:

 (a)  whether  it  is  a  fact  that  Govern-
 ment  are  favouring  some  deficit  States
 by  allowing  a  handsome  aid  to  the
 tune  of  crores  of  rupees  and  not  giv-
 ing  assistance  to  the  newly  born
 Haryana  deficit  State;  and

 (b)  if  so,  the  reasons  therefor?

 The  Minister  of  State  in  the  Minis-
 try  of  Finance  (Shri  E.  0.  Pant):  (a)
 and  (b).  The  reference  is  apparently
 to  the  prants-in-aid  paid  to  certain
 States  under  Article  275  of  the  Consti-
 tution  on  the  recommendations  of  the
 Finance  Commission.  The  last
 Finance  Commission  did  not  Tecom-
 mend  any  grant-in-aid  to  the  com-
 posite  State  of  Punjab  as  the  State
 had  a  revenue  surplus  after  taking  into
 account  its  share  in  Central  taxes  and
 duties.  The  position  did  aot  change
 consequent  on  the  reorganisation  of
 that  State  last  year  as  the  Dehejia
 Committee  on  the  division  of  assets
 and  liabilities  of  composite  Punjab  did
 not  also  estimate  any  revenue  deficit
 for  Haryana.
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 Accommodation  for  Family  Officers  in

 Bombay

 322l.  Shri  Ram  Sewak  Yadav:
 Shri  George  Fernandes:
 Shri  s.  M.  Joshi:
 Shri  Maharaj  Singh  Bharati:
 Shri  Molahu  Prasad:
 Shri  Eabi  Ray:

 Will  the  Minister  of  Works,  Hous-
 ing  and  Supply  be  pleased  to  state:

 (a)  the  criteria  for  allotment  of
 Government  accommodation  in  Bom-
 bay  to  ‘family  officers’;

 (b)  whether  it  is  also  a  fact  that
 the  Es:ate  Office,  in  collusion  with  the
 allottees  whose  families  are  perma-
 nently  stationed  outside  Bombay,  hires
 out  such  accommodation  to  other  Gov-
 ernment  Servants,  who  are  not  eligi-
 ble  for  accommodation,  and  also  to
 persons  in  the  private  sector  for  some
 financial  consideration,  which  is  shared
 among  officials  in  the  Estate  Office
 and  the  allottee;

 (c)  the  number  of  such  complaints
 received  by  his  Ministry  against  the
 Estate  Office,  Bombay,  during  the
 Calendar  years  96]  to  1966;

 (d)  the  number  of  such  complaints
 Teferred  to  the  Special  Police  Estab-
 lishment  for  investigation  with  results
 thereof  and  the  action  taken  against
 the  guilty  officials;

 (e)  whether  it  is  a  fact  that  under
 the  pretext  of  sharing  the  accom-
 modation,  non-eligible  employees  of
 the  C.P.W.D.  are  allotted  quarters  of
 the  absentee  allottees  and  they
 indulge  in  undesirable  activities  which
 cause  a  great  deal  of  harassment  to
 bona  fide  tenants;  and

 (f)  the  number  of  complaints
 regarding  harassment  by  C.P.W.D,
 officials  received  during  the  calendar
 years  96—66  and  the  action  taken
 in  these  cases?

 The  Deputy  Minister  in  the  Minis-
 try  of  Works,  Housing  and  Supply
 (Shri  Iqbal  Singh):  (a)  According  to
 the  provisions  contained  in  ‘he  Allot-
 ment  Rules,  there  is  no  distinction
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 between  a  family  and  non-family
 officer  for  purposes  of  allotment  of
 feneral  pool  residences.  Allotments
 in  various  types  of  accommodation  in
 the  general  pool  are  made  according
 to  the  priority  dates  of  eligible  officers,

 (b)  The  Estate  Manager,  Bombay,
 has  to  allot  general  pool  residences
 strictly  in  accordance  with  the  provi-
 sions  contained  in  the  Allotment  Rules.
 ‘The  allotment  of  general  pool  accom-
 moda  ion  is  made  only  to  the  eligible
 Government  servants  whose  names
 are  borne  on  the  waiting  list  main-
 tained  in  accordance  with  the  rules.
 No  case  has  come  to  the  notice  of  the
 Government  where  allotment  has  been
 made  to  a  non-eligible  or  private
 person.

 (c)  and  (d).  No  complaint  has  been
 referred  to  the  Special  Police  Estab-
 lishment  by  the  Government.  The
 ‘Special  Police  Establishment  had  how-
 ever  sent  a  complaint  to  the  Estate
 ‘Manager,  Bombay,  about  an  employee
 working  in  his  office,  which  is  receiv-
 ing  attention.

 (e)  No.

 (f)  The  Government  have  not
 received  any  complaint  regarding
 harassment  by  C.P.W.D.  officials.

 Leprosy  Patients

 222,  Shri  A.  Sreedharan:  Will  the
 Minister  of  Health  and  Family  Plan-
 ning  be  pleased  to  state:

 (a)  total  number  of  lepers  in  India;
 (b)  their  number  State-wise;  and

 (९)  total  number  of  leprosy  patients
 accommodated  in  hospitals?

 The  Minister  of  Health  and  Family
 ‘Planning  (Dr.  S,  Chandrasekhar):  (a)
 According  to  an  estimate  made  in  963
 there  were  about  25  lakhs  leprosy
 cases  in  India.

 (9)  The  State-wise  distribution  of"
 the  estimated  number  of  cases  is  as
 given  below:
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 Name  of  State  Number
 of

 cases

 Madras  .  6.40  lakhs
 AndhraPradesh  =,  5.20  »
 Bihar.  .  2,80  ,»
 West  Bengal  2.40  55
 Maharashtra  2.20  55
 Orissa.  T.90  5
 Uttar  Pradesh  T.40  »
 Mysore  .40  »
 Remaining  States  T.30  »

 25.00  lakh

 (c)  28,000

 Poppy  Cultivation
 3223.  Shri  Baburao  Patel:  Will

 Minister  of  Finance  be  pleased  to  state
 (a)  whether  it  is  a  fact  that  poppy

 cultivation  in  Madhya  Pradesh  and
 neighbouring  State  of  Uttar  Pradesh
 and  Rajasthan  hag  been  hard  hit  due
 to  the  untimely  rains  early  this  year.

 (b)  whether  Government  have
 received  any  detailed  account  of  the
 damage  caused  to  the  poppy  cultiva-
 tion  from  the  respective  State  Govern-
 ments;

 (c)  the  extent  of  the  damage  and
 loss  suffered  by  the  cultivators;  and

 (d)  the  action  taken  io  give  relief
 to  those  engaged  in  poppy  cultiva-
 tion?

 The  Deputy  Prime  Minister  and
 Minister  of  Finance  (Shri  Morarji
 Desai):  (a)  There  has  been  some
 damage  to  poppy  crop  in  all  the  three
 States  this  year  due  to  untimely  rains.

 (b)  No,  Sir.
 .(c)  On  account  of  the  damage  to

 the  crop  the  average  yield  of  opium
 tendered  by  the  cultivators  during
 1966-67  season  as  compared  to  the
 average  yield  of  the  previous  season
 is  lower*by  about  2  kg.  per  hectare
 which  works  out  to  a  fall  of  about
 6  per  cent  as  compared  to  the  pre-
 vious  year’s  average  yield.
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 (d)  Occasional  damage  to  crops  due
 to  unfavourable  weather  conditions  is
 not  uncommon  and  the  question  of
 giving  relief  to  the  poppy  cultivators
 by  the  Central  Government  at  this
 stage,  does  not  arise.  However,  the
 damage  to  poppy  cultivation  during
 1966-67  season  will  be  taken  into  con-
 sideration  when  deciding  the  policy
 for  the  licensing  of  poppy  cultivators
 during  1967-68  season.

 National  Irrigation  Projects  in
 Madhya  Pradesh

 3224.  Shri  Baburao  Patel:  Will  the
 Minister  of  Irrigation  and  Power  be
 Pleased  to  state:

 (a)  whether  it  is  a  fact  that  the
 Government  of  Madhya  Pradesh  have
 proposed  to  launch  national  irrigation
 projects  in  the  rice-bowl  (Chattis-
 garh)  of  the  State;

 (b)  whether  the  State  Government
 have  sent  any  detailed  note  to  the
 Centre  on  the  subject;

 (c)  if  so,  the  main  points  contained
 therein;  and

 (d)  the  reaction  of  Government
 thereto?

 The  Minister  of  Irrigation  and
 Power  (Dr,  K.  L.  Rao):  (a)  Proposals
 in  this  regard  are  stated  to  be  under
 consideration  of  the  Government  of
 Madhya  Pradesh.

 (b)  No.

 (c)  and  (d).  Do  not  arise.

 Scheduled  Castes  and  Scheduled
 Tribes  Agriculturists  in  Tripura

 3225.  Shri  Mohammad  Ismail:
 Shri  Ganesh  Ghosh:
 Shri  B.  K.  Modak;
 Shri  Bhagaban  Das:
 Shri  Jyotirmoy  Basu:

 Will  the  Minister  of  Social  Welfare
 be  pleased  to  state:

 (a)  whether  Government  have
 received  any  proposal  from  the  Gov-
 ernment  of  Tripura  for  the  revision
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 of  scales  of  financial  assistance  given
 to  the  Jumias  and  landless  agricul-
 turists  belonging  to  Scheduled  Castes
 and  Scheduled  Tribes;  and

 (b)  if  so,  the  steps  taken  in  the
 matter?

 The  Minister  of  State  in  the  Depart-
 ment  of  Social  Welfare  (Shrimati
 Phulrenu  Guha):  (a)  A  proposal  from
 the  Government  of  Tripura  has  been
 received  for  the  increase  of  financial
 assistance  for  the  settlement  of  land-
 less  agriculturists  belonging  to  Sche-
 duled  Castes  and  Scheduled  Tribes  on
 the  analogy  of  a  similar  scheme  being
 implemented  by  the  Ministry  of  Food
 and  Agriculture  for  the  benefit  of
 agriculturists  other  than  those  belong-
 ing  to  Scheduled  Castes  and  Scheduled
 Tribes.

 (b)  The  increase  in  the  assistance
 proposed  by  the  Tripura  Government
 could  not  be  approved,  because  of  the
 limited  provision  available  for  this.
 purpose  under  the  special  programme
 for  the  Welfare  of  Backward  Classes.
 It  has,  therefore,  been  decided  that
 the  scheme  being  implemented  by  the
 Ministry  of  Food  and  Agriculture  may
 be  extended  to  Scheduled  Castes  and
 Scheduled  Tribes  also.

 Housing  Factory  in  MP.  with  USSR.
 Assistance

 3226.  Shri  Baburao  Patel:  Will  the
 Minister  of  Works,  Housing  and  Sup-
 ply  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  the
 U.S:S.R.  has  offered  to  establish  a
 rupee  two-crore  Housing  Factory  in.
 Madhya  Pradesh;

 (b)  if  so,  the  details  thereof  and
 the  terms  offered  by  the  Government
 of  U.S.S.R.;  and

 (c)  whether  Government  have  given.
 permission  to  any  such  scheme  or
 whether  the  State  Government  nego-
 tiated  the  deal  directly?

 The  Deputy  Minister  in  the  Minis-
 try  of  Works,  Housing  and  हिफ्फ्ालड
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 (Shri  Iqbal  Singh):  (a)  to  (c).  No
 such  proposal  has  been  made  either
 to  the  Central  Government  or  the
 Madhya  Pradesh  Government.

 Decline  in  Equities  in  Stock  Market

 3227.  Shri  Virendrakumar  Shah:
 Will  the  Minister  of  Finance  be
 pleased  to  state:
 -_

 (a)  whether  it  is  a  fact  that  there
 has  been  a  steep  decline  jn  the  equi-
 ties  in  the  stock-market  in  the  coun-
 try  in  the  past  fortnight  ‘21st  May,
 967  to  4th  June,  ‘1967;

 (b)  if  80,  the  average  fall  in  the
 equity  prices  during  this  period;  and

 (ec)  the  main  reasons  to  which  this
 steep  fall  is  attributable?

 The  Deputy  Prime  Minister  and
 Minister  of  Finance  (Shri  Morarji
 Desai):  (a)  and  (b).  No,  Sir.  During
 the  period  2lst  May,  967  to  3rd  June,
 967  (4th  June,  967  being  Sunday) the  Reserve  Bank’s  All  India  Index
 for  Variable  Dividend  Industrial
 Securities  (base:  96l-62  00)
 declined  from  79.8  to  78.7  indicating
 price  fall  by  only  .4  per  cent,

 (९)  The  fall  in  equity  prices,  in
 general,  was  attributable  chiefly  to
 the  explosive  situation  in  West  Asia
 followed  by  outbreak  of  war  on
 June  5,

 Fertilizer  Plant  by  Co-Operatives  of
 Farmers

 3229.  Shri  K.  P.  Singh  Deo:  Will
 the  Minister  of  Petroleum  and  Chemi-
 cals  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  a  ferti-
 lizer  plant  is  being  set  up  by  a  Con-
 sortium  of  Indian  Cooperatives  of
 farmers;  and

 (b)  if  ‘8O,  details  thereof?

 The  Minister  of  State  in  the  Minis-
 try  of  Petroleum  and  Chemicals  and
 of  Planning  and  Social  Welfare  (Shri
 Raghuramaiah):  (a)  and  (b).  There
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 is  a  proposal  to  establish  a  fertilizer
 factory  in  the  cooperative  sector  with
 the  assistance  of  the  International
 Cooperative  Development  Association
 of  U.S.A.  A  team  is  visiting  India
 shortly  to  prepare  a  feasibility  report..

 Gold  Production

 3230.  Shri  Shiva  Chandra  Jha:  Will’
 the  Minister  of  Finance  be  pleased  to.
 state:

 (a)  the  present  amount  of  gold  pro-
 duction  inside  the  country;  and

 (b)  how  much  smuggled  gold  has.
 been  seized  and  at  what  ports  during.
 the  last  three  plan  periods?

 The  Deputy  Prime  Minister  and’
 Minister  of  Finance  (Shri  Morarji
 Desai):  (a)  The  production  of  gold  by-
 the  Kolar  and  Hutti  gold  mines  during
 the  year  1966-67  was  3538.669  Kgs.

 (b)  The  total  quantity  of  smuggled
 gold  seized  by  the  Customs  and  Cen-
 tral  Excise  authorities,  yearwise,.
 during  the  last  4  calendar  years,  (on
 which  basis  figures  are  available)  is.
 given  below:

 22767 Year

 953  466  (estimated)
 954  73035
 3955  ‘1241
 7956  375
 957  2375
 7958  7236
 3959  537
 7960  7066
 1961  2287
 7962  2593
 7963  2024
 १964  673
 I965  2284
 3966  2456

 It  is  not  possible  to  compile  figures.
 in  respect  of  smuggled  gold  seized
 portwise  during  the  last  three  plan
 periods  without  entailing  dispropor-
 tionate  expenditure  of  time  and
 labour,  Also,  out  of  the  total  yearly
 seizures  of  gold,  considerable  quanti-
 ties  are  seized  inland.



 6749  Written  Answers

 Flats  for  Press  Correspondents

 ‘$231,  Shri  P.  Viswambharan:
 Shri  Mangalathumadom:

 Will  the  Minister  of  Works,  Housing
 ang  Supply  be  pleased  to  state:

 (a)  the  number  of  flats  made  avail-
 -able  in  Delhi  to  the  accredited  corres-
 pondents  through  the  Press  Associa-
 tion  of  India  during  the  last  five
 months;

 (b)  how  many  of  them  were  of  E-
 type  and  D-II  type;

 (c)  whether  allottees  are  allowed
 to  change  from  a  smaller  flat  to  bigger
 one,  irrespective  of  the  specification
 of  the  original  allotment;

 (d)  whether  a  person  working  in
 -an  American  organisation  was  allowed

 to  shift  to  a  larger  flat,  though  he
 had  earlier  accepted  an  E-type  flat;
 and

 (e)  if  so,  whether  Correspondents
 -enjoying  priority  over  him  in  the  list
 maintained  by  the  Press  Association
 had  been  informed  of  the  change  in
 the  allotment?

 The  Deputy  Minister  in  the  Minis-
 try  of  Works,  Housing  and  Supply
 (Shri  Iqbal  Singh):  (a)  Three  flats.

 (b)  E-Type  (Type  IV)-One  and  D-
 II  type  (type  V)-two.

 (c)  The  allotment  to  accredited
 Press  Correspondents  is  made  on  the
 recommendations  of  the  Press  Asso-

 -Ciation  of  India  out  of  their  pool.  The
 allottees  are  allowed  the  change  only
 On  the  recommendations  of  the  Asso-
 ciation.

 (d)  The  person  working  in  an
 American  Organisation  was  offered  a
 type  IV  flat  on  the  recommendation

 ‘of  the  Press  Association  and  although
 he  accepted  the  residence  offered  to
 him,  he  did  not  shift  from  type  V  flat
 in  his  occupation.  This  type  V  flat
 was  refularised  in  his  name.

 (e)  The  Government  do  not  deal
 directly  with  the  members  of  the  Press
 Association.  The  Preisdent  of  the
 Press  Association  was  duly  informed.
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 Off-Shore  Exploration  in  Cambay
 32382,  Shri  Narendra  Singh  Mahida:

 Will  the  Minister  of  Petroleum  and
 Chemicals  be  pleased  to  refer  to  the
 reply  given  to  Unstarred  Question
 No.  285  on  the  25th  May,  967  and
 state:

 (a)  whether  negotiations  with  some
 other  Oil  Companies  for  collaboration
 in  off-shore  oi]  exploration  in  Cambay
 will  be  undertaken  in  view  of  the
 failure  of  negotiations  with  American
 Oil  Companies;  and

 (b)  if  so,  the  action  taken  by  Gov-
 ernment  in  this  regard?

 The  Minister  of  State  in  the  Minis-
 try  of  Petroleum  and  Chemicals  and
 of  Planning  and  Social  Welfare  (Shri
 Raghuramaiah):  (a)  and  (b).  Nego-
 tiations  with  one  American  Oil  Co.
 have  failed.  But  negotiations  are  now
 being  carried  on  with  certain  other
 companies.

 Vaigai-  Re-modernising  Scheme  in
 Madras  State

 3233,  Shri  Kirutinan:  Will  the
 Minister  of  Irrigation  and  Power  be
 pleased  to  state:

 (a)  whether  it  is  a  fact  that  the
 Government  of  Madras  have  been
 asked  by  the  Central  Government  to
 prepare  a  revised  estimate  on  Vaigai
 Re-modernising  Scheme  in  Madras
 State;

 (b)  if  so,  the  specific  reasons  for
 delaying  the  execution  of  important
 irrigation  schemes;  and

 (c)  whether  any  action  has  been
 taken  to  implement  the  scheme  during
 this  year?

 The  Minister  of  Irrigation  and
 Power  (Dr.  K.  L.  Rao):  (a)  No.

 (b)  Does  not  arise.

 (c)  The  scheme  has  been  approved
 by  the  Advisory  Committee  in  Decem-
 ber,  1966,
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 Kehabilitation  of  Handicapped
 Children

 3234.  Shrimati  Jyotsna  Chanda:  Will
 the  Minister  of  Social  Welfare  be
 pleased  to  refer  to  the  reply  given  to
 Uns.arred  Question  No.  094  on  the
 Ist  June,  967  and  state:

 (a)  the  number  of  trainees  (blind,
 deaf  and  handicapped)  who  have  so
 far  been  rehabilitated;  and

 (b)  the  measures  which  Govern-
 ment  propose  to  take  for  their  speedy
 rehabilitation?

 The  Minister  of  State  in  the  Depart-
 ment  of  Social  Welfare  (Shrimati
 Phulrenu  Guha):  (a)  and  (b).  9
 special  employment  exchanges  have
 been  set  up  to  assist  blind,  deaf,  and
 orthopaedically  handicapped  persons
 in  securing  employment.  09.०0  the
 3lst  March,  967  these  exchanges  had
 placed  in  cmployment  3,672  blind,  deaf
 and  orthopaedically  handicapped  per-
 sons,

 Welfare  of  Scheduled  Castes  and
 Scheduled  Tribes

 3235.  Shri  D,  R.  Parmar:
 Shri  Ramchandra  J.  Amin:
 Shri  Bhaljibhai  Parmar:
 Shri  S.  M.  Solanki:

 Will  the  Minister  of  Social  Welfare
 be  pleased  to  state:

 (a)  the  amount  spent  for  the  wel-
 fare  of  the  Scheduled  Castes  and  Sche-
 duled  Tribes  in  different  States  during
 the  years  1965-66.  and  ‘1966-67  by  the
 Central  Government,  State-wise;

 (b)  whether  Government  have
 taken  action  on  the  recommendations
 made  by  the  Commission  for  Sche-
 duled  Castes  and  Scheduled  Tribes  in
 his  last  report;  and

 (९)  if  so,  the  details  thereof?

 The  Minister  of  State  in  the  Depart-
 ment  of  Social  Welfare  (Shrimati
 Phulreta  Guha):  (a)  A  statement
 giving  the  amounts  sanctioned  by  the

 Central  Government  for  being  spent
 896  (Ai)  LSD—3.
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 on  the  schemes  for  the  welfare  of
 Scheduled  Castes  and  Scheduled
 Tribes  during  the  years  1965-66  and
 1966-67  is  laid  on  the  Table  of  the
 House.  [Placed  in  Library.  See  No.
 LT-746

 (b)  and  (c).  The  last  report  of  the
 Commissioner  for  Scheduled  Castes
 and  Scheduled  Tribes  pertains  to  the
 year  1965-66  and  was  submitted  to  the
 Parliament  on  the  8th  June,  ‘1967.
 Further  necessary  action  is  being
 taken  with  the  concerned  authorities,

 Compensatory  Allowance  to  C.P.W.D.
 Staff  at  Faridabad

 3236.  Shri  S,  D.  Somasundaram:
 Will  the  Minister  of  Finance  be
 pleased  to  state:

 (a)  whether  it  is  a  fact  that  all
 Government  servants  other  than  Cen-
 tral  Public  Works  Department  staff
 stationed  at  Faridabad  at  present,
 who  have  been  transferred  from  Delhi
 after  the  lst  Sepi:ember,  966  are  in
 receipt  of  compensatory  allowance  at
 the  rates  admissible  in  Delhi;  and

 (b)  if  so,  the  reasons  for  discriml-
 nation  in  regard  to  the  Centra]  Public
 Works  Department  staff?

 The  Deputy  Prime  Minister  and
 Minister  of  Finance  (Shri  Morarji
 Desai):  (a)  and  (b).  Central  Govern-
 ment  employees  who  are  transferred
 to  Faridabad  on  account  of  shifting
 of  offices  from  Delhi  on  or  after  Ist
 Tanuary,  966,  are  allowed  to  continue
 drawing  compensatory  (city)  allow-
 ance  at  Delhi  rates  for  one  year  and,
 thereafter,  the  rates  will  be  gradually
 reduced  to  nil  over  the  next  8  months.
 This  concession  has  also  been  extend-
 ed  to  employees  of  offices  already
 stationed  in  Faridabad  as  on  lst  Sep-
 tember,  1966,  No  discrimfnation  bet-
 ween  the  staff  of  the  Central  Public
 Works  Department  and  other  Central
 Government  staff  has  been  made  in
 the  matter  of  grant  of  the  above
 concessions,
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 Financial  Assistance  for  Small  and
 Medium-Scale  Industrial  Enterprises

 3237.  Shri  BR.  Barua:  Will  the
 Minister  of  Fimance  be  pleased  to
 state:

 (a)  whether  any  assessment  has
 been  made  of  the  difficulties  encounter-
 ed  by  the  small  and  medium-scale
 enterprises  jn  getting  financial  assist-
 ance  out  of  the  aid  received  from
 foreign  countries  for  this  purpose
 through  Indian  financial  institutions;
 and

 (b)  if  so,  the  result  thereof?

 The  Deputy  Prime  Minister  and
 Minister  of  Finance  (Shri  Morarji
 Desai):  (a)  and  (b).  No  specific  diffi-
 culties  encountered  by  small  and
 medium-scale  enterprises  in  get!ing
 financial  assistance  out  of  the  aid
 made  available  by  foreign  countries
 has  been  brought  to  the  notice  of
 Government  or  of  the  financial  insti-
 tutions.

 इंडिया  गेट  केन्द्रीय  सचिवालय  क्षेत्र  का
 विकास

 3238.  श्री  जगन्नाथ  राव  जोशी  :
 शनी  हुकम  चना  कछवाय  :
 श्री  रास  सिह  श्रायरवाल  :

 क्या  निर्माण,  झावास  तथा  पूति  |  कंत्री
 यह  बताने  को  कृपा  करेंगे  कि  :

 (क)  क्‍या  यह  सच  है  कि  नई  दिल्‍ली
 स्थित  इंडिया  गेट  केन्द्रीय  सचिवालय  क्षेत्र  का
 विकास  करने  के  लिये  सरकार  ने  एक  योजना
 तैयार  को  है;

 (ख)  यदि  हां,  तो  इस  क्षेत्र  में  क्या  क्या
 चोजें  बनाई  जाकेंगी  और  इस  काम  के  कब  तक
 आरम्भ  होने  की  संभावना  है;  शौर
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 (ग)  इस  कार्य  पर  कितना  खर्च
 ग्रायेगा  ?

 निर्माण,  झावास  तथा  पूर्ति  मंत्र  य  में
 उपमंत्री  धी  इकबाल  सिह)  :  (4)  ार
 (ख).  जी,  हां  ।  दिल्‍ली  विकास  प्राधिकार

 ने  इस  क्षेत्र  की  क्षेत्रीय  विवास  योजना  का
 एक  प्रारूप  तैयार  किया  है  अं।र  दित्ली  विकास
 अधिनियम,  .957  के  अनुसार  प्रारूप  योजना
 पर  आापत्तियां  [सुझाव  मांगने  के  लिये  “  मई,
 967  को  एक  नोटिस  प्रकाशित  किया  है  |

 पत्तियां  (सुझाव  भेजने  की  अन्तिम  तारीख
 26  जून,  967  है  |  आपत्तियां  और  सुझाव

 प्राप्त  हो  जाने  पर  प्राधिकार  द्वारा  नियुवत
 छानबीन-मण्डल  द्वारा  उनका  पुनरीक्षण
 किया  जायेगा,  श्र  आपत्ति  आदि  करने  वाले
 व्यक्तियों  को  बुलाकर  उनकी  बात  सुनी
 जायेगी  |  उसके  बाद  छानबीन-मप्थ्ल  की
 सिफारिशों  पर  स्थायी  समिति  ict  az  फिर
 स्वयं  प्राधिकार  द्वारा  विचार  किया  जाझेगा  ।
 अन्त  में  योजनाग्रों  का  अनुमोदन  करने  से

 पहले  केन्गय  सरकार  द्वारा  उन  पर  विचार
 किया  जायेगा  ।  इस  समय  यह  बताना  सम्भव

 नहीं  है  कि काम  कय  शुरू  किया  जा  सकेगा  ।

 (ग)  इप  योजना  पर  आने  वाले  खर्च
 का  अभी  तवा  निर्धारण  नहीं  किया  गया  है  |
 जो  भी  हो,  इस  समय  खर्च  का  निर्धारण  करना
 उचित  नहीं  है,  क्योंकि  यह  पता  नहीं  है  कि
 श्रापत्तियों  शरीर  सुझावों  पर  विचार  करने  के
 बाद  इस  योजना  का  ग्रन्तिम  रूप  बया

 होगा  ।  दूसरी  बात  यह  भी  है  कि  यह  क्षेत्रीय
 योजना  मूलतया  एक  विस्तृत  भूमि  प्रधोग
 योजना  है  और  ८सकी  कार्यान्विति  में  कई
 एजेंसियों  जैसे  सरकार,  स्थानीय  प्राधिकारों
 शौर  प्र।इवेट  सम्पत्ति  के  मालिकों  वा  सम्बन्ध

 होगा  ।  इसकी  कार्यान्विति  में  कई  वर्ष  ह्गेंगे
 श्रौर  वह  समय  समय  पर  विद्यमान  स्थितियां

 पर  निर्भर  करेगी  |
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 चतुर्थ  श्रेणियों  के  कर्मचारियों  के  क्वार्टरों
 में  पंचे  लगाना

 3239.  श्री  हुकम  चन्द  कछवाय
 श्री  जगगनाथ  राब  जोशी  :
 थनी  राम  सिंह  श्रायरवाल  :
 श्री  यज्ञवन्त  सिह  कुशवाह  :

 क्या  निर्माण,  झावास  तथा  ष््ति  मंत्री
 हू  बताने  कौ  क््पा  करेंगे  कि  :

 (क)  कया  यह  सच  है  कि  गत  श्राम
 चुनावों  के  समय  दिल्ली  में  चतुर्थ  श्रेणी  के
 कमंवारियों  के  क्वार्टरों  में  पंखें  लगाये  जा
 रहे  थे  और  चुनावों  के  बाद  यह  काम  बन्द
 कर  दिया  गया;

 (ख)  यदि  हां,  तो  ]  जनवरी,  967
 शौर 1  मार्च  १967  के  बोच  कितने  पंखे
 लगाये  गये;  और

 (ग)  ब्र्मो  कितने  कंखें  लगाये  जाने
 शेन हैं  ?

 निर्माण,  झावास  तथ  है| ह  मंत्रालय  में  उप-
 मंत्री  (ओ  इकबाल  सिहु  )  :  (क)  जी,
 नहीं  ।  दाइप  १  के  प्रत्येक  क्वार्टरों  में  एक
 पंबा  लगाने  के  बारे  में  निर्णय  i965  में
 किया  गया  था।  उस  पर  आने  वाले  झत्यधिक
 ख़बं  को  ध्यान  में  रखते  हुए  इस  कार्य  को
 दो  प्रावस्थाप्रों  में  पूरा  करने  का  निर्णय  किया
 गया  था  |  i966  में  6,480  क्वार्टरों  में
 पंखें  लगाये  गये  थे  ;

 (ख)  श्रौर  (ग)  जनवरी,  1967  से
 मार्च,  967  तक  509  क्वार्टरों  में  काम
 किया  गया  था  और  फिर  मई,  1967  के
 श्न्त  तक  अन्य  2772  बवाटंरों  में  काम
 किया  गया  था  |  झाशा  है  कि  शेष  672
 क्वार्टरों  में  भी  शीघ्र  ही  पंखें  लगा  दिये
 जायेंगे  |
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 Public  Sector  Undertakings
 3240.  Shri  §.  R.  Damani:  Will  the

 Minister  of  Finance  be  pleased  to
 state:

 (a)  whether  it  is  a  fact  that  the
 standing  orders  governing  the  condi-
 tions  of  service  have  not  been  framed
 in  many  Public  Sector  Undertakings;
 and

 (b)  if  so,  the  reasons  therefor?
 The  Deputy  Prime  Minister  and

 Minister  of  Finance  (Shri  Morarji
 Desai):  (a)  and  (b)  While  79  units
 controlled  by  2]  Public  Undertakings
 have  framed  the  standing  orders  and
 got  them  certified,  others  have  already
 taken  or  are  taking  steps  to  finalise
 them  as  early  as  possible.

 Construction  of  Houses  on  Semi-
 Developed  Land  in  Delhi

 324l.  Shri  Ram  Kishan  Gupta:  Will
 the  Minister  of  Works,  Housing  and
 Supply  be  pleased  to  state:

 (a)  whether  Government  have
 decided  to  allow  construction  of
 houses  on  semi-developed  land  in
 Delhi;

 (b)  if  so,  the  number  of  such  houses;
 and

 (९)  whether  steps  will  be  taken  to
 develop  this  area  later  on?

 The  Deputy  Minister  in  the  Minis-
 try  of  Works,  Housing  and  Supp'y
 (Shri  Iqbal  Singh):  (a)  A  proposal  to
 this  effect  is  under  consideration  but
 no  decision  has  yet  been  taken.

 (b)  and  (c)  The  details  of  the  pro-
 posal  have  not  yet  been  worked  out.

 Houses  for  Schedule@  Castes  and
 Scheduled  Tribes

 3242.  Shri  Madhu  Limaye:
 Shri  8S.  M.  Banerjee:
 Dr,  Ram  Manohar  Lobia:
 Shri  George  Fernandes:
 Shri  Deven  Sen:

 Will  the  Minister  of  Social  Welfare
 be  pleased  to  state:

 (a)  whether  Government  have
 evolved  any  plan  for  making  avail-
 able  housing  sites  for  the  members  of
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 the  Scheduled  Castes  and  Scheduled
 Tribes  and  for  Harijans  and  Adivasis;

 (b)  whether  the  State  Government
 co-operation  has  been  invited  in  this
 matter;  and

 (c)  whether  Government  propose
 to  set  aside  a  substantial  amount  to
 enable  those  backward  classes  of  our
 society  to  build  houses  for  them-
 selves?

 The  Minister  of  State  in  the  Depart-
 menf  of  Social  Welfare  (Shrimati
 Phulrenu  Guha):  (a)  to  (c)  Yes,  Sir.

 Tax  Evasion  by  Collieries
 $243.  Shri  Madhu  Limaye:

 Shri  S.  M.  Banerjee:
 Shri  George  Fernandes:
 Dr.  Ram  Manohar  Lohia:

 Will  the  Minister  of  Finance  be
 pleased  to  state:

 (a)  whether  it  is  a  fact  that  certain
 Papers  and  documents  such  as  bogus
 receipts,  vouchers,  double  accounts
 etc.  rela'ing  to  the  Kuya  and  Khas
 Kuya  collieries,  Central  Sulunga  Col-
 liery,  East  Basta  Colla  Colliery  and
 other  collieries  were  handed  over  to
 Commissioner  of  Income-tax,  Patna
 on  the  20th  July,  ‘1965;

 (b)  whether  these  documents  pro-
 vided  information  about  tax  evasion
 by  these  collieries;

 (c)  whether  any  inquiry  has  been
 made  by  the  Income-tax  Department
 against  these  collieries  and  their
 owners;  and

 (d)  if  so,  the  results  thereof?
 The  Deputy  Prime  Minister  and

 Minister  of  Finance  (Shri  Morarji
 Desai):  (a)  and  (b).  Yes,  Sir.

 (c)  and  (d).  Investigations  are  in
 progress.  Results  will
 when  the  investigations  are  completed.
 Thermal  Plants  Scheme  during  (he

 Fourth  Five  Year  Plan
 3244,  Shri  Ram  Kishan  Gupta:  Will

 the  Minister  of  Ifrigation  and  Power
 be  pleased  to  state:

 (a)  whether  the  scheme  for  setting
 up  thermal]  plants  during  the  Fourth
 Five  Year  Plan  has  been  finalised;
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 (b)  if  so,  the  details  thereof;
 (९)  whether  any  such  plants  will

 be  set  up  in  Haryana;  and
 (d)  if  so,  the  details  thereof?
 The  Minister  of  Irrigation  and

 Power  (Dr.  हू.  l..  Rao):  (a)  and  (9).
 23  Thermal  power  schemes  with  an
 aggregate  capacity  of  3955  MW  have
 tentatively  been  included  in  the
 Fourth  Plan.  The  details  are  as  given
 below:—

 .  —  qoneraing it ame  of  scheme
 Pw)

 i.  Kothagudam,  State  Il
 (Andhra  Pradesh)  720

 2.  Kothagudam,  Stage  ITI
 (Andhra  Pradesh)  220

 3.  Gauhati  Extension  (Assam).  30
 4.  Pathratu  Extensions  (Bihar)  220
 5.  Dhuvaran  Extension  (Gujarat)  250
 fe  Faridabad  (Haryana)  .  55
 7.  Cochin  (Kerala)  55
 8,  Amarkantak  Extension

 (Madhya  Pradesh)  T0
 co  Basin  Bridge  Extensin

 (Madras)  30
 to.  Ennore  (Madras)  *  330
 II.  Ennore  Extension  (Madras)  TI0
 i2.  Neyveli  Extension  (Madras)  200
 ‘13.  Parli  (Maharashtra)  60
 I4.  Nasik  (Maharashtra)  280
 i5.  Koradi  (Maharashtra)  480
 i6.  Harduaganj,  Stage  III

 (Uttar  Pradesh)  Fi  700
 7  Harduaganj,  Stage  IV

 (Uttar  Pradesh)  TI0
 18,  Obra  Extension

 (Uttar  Pradesh)  300
 i9.  Santaldih  (West  Bengal)  240
 20.  Durgapur  VI  Unit

 (West  Bengal)  :  750
 2r,  Delhi  ‘C’  Station,  gth  Unit

 (Delhi).  55
 22.  Badarpur  Centra]  Generating

 Station.  300
 23.  Chandrapura  (D.V.C.)  20

 Tota.  3955

 (c)  and  (d)  A  55  MW  thermal
 power  station  at  Faridabad  in
 Haryana  has  been  sanctioned  to  be
 installed  during  the  Fourth  Plan.
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 C.G.H.S.  Doctors

 3245.  Shri  Ss.  M.  Banerjee:
 Shri  Madhu  Limaye:
 Shri  Sharda  Nand:
 Shri  Bharat  Singh  Chauhan:
 Shri  Ranjit  Singh:
 Shri  J.  B.  Singh:
 Shri  A.  Sreedharan:
 Shri  D.  C,  Sharma:

 Will  the  Minister  of  Health  and
 Family  Planning  be  pleased  to  state:

 (a)  whether  the  grievance  of  Cen-
 tral  Government  Health  Service
 Doctors  in  Delhi  have  been  met  in
 full;

 (b)  if  so,  whether
 has  been  reached,

 any  agreement

 (c)  if  so,  the  details  thereof;  and

 question  of  their
 Delhi  has  been

 (d)  whether  the
 transfer  outside
 amicably  settled?

 The  Minister  of  Hea'th  and  Family
 Planning  (Dr.  §.  Chandrasekhar):
 (a)  to  (d).  All  reasonable  demands
 have  been  met  and  an  agreement
 reached.  A  copy  of  the  agreement  is
 placed  on  the  Table  of  the  House.
 [Placed  in  Library,  See  No,  LT-747/
 67].

 Inclusion  of  Banjaras  in  list  of
 Scheduleg  Tribes

 3246.  Shri  George  Fernandes:
 Shri  J.  H.  Patel:
 Shri  Madhu  Limaye:
 Shri  Sarjoo  Pandey:
 Shri  Y.  s.  Kushwah:

 Will  the  Minister  of  Social  Welfare
 be  pleased  to  state:

 (a)  whether  there  have  been  repre-
 sentations  from  the  leaders  of  the
 Banjara  community  to  include  the
 Banjaras  in  the  list  of  Scheduled
 Tribes;  and

 (b)  if  50,  the  action  taken  thereon?

 The  Minister  of  State  in  the  Depart-
 ment  of  Soclal  Welfare  (Shrimati
 Phulrenu  Guha):  (a)  Yes.
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 (b)  The  whole  question  of  revision

 of  lists  of  Scheduled  Castes  and
 Scheduled  Tribes  is  under  considera-
 tion.

 Asian  Flu  Viruses

 (3247,  Dr.  Karni  Singh:
 Shrimati  Nirlep  Kaur:

 Will  the  Minister  of  Health  and
 Family  Planning  be  pleased  to  state:

 (a)  whether  Government's  attention
 has  been  drawn  to  an  article  in  the
 Lite,  Asia  Edition  magazine  of  the  8th
 March,  967  re:  the  invention  of  a
 new  drug  to  fight  Asian  Flu  Viruses;

 (b)  when  this  drug  would  be  ready
 for  field  application;  and

 (c)  the  part  played  by  Dr.  D.  J.
 Bauer  in  India  in  helping  the  above
 invention  afd  also  another  drug  to
 smallpox  virus?

 The  Minister  of  Health  and  Family
 Planning  (Dr.  §.  Chandrasekhar):
 (a)  Yes.

 (b)  Symmetrel,  the  generic  name  of
 which  js  Amantadine  Hydrochloride,  is
 the  drug  referred  to  in  the  said  artl-
 cle.  This  drug  is  said  to  act  on  the
 outer  membrane  of  the  body  cell
 where,  as  if  forming  a  molecular
 barrier,  it  prevents  the  viruses  from
 penetrating  the  cell.  Clinical  trials
 carried  out  on  the  drug  are  said  to
 have  proved  the  efficacy  of  the  drug
 as  a  prophylactic  against  Asian  Flu.
 It  ig  not  known  as  to  whether  the
 drug  has  been  put  to  field  application
 in  the  U.S.A.  though  it  is  stated  in
 the  above  article  that  ‘the  drug  is
 just  going  into  the  market’  and  the
 Federal  Food  ang  Drug  Administra-
 tion,  U.S.A,  have  recognised  the
 efficacy  of  the  drug.

 (c)  The  Government  are  not  aware
 of  the  part,  if  any  played  by  Dr,  0,  J.
 Bauer  in  India  in  helping  the  above
 invention.  He  hag  however,  carried
 out  some  trials  on  the  Chemoprophy-
 lactic  value  of  another  drug  ‘Marbo-
 ran’  in  smallpox  and  has  concluded
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 from  his  trials  that  the  drug  was
 found  to  be  of  some  value  in  prevent-
 ing  smallpox  in  the  contacts.  Marbo-
 tan  is  manufactured  in  Great  Britain
 by  the  Burroughs  Wellcome  Labora-
 tories  and  its  chemical  name  is  N.
 Methy]-isatinthiosemicarbazone  and
 the  generic  name  is  ‘Methisazone’.
 Further  trials  with  this  drug  are  being
 carrieg  out  under  the  auspices  of  the
 Indian  Council  of  Medica]  Research.

 Central  Council  for  Indian  System  of
 Medicines

 3248.  Dr.  Karni  Singh:
 Shrimati  Nirlep  Kaur:
 Dr.  Mahadeva  Prasad:

 Will  the  Minister  of  Health  and
 Family  Planning  be  pleased  to  state:

 fa)  whether  Government  propose  to
 constitute  a  Central  Council”of  Indian
 System  of  Medicines;  and

 (b)  if  so,  the  details  thereof  and
 when  the  proposal  is  expected  to
 materialise?

 The  Minister  of  Health  and  Family
 Planning  (Dr.  §.  Chandrasekhar):
 (a)  A  proposal  to  establish  a  Central
 Council  of  Indian  Systems  of  Medicine
 including  Homoeopathy  is  under
 consideration,

 (b)  A  Committee  is  being  set  up  to
 go  into  the  details  of  the  draft  legis-
 lation  for  establishing  the  proposed
 Council.

 थोबियों  के  लिये  क्वार्टर

 3249.  शी  हुकम  चन्द  कछवाय  :
 थी  राम  सिंह  झ्लायरवाल  :

 क्या  सिर्माण,  श्रावस  तथा  पूति  मंत्री
 यह  बताने  की  कपा  करेंगे  कि

 (क)  क्‍या  नई  दिल्ली  में  धोबियों  को
 घोबी  घाटों  के  निकट  बसाने  की  योजना

 -क्रिपान्वित  को  गई  हूँ;  शरीर

 पख)  यदि  नहों,  तो  उसके  क्या  कारण
 हैं?
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 निर्माण,  झ्ावस  तथा  पृति  मंत्रालय  में
 उपमंत्री  (भी  इकबाल  सिह)  :  (क)  बौर
 (ख).  नई  दिल्‍ली  में  घोबियों  के  लिये
 रिहायशी  मकान  शौर  घोबीधघाट  बनवाने
 के  लिये  आवश्यक  जमीन  का  निर्धारण  फिया
 जा  रहा  है  |  उसके  बाद  धोबियों  के  मकान
 श्रौर  धोबोघाट  बनाने  के  लिये  नई  दिल्‍ली
 नगर  पालिका  को  ज्ञमीन  एलाट  करने  के
 बारे  में  कारंवाई  को  जायेगी

 किसानों  को  कमर  दर  पर  बिजली  को
 सप्लाई

 2250.  श्री  सिद्धेश्वर  प्रसाद  :
 थी  Ao  Alo  बनर्जो  :

 श्री  मधु  लिसये  :

 क्या  सिचाई झोर  विद्युत  मंत्री  यह  बताने
 को  कपा  करेंगे  कि  :

 (क)  क्‍या  उपभोक्ताओं  को  समान
 दर  पर  तथा  किसानों  को  कम  दर  पर  बिजली
 सप्लाई  करने  के  प्रश्न  पर  विचार  किया
 गया  है;  झोर

 (ख)  यदि  हां,  तो  इस  मामले  में  क्या
 निर्णय  किया  गया  है  ?

 सिंचाई  शौर  विद्युत  मंत्री  (डा०  कुल  ल०
 शव)  :  (क)  शर  (ख)  अखिल  भारतीय
 आधार  पर  सभी  राज्यों  में  एक-सम  दरों  को
 तत्काल  लागू  करना  सम्भव  नहीं  है  ।  परन्तु
 लगभग  8  राज्यों  में  प्रत्येक  राज्य  के  श्रधिकार
 क्षेत्र  में  विभिन्न  श्रेणियों  के  उपभोकताग्रों  से
 ली  जा  रही  दरों  में  समता  लाई  जा  चुकी  है
 न्य  राज्य  भी  इस  लक्ष्य  की  पूर्ति  के  लिये
 कार्यवाही  कर  रहे  हैं  ।  जहां  तक  कृषि  पम्पों
 का  सम्बन्ध  है,  यह  महसूस  किया  गया  है  कि
 बिजली  सप्लाई  की  दरें  यथासंभव  i2  पैसे
 प्रति  यूनिट  से  भ्रधिक  नहीं  होनी  चाहिये  ।
 शत:  यह  निर्णय  किया  गया  है  कि  कृषि  पम्पों
 को  बिजली  सप्लाई  करने  के  लिये  i2  पैसे
 प्रति  यूनिट  से  प्रधिक  की  दरों  में  प्रधिकता
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 को  मात्रा  तक  उपदान  दिया  जाये।  उपदान
 को  अदायगी  पर  होने  वाले  खर्च  को  केन्द्र  गौर
 सम्बद्ध  राज्य  सरकारों  के  बीच  50:  50  के
 प्रतुपात  से  बांटा  जाना  है  ।  यह  उपदान  स्कोम
 ‘1966-67  से  तोन  वर्षों  के  लिये  स्वोकार
 को  गई  है  1

 Insects  in  D.M.S.  Milk  Bottle

 $25l.  Shrimati  Swuseela  Gopalan:
 Will  the  Minister  of  Health  and
 Planning  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  some
 black  and  brown  particles  and  insects
 were  found  in  a  sealed  bottle  of  Delhi
 Milk  Scheme  near  Pusa  Road  in  April,
 1967;

 (b)  if  so,  whether  the  matter  was
 investigated  into  by  the  authorities;

 (c)  ig  so,  the  findings  thereof:
 (d)  whether  such  cases  have  in-

 creased  recently;  and
 (e)  the  steps  Government  propose

 to  take  to  stop  such  occurrences?
 The  Minister  of  Hea'th  and  Family

 Planning  (Dr.  §.  Chandrasekbar):
 (a)  to  (ec).  A  complaint  was  received
 on  the  ‘14th  April,  967  regarding  the
 presenve  of  some  foreign  matter  in  a
 bottle  of  standardiseg  milk  issued  by
 the  Drlhi  Milk  Scheme.  The  bottle
 was  found  to  contain  a  fly.

 (d)  No.
 (e)  The  Delhi  Milk  Scheme  has  a

 Sanitation  squad  that  operates  round
 the  clock  for  the  upkeep  of  sanitary
 conditions  in  and  outside  the  dairy
 premises.  Spraying  of  insecticides  has
 been  introduced  as  a  routine.

 Rise  in  Prices  during  various  plan
 Periods

 3252.  Shri  Madhu  Limaye:
 Shri  8.  M.  Joshi:

 Will  the  Minister  of  Finance  be
 pleased  to  state:

 (a)  the  actual  rise  and  the  anticipat-
 eq  rise  in  the  price  level  during  the
 Second  Plan  period;
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 (b)  the  actual  rise  and  anticipated

 rise  in  the  price  level  in  the  Third
 Plan  period:  and

 (c)  the  estimated  fluctuation  in  the
 Price  level  in  the  course  of  the  Fourth
 Plan  period;  and

 (d)  the  steps  taken  by  Government
 to  bring  down  the  prices?

 The  Deputy  Prime  Minister  and
 Minister  of  Finance  (Shri  Morarji
 Desai):  (a)  to  (c).  The  general  index
 of  wholesale  prices  (1952-53-100)  rose
 by  28.5  per  cent  over  the  Second  Plan
 period,  by  36.5  per  cent  over  the  Third
 Plan  period  and  by  2l.0  per  cent  upto
 June  3,  1967,  in  the  Fourth  Plan
 period.  No  precise  forecasts  of  varia-
 tions  in  the  general  level  of  prices
 were  made  in  the  Five  Year  Plans,

 (d)  With  a  view  to  restraining
 undue  rise  in  prices,  Government  hes
 been  taking  a  number  of  long  term
 and  short  term  steps  such  as  bringing
 about  a  large  and  sustained  increase
 in  agricultural  and  industrial  produc-
 tion,  liberalisation  of  imports  to  aug-
 ment  domestic  supplies  to  the  extent
 feasible,  large  scale  distribution  of
 food  grains  through  public  channels

 at  subsidised  prices,  regulation  of
 prices,  as  also  distribution  in  some
 cases,  of  certain  other  essential  com-
 modities  such  as  sugar,  kerosene,
 popular  varieties  of  mill  cloth,  vanas-

 atl,  drugs  and  medicines,  and  paver.
 expansion  of  net  wok  of  consumer
 cooperatives  and  opening  of  depart-
 ment  stores  in  major  cities,  Govern-
 ment  also  aims  at  checking  the  iv-
 crease  in  the  pressure  of  demand
 through  fiscal  and  monetary  restraint.

 D.D.T.  in  Human  Blood

 3253.  Shrimati  Suseela  Gopatan:
 Will  the  Minister  of  Health  and
 Planning  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  the
 concentration  of  DDT  as  high  as  80
 carts  per  million  had  been  noticed  in
 the  human  blood  of  Delhi  population
 during  a  survey  conducted  by  the
 National  Institute  of  Communicable
 Diseases,  Delhi;
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 eo)  whether  it  is  also  a  fact  that
 (he  Indian  Council  of  Medical  Re-
 search  had  initiated  further  investiga-
 tion  for  finding  out  the  source  of  DD'T
 in  the  human  system  and  also  the
 hazards  of  health  due  to  the  presence
 of  DDT  in  high  concentrations  to  tne
 presen.  generation  as  well  as  any  set-
 ting  in  motion  of  undesirable  genetic
 changes  in  urborn  generations;  and

 (c)  if  so,  the  finding  thereof’

 The  Minister  of  Health  and  Family
 Planning  (Dr.  §.  Chandrasekhar):
 (a)  The  National  Institute  of  Com-
 municable  Diseases,  Delhi,  with  the
 collaboration  of  the  Toxicology  Divi-
 sion  of  the  Communicable  Disease
 Centre,  Atlanta,  Georgia  (U.S.A.),  ini-
 tiated  investigations  during  963  on
 the  jevel  of  chlorinated  hydrocarbons
 in  human  fat  samples  obtained  at

 ‘biopsy  and  gutopsy.  704  fat  samples
 were  obtaineg  for  investigation.
 About  half  of  the  samples  were  ob.
 tained  from  autopsy  of  persons  who
 died  of  causes  other  than  pesticide
 pisoning.  The  analysis  was  carried
 out  in  the  Communicable  Diseas:
 Centre,  Atlanta.  The  results  indicut-
 ed  that  DDT  derived  material  from
 84  samples  from  Delhi  area  ranged
 from  8  to  8  parts  per  million  with
 the  exception  of  two  samples  which
 contained  80  and  29]  parts  per  mil-
 lion.  The  concentration  range  of
 D.D.T.  derived  material  in  fat  samples
 from  outside  Delhi  area  contained
 more  DDT  and  its  derivatives  as  com-
 pared  to  persons  of  other  countries.
 The  available  data  do  not  warrant
 undue  appreh  regarding  toxi-
 city.

 (b)  The  Indian  Council  of  Medical
 Hesearch  has  not  undertaken  any
 atudies  on  the  subject  so  far.

 (c)  Does  not  arise.

 D.D.T.  Factory  at  Delhi

 ‘3254,  Shrimati  Suseela  Gopalan:
 Will  the  Minister  of  Petroleum  and
 Chemicals  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  the
 Okhln  Water  Works,  the  main  source
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 of  drinking  water  to  the  Delhi  popu-
 lation,  is  about  0  miles  downstream
 of  the  confluence  of  Jamuna  witn
 Najafgarh  Nalla  into  which  the
 effluent  of  the  DDT  Factory  at  Delhi
 is  discharged;

 (b)  whether  it  is  also  a  fact  that
 there  are  no  continuous  gas  analysing
 devices  installed  in  the  premises  of
 the  DDT  factory  to  detect  and  contro!
 toxic  gases  and  vapours  like  chlorine
 gas,  hyochloric  aciq  vapours  benzene
 vapours,  escaping  continuously  from
 the  chlorination  processes,  into  the  gir;

 (c)  whether  very  fine  particles  of
 DDT  escape  into  the  air  during  the
 grinding  process  emploved  in  the  DDT
 factory;  and

 (d)  the  annual  loss  of  DDT  written
 off  every  year  at  the  DDT  factory  at
 Delhi?

 The  Minister  of  State  in  the  Minis-
 try  of  Petroleum  and  Chemicals  and
 of  Planning  and  Social]  Welfare  (Shri
 Raghu  Ramaiah):  (a)  Yes.  The
 effluent  is  however  properly  treated
 before  discharge.

 (b)  Yes,  but  the  Chlorination  Pro-
 cesses  are  carried  out  in  completely
 enclosed  condition  with  devices  for
 the  condensation  of  escaping  vapours,
 if  any.  It  is  not  a  fact,  therefore,
 that  vapours  escape  continuousiy  into
 the  air.  The  plants  are  also  equipped
 with  gas  detection  and  analysing
 instruments  by  which  samples  could
 be  taken  for  checks.  No  escape  of
 gases  has  been  detected  during  the
 last  one  year.  The  company  has
 nonetheless  decided  to  import  a  conti-
 nuous  gas  analysing  device.

 (c)  Yes.  A  medical  and  environ-
 mental  study  conducted  in  the  DDT
 Factory,  Delhi  in  March  965  recom-
 mended  the  installation  of  dust  filters
 in  these  sections.  This  was  done.  The
 company  have  also  provided  exhaust
 ducts  and  taken  further  steps  to  climi-
 nate  dusting.
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 (d)  DDT  has  to  be  written  off  for
 various  reasons  like  actual  less  in
 drying,  grinding,  bagging,  weighment
 etc.  as  well  as  for  difference  between
 50  per  cent,  the  bille@  DDT  content
 for  formulated  material  and  the  actual
 which  varies  between  50  and  5l  per
 cent.  During  the  last  five  years,  the
 following  quantities  were  written
 off:—

 Year  Quantity  (in  tonnes)

 1962-63  39.027
 1963-64  32.227
 ‘1964-65,  37.327
 1965-66  50.00
 1966-67  25.57

 Effiuent  from  DDT  Factory,  Delhi
 3255.  Shri  Mohammag  Ismail:

 Shri  Ganesh  Ghosh:
 Shri  Umanath:
 Shri  B.  K.  Modak:
 Shri  Bhagaban  Das:

 Will  the  Minister  of  Petroleum  and
 Chemicals  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  no
 continuous  analysis  of  the  cffluent
 {rom  the  DDT  factory,  Delhi  is  made
 for  controlling  its  quality;  and

 (b)  if  so,  how  the  authorities  ensure
 that  no  deletrious  material  is  dis-
 charged  through  the  effluent  into
 Jamuna?

 The  Minister  of  State  in  the  Minis-
 try  of  Petroleum  and  Chemicals  and
 of  Planning  and  Social  Welfare  (Shri
 Raghu  Ramaiah):  (a)  Yes,  Sir.  The
 effluent  is,  however  properly  treated
 and  neutraliseq  before  discharge.

 (b)  By  periodical  checks  of  the
 effluent  in  regard  to  acidity,  organics,
 suspended  matters  etc.  and  controlling
 the  quality  of  the  effluent  within  safety
 limits.
 Discharge  of  Effluent  in  Najafgarh

 Nalla  by  D.D.T.  Factory,  Delhi
 3256.  Shri  Jyotirmoy  Basu:

 Shri  Umanath:
 Shri  A.  K.  Gopalan:

 Will  the  Minister  of  Petroleum  and
 Chemicals  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  the
 effluent  (waste  liquor)  from  the
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 D.D.T.  factory  in  Industrial  Area  of
 Delhi,  containing  D.D.T.  and  other
 acids,  is  discharged  into  Najafgarh
 Nalla,  about  7  miles  upstream  of  its
 confluence  with  Jamuna;  and

 (b)  whether  Government  are  aware
 of  the  great  danger  to  the  fish  !ife  in
 Jamuna  on  account  of  the  pollution  of
 the  water?

 The  Minister  of  State  in  the  Minis-
 try  of  Petroleum  and  Chemicals  and
 of  Planning  and  Socia]  Welfare  (Shri
 Raghu  Raimiuiah):  (a)  Yes,  Sir.  The
 effluent  is,  Lowever,  properly  treated
 and  neutralised  before  discharge.

 (b)  No,  Sir.

 Market  Loans  Floated  by  Central
 and  State  Governments

 3257.  Shri  Nitiraj  Singh  Chaudhary:
 Shri  Manibhai  J.  Patel:
 Shri  Lakhan  Lal  Gupta:
 Shri  G.  C.  Dixit:
 Shri  G.  S.  Mishra:

 Will  the  Minister  of
 pleased  to  state:

 Finance  be

 (a)  whether  his  attention  has  been
 drawn  to  the  fact  that  in  the  matter
 of  subscription  to  the  market  loans
 raised  by  the  State  Governments,  the
 banks  and  other  financial  institutions
 have  been  investing  any  such  security
 at  a  lower  price  than  official  price;

 (b)  whether  it  is  a  fact  that  the
 Reserve  Bank  of  India  only  afford
 buying  support  to  those  banks  and
 financial  institutions  for  financing
 investment  in  Central  Government
 security  and  not  for  investment  in
 State  Government's  security;

 (c)  if  so,  whether  situation  men-
 tioned  in  part  (a)  above  is  due  to
 discriminatory  treatment  of  the  Re-
 serve  Bank  of  India  to  the  market
 loan  floateg  by  State  Governments
 vis-a-vis  Central  Government;  and

 (d)  the  measures  under  considera-
 tion  of  the  Government  for  removal
 of  this  difficulty?
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 The  Deputy  Prime  Minister  and
 Minister  of  Finance  (Shri  Morarji Desai);  (a)  The  initial  subscriptions to  the  State  Government  loans  are
 accepted  at  such  prices  and  at  such
 offices  or  branches  of  Banks  as  are
 specified  in  the  Loan  Notifications
 issued  by  the  State  Governments,  No
 such  office  or  branch  is  authorised
 to  accept  or  coulq  have  accepted  ini-
 tial  subscriptions  at  prices  lower  than
 the  notified  issue  prices.  Susequent transactions  may  however  have  taken
 place  at  lower  prices.
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 (b)  The  Reserve  Bank  of  India  does
 not  give  any  assistance  to  banks  and
 other  financial  institutions  for  the
 Specific  purpose  of  subscribing  to  Cen-
 tral  or  State  loans.  The  Bank  deals
 in  Central  Government  Securities  only
 and  not  in  State  Government  Securi-
 ties  in  its  open  market  operations
 because  of  the  difficulty  of  selling  off
 the  latter.  The  Bank  does,  however,
 give  loans  and  advances  to  scheduled
 banks  against  State  Government
 Securities.

 (c)  There  is  no  discriminatory
 treatment  as  such.  The  Reserve  Bank
 does  not  buy  State  Government
 Securities  because  of  the  difficulty  of
 selling  them  off.

 (d)  The  Reserve  Bank  as  well  as
 the  Central  Government  have  advised
 the  States  to  go  in  for  market  loans
 only  to  the  extent  here  are  likely  to
 be  genuine  sales  so  that  there  are
 no  distress  sales  later  by  some  of  those
 who  subscribed  initially.

 American  Peace  Corps  Volunteers

 $258.  Shri  Indrajit  Gupta:  Will  the
 Minister  of  Finance  be  pleased  to
 state:

 (a)  whether  Government  have  re-
 ceived  any  report  from  the  Intelli-
 gence  Bureau  in  Calcutta  regarding
 the  activities  of  the  American  Peace
 Corps  Volunteers  in  West  Bengal;  and’

 reaction (b)  if  so,  Government’s
 thereto?
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 The  Deputy  Prime  Minister  and

 Minister  of  Finance  (Shri  Morar)ji Desai):  (a)  No  Sir.
 (b)  Does  not  arise.

 Civil  Construction  Work  in  Hindustan
 Insecticides  Ltd.

 3259.  Shrimati  Suseela  Gopalan: Will  the  Minister  of  Petroleum  and Chemicals  be  pleased  to  state:
 (a)  whether  it  is  a  fact  that  the

 civil  construction  work  of  a  major nature  at  the  Delhi  unit  of  the  Hindu-
 stan  Insecticides  Ltd,  had  always been  entrusted  to  the  Central  Public
 Works  Department  or  National  Build-
 ing  Construction  Corporation  prior  to
 ‘1966;

 (b)  whether  it  is  also  a  fact  that
 civil  construction  work  relating  to
 the  extension  of  the  D.D.T.  factory  at
 Delhi  to  double  its  capacity  to  2800
 tonnes/year,  worth  Rs.  5  lakhs  has
 been  given  to  a  private  contractor;

 (c)  if  so,  the  reasons  for  this  devia-
 tion  from  the  earlier  practice;  and

 (d)  the  procedure  adopted  by  the
 Company  in  awarding  this  contract  to :  the  private  contractor?

 The  Minister  of  State  in  the  Minis-
 try  of  Petroleum  and  Chemicals  and
 of  Planning  ang  Social  Welfare  (Shri
 Raghu  Ramaiah):  (a)  Yes  Sir.

 (b)  Yes,  Sir.  The  civil  construc-
 tion  work  is  worth  about  Rs.  2  lakhs.

 (c)  On  the  7th  August  1960,  the
 Board  of  Directors  took  a  decision  that
 future  construction  work  of  the  com-
 pany  should  be  designed  and  super-
 vised  by  private  architects  and  execut-
 ed  either  departmentally  or  through
 contractors  at  competitive  rates.  The
 decision  was  taken  as  CPWD  had  to
 be  paid  high  departmental  charges
 ranging  between  14h  and  AN  967
 cent,  and  execution  was  found  to  be
 slow.  Accordingly  there  was  no  fur-
 ther  engagement  of  CPWD  by  the
 company,  and  for  certain  construction
 work  at  Delhi  in  96]  the  National



 677  Written  Answers

 Building  Construction  Corporation
 was  brought  in  as  a  contractor.

 (d)  A  press  note  was  issued  inviting
 tenders,  The  tenders  received  were
 opened  in  the  presence  of  tenderers
 and  evaluated.  A  private  contractor
 whose  tender  was  the  lowest.  being
 37.5  per  cent  above  the  scheduled
 rates  was  awarded  the  contract,  in
 preference  to  others  including  NBCC
 whose  rate  was  20  per  cent  above
 the  scheduled  rates  and  Rs.  8.80  lakhs
 above  the  lowest  tenderer.

 राजस्थान  में  प्रनुसृचित  जातियों  तथा  झनु-
 सूत  अदिन  जातियों  के  विद्याथियों  को

 घन  तथा  छात्रवत्तियां

 3260.  श्री  Yo  ला०  बादपाल
 क्या  समाज  कल्याण  मंत्री  यह  बताने  को  कृपा
 करेंगे  कि  :

 (क)  कया  सरकार  को  पता  है  कि
 राजस्थान  में  पंचायती  राज  प्रणाली  के  लागू
 होने  से  पहले  अनुसूचित  जातियों  के  विद्यार्थियों
 तथा  परिवारों  को  राज्य  सरकार  के  समाज
 कल्याण  विभाग  द्वारा  प्रत्यक्ष  रूप  से  धन  तथा

 छात्रवृत्तियां  दी  जाती  थीं  परन्तु  पंचायती
 राज  प्रणालों  के  लागू  होने  के  बाद  पंचायती
 समितियों  तथा  ग्राम  पंचायतों  द्वारा  की  गई
 व्यवस्था  के  भ्रन्तर्गंत  इन  निधियों  का  पिछले
 दस  वर्षों  से  इन  विद्याथियों  के  लाभ  के  लिये
 उचित  प्रकार  से  उपयोग  नहीं  किया  जा
 रहा  है।  शर

 (ख)  यदि  हां,  तो  कया  इस  मामले  की
 जांच  करने  के  लिये  सरकार  संसद्‌  सदस्यों
 कौ  एक  समित्ति  नियुक्त  करने  पर  विचार
 कर  रही  है  ?

 समाज  कल्याण  मंत्रालय  में  राज्य  मंत्री
 (श्रीमती  'फूलरेणु  गृह)  :  (क)  प्राथमिक
 तथा  माध्यमिक  स्कूलों  में  छात्रवृत्तियां  बांटने
 का  काम  पंचायत  समितियों  को  सौंपा  गया
 था।  बाद  में  माध्यमिक  स्कूलों  में  छात्रों
 को  छात्रवृत्तियां  बांटने  का  काम  पंचायत
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 समितियों  से  ल ेलिया  गया  था  तथा  भ्रब  बह
 काम  शिक्षा  विभाग  कर  रहा  है।  छात्रवृत्तियां
 बांटने  में  देरो  को  शिकायतों  को  देखते  हुए
 राज्य  सरकारें  प्राथमिक  स्कूलों  में  छात्रवुत्तियों
 को  योजना  पर  पुनः  विचार  रहीं  हैं  ।

 (ख)  ऐसा  करना  ठीक  प्रतीत  नहीं
 होता  है

 नई  बिल्ली  के  बाजारों  में  बुकानों  में  शिकमी
 किरायेवार  रखना

 3261.  श्री  प०  लाठ  बारूपाल  :
 श्री  शारदानव  :
 श्री  जि०  wo  सिह  :
 श्री  हुकम  चन्द  कछवाय  :

 क्या  निर्माण,  arate  aan  पूति  मंत्री
 यह  बताने  की  कृपा  करेंगें  कि  :

 (क)  क्‍या  यह  सच  है  कि  नई  दिल्‍ली  के
 विभिन्न  क्षेत्रों  में  हाल  में  बने  बाजारों  में
 प्रधिकतर  दुकानों  के  ग्नलाटियों  ने  उना
 शिकमी  किरायेदार  रखे  हुए  हैं;

 (ख)  यदि  हां,  तो  ऐसी  दुकानें  कितनी
 है  और  ये  दुकानें  किन-किन  इलाकों  में  हैं;

 (ग)  संवन्धित  व्यक्तियों  के  विरुद्ध
 कया  वर्यवाही  की  गई  है;  श्ौर

 (घ)  भविष्य  में  ऐसी  श्रनियमितताभों
 को  रोकने  के  लिये  क्‍या  कार्यवाही  की  गई  है  ?

 निर्माण,  झावास  तथा  पृति  मंत्र लथ  में
 उपमंत्री  (भी  इकबाल  सिह)  :  (क)  शौर
 (ख).  दुकानों  को  शिकभी  पर  देने  के  कई

 मामले  समय  समय  पर  सरकार  के  ध्यान  में
 बाये  हैं  ।  ये  मामले  केवल  नई  बनाई  गई
 मार्केटों  के  सम्बन्ध  में  ही  नहीं  हैं,  भ्रपितु  श्रन्य
 मार्कटों  के  सम्बन्ध,में  भी  हैं  7  प्रलाटियों  द्वारा
 शिकमी  पर  दी  गयी  दुकानों  की  कुल  संख्या
 ज्ञात  नहीं  |

 (ग)  शिकमी  पर  देने  के  मामले  ध्यान
 मं  तब  भ्ाते  हैं  तव  शिकमी  पर  प्राप्त  क  रने  वाले
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 व्यक्ति  इन  दुकानों  को  प्रपने  नाम  नियमित
 कर  देने  के  लिये  सरकार  से  प्रार्थना  करते  हैं
 प्रथवा  जब  इस  सम्बन्ध  में  विभिन्न  व्यक्तियों
 से  शिकायतें  प्राप्त  होती  हैं  -  इस  सम्बन्ध  में
 निम्नलिखित  कार्यवाही  की  जाती  है  —

 (i)  जब  कोई  भी  दुकान  किसी  भ्रन्य  व्यक्ति
 को  शिकमी  पर  दी  जाती  है  और
 शिकमी  पर  प्राप्तकर्ता  व्यक्ति  इसके
 नियमन  के  लिये  सरकार  से  प्रार्थना
 करता  है  तो  मार्कटों  के  प्रशासन  से
 संबंधित  विद्यमान  हिदायतों  के  अनुसार
 वह  दुकान  उस  अन्य  व्यक्ति  के  नाम
 नियमित  कर  दी  जाती  है,  शर्त  यह  है
 कि  वह  व्यक्ति  यह  साबित  कर  सके  कि
 दुकान  उसके  कब्जे  में  है  और  उसने
 किराये  की  पूरी  बकाया  राशि  झदा
 कर  दी  है  श्रौर  वह  उस  दुकान  के  लिये
 निश्चित  बाजा र  दर  किराये  के  बराबर
 लाइसेंस  फ़ी  और  उसके  अतिरिक्त

 50  प्रतिशत  राशि  श्दा  करने  के  लिये

 सहमत  है  ।

 (ii)  जहां  सरकार  इस  निष्कर्ष  पर  पहुंचे
 कि  वह  दुकान  वस्तुत:  अन्य  व्यक्ति  की
 शिकमी  पर  दी  गई  थी  परन्तु  वह  अन्य
 व्यक्ति  दुकान  के  नियमन  के  लिये
 सरका र  से  प्रार्थना  नहीं  करता  तो  ऐसे
 मामलों  में,  उसकी  ग्ललाटमेंट  रहु  कर
 दी  जाती  है  और  बेदखलो  अधिनियम
 के  प्रधीन  उसे  बेदखल  करने  की

 कार्यवाही  की  जाती  है  |

 (घ)  प्रलाटियों  द्वारा  अपनी  दुकानें
 न्य  व्यक्तियों  को  प्रन्तारित  कर  देना  एक
 सामान्य  व्यापारिक  प्रणाली  है  और मार्केट
 प्रशासन  सम्बन्धी  हिंदायतों  में  इस  सम्बन्ध  में

 उपयुक्त  व्यवस्था  विद्यमान  है  ।

 प्राम्य  झौर  शझ्रोद्योगिक  परियोजनायें

 3262.  थी  tio  to  दीक्षित  :  क्‍या
 योजना  मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  किसी  विकास  खंड  को  प्राम्य
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 श्रौद्योगिक  परियोजना  के  अन्तर्गत  लाने
 लिये  क्‍या  सिद्धान्त  प्रपनाये  जाते  हैं;

 (ख)  मध्य  प्रदेश  में  ऐसे  विकास  खंडों
 की  संख्या  कितनी  है,  जहां  यह  परियोजना
 झारम्भ  की  गई  है;  और

 (ग)  उन  भ्रत्यावश्यक  विकास  खंड
 क्षेत्रों  को,  जिन्हें  इस  समय  इस  परियोजना  के
 प्रन्तर्गत  नहीं  लिया  गया  है,  कब  तक  इस
 परियोजना  के  ग्रन्तर्गत  लिया  जायेगा  ?

 योजना,  पेट्रोलियम  शौर  रसायन  तथा
 समाज  कल्याण  मंत्री  (श्री  ग्रशोक  मेहता)  :

 (क)  से  (ग).  एक  विवरण  सभा  पटल  पर
 रखा  गया  है  1  [पुरतकालय  में  रखा  गया  |
 बेखिए  संध्या  LT—748/6  7]

 Family  Planning  Clinics  in  Orlssa

 3263.  Shri  Ramachandra  Ulaka:
 Shri  Dhuleshwar  Meena:
 Shri  Heerji  Bhai:
 Shri  K.  Pradhani:

 Will  the  Minister  of  Health  and
 Family  Planning  be  pleased  ६0  state:

 (a)  the  number  of  family  planning
 clinics  functioning  at  present  in  Orissa
 both  in  rural  and  urban  areas;  and

 (b)  the  number  of  clinics  proposed
 to  be  opened  in  that  State  during  1967-
 687

 The  Minister  of  Health  and  Family
 Planning  (Dr.  5.  Chandrasekiar):  (a)
 284.

 (७)  “Me

 Tribal  Blocks  in  Orissa

 1264,  Shri  Ramachandra  Ulaka:
 Shri  Dhuleshwar  Meena:
 Shri  Heerji  Bhal:
 Shri  K.  Pradhani:

 Will  the  Minister  of  Social  Welfare
 be  pleased  to  state:

 (a)  the  number  of  Tribal  Blocks  at
 present  in  Orissa  State;
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 (b)  the  number  of  such  Blocks  prv-
 Posed  to  be  opened  in  that  State  dur-
 ing  1967-68;  and

 (c)  the  number  of  such  Blocks  to  be
 opened  in  Koraput  and  Ganjam  Dis-
 tricts  (Orissa)  during  the  above
 period?

 The  Minister  of  State  in  the  De-
 partment  of  Social  Welfare  (Shrimati
 Phultenu  Guha):  (a)  75.

 (b)  Nil.

 (c)  Nil.

 Rural  Housing  Scheme  for  Orissa

 3265.  Shri  Ramachandra  Ulaka:
 Shri  Dhuleshwar  Mecna:
 Shri  Heerji  Bhai:
 Shti  K,  Pradhani:

 Will  the  Minister  of  Works,  Housing
 and  Supply  be  pleased  to  state:

 (a)  the  total  amount  sanctioned  to
 Orissa  for  Rural  Housing  Schemes  dur-
 ing  ‘1966-67;

 (b)  the  amount  actually  spent  by
 the  State  for  the  purpose  during  the
 Same  period;  and

 (९)  the  amount  proposed  to  be  sanc-
 tioned  for  the  purpose  to  that  State
 during  1967-68?

 The  Deputy  Minister  in  ihe  Minis-—
 try  of  Works,  Housing  and  Supply
 (Shri  Iqbal  Singh):  (a)  and  (b).  Based
 on  the  actual  expenditure  for  the  first
 nine  months  and  the  anticipated  ex-
 penditure  for  the  remaining  three
 months—as  reported  by  the  Govern-
 ment  of  Orissa,  an  amount  of  Rs,  .49
 lakhs  was  released  to  them  during
 1966-67.

 (c)  The  amount  to  be  allocated  for
 1987-68  will  be  finalised  by  the  Plan-
 ning  Commission  shortly,  after  discus-
 sion  with  representatives  of  the  State
 Government.
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 Seismic  Surveys  in  Orissa

 3266.  Shri  Ramachandra  Ulaka:
 Shri  Dhuleshwar  Meena:
 Shri  Heerji  Bhai:
 Shti  K,  Pradhani:

 Will  the  Minister  of  Petroleum  and
 Chemicals  be  pleased  to  state:

 (a)  whether  any  seismic  surveys
 have  been  conducted  in  Orissa  recent-
 ly;  and

 (b)  if  sa,  the  results  thereof?

 The  Minister  of  State  in  the  Minis-
 try  of  Petroleum  and  Chemicals  and
 of  Planning  ang  Social  Welfare  (Shri
 Raghu  Ramaiah):  (a)  No,  Sir.

 (b)  Does  not  arise.

 Social  Security  Schemes

 3267.  Shri  Vasudevan  Nair:  Wili  the
 Minister  of  Social  Welfare  be  pleased
 to  state:

 (a)  whether  there  is  any  proposal  to
 scot  up  an  expert  machinery  to  evolve
 a  blue  print  for  a  comprehensive
 scheme  of  social  security;  and

 (b)  if  so,  when  the  machinery  is
 likely  to  be  set  up?

 The  Minister  of  State  in  the  De-
 partment  of  Social]  Welfare  (Shrimati
 Phulrenu  Guha);  (a)  There  is  no  such
 proposal  before  Government  at  the
 moment.

 (b)  Does  not  arise.  ‘

 Financial  Assistance  sought  by  M.P.
 Government  to  meet  the  Burden

 of  Dearness  Allowance

 3268.  Shri  Baburao  Patel:  Will  the
 Minister  of  Finance  be  pleased  tc
 state:

 (a)  whether  Government  have  re-
 cently  received  any  communicatior
 from  the  Chief  Minister  of  Madhya
 Pradesh  suggesting  that  the  dearness
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 allowance  burden  of  the  State  Govern-
 ment  employees  should  be  provided  in
 the  Five  Year  Plan  of  the  Central
 Government;

 (b)  whether  Government  have  since
 given  any  thought  to  this  issue  as  a
 matter  of  principle;

 (ec)  whether  the  Chief  Minister  of
 Madhya  Pradesh  in  the  same  commu-
 nication  also  urged  the  Centre  for
 additional  financial  assistance  to  the
 State  Government  on  this  account;  and

 (d)  if  so,  the  decision  of  the  Cen-
 tral  Government  thereon?

 The  Deputy  Prime  Minister  and
 Minister  of  Finance  (Shri  Morarji
 Desai):  (a)  The  suggestion  contained
 in  the  communication  from  the  Chief
 Minister  of  Madhya  Pradesh  was  that.
 the  additional  liability  on  this  account
 may  be  distributed  between  the  Cen-
 tral  Plan  ang  the  State  Plans  on  a
 proportionate  basis.

 (b)  Yes,  Sir.  It  is  considered  that
 administrative  expenditure  of  this
 nature  cannot  be  included  in  the  Plan
 either  at  the  Centre  or  in  the  States,
 nor  is  it  possible  tg  distribute  the
 additional  liability  between  the  Centre
 and  the  States  through  a  reduction  in
 the  size  of  the  Central  anq  State  Plans,
 as  this  would  be  no  different  from
 providing  Central  assistance  for  the
 purpose.

 (c)  Yes,  Sir.

 (d)  It  is  not  possible  for  the  Centre  to
 give  any  assistance  towards  the  extra
 cost  of  increaseq  dearness  allowance
 granted  to  the  employecs  of  the  State
 Government  as  the  cost  of  the  State
 Administration  has  to  be  paid  for  by
 the  State  Governments  themselves.

 Family  Planning  Programme  of  Orissa
 During  mm  Plan

 $269.  Shri  Chintamani  Panigrahi:
 Will  the  Minister  of  Health  and  Family
 Planning  be  pleased  to  state:

 (a)  the  total  amount  of  monay  allot.
 teq  to  Orissa  during  the  Third  Plan
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 for  implementing  family  planning  pro-
 gramme;

 (b)  the  extent  to  which  it  has  been
 utilised:  and

 (c)  the  amount  of  money  given  to
 Orissa  in  1966-67  for  the  purpose  and
 that  proposed  to  be  allotted  in  1967-68.

 The  Minister  of  Health  and  Family
 Planning  (Dr.  S.  Chandrasekhar):  (a)
 Rs.  76.06  lakhs.

 (b)  Rs.  75.5  lakhs.

 (९)  Amount  paid  during  1968-67  (in-
 cluding  Rs.  4.62  lakhs  as  arrear  pay-
 ment  for  965-66)—Rs.  76.02  lakhs.

 Amount  so  far  allotted  for  ‘1967-68
 Rs.  9.09  lakhs.

 Industrial  Housing  Scheme,  Orissa

 3270.  Shri  Chintamani  Panigrahi:
 Will  the  Minister  of  Works,  Housing
 ang  Supply  be  plzased  to  staie:

 (a)  the  total  number  of  houses  built
 in  Orissa  so  far  under  the  subsidized
 Industrial  Housing  Scheme  and  the
 total  amount  of  money  allotted  to
 Orissa  for  this  purpose  so  far;

 (b)  whether  there  is  any  scheme  to
 build  more  houses  under  this  scheme
 in  Orissa  in  ‘1967-68;  and

 (c)  if  so,  the  details  thereof  with
 locations,  where  the  houses  ar:  »ro-
 posed  to  be  built?

 The  Deputy  Minister  in  the  Munis-
 try  of  Works,  Housing  and  Supply
 (Shri  Iqbal  Singh):  (a)  2922  houses
 were  built  under  the  Scheme  in  Orissa
 since  its  inc.ption  in  September,  952
 upto  the  3lst  March,  1966.  The
 amount  given  to  Government  of  Orissa
 under  the  Scheme  upto  the  350  March,
 1987,  is  Rs.  05.84  lakhs.

 (b)  and  (c).  The  Subsidised  Indus-
 trial  Housing  Scheme  is  a  continuing
 scheme  and  the  State  Governments
 have  been  authorised  to  sanction  pro-
 jects  for  construction  of  houses  for  in-
 dustrial  workers  under  this  3cheme.
 A  provision  of  Rs.  5  lakhs  is  proposed
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 to  be  made  under  this  Scheme  during
 the  year  1967-68.  The  details  of  the
 projects  sanctioned  and  their  location
 in  the  first  quarter  of  1967-68  will  be-
 come  available  after  th2  progress  re-
 port  for  this  quarter  has  been  “eceiv-
 ed  from  the  State  Government.

 स्वी  सहायता  वालो  परियोजनाझों  के
 निष्प बन  में  विलम्ब

 3271.  श्री  राम  सिह  झ्रायरवाल  :
 श्री  हुकम  चन्द  कछुवाय  :

 क्या  वित्त  मंत्री  6  ्प्रैल,  i967  के
 भ्रतारांकित  प्रश्न  संख्या  AR  के  उत्तर  के
 सम्बन्ध  में  यह  बताए  की  कृपा  करेंगे  कि  :

 (क)  क्‍या  सरवार  को  रूप्ती  सहयोग  से
 प्रारम्भ  की  गई  परियोजनाओं  को  क्रियान्विति
 में  होने  वाले  जिलम्ब  के  का  रणों  वे  बारे  में  इस
 बीच  सूचना  प्रास्त  हो  गई  है;

 (ख)  यदि  हां,  तो  तत्सन्तन्धी  ब्यौरा
 क्या  है;  और

 (ग)  यदि  नहीं,  तो  वे  कब  तक  सभा
 पटल  पर  रखी  जायेगी  :

 उप-प्रधान  मंत्री  और  वित्त  मंत्री  (श्री
 सोरारजी  वेसाई)  :  (क)  शौर  (ख).
 इनमें  से  अधिकतर  प्रायोजनाओं  के  लिये
 जटिल  प्रौद्योगिक  विज्ञान  (टेकनोलाजी)  की
 ग्रावश्यकता  होती  है  ब्रौर  इतमें  उत्पादन  शुरू
 होने  म॑ं  काफी  समय  लग  जाता  है  |  यद्यपि

 इनमें,से  कुछ  प्रायोजनाएं  कार्यक्रम  के  भनुसार
 पहले  ही  पूरी  हो  चुकी  हैं,  लेकिन  कुछ,मामलों
 में  इमा रती  काम,  मशीनों  और  उपकरणों  की
 प्राप्ति  श्रादि  कई  कारणों  से  कुछ  देर  हुई  है  in

 परन्तु  सभी  मामलों  में  विस्तृत  सूचना  नहीं
 मिली  है  ।

 (ग)  चालू  सत्र  में  सभा  की  मेज  पर
 एक  विवरण  रख  दिया  जायेगा  |
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 डीजल  तेल  का  उत्पादन

 3272.  श्री  महाराज  सिह  भारती  :
 क्या  पेट्रोलियम  शौर  रसयन  मंत्री  यह  बताने
 की  कृपा  करेंगे  कि  :

 (क)  चौथी  पंचवर्षीय  योजना  में  डोजल
 तेल  का  उत्पादन  लक्ष्य  कितना  निर्धारित

 किया  गया  हूँ  श्रीर  क्‍या  मांग  पूरी  करने  के
 लिये  यह  लक्ष्य  पर्याप्त  होगा;

 (ख)  कृषि  के  लिये  कितने  डोजल्ल  तेल
 की  गब्रावश्यकता  होने  का  श्रनुमान  लगाया
 गया  है;  और

 (ग)  क्‍या  सरकार  का  विचार  कृषि  के
 लिये  उपयोग  में  लाये  जाने  वाले  डीजल  तेल
 पर  कर  में  रियायत  देने  का  है  ?

 पैट्रोलियम  भौर  रसायन,  योजना  तथा
 समाज  कल्याण  संत्रालय  में  राज्य  संत्री

 (श्री  रघुरमेया)  :  (क)  उत्पादन  व  लक्ष्य
 निर्धारित  नहीं  किये  गये  हैं,  किस्तू  शोधन
 क्षमता  का  लक्ष्य  भ्रस्थायी  तौर  पर  प्रनुमोदित
 कर  दिया  गया  है।  इस्त  लक्ष्य  के  झाधार  पर
 बर्ष  i970-7:  के  दौरान  5  मिलियन
 मीटरी  टन  से  कुछ  अधिक  डीजल  तेल  (हाई
 स्पोड  तथा  लाईट  डोज़ल  तेल  (High  Speed
 and  Light  Diesel  Oils)  के  तैयार  किये
 जाने  को  शाशा  है  ।  उस्त  समय  योजना  के
 पहले  की  तरह,  मांग  को  पूरा  करने  के  लिये

 उपयुक्त  उत्पादन  हो  जाने  का  प्रनुमान  है  1

 (ख)  970  में,  कृषि  के  पम्पों  के  लिये
 लगभग  800,000  मीटरी  टन  लाइट  डीजल
 तेल  झौर  कुषि  के  पम्पों  एवं  ट्रैक्टरों  के  लिये
 लगभग  500,000  मीटरी  टन  हाई  स्पीड़
 डीजल  तेल  (High  Speed  Diesel  Oi!)
 की  शावश्वकता  का  झनुमान  है

 (ग)  इप्त  समय  ऐसा  कोई  प्रस्ताव
 सरकार  के  विचा  राधीन  नहीं  है  |
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 Nagarjunasagar  Dam

 3273.  Shri  Ram  Kishan  Gupta:
 Shri  R.  K.  Sinha:
 Shri  Kameshwar  Singh:
 Shri  A.  Steedharan:
 Shri  Nihal  Singh:
 Shri  Srichang  Goel:
 Shti  Shiva  Chandra  Jha:

 Will  the  Minister  of  Irrigation  and
 Power  be  pleased  to  state:

 (a)  progress  made  so  far  in  the  com-
 pletion  of  the  Nagarjunasagar  Dam,
 and

 (b)  the  time  by  which  it  will  be
 completed?

 The  Minister  of  Irrigation  and  Power
 (Dr,  K.  L.  Rao):  (a)  The  work  on
 Nagarjunasagar  Dam  is  progressing
 briskly.  The  dam  has  reacned  j2vels
 varying  from  EL  525  to  546  in  the
 spillway,  EL  585  (average)  in  the  Left
 non-overflow  section  and  EL  585
 ‘average)  in  the  right  non-over  flow
 section.  In  terms  of  work  load,  97
 per  cent  of  the  total  estimated  quantity
 of  masonry  and  concrete  has  been
 completed.

 (b)  The  work  on  the  Dam  _  is  ex-
 pected  to  be  completed  by  eng  of  June
 968  except  for  spillway  bridge  and
 architectural  features.

 Exploration  of  Oi]  in  Off-Shore  Areas
 of  Kerala

 3274,  Shri  A.  K,  Gopalan:
 Shrimati  Suseela  Gopalan:
 Shri  C.  K.  Chakrapani:
 Shri  P.  Ramamurti:

 Will  the  Minister  of  Petroleum  and
 Chemicals  be  pleased  to  state:

 (a)  whether  any  memorandum  was
 received  from  the  Ministry  of  ‘Trans-
 port  about  boring  of  oil  on  the  off-
 shore  areas  of  Kerala  in  ‘1963;

 (b)  whether  any  preliminary  itves-
 tigation  was  made;  and

 (c)  if  so,  the  result  thereof?
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 The  Minister  of  State  in  the  Minis-

 try  of  Petroleum  and  Chemicals  and
 of  Planning  and  Social  Welfare  (Shri
 Raghu  Ramaiah):  (a)  and  (b).  Yes,
 Sir.

 (c)  Results  obtained  so  far  are  not
 encouraging.

 Agreement  with  Soviet  Union  for
 Survey  of  Off-shore  Areas

 3275.  Shri  A.  K.  Gopalan:
 Shrimati  Suseela  Gopalan:
 Shri  P.  Ramamurti:
 Shri  C.  K.  Chakrapani:

 Will  the  Minister  of  Petroleum  and
 Chemicals  le  pleased  to  state:

 (a)  whether  it  is  a  fact  that  ar
 agreement  was  signed  at  Deli  bet-
 ween  the  Soviet  Union  and  the  Gov-
 crnment  of  India  to  survey  the  off-
 shore  areas  of  our  country  with  the
 help  of  Soviet  technicians;

 (b)  if  so,  whether  any  survey  has
 been  made;  and

 te)  if  so,  the  results  thereof?

 The  Minister  of  State  in  the  Minis-
 try  of  Petroleum  and  Chemicals  and  of
 Planning  and  Social  Welfare  (Shri
 Raghu  Ramaiah):  (a)  A  contract  was
 entered  into  between  the  Oii  and
 Natural  Gas  Commission  and  V/O
 Technoexport,  Moscow  for  conducting
 a  seismic  survey  of  off-shore  areas.

 (b)  Yes,  Sir.

 (c)  Certain  structures  have  been
 located  in  the  Gulf  of  Cambay  along
 the  Coromanda]  Coast,  some  other  in-
 dications  that  call  for  further  surveys
 have  alsg  been  obtained.

 Irrigation  Projects  in  Kerala

 2276.  Shri  P.  Gopalan:
 Shrimati  Suseela  Gopalan:

 Will  the  Minister  of  Irrigation  and
 Power  be  pleased  to  state:

 (a)  the  names  of  the  six  irmgetion
 projects  which  started  in  Kerala  dur-
 ing  the  Third  Five  Year  Plan:
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 (b)  whether  it  is  a  fact  that  ade-
 quate  funds  have  not  been  provided
 for  the  projects;

 (९)  the  estimateg  cost  of  these  gix
 Projects;

 (d)  the  expenditure  incurred  at  the
 end  of  the  Third  Plan;  ang

 (e)  when  these  projects  will  be
 completed?

 The  Minister  of  Irriation  and  Power
 (Dr,  K.  L,  Rao):  (a)  The  six  projects

 are:
 (i)  Pamba

 (ii)  Kuttiadi
 (iii)  Chitturpuzha
 {iv)  Kanjirapuzha
 (v)  Pazhassi

 (vl)  Kallada.

 {b)  Yes,  due  to  difficult  resources
 Position.

 (c)  to  (९),  A  statement  is  placed
 on  the  Table  of  the  House,  [Placed  in
 Library.  See  No,  LT-749|67].

 Demands  of  Employees  of  Ghazipur
 Opium  ang  Alkali  Works

 3277.  Shri  Tridib  Kumar  Chaudhari:
 Shri  Ss.  C.  Samanta:

 Will  the  Minister  of  Finance  be
 Pleased  to  state:

 (a)  whether  the  Narcotics  Commis-
 sioner  has  received  any  representation
 from  the  Workers’  Union  of  the  Ghazi-
 pur  Opium  and  Alkali  Works  about
 the  payment  of  ex-gratin  production
 award,  filling  up  of  about  56  vacant
 Posts  and  the  categorisation  of  vari-
 ous  posts  in  the  Works;  and

 (b)  if  so,  Government's  reaction  to
 the  demands  of  the  workers?

 Desal):  (a)  Yes,  Sir.

 (b)  The  production  award  was  not
 paid  to  the  workers  since  the  norms
 90  (Ai)  LSD—4,
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 of  production  prescribed  for  the  pay-
 ment  of  the  award  were  not  fulfilled
 during  the  Opium  Year  1965-66,

 The  question  of  filling  up  of  the
 vacant  posts  and  the  categorisation  of
 various  posts  in  the  Works  is  under
 the  active  consideration  of  Govern-
 ment.

 Drilling  Operation  near  Port  Canning
 3278.  Shri  Tridib  Kumar  Chaudhuri:

 Shri  ‘Ss.  C,  Samanta:
 Will  the  Minister  of  Petroleum  and

 Chemicals  be  pleased  to  state:
 (a)  whether  the  Bodra  drilling

 operations  near  Port  Canning  in  the
 24-parganas  (West  Bengal)  are  pro-
 ceeding  satisfactorily  in  all  respects;

 (b)  whether  there  has  been  any
 difficulty  due  to  the  lack  of  blow-out
 Preventer  equipment  or  requisite
 strength;  and

 (c)  the  steps  taken  to  see  that  drill-
 ing  operations  in  this  area  do  not  get
 stuck-up  for  necessary  equipment?

 The  Minister  of  State  in  the  Minis-
 try  of  Petroleum  and  Chemicals  and
 of  Planning  and  Social  Welfare  (Shri
 Raghu  Ramaiah):  (a)  and  (b).  Owing
 to  the  damage  suffered  by  certain
 parts  of  the  blow-out  preventing
 equipment,  the  drilling  operations
 have  been  held  up  for  about  4  months.

 (c)  Efforts  are  being  made  to  resume
 drilling  by  repairing  the  blow-out  pre-
 venting  equipment.

 Income-tax  Workload  in  Orissa

 $279.  Shri  Sradhakar  Supakar:  Will
 the  Minister  of  Finance  be  pleased  ta
 state:

 (a)  whether  the  work  load  of
 Income-tax  assessment  and  appeals  im
 Orissa  State  has  gone  up  considerably
 during  the  last  decade;

 (b)  if  so,  whether  there  has  been  a
 demand  for  having  a  separate  Income-
 tax  zone  for  Orissa:  and
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 (c)  Government's  reaction  thereto?

 The  Deputy  Prime  Minister  and
 Minister  of  Finance  (Shri  Morarfi
 Desai):  (a)  The  information  is  being
 éollected  and  will  be  laid  on  the  Table
 ef  the  Sabha,  as  soon  as  possible,
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 (b)  There  has  been  a  demand  for  a
 separate  Income-tax  Commissioner  for
 Orissa.

 (c)  The  proposal  was  examined  in
 964  and  it  was  decided  that  the
 revenue  and  workloag  did  not  then
 justify  the  creation  of  a  separate
 Charge  of  Commissioner  of  Income-
 tax  for  Orissa.  The  matter  came  in
 for  review,  last  year.  It  was  con-
 sidered:  that,  in  view  of  the  need  for
 economy  in  all  administrative  expen-
 diture,  further  consideration  of  the
 proposa]  had  to  await  a  more  oppor-
 tine  time

 Leprosy  Control  Centres  in  U.P.

 3280.  Shri  .Vishwa  Nath  Pandey:
 Will  the  Minister  of  Health  and  Family
 Planning  be  pleased  to  state:

 (a)  the  mumber  of  leprosy  control
 centres  at  present  in  Uttar  Pradesh;

 (b)  the  number  of  patients  for  whom
 provision  has  been  made  in  these
 eentres:  and  "os

 (c)  the  total  amount  of  loan  or
 grant  given  by  the  Central  Govern-
 thent  to  these  Centres  during  1986-67?

 The  Minister  of  Health  and  Family
 (Dr,  8.  Chandrasekhar):  (a)

 At  presént  6  Leprosy  ‘Control  Units
 and  30  Survey,  Education  and  Treat-
 ment  Centres  are  functioning  in  Uttar
 Pradesh  under  the  National  Leprosy
 Control  Programme.  In  addition,  five
 Leprosy  Control  Units  have  been  es-
 tablished  by  voluntary  organisation
 with  financial  assistance  from.  the
 Government  of  India

 (b)  Each  unit  in  Uttar  Pradesh  is
 expected  to  detect  and  provide’  freat-
 ment  for  1,800  to  2,000  leprosy  ‘cases.
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 (९)  A  total  grant  of  Rs.  6i,27  lakhs

 was  releaseq  to  the  Government  of
 Uttar  Pradesh  during  1966-67  for  the
 implementation  of  various  health
 schemes  in  the  Plan,  including  the
 Leprosy  Control  Programme.  It  is
 not  possible  to  indicate  the  amount  of
 assistance  sanctioned  for  the  leprosy
 centres  specifically,  as  according  to  the
 existing  procedure,  assistance  to  State
 Governments  is  not  released  scheme-
 wise,  but  in  lump  for  all  the  schemes.

 Further,  a  grant-in-aid  of  Rs,  64,250
 was  specifically  sanctioneq  during
 1966-67  for  the  five  units  run  by  the
 voluntary  organisations.

 Rural  Electrification

 328l.  Shri  Vishwa  Nath  Pandey:
 Will  the  Minister  of  Irrigation  and
 Power  be  pleased  to  state

 (a)  the  number  of  villages  electri-
 fied  so  far  in  each  State  and  Union
 Territory  and  those  likely  to  be  elec-
 trifled  by  the  end  of  ‘1967;  and

 (b)  the  percentage  of  the  total
 number  of  villages  in  each  State  and
 territory  these  electrified  villages  con-
 stitute?

 The  Minister.  of  Irrigation  and  Power
 (Dr.  K.  L.  Rao):  (a)  and  (b).  A  State.
 ment  showing  the  number  of  villages
 and  percentage  of  electrifieq  villages
 in  each  State|Union  Territory  as  on
 3ist  March,  967  is  laid  on  the  Table
 of  the  House.  [Placed  in  Library.
 See  No.  LY-750|67]

 The  programme  for  the  electrifica-
 tion  of  villages  during  1967-68  has  not
 been  finalised  so  far.

 Requirement  of  Kerosene  Oil  of
 i  Madras  State

 3282,  Shri  Vishwa  Nath  Pandey:
 Will  the  ‘Minister  of  Petroleum  and
 Chémicals  ‘be  pleated  to  state:  “™

 (a)  the  normal  monthly  require-
 ment  of  Kerosene  oil  of  Madras  State;



 6787  Written  Answers  \ASADHA  l,  889  (SAKA)

 (b)  the  quantity  now  made  avail-
 able  for  distribution;  and

 (c)  the  steps  taken  to  meet  the
 mormal  kerosene  supply  of  Madras
 State?

 The  Minister  of  State  In  the  Minis-
 try  of  Petroleum  and  Chemicals  and
 of  Planning  ang  Social  Welfare  (Shri
 Ragho  Ramaiah):  (a)  The  actual
 sales  of  kerosene  in  the  State  quring
 April  966  to  March  967  caine  to
 ‘19,600  tonnes  per  month,  which  may
 therefore  be  assumed  to  be  the  re-
 quirement.

 (9)  The  existing  quota  is  21,400
 tonnes  per  month.

 (c)  The  present  allocation  appears
 adequate  for  meeting  the  demand,

 Food  Adulteration  Cases  in  India

 3283,  Shri  Vishwa  Nath  Pandey: Will  the  Minister  of  Health  ind  Family
 Planning  be  pleased  to  state:

 (a)  the  number  of  prosecucions
 launched  in  each  State  and  Union
 Territory  against  adulteration  of  food-
 stuffs  since  the  30th  March,  1966;

 (b)  the  number  of  convictions  secur-
 ed;  and

 (c)  the  nature  and  quantum  of  sen-
 tence  awarded  in  each  case?

 The  Minister  of  Health  and  Family
 Planning  (Dr.  8,  Chandrasekhar):  (a)
 to  (c).  The  information  is  being  col-
 lected  and  will  be  laig  on  the  Table
 of  the  Sabha  in  due  course.

 ईसाई  मिशनों  हारा  चलाये  जाने  वाले

 3284.  श्री  झो०  प्र०-त्यागी
 समाज  कल्याण  मंत्री  यह  बत्ताने  की  कृपा
 करेंगे  कि

 (क)  ईसाई  मिशनों  के  भ्रनाथालयों  को

 वर्ष  965-66  #  सरकार  ने  कितनी  मासिक
 अथवा  वाषिक  सहायता  दी
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 (ख)  सरकारी  सहायता-प्राप्त  प्रनाथा-
 लयों  में  प्रत्येक  समुदाय  के  कितने  कितने
 बच्चे  रह  रहे  हैं

 (ग)  क्‍या  सरकार  को  पता  है  कि  इस
 अनाथ  बच्चों  को  भ्रनिवाय  रूप  से  ईसाई  धर्म
 की  शिक्षा  दी  जाती  है;  और

 (घ)  यदि  हां,  तो  क्या  सरकार  की
 नीति  के  अनुसार  ऐसा  किया  जा  रहा  है  ?

 समाज  कल्याण  विभाग  में  राज्य  मंत्री

 (श्रीमती  फूलरणु  गुह)  :  (क)  से  (घ).
 अपेक्षित  सूचना  एकत्नित  की  जा  रही  है  तथा
 जैसे  ही  वह  प्राप्त  होगी  सभा  पटल  पर  रख
 रख  दी  जायेगी  ।

 Officials  Bringing  Cars  from  Abroad

 3285.  Shri  G.  S,  Mishra:  Will  the
 Minister  of  Finance  be  pleased  to
 state

 (a)  whether  it  is  a  fact  that  Gov-
 ernment  officials  bringing  vehicles
 trom  foreign  countries  are  mot  requir-
 ed  to  pay  customs  duty;

 (9)  if  so,  what  is  Government's
 policy  towards  this;

 (c)  how  many  cars  and  other  vehi-
 cles  were  brought  to  India  by  Govern-
 ment  officials  during  the  last  five
 years,  which  were  exempted  from
 payment  of  customs  duty;

 (d)  what  is  the  amount  of  foreign
 exchange  involved  in  such  transactions
 during  the  same  period

 (e)  how  many  such  cars  were  retain-
 ed  by  these  officials  for  more  than
 three  to  four  years  in  India  and  how
 many  of  them  were  disposed  off  after
 one  year;

 (f)  whether  Government  are  aware
 that  such  cars  are  solq  out  at  high
 prices  by  these  officials;  and

 (g)  whether  Government  propose  to
 impose  restrictions  on  the  sale  price
 of  such  vehicles  in  India?
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 The  Deputy  Prime  Minister  and
 Minister  of  Finance  (Shri  Morarji
 Desai):  (a)  and  4b).  It  is  not  a  fact
 that  all  Government  officials  bringing
 motor  vehicles  from  foreign  countries
 are  not  required  to  pay  customs  duty.
 Only  Heads  of  Indian  Missions  abroad,
 when  returning  to  India  on  termina-
 tion  of  their  assignments,  are  allowed
 exemption  from  payment  of  duty  on
 their  personal  motor  cars  provided
 these  had  been  in  their  possession  and

 use  in  the  forein  station  for  at  least  2
 months  prior  to  their  arrival  back  in
 India.

 (c)  to  (e).  The  information  is  being
 collected  and  will  be  laid  on  the  Table
 of  the  House.

 (f)  The  Government  do  not  have
 any  positive  information  in  this  be-
 half  but,  in  view  of  the  existing  con-
 ditions  in  the  country,  it  is  likely  that
 when  such  cars  are  sold,  they  might
 fetch  high  prices.

 (g)  It  is  not  proposed  to  impose
 restrictions  on  the  sale  price  of  such
 vehicles.

 Autonomons  Body  for  Planning  and
 Implementation  of  Social  Service

 Research  Programmes

 R286.  Shri  A.  Sreedharan:
 Shri  Kameshwar  Singh:
 Shri  P.  Viswambharan:
 Shri  Mangalathumadom:

 Will  the  Minister  of  Planning  be
 Pleased  to  state:

 (a)  whether  it  is  a  fact  that  a  Com-
 mittee  appointed  by  the  Planning
 Commission  has  recommended  the
 setting  up  of  an  autonomous  body  for
 overall  planning  and  implementation
 of  social  service  research  programme
 in  the  country;  and

 (b)  if  so,  the  steps  taken  by  Govern-
 ment  to  implement  the  recommenda-
 tions  of  the  Committee?

 The  Minister  of  Planning,  Petroleum
 and  Chemicals  ang  Social  Welfare
 (लाल  Asoka  Mehta):  (a)  and  (b).
 Yes.  The  Committee  on  Social
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 Science  Research  has  made  an  interim
 recommendation  for  setting  up  a
 Counci]  for  Social  Science  Research  in
 the  Country.  The  Planning  Commis-
 sion  is  awaiting  the  full  report  of  the
 Committee  before  formulating  its  re-
 commendations,

 Damodar  Walley  Corporation

 3287.  Shri  Kameshwar  Singh:
 Shri  A.  Sreedharan:
 Shri  Nihal  Singh:
 Shri  Sheopujan  Shastri:
 Shri  J,  B.  Singh:

 Will  the  Minister  of  Irrigation  and
 Power  be  pleased  to  state:

 (a)  whether  the  estimated  life  of
 the  Damodar  Valley  Corporation
 Dam’s  power  generation  capacity  has
 decreased;

 (b)  if  so,  the  reasons  therefor;  and

 (९)  the  steps  taken  to  prevent  it?

 The  Minister  of  Irrigation  and  Power
 (Dr,  K.  L.  Rao):  (a)  No.

 (b)  Does  not  arise.

 (c)  Extensive  soil  conservation  mea-
 sures  have  been  taken  up  to  reduce
 the  rate  of  siltation  of  the  reservoirs.

 Export  by  Public  Sector  Undertakings

 3288,  Shri  Kameshwar  Singh:
 Shri  A.  Sreedharan:
 Shri  Nihal  Singh:
 Shri  Sheopujan  Shastri:
 Shri  J.  B.  Singh:

 Will  the  Minister  of  Finance  be
 pleased  to  state:

 (a)  whether  there  has  been  any  in-
 crease  in  the  exports  by  the  public
 sector  undertakings  after  the  opening
 of  sales  offices  abroad;  and

 (9)  if  so,  how  much  foreign  ex-
 change  has  been  earned  by  the  public
 sector  undertakings  during  the  last  six
 months?
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 The  Deputy  Prime  Minister  and

 Minister  of  Finance  (Shri  Morarji
 Desai):  (a)  and  (b).  The  information
 asked  for  is  being  collected  and  will
 be  placed  on  the  Table  of  the  House
 in  due  course.

 Electricity  Meters  in  Ministers’
 Bungalows

 3289,  Shri  Abdul  Ghani  Dar:
 Shri  Atam  Das:

 Will  the  Minister  of  Works,  Housing
 and  Supply  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  some
 Ministers’  houses  are  fitted  with  more
 than  one  meter;

 (b)  if  so,  the  number  of  such  houses
 having  more  than  one  meter;

 (c)  whether  it  is  a  fact  that  the
 Ministers  are  not  required  to  pay  elec-
 tricity  bills  in  respect  of  these  extra
 meters;

 (d)  the  maximum  electricity  exemp-
 tion  per  month  for  a  Minister's  house;
 and

 (e)  the  reasons  for  which  the  Minis-
 ters  are  not  asked  to  pay  the  bills  for
 the  extra  meters  which  exceeds
 Rs.  200  per  month?

 The  Deputy  Minister  in  the  Minis-
 try  of  Works,  Housing  and  Supply
 (Shri  Iqbal  Singh):  (a)  Yes.

 (b)  The  number  of  Ministers’  resid.
 ences  having  more  than  one  meter  is
 46.

 (९)  to  (e).  In  accordance  with  Sec-
 tion  4  of  the  “Salaries  and  Allowanees
 of  Ministers  Act,  1952”,  each  Minister
 is  entitled  to  a  free  furnished  resid-
 ence  including  provision  of  electricity
 and  water.  The  Ministers  have  volun-
 tarily  agreed  to  a  monetary  ceiling  of
 Res,  2,400  per  annum  on  the  consump-
 tion  of  water  ang  electricity  in  the
 residences  allotted  to  them  and  to  re-
 imburse  with  effect  from  the  year
 1964-65,  amy  charges  in  excess  of  thiz
 ceiling.  This  ceiling  applies  only  to
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 the  ‘private  portion’  of  residences  in-
 cluding  servants  quarters  and  dhobi-
 ghats.  Consumption  in  ‘office  portion’
 of  the  residences  including  security
 lights,  gate  lights  and  guard  room  are
 borne  by  Government.

 U.S.  Aid
 3290.  Shri  Ramachandra  Ulaka:

 Shri  Dhuleshwar  Meena:
 Shri  K.  Pradhani:
 Shri  Heerji  Bhai:
 Shri  Vishwa  Nath  Pandey:

 Will  the  Minister  of  Finance  be
 Pleased  to  state:

 (a)  the  total  quantum  of  U.S.  aid
 to  India  during  1966-67;  and

 (b)  in  what  form  and  for  what  pro-
 jects  the  aid  was  utilised

 The  Deputy  Prime  Minister  and
 Minister  of  Finance  (Shri  Morarji
 Desai):  (a)  and  (b).  A  statement
 giving  the  required  information  is
 attached,  Annexure  I.  Placed  on  the
 Table  of  the  House.  [Placed  in  Lib-
 rary,  See  No,  LT-75|67].

 Profit  by  Hindustan  Housing  Factory

 329l.  Shri  Dhuleshwar  Meena:
 Shri  Ramachandra  Ulaka:

 Will  the  Minister  of  Works,  dousing
 and  Supply  be  pleased  to  state:

 (a)  the  total  profits  made  by  the
 Hindustan  Housing  Factory  during  the
 last  three  months;  and

 (b)  whether  the  target  fixed  for
 1966-67  has  been  fully  achieved?

 The  Deputy  Minister  in  the  Minis-
 try  of  Works,  Housing  and  Supply
 (Shri  Iqbal  Singh):  (a)  The  profit
 made  by  the  Hindustan  Housing
 Factory  during  the  last  three  months
 can  be  assessed  only  after  the  accounts
 of  the  Factory  for  the  year  1966-67
 which  are  under  audit  are  finalised.
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 (b)  The  production  during  the  year  कार्यालयों  कलक

 ie
 1966-67,  was  Rs.  .43  crores  as  against

 कमानों  के  कार्यालयों  के  कितने  प्रसैनिक  sar
 the  estimated  production  of  Rs.  2.77  कीम  करते  हैं;
 crores.  The  shortfall  in  production

 F
 ra

 was  mainly  due  to  sit  down/tool  down  (@)  दिसम्बर,  l965%  कितने  व्यक्ति
 strike  by  the  workers  for  25  days  in  भर्ती  किये  गये  हैं;  आऔर
 the  month  of  January,  ‘1967,  and  sub-

 sequently  slowing  down  the  pro-  (7)  उनमें  अनुसूचित  जातियों  तथा
 duction.  अनुसूचित  आदिम  जातियों  के  लोगों  की

 Ways  and  Means  Position  of  Orissa  संख्या  कितनी  है

 $293.  Shri  Dhuleshwar  Meena:  उप-प्रघान  मंत्री  तथा  वित्त  मंत्री
 Shri  Ramachandra  Ulaka:  (att  मोरारजी  देसाई)  :  (क)  प्रश्न  में Shri  छू,  Pradhani:
 Shri  Heerji  Bhai:

 Will  the  Minister  of  Finance  be
 नियं  है pleased  to  state:  रक्षा-रेखा-नियंत्रक  भी  हैं  जो  नौसेना,  वायु

 (a)  whether  Government  have  सेना,  का  रखाने,  पेंशन  झादि  का  काम  करते हैं  1
 given  any  loan  to  the  Government  of  इन  सभी  कार्यालयों  में  काम  क रने  वाले  झसनिक
 Orissa  for  the  improvement  of  their  f

 -_
 ways  and  means  position  during  1966-  कलक  को  अपत,  967  को  कुल  सब्या

 उल्लिखित  कमान  कार्यालयों  के  ग्रतिरिक्त,
 रक्षा  लेखा  महानियंत्रक  के  अधीन  अन्य

 67;  and  19,161  थी  1

 (b)  if  so,  the  details  thereof?  (@)  1,987;  तथा

 ‘The  Deputy  Prime
 *  hae  =

 (7)  अनुसूचित  जातियां  276
 Minister  of  Finance  (Shri  Morarji  त्तियां
 Desai):  (a)  and  (b).  Ways  and  means  अनुसूचित  आदिम  जातियां  25

 assistance  aggregating  Rs,  2.70  crores
 ‘was  sanctioned  to  the  Government  of  Im  Du  T
 Orissa  last  year.  Of  this  a  sum  of  port  Duty  on  Tractors

 Rs.  3.5  crores  advanced  in  June,  3295,  Shri  A.  8,  Vajpayee:
 966  was  recovered  during  1966-67  it-  Shri  Bal  Raj  Madhok:
 self.  The  balance  of  Rs.  9.55  crores  Shri  shrichand  Goel:
 sanctioned  on  the  358  March,  967  Shri  Yajna  Datt  Sharma:
 will  be  recovered  partly  this  year  and  Shri  Jagannath  Rao  Joshi:
 partly  next  year.  Shri  R.  8.  Vidyarthi:

 Shri  Hardayal  Devgun:

 प्रतिरक्षा  लेखा  सहानियंत्रक  के  कार्यालय  में  Will  the  Minister  of  Finance  be
 असेनिक  कर्मचारो  ७७0४०  गा

 (a)  whether  the  Chief  Minister  of
 3294.  शी  हुकम  चन्द  कछवाय  :

 reales  had  pee  may!
 exempt

 ‘a  8  Irom  po.  uty,  ‘hese  aré ओ  जगन्नाथ  राव  जोशी  :
 gifted  to  their  relations  by  the

 शी  राम  सिंह  झह्रयरवाल  :  Punjabis  working  in  foreign  coun-
 sit  यज्वन्त  सिह  कुशवाह  :  tries;  and

 (9)  whether  the  Punjab  Govern-

 करेंगे
 क्या  वित्त  मंत्री  यह  बताने  की  कृपा  emt  have  also  requested  “the  Centre

 करेंगे  कि  :  to  allow  import  of  such  tractors  on
 the  State  Government  level?

 (क)  प्रतिरक्षा  लेखा  महानियंत्रक  के  the  Depuiy  Prine  Minister  sid
 कार्यालय  में  दक्षिण,  पश्चिम,  पूर्व  तथा  मध्य  Minister  of  Finance  (Shri  Morarfi
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 Desal):  (a)  and  (b).  No  such  request
 has  been  received  in  this  Ministry.  It
 may,  however,  be  mentioned  that  trac-
 tors  solely  for  agricultural  purposes

 afe  exempt  from  import  duty.

 National  Park  near  Rajghat,  New
 Delhi

 3296.  Shri  A.  B.  Vajpayee:
 Shri  Ba]  Raj  Madhok:
 Shri  Srichand  Goel:
 Shri  Yajna  Datt  Sharma:
 Shri  Jagnnath  Rao  Joshi:
 Shri  R.  Ss.  Vidyarthi;
 Shri  Hardayal  Devgun:

 Will  the  Minister  of  Works,  Housing
 and  Supply  be  pleased  to  state:

 (a)  whether  a  plan  costing  rupees
 one  crore  for  the  development  of  a
 National  Park  near  Rajghat  has  been
 ‘drawn  up  by  his  Ministry;

 (b)  if  so,  the  reasons  for  having
 such  a  costly  non-plan  expenditure
 when  there  js  a  great  need  for  all-
 round  economy;  and

 (c)  whether  Government  propose
 to  review  or  to  scrap  this  costly  plan?

 The  Deputy  Minister  in  the  Minis-
 ‘try  of  Works,  Housing  and  Supply
 (Shri  Iqbal  Singh):  (a)  No.

 (b)  and  (c).  Do  not  arise.

 P.R.R.M.  Coffee  House,  New  Delhi

 8297,  Shri  A.  B.  Vajpayee;
 Shri  Bal  Raj  Madhok:
 Shri  Srichand  Goel:

 Shri  Yajna  Datt  Sharma:
 Shri  Jagannath  Rao  Joshi:
 ‘Shri  BR,  8,  Vidyarthi;
 ‘Shri  Hardayal  Devgun:

 Will  the  Minister  of  Works,
 Housing  and  Supply  be  pleased  to
 state:

 (a)  whether  coffee  workers  of
 P.R.R.M.,  Connaught  Place,  New  Delhi
 have  represented  to  Government  to.
 expedite  the  construction  of  an  um-
 brella  type  structure  for  the  coffee
 house;

 (b)  whether  the  society  has  alo
 proposed  to  share  the  expenditure;
 and

 roy  if  so,  the  reasons  for  the  delay
 in  the  execution  of  the  project?

 The  Deputy  Minister  in  the  Minis-
 try  of  Works,  Housing  and  Supply
 (Shri  Iqbal  Singh):  (a)  to  (c),  Yes.

 it  was  earlier  decided  to  construct  a
 temporary  structure  in  Connaught
 Place  and  make  it  available  on  rent
 to  the  Indian  Coffee  Workers  Co-
 operative  Society  Ltd.  for  running  the
 P.R.R.M.  Coffee  House.  The  proposal
 has  been  dropped  because  of  objec-
 tions  of  the  New  Delhi  Municipal
 Committee  to  the  plan.  The  Society
 have  been  advised  to  proceed  with
 their  plans  in  consultation  with  the
 Municipal  Committee.

 Spurious  and  Fake  Contraceptives

 3298.  Shri  S.  K.  Tapuriah:
 Shri  K.  ए,  Singh  Deo:
 Shri  N.  K.  Somani:

 Will  the  Minister  of  Health  and
 Family  Planning  be  pleased  to  state:

 (a)  whether  Government  are  aware
 of  the  large-scale  dumping  of  spu-
 rious  and  fake  contraceptives  in  the
 country  particularly  in  the  Bombay
 market;  and

 (b)  if  so,  the  action  taken  by  Gov-
 ernment  in  the  matter?

 The  Minister  of  Health  and  Family
 Planning  (Dr.  Ss.  Chandrasekhar):  (a)
 ang  (b).  No.  A  few  cases  that  are
 reported  are  being  dealt  with  accord-
 ing  to  the  provisions  of  the  Drugs
 Act.

 Cultivation  of  Frozen  Land  in  Delhi

 3299.  Shri  Yashpal  Singh:
 Shri  Ram  Gopal  Shalwale:
 Shri  Liladhar  Kotoki:

 Will  the  Minister  of  Works,  Housing
 and  Supply  be  pleased  to  state:

 (a)  whether  the  Delhi  Administra-
 tion  was  requesteq  the  Centra]  Gov-
 ernment  to  allow  the  use  of  frozen
 lands  for  cultivation  purposes;  and
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 (b)  if  so,  the  reaction  of  Govern-
 ment  thereto?

 The  Deputy  Minister  in  the  Minis-
 try  of  Works,  Housing  and  Supply
 (Shri  Iqbal  Singh):  (a)  The  Ministry
 of  Food  and  Agriculture  (Department
 of  Agriculture)  have  approached  the
 Lt.  Governor,  Delhi  with  a  proposal
 that  such  frozen  lands  in  Delhi  as  are
 not  required  immediately  for  the
 execution  of  any  scheme  might  be
 allowed  to  be  cultivated  on  tempo-
 rary  basis.

 (b)  Government  has  so  far  taken
 over  possession  of  25,000  acres  of
 land.  Out  of  this,  24,000  acres  have
 been  allotted  to  various  agencies.  The
 remaining  land  is  green  according  to
 the  Master  Plan  and  proposals  for
 putting  it  under  cultivation  are  under
 consideration.

 Separation  of  Judicial  and  Executive
 Fanctions  in  Income-Tax  Department

 $300.  Shri  B.  s.  Sharma:  Will  the
 Minister  of  Finance  be  pleased  to
 state:

 (a)  whether  it  is  a  fact  that  in  the
 Income-tax  Department,  Judicial  and
 Executive  functions  are  exercised  by
 the  same  authority,  viz.,  the  Commis-
 sioner  of  Income-tax;

 (b)  whether  it  is  a  fact  that  the
 Assistant  Commissioners  of  Income-
 tax  are  under  the  administrative  con-
 trol  of  the  Commissioner  of  Income-
 tax;  and

 (c)  if  so,  whether  Government  pro-
 pose  to  appoint  separate  Judicial  and
 Executive  authorities  with  a  view  to
 2nsure  equitable  justice?

 The  Prime  Minister  and
 Minister  of  Finamce  (Shri  Morarji
 Desai):  (a)  No.  Sir.  The  Commis-
 sioner  of  Income-tax  is  the  executive
 head  of  the  Department.  He  exer-
 cises  judicial  functions  only  to  the
 extent  mentioned  in  the  Act,  for
 example  he  exercise  judicial  functions
 in  disposing  of  revision  petitions.
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 (b)  Yes  Sir.

 (c)  No  Sir.  The  law  already  pro-
 vides  for  an  appeal  to  the  Appellate
 Assistant  Commissioner  against  the
 order  of  the  Income-tax  Officer  and
 for  an  appeal  to  the  Income-tax  Ap-
 pellate  Tribunal  against  the  order
 of  the  Appellate  Assistant  Commis-
 sioner.  The  Appellate  Assistant  Com-
 missioners  have  complete  freedom  in
 the  exercise  of  their  appellate  func-
 tions  and  neither  the  Commissioncr
 nor  the  Central  Boarg  of  Direct  Taxes
 has  any  power  to  interfere  in  such
 matters.  The  Income-tax  Appellate
 Tribunal  is  an  independent  judicial
 body  under  the  Ministry  of  Law.

 Panashi  Dam

 330l.  Shri  B.  8.  Sharma:  Will  the
 Minister  of  Irrigation  and  Power
 be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  some
 preliminary  work  was  started  for  the
 construction  of  Panashi  Dam  in  San-
 thal  Paraganas  in  the  First  Five  Year
 Plan;

 (b)  whether  it  is  also  a  fact  that
 there  has  been  no  further  progress  on
 that  project;  and

 (c)  if  se,  the  steps  which  Govern-
 ment  propose  to  take  to  complete  that
 project?

 The  Minister  of  Irrigation  and
 Power  (Dr.  EK.  L.  Rao):  (a)  No.

 (b)  Does  not  arise.

 (c)  The  Project  report  on  Panashi
 Dam  Scheme  on  river  Ajoy  (Santhal
 Paraganas)  was  received  in  March,
 967  and  is  under  technical  examina-
 tion.  The  project  has  not  yet  been
 approved.

 Taking  over  of  Nagarjuna  Sagar  Dany

 $302.  Shri  Parthasarathy:  Will  the
 Minister  of  Irrigation  and  Power  be:
 Pleased  to  state:

 (a)  whether  the  Government  of
 Andhra  Pradesh  have  made  any  re-
 quest  to  the  Government  of’  India  to-
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 take  over  Nagarjuna  Sagar  Project
 over  the  Krishna  as  centrally-spon-
 sored  project;  and

 (b)  if  so,  the  reasons  for  not  accept-
 ing  the  Nagarjuna  Sagar  Project  as
 central  project?

 The  Minister  of  Irrigation  and
 Power  (Dr.  K.  L.  Rao):  (a)  Yes.

 (9)  The  matter  is  still  under  con-
 sideration.

 Contract  with  S.N.A.M.  of  Italy  for
 Exploration  of  Oil

 3303.  Shri  ss.  Kundu:
 Shri  हू,  P.  Singh  Deo:
 Shri  Nath  Pai:
 Shri  Hem  Barua:

 Shri  Srinibas  Misra:
 Will  the  Minister  of  Petroleum  and

 Chemicals  be  pleased  to  state:
 (a)  whether  the  Oil  and  Natural

 Gas  Commission  had  entered  into  any
 contracts  with  M\s  SNAM  of  the
 E.N.I.  Group  of  Italy  for  drilling  and
 exploration  of  oil  wells  in  India;

 (9)  if  so,  the  amount  involved  by
 way  of  foreign  exchange  and  in  terms
 of  Indian  currency  in  these  contracts;
 and

 (९)  the  mumber  of  oil  wells  drilled
 under  the  contracts,  the  places  where
 drilled  and  the  results  of  such  drill-
 ing  operations?

 The  Minister  of  State  in  the  Minis-
 try  of  Petroleum  and  Chemicals  and
 of  Planning  and  Social  Welfare  (Shri
 Raghu  Ramalah):  (a)  The  ONGC
 entereq  into  two  contracts  with
 SNAM  Spa  for  inland  drilling  and  one
 for  offshore  drilling  in  the  Gulf  of
 Cambay.

 (9)  Under  the  two  contracts  for
 inland  drilling,  the  following  pay-
 ments  were  made:—

 Foreign  Exchange  Rupees
 $85,94,712-00  1;3669;838°00.

 The  contract  for  off-shore  drilling
 provided  for  payments  of  $4.999  mil-
 lion  in  foreign  exchange  and  Rs,  27
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 lakhs  in  Indian  currency.  But  no
 expenditure  was  incurred,  as  the
 contract  was  finally  cancelled.

 (c)  Under  the  first  two  contracts,.
 four  wells  were  drilled  in  Uttar
 Pradesh  and  Punjab,  but  no  accumu-
 lation  of  oi]  or  gas  was  met  with  in
 these  wells.  However,  valuable  sub-
 surface  geological  information  was
 obtained  which  will  facilitate  the
 future  study  of  the  oil  gas  prospects
 of  this  vast  region.  Work  under  the
 third  contract  for  off-shore  drilling
 could  not  be  taken  up  for  the  reason
 given  above.

 Foreign  Exchange  for  Idikki  Hydro.
 Electrio  Project

 3304.  Shri  Vasudevan  Nair:
 Shri  C,.  Jamardhanan:
 Shri  P.  Cc  Adichan:

 Will  the  Minister  of  Irrigation  and
 Power  be  pleased  to  state:

 (a)  whether  the  Idikki  Hydro-Ele.
 etrie  Project  requires  some  additional
 foreign  exchange  in  addition  to  the
 Canadian  assistance,  for  getting  tools
 and  equipment;

 (b)  if  so,  the  amount  of  foreign  ex-
 change  needed  for  the  same;  and

 (c)  if  so,  steps  taken  to  meet  the-
 additional  requirement  of  foreign.
 exchange?

 The  Minister  of  Irrigation  and:
 Power  (Dr.  K,  L.  Ra):  (a)  Yes.

 (b)  and  (c).  The  Kerala  Electri-
 city  Board  is  preparing  the  estimate
 of  additional  foreign  exchange  re-
 quired  for  the  purpose.  Necessary
 steps  for  meeting  this  requirement
 will  be  taken  on  receipt  of  the  esti-
 mate  from  the  Board.

 Central  Assistance  to  Orissa

 $305,  Shri  Chintamani  Panigrahi
 Will  the  Minister  of  Finamce  be  pleas-
 ed  to  state

 (a)  the  amount  allocated  to  the
 Orissa  Government  out  of  Rupees  2.
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 crores  of  additional  Central  assistance
 provided  for  ‘1967-68;

 (b)  the  schemes  on  which  the  ad-
 ditional  allocation  is  to  be  spent;  and

 (c)  the  details  thereof?

 The  Deputy  Prime  Minister  and
 Minister  of  Finance  (Shri  Mborarji
 Desai):  (a)  The  amount  of  Rs.  98
 crores  consists  of  Rs.  55  crores  for
 State  Plans;  Rs.  38  crores  for  assis-
 tance  to  Scarcity  affected  States  and
 Rs.  5  crores  for  purchase  of  deben-

 ‘tures  of  Cooperative  Lang  Mortgage
 Banks,  as  indicated  in  the  Supplement
 to  the  Explanatory  Memorandum  on
 the  Central  Budget  laid  before  Parlia-
 ment.

 Of  the  Plan  assistance  of  Rs,  55
 crores,  Rs.  2  crores  have  been  allotted
 to  Orissa  State.  The  distribution  of
 scarcity  re'ief  assistance  will  depend
 upon  the  requirements  from  time  to
 time  and  no  State-wise  allocation  can

 १९  made  in  advance.  As  regards  the
 sum  of  Rs.  5  crores  for  debentures  of
 Land  Mortgage  Banks,  no  State-wise
 distribution  has  so  far  been  made.

 (b)  and  (c).  The  additional  Plan
 assistance  of  Rs.  2  crores  indicated
 above  is  for  the  State  Plan  as  a  whole
 ‘ang  is  not  related  to  specific  schemes.

 पाकिस्तान  और  चोन  को  चोरी  छिपे  झक
 ले  जाया  जाना

 3306.  भरी  निहाल  सिह  :

 शनी  शिवपुजन  ज्ञास्त्री  :
 श्रो  यहवन्त  सिह  कुशवाह  :

 क्या  वित्त  मंत्री  यह  बताने  की  कपा
 करेंगे  कि  :

 (क)  क्‍या  यह  सच  है  कि  पाकिस्तान
 आर  चीन  को  प्रति  वर्ष  भारत  से  अभ्नक
 चोरी  छि  &  जाया  जाता  है;

 (ख)  कया  यह  भी  सच  है  किं  यह  झनके

 बिहार-नेपाल  सीमा  से  होकर  चोरी  छिपे
 जे  जाया  जाता  है  क्योंकि  वहां  झनक  पर

 आयात  शुल्क  लगा  ड्  नदीं  है;
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 (7)  यदि  हां  तो  पिछले  एक  वर्ष  में
 सरकार  द्वारा  इस  सम्बन्ध  में  कितने  व्य  क्तियों
 के  विरुद्ध  कायंवा  ही  की  गई  है  तथा  क्‍या
 कार्यवाही  की  गई  हूँ;

 (घ)  पिछले  एक  वर्ष  में  कितने  मू  लय
 का  अश्क  बरामद  किया  गया;  और

 (ड)  इस  तस्करों  को  रोकने  के  लिये
 क्या  कार्यवाही  को  गई  है  ?

 उप-प्रघान  मंत्री  तथा  वित्त  मंत्री
 (६  मोरारजी  वेसाई)  :  (का)  श्र  (ख).
 जहां  तक  सरकार  को  मालूम  है  अश्रबरक  का
 ऐसा  कोई  अवैध  व्यापार  नहीं  हो  रहा  है  t

 (ग)  सवाल  ही  नहीं  उठता  ।
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 (3)  पिछले  एक  साल  में  पाकिस्तान
 भ्रथवा  चीन  को  चोरी  छिपे  जाती  हुई  कोई  भी

 अब  रक  नहीं  पकड़ी  गई  i

 (ड)  सवाल  ही  नहीं  उठता  ।

 संघ  राज्य  क्षेत्रों  में  वेश्यालाथों  पर
 प्रतियन्ध

 3307.  श्री  सहाराज  सिह  भारती  :
 श्री  मोलहू  प्रसाद  :
 शी  रवि  राय  :

 क्या  समाज  कल्याण  मंत्री  यह  बंताने
 की  कृपा  करेंगे  कि  :

 (क)  वर्ष  i965-68  में  संघ  राज्य
 क्षेत्रों  में  वेघ्मालय  चलाने  के  लिए  कितने
 व्यक्ति  गिरफ्तार  किये  गये  थे;

 (ख)  संघ  .राज्य  क्षेत्रों  में  वेश्याबव॑त्ति
 को  समाप्त  करने  के  लिये  शब  तक  क्या

 कार्यवाही  की  गई  है;  और

 (ग)  वेश्यालयों  का  पूर्णतया  समाप्त
 करने  के  लिये  सरकार  का  क्या  कार्यवाही
 करने  का  विचार  है  ?
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 ware  कल्याण  विभाग  में  राज्य  मंत्री

 (ओीमती  फूलरेणु  गृह):  (क)  से  (ग).  यह
 सूंचना  एकत्ित  कीजा  रही  है  तथा  सभा
 पटल  पर  रखी  जायेगी  ।

 भारत  बंरल  एण्ड  डम  मुनुफंक्सारिग  कम्पनी
 प्राइवेट  लिसिटेड  का  कालो  सूची  में  रखा

 जाना

 3308.  श्री  To  लाठ  बारूपाल
 श्री  मुद्रिका  सिह  :

 क्या  पेट्रोलियम  और  रसायन  मंत्री
 यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्‍या  काली  सूची  में  रखी  गई
 फर्म  का  नाम  उस  पर  लगाये  गये  सभी  अरोपों
 से  न्यायालय  द्वारा  ससम्मान  बरी  किये  जाने
 तथा  काली  सूची  से  उसका  नाम  निकालने
 का  आदेश  दिये  जाने  पर  भी  उस  सूची  में

 दर्ज  रहता  है;

 (ख)  किसी  फर्म  का  नाम  काली  सूची
 में  कितने  समय  तक  रखा  जा  सकता  है
 तथा  फर्मों  को  काली  सूची  में  रखने  सम्बन्धी
 'सिद्धांत  क्‍या  हैं;  बौर

 (ग)  क्‍या  बम्बई  की  भारत  बैरल
 एण्ड  डम  मैनुफैकर्चारंग  कम्पनी  (प्राइबेट)
 लिमिटड  नामक  फर्म  का  नाम  शब  भी  काली

 सूची  में  है  जब  कि  बम्बई  उच्च  न्यायालय
 ने  उसे  ससम्मान  बरी  कर  दिया  है  ?

 पेट्रोलियम  झौर  रसायन,  योजना  तथा
 समाज  कल्याण  मंत्रालय  में  राज्य  मंत्री  (श्री
 इघरमंया)  (क)  काली  सूची  से  सम्बन्धित
 ग्रादेश  तब  तक  लागू  रहता  है  जब  तक  कि
 इस  का  प्रतिसंहरण  (Revoke)  न  कर
 दिया  जाये  ।  यदि  न्यायालय  ने  फर्म  को  उस
 पर  लगाये  गये  उन  आरोपों  से,  जिन  के
 कारण  काली  सूची  से  सम्बन्धित  झदिश  जारी
 किये  गये  थे,  बरी  कर  दिया  हो,  तो  काली
 सूची  के  आदेश  हटाने  पर  वि्षार  करने  के
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 लिये  यह  एक  कारण  हो  सकता  है।  यदि  न्याया-
 लय  द्वारा  काली  सूची  में  सम्बन्धित  ग्रादेश  की
 कार्यान्विति  को  निलम्बित  कर  दिया  जाता
 है  तो  इसे  कुछ  काल  के  लिये  स्थगित  करना
 ही  गया  |

 (ख)  काली  सूची  के  जारी  रहने  की
 कोई  निश्चित  समयावधि  नहीं  है।  प्रत्येक  केस
 के  तथ्यों  के  भ्राघार  पर  अवधि  निर्धारित  की

 जाती  है  a  सरकार  विभागों  |  उपक्रमों  से
 व्यापार  करने  में  कदाचारों  के  कारण  काली
 सूची  के  आदेश  जारी  किये  जाते  हैं  ।

 (ग)  जुलाई,  60  में  पंजाब  हाई
 कोर्ट  ने  भारत  बैरल  एण्ड  डूम  मैनुफ्रैक्चरिंग
 कम्पनी  प्राइवेट  लिमिटेड  के  काली  सूची  में
 रखे  जाने  से  सम्बन्धित  दिनांक  25-i-64
 के  आदेश  को  ग्रागामी  ग्रादेशों  तक  ज]री  रखने
 का  निदेश  किया  था  अतः  काली  सूची  के
 आदेश  को  स्थगित  कर  दिया  गया  है  |

 Barrels  for  I.0.C.

 3309.  Shri  Ram  Dhan:
 Shri  N,  K.  P.  Salve:

 Will  the  Minister  of  Petroleum  and
 Chemicals  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  the
 Indian  Oil  Corporation  Ltd.  had  in-
 vited  through  Tender  No.  OP|TEN-7|65
 for  their  requirement  of  oil  barrels
 for  the  year  1966-67;

 (b)  whether  it  is  also  a  fact  that
 orders  for  the  supply  of  barrels
 against  the  above  tender  were  placed
 by  them  on  Messrs.  Hind  Galvanis-
 ing  and  Engineering  Co,  Pvt.  Ltd.,  and
 Messrs.  Standard  Drum  and  Barrel
 Mfg,  Co.  in  spite  of  the  fact  that  the
 prices.quoted  by  Messrs.  Bharat  Bar-
 rel  and  Drum  Mfg.  Co.  Pvt.  Ltd.
 were  lower;

 (c)  if  so,  the  reasons  therefor;

 (d)  the  amount  of  loss  sustained
 by  Indian  Oil  Corporation  Ltd,  in
 placing  the  orders  at  higher  prices;
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 (e)  whether  Government  are  aware
 of  the  fact  that  the  above  two  firms
 supplied  to  the  Indian  Oil  Corpora-
 tion  against  the  above  tender  barrels
 fabricated  out  of  hot  rolled  sheets  and
 billeq  them  for  barrels  fabricated  out
 of  cold  rolled  sheets;  and

 (f)  if  so,  whether  any  investigation
 has  been  made  in  this  regard.

 The  Minister  of  State  in  the  Minis-
 try  of  Petroleum  and  Chemicals  and
 of  Pi  and  Social  Welfare
 (Shri  Raghu  Ramaiah):  (a)  Yes,  Sir.

 (9)  Orders  placeq  on  Messrs.  Hind
 Galvanising  &  Engineering  Co,  Pvt.
 Ltd.,  were  for  Calcutta  requirements
 for  which  they  had  tendered  the
 lowest  quotation.  Orders  placeq  on
 Messrs.  Standard  Drums  &  Barrels
 Manufacturing  Co.  were  for  part  of
 the  Bombay  requirements  for  which
 they  had  submitted  the  next  lower
 tender,  the  quotation  of  Mls.  Bharat
 Barrels’  being  the  lowest.

 (c)  After  a  careful  consideration  of
 all  aspects  of  the  bids,  the  Indian
 Oil  Corporation  decided  to  place
 orders  for  the  Bombay  requirements
 on  Mis.  Standard  Drums  &  Barrels
 Manufacturing  Co.  and  two  other
 suppliers.

 (d)  The  extra  expenditure  incur-
 red  as  a  result  of  the  decision  in  (c)
 ig  Rs,  .77  lakhs.

 (e)  and  (f).  The  matter  is  being  in-
 vestigated  by  the  Indian  Oil  Corpora-
 tion  and  the  correct  position  will  be
 ascertained  and  placed  on  the  table
 of  the  Sabha.

 Dr.  Dharma  Teja  of  M/s,  Jyanti  Ship-

 Will  the  Minister  of  Finamce  be
 pleased  to  refer  to  the  reply  given  to
 Unstarred  Question  No,  872  on  the
 30th  May,  967  and  state:

 (a)  the  year-wise  amount  of
 Wealth-Tax  and  Income-Tax  levied  on
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 Dr.  Dharma  Teja  Jyanti  Shipping  Co.
 and  realised;

 (b)  whether  an  enquiry  is  being
 held  in  respect  of  his  movable  and
 immovable  properties  and  original
 source  of  his  income;  and

 (९)  the  periods  for  which  the  state-
 ments  and  annual  balance  sheets  of
 income,  expenditure,  profit  ang  loss
 of  the  Jyanti  Shipping  Co.  were
 prepared  and  published.

 The  Deputy  Prime  Minister  and
 Minister  of  Finance  (Shri  Morarjt
 Desai):  (a)  Provisional  assessments
 have  been  made  in  respect  of  Wealth-
 Tax.  The  Wealth-Tax  levied  and
 realised  is  as  under:—

 Year  Tax  Tax
 levied  realised.

 Ra  Rs

 1962-63,  22,880  22,880
 1963-64  (1,27,951  ‘1,27:951
 7964-65  260,802,  23522
 1965-66  260,802  2,60,802,

 Regular  assessments  for  Wealth-Tax
 are  pending.  As  regards  Income-tax,
 no  assessment  has  been  made  so  far.

 (b)  Yes,  Sir.

 (c)  Balance  Sheets  and  Profit  and
 Loss  accounts  of  the  Jayanti  Shipping
 Co.,  have  been  published  for  the  fin-
 ancial  years  ending  3l-3-962,  31-3-
 63,  31-3-1964  and  31-8-1965..

 जाली  सिक्के

 3311.  श्री  Yo  ला  बारुपाल
 :  क्या

 वित्त  मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्‍या  यह  सच  है  कि  जाली

 झठन्नियां,  जिन  पर  भूतपूर्व  प्रधान  मंत्री  श्री

 नेहरू  का  शीष  शंकित  है,  चल  रही  हैं;

 (ख)  यदि  हां,  तो  इन  सिक्‍कों  के

 चलने  के  लिये  उत्तरदायी  गिरोह  का  पता

 लगाने  के  लिये  क्या  कार्यवाही  की  गयी  हैं;
 शौर
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 (7)  परिचालन  के  लिये  ये  सिक्के
 किन  स्थानों  से  लाये  जा  रहे  हैं  तथा  इसमें
 किन  लोगों  का  हाथ  है  ?

 उप-ग्रधान  मंत्री  और  वित्त  मंत्री  भी
 ओरारजी  वेसाई)  :  (क)  जालो  सिक्‍कों  के

 कुछ  मामलों  का  पता  चला  है,  लेकिन  जो
 ग्रसली  सिक्के  चल  रहे  हैं  उनकी  संख्या के
 मुकाबले  में  इनकी  संख्या  नगण्य  है  ।

 (ख)  जाली  सिक्‍के  बनाना  भारतीय
 दण्ड  संहिता  के  अनुप्तार  भ्रपराध  है  और
 ऐसे  अपराधों  के  बारे  में  जांच  करने  और

 मुकदमा  चलाने  का  काम  पुलिस  द्वारा  किया
 जाता  है  द्रौर  पुलिस  संविधान  की  सातवीं

 अ्रनुसूची  की  सूची  It  की  प्रविष्ट  2  के  अनुसार
 राज्य  का  विषय  है  |  ऊपर  (क)  में  उल्लि-
 खित  मामलों  में  राज्य  सरकारों  द्वारा  कार्रवाई
 को  गई  है  या  की  जा  रही  है  ।

 (ग)  यह  मालूम  नहीं  है  कि  किन
 स्थानों  से  एसे  सिक्के  लाये  जा  रहे  हैं;  लेकिन
 इन  मामलों  का  पता  अधिकतर  बिहार,
 असम,  पश्चिम  बंगाल  शौर  उत्तर  प्रदेश
 राज्यों  में  लगा  1

 ‘Wash  Basin  for  Types  I  and  mm  Quar-
 ters  in  Delhi

 “3312,  Shri  Tulshidas  Jadhav:  Will
 tthe  Minister  of  Works,  Housing  and
 ‘Supply  be  pleased  to  state:

 .
 (a)  whether  it  is  a  fact  that  wash

 ‘fhasins  have  not  been  provided  in
 ‘Government  quarters  in  types  II  and
 ITI  in  Delhi  and  New  Delhi;

 (b)  whether  Gdvernment  propose
 ‘to  provide  this  facility  in  these  quar-
 @ers;  and
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 (c)  if  not,  the  reasons  therefor?

 The  Deputy  Minister  in  the  Minis-
 try  of  Works,  Housing  and  Supply
 (Shri  Iqbal  Singh):  (a)  to  (c).  Wash-
 basing  have  not  been  provided  in
 quarters  of  types  II  and  III.  The  ex-
 penditure  on  sanitary  and  water  sup-
 ply  installations  in  a  house  is  limited
 to  12)  per  cent  of  its  building  cost.
 This  amount  is  not  sufficient  to  cover
 the  cost  of  washbasins  in  the  case  of
 houses  of  lower  types.

 जीवन  बीसा  मिगस  से  ऋण

 3313.  श्री  यशपाल  सिंह  :
 करी  रास  गोपाल  शालबाले  :
 श्री  श्रवाकर  सूपकार  :

 क्या  वित्त  मंत्री  यह  बताने  की  कृपा
 करेंगे  कि  :

 (क)  बया  यह  सच  है  कि  छोटे  उद्योग-
 पतियों  की  अपेक्षा  बड़े  उद्योगपति  जीवन
 बीमा  निगम  से  आसनी  से  ऋण  प्राप्त  कर
 लेते  हैं;

 (ख)  यदि  हां,  तो  पिछले  तीन  वर्ष
 में  बिड़ला,  टाटा  तथा  डालमिया  उद्योग

 समूहों  को  कितनी  राशि  के  ऋण  दिये
 गये  झोर  ऋणों  को  अवधि  तथा  शर्त  क्‍या
 थीं;  शौर

 (ग)  छोटे  उद्योगपतियों  को  जीवन
 बीमा  निगम  से  झ्रासानी  से  ऋण  प्राप्त  हो
 सके  इसके  लिये  क्‍या  कार्यवाही  की  है  ?

 उप-प्रधान  संत्री  तथा  वित्त  संत्री  (क्रो
 सोरारजी  बेसाई)  :  (क)  प्रार्थनापत्रों  के

 गुग-दोष  के  'प्राघार  पर  ऋण  दिये  जाते  हैं,
 चाहे  वे  बड़े  उद्योगपतियों  द्वारा  पेश  किये
 गये  हों,  अथवा  छो  उद्योग-पतियों  द्वारा।
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 (ख)  31  मार्च,  i967  को  समाप्त  पिछले  तीन  वर्ष  में  उपयुक्त  तीनों  व्यापार
 समहों  को  दिये  गये  ऋणों  का  व्योरा  इस  प्रकार  है  —

 व्यापार  स्वीकृत  ऋण  ऋणा  की  रकम  जो  सूुख्य  शर्तें

 समूह  की  रकम  दी  जा  च॒की  हे
 (लाख  रुपयों  में)  (लाख  रुपयों  में)  व्याज  अवधि

 वर्ष

 l.  बड़ा  550.00  43.50  9  प्रतिशत  वाधिक,  जिसे  समय  i3
 पर  भदायगी  होने  पर  घटाकर
 8  प्रतिशत  तक  किया  जा

 सकता  हूँ  ।
 2.  टाटा  70.00  70.00  “यथापरि--  5
 3.  डालमिया  कुछ  नहीं  कुछ  नहीं

 (ग)  उपर्युक्त  भाग  (क)  के  उत्तर  को  देखते  हुए  यह  प्रश्न  ही  नहीं  उठता  |

 भध्य  प्रदेश  के  देहातों  में  बिजली  लगाना
 3314.  श्री  गं०  च०  दीक्षित  :  क्या

 सिचाई  शोर  विद्युत  मंत्री  यह  बताने  की  कृपा
 करेंगें  कि  :

 (क)  केन्द्रीय  सरकार  ने  मध्य  प्रदेश
 सरकार  को  राज्य  के  देहाती  क्षेंत्रों  मे ंबिजली
 लगाने  तथा  पंपिंग  सेट  लगाने  के  लिये  बिजली
 उपलब्ध  करने  हेतु  भ्रब  तक  कूल  किती  सहा-
 यता  दी  है;

 (ख)  कितने  देहातों  में  बिजली
 लगाई  गई  है;  भौर

 (ग)  केन्द्रीय  सहायता  से  कितने
 पस्पिग  सेटों  के  लिये  बिजली  उपलब्ध  की
 गई  ?

 सिचाई  झोर  विद्युत  मंत्री  (डा०  कु०
 wo  राब)  :  (क)  मध्य  प्रदेश  सरकार  को
 गत  तीन  योजनाझ्रों  के  दोरान  ग्राम  विद्युयतन
 कार्य  के  लिए  निम्नलिखित  वित्तीय  सहायता
 ऋण  के  रूप  में  दी  गई  थी  —

 लाख  रुपयों  में
 प्रथम  योजना  नौकरियों  के  48.50
 द्वितीय  योजना  अ्रवसरों  को  40.00

 तृतीय  योजना  बढ़ाने  के  लिए
 बिजली  सुवि-

 धानों  में  विस्तार  611.83

 (ख)  श्र  ग) +  मध्य  प्रदेश  में
 जिन  ग्रामों  और  पम्पों  को  1966-67

 (31-3-67)  तक  बिजली  दी  गई  उनकी
 संख्या  नीचे  दी  जाती  है  —

 विदुयुतिकृत  ग्राम  1,359"
 ऊर्जित  पम्प  6,200

 विध्वायतन  घोगाझम,  नई  बिल्ली

 3315.  श्री  रघुबीर  सिहू  शास्त्री  =
 श्री  शिवकुमार  शास्त्री  :
 शो  भोलह  प्रसाव  :
 श्री  राम  सिह  प्रयरवाल  :
 शमी  प्रकाशवीर  शास्त्री  :
 श्री  झर्जुन  सिंह  भवोरिया  :
 श्री  हुकस  ्न्द  कछवाय

 क्या  निर्माण,  झावास  तथा  पृति  मंत्री

 यह  बताने  की  कृपा  करेंगें  कि

 (क)  क्‍या  दिल्‍ली  में  जन्तर  मन्तर
 रोड  पर  स्थित  सरकारी  भवन  कई  वर्ष
 पहले  विश्वायतन  योगाश्रम  को  किराये  प्र,
 दिया  गया  था;

 ख)  क्‍या  उनके  मंत्रालय  द्वारा  यह  भवन
 दो  वर्ष  पूं  खाली  कराया  गया  था  क्‍योंकि
 इस  भवन  का  कई  वर्ष  का  किराया  नहीं  दिय



 Written  Answers 62  I

 गया  था  तथा  सरकार  द्वारा  इस  प्राश्रम  को
 दिय  गये  प्नुदान  के  बारे  में  कुछ  गोलमाल
 का  पता  चला  था;

 (ग)  क्‍या  इस  झाश्रम  ने  पिछले  वर्ष
 नया  भ्रनुदान  प्राप्त  करने  के  बाद  किराये  की
 बकाया  रकम  चुका  दी  थी;  शौर

 (घ)  यदि  नहीं,  तो  सरकार  ने  कि  राया

 वसूल  करने  के  लिये  क्‍या  कार्यवाही  की  है  ?

 निर्माण,  झावस  तथा  पूर्ति  मंत्रालय  में
 उपमंत्री  (भी  इकबाल  सिह)  :  (क)हां

 (ख)  (i)  जी  हां  ।

 (ii)  योगश्रम  अधिकारियों  द्वारा
 घन  के  कुप्रबन्ध  शौर  दुश्पयोग  के  कारण
 शिक्षा  मंत्ञालय  ने  नवम्बर,  964  के  बाद
 योगश्रम  को  अनुदान  देना  बंद  कर  दिया  |
 फिर  भी,  मंत्रालय  जब  श्राश्रम  के  कार्यों  के
 प्रबन्ध  पौर  लेखों  से  संतुष्ट  हो गया  तो  966—

 67  से  पुनः  भ्नुदान  देना  शुरू  कर  दिया  |

 (ग)  गत  वर्ष,  नया  अनुदान  प्राप्त

 क रने  से  पूर्व  ही  श्राश्रम  ने  नवम्बर,  965  में
 किराये  की  बकाया  राशि  श्रदा  कर  दी  थी  t

 (घ)  प्रश्न  ही  नहीं  उठता  1

 स्पिरिट  को  तस्करी

 33i6.  श्री  ब्रह्मनन्दजी  :
 श्री  जगप्नाथ  राब  जोझी  :
 थ्रो  हुक्म  चन्‍द  कछवाय  :

 क्या  पेद्रोलियम  भौर  रसायन  मंत्री  यह
 बताने  की  कृपा  करेंगे  कि  :

 (क)  क्‍या  यह  सच  है  कि  i  जून,
 967  को  उत्तर  प्रदेश  से  दिल्‍ली  जाने  वाली

 एक  फार से  :  डम  स्पिरिट  पकड़ी  गई  थी;
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 (a)  याद  हां,  तो  बहू  कहां  से  लाई
 जा  रही  थी;  भौर

 (ग)  इस  संबंध  में  सरकार  ने  कितने
 ब्यक्तियों  के  विरूद्ध  कार्यवाही  की  है  और.
 इन  के  विरुद्ध  क्या  कार्यवाही  की  गई  है  ?

 पेट्रोलियम  झौर  रसायन,  योजना  तथा:
 समाज  कल्याण  मंत्रालय  में  राज्य  मंत्री

 (थी  रघुरमंया)  :  (क)  जी  हां  ।

 (ख)  मेरठ  (उत्तर  प्रदेश)

 (ग)  दिल्ली  पुलिस  ने  दिल्ली  राज्य
 में  लागू  पंजाब  एक्साइज़  एक्ट,  924
 की  घारा  oi  की  उपघारा  (॥)  क ेभ्रन्तर्गत
 एक  व्यक्ति  के  विरुद्ध  केस  दज  कर  लिया:
 द्दे।

 Fertilizer  Plants

 3318,  Shri  Yashpal  singh:
 Shri  Ram  Gopal  ‘Shalwale:

 Will  the  Minister  of  Petroleum  and?
 Chemicals  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  Birla.
 Group  has  informed  Government  that:
 in  view  of  the  heavy  excise  duty  on.
 aluminium,  it  would  not  be  possible
 for  them  to  establish  Fertilizer  Plants;
 and

 (b)  if  so,  Government's  reaction.
 thereto?

 The  Minister  of  State  in  the  Minis-
 try  of  Petroleum  and  ‘Chemicals  and:
 of  Planning  and  Social  Welfare  (Shri:
 Raghuramaiah):  (a)  No.

 (b)  Does  not  arise.
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 D.A.  to  Pensioners

 3819,  Shri  M.  L.  Sondhi:
 Shri  Kanwar  Lal  Gupta:
 Shri  Ram  Gopal  Shalwale:
 Shri  Prakash  Vir  Shastri:
 Shri  Raghuvir  singh  Shasiri:
 Sbri  Shiv  Kumar  Shastri:
 Shri  Ram  Avtar  Sharma:
 Shri  Hukam  Chand  Kachwai:
 Dr.  Surya  Prakash  Puri:
 Shri  Arjun  Singh  Bhadoria:
 Dr.  Ranen  Sen:
 Shri  M.  Meghachandra:

 Shri  Dhireswar  Kallta:

 6813,

 Will  the  Minister  of  Finance  be
 “pleased  to  state:

 (a)  whether  there  is  any  proposal
 “to  allow  Government  employees  to
 -draw  50  per  cent  of  the  last  basic  pay
 -as  pension  on  their  retirement;

 (b)  if  so,  the  date  from  which  it
 “will  be  effective;

 (ec)  whether  Government  propose
 “to  grant  some  D.A.  to  the  pensioners
 -who  are  not  in  receipt  of  D.A.;  and

 (d)  if  mot,  the  reasons  therefor?

 The  Deputy  Prime  Minister  and
 Minister  pf  Finance  (Shri  Morarji

 “Desal):  (a)  No,  Sir.

 (b)  Does  not  arise.

 (c)  and  (d).  There  is  no  proposal
 at  present  under  consideration  to
 grant  D.A.  to  pensioners  in  addition
 ‘to  the  ad  hoe  increases  sanctioned

 “from  l-0-963.  The  resources  posi-
 “tlon  makes  it  difficult  to  accept  addi-
 “tional  commitments  of  this  nature.

 « केस्द्रीय  सीसा  शुल्क  विभाग  के  अधिकारियों
 हरा  गिरफ्तारियां

 .3320.  श्री  शिव  कुमार  शास्त्री  :
 शी  प्रकाशबीर  शास्त्री  :
 भरी  झजुन  सिह  भवौरिया  :
 श्री  रामावतार  हर्मा  :
 श्री  रघुबीर  सिंह  शास्त्री  :
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 डा०  सूय  प्रकादा  पुरी  :
 ओ  रामगोपाल  शालवाले  :
 शी  श्रीनिवास  मि  :
 श्री  ato  Wo  बार्मा :

 क्या  वित्त  मंत्री  यह  बताने  की  कृपा
 करेंगें  कि  :

 (क)  क्‍या  यह  सच  है  कि  केन्द्रीय

 सीमा-शुल्क-विभाग  में  प्रधिकारियों  ने
 3  व्यक्तियों  को  पकड़ा  है,  जो  बिना  पास-

 पोर्ट  के  फारस  की  खाड़ी  की  श्रोर  जा  रहे
 थे;

 (ख)  क्‍या  उनका  इस  प्रकार  यात्रा
 करने  का  प्रयोजन  उनसे  पुछा  गया  है;

 (ग)  यदि  हां,  तो  इस  बारे  में  ब्यौरा
 क्या  है;  शौर

 (घ)  उक्त  व्यक्तियों  के  विरुद्ध  क्या
 कार्यवाही  की  गई  है  ?

 उप-प्रषान  मंत्री  लया  जित्त  मंत्री  (श्री
 मोरारजी  वेसाई)  :  (क)  केन्द्रीय  उत्पादन

 शुल्क  के  भ्रधिकारियों  द्वारा  29  मई,  1967
 को  बेसीन  (बम्बई)  में  भारतीय  रजिस्ट्रेशन
 का  एक  मशीन-चालित  जलयान  रोका  गया  |
 सदेह  था  कि  यह  जलयान  भअ्रनधिकृत  तौर  पर
 फारस  की  खाड़ी  के  क्षेत्र  के  लिए  जाने  वाला
 था।  इस  जलयान  के  i05  यात्री  तथा
 8  चालक  पारपत्रन-विनियमों  के  उल्लंघन

 के  श्रारोप  में  पुलिस  भ्रधिकारियों  द्वारा
 गिरफ्तार  किये  गये  1

 (ख)  से  (घ).पुलिस  तथा  सीमा-शुल्क
 भ्रधिकारी  इस  मामले  कौ  आागें  जांच-पडताल
 कर  रहे  हैं  ।

 Shortage  of  Contraceptives  in  Delhi

 66r4

 Will  the  Minister  of  Health  and
 Family  Planning  be  pleased  to  state:

 (a)  whether  conventional  contracep-
 tives  are  in  short  supply  in  Delhi;
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 (b)  if  go,  the  reagons  therefor;  and

 (c)  the  action  being  taken  in  the
 matter.

 The  Minister  of  Health  and  Family
 Planning  (Dr.  5S.  Chandraackhar):
 (a)  There  is  some  shortage  of  Con-
 doms  only.

 (b)  The  indigenously  manufactured
 Cendoms  of  standard  quality  have  not
 been  available  to  the  extent  required.

 (c)  The  Government  of  India  have
 arranged  import  of  condoms  from
 abroad  and  it  is  expected  that  regular
 supply  will  be  maintaineg  shortly.

 Allocation  to  West  Bengal  in  first  year
 of  Fourth  Plan

 ‘3822,  Shri  Jyotirmoy  Basu:
 Shri  Ganesh  Ghosh:
 Shri  EK.  Ramani:

 Will  the  Minister  of  Plamning  be
 pleased  to  state:

 (a)  the  amount  allotted  to  West
 Bengal  in  the  first  year  of  the  Fourth
 Plan;  and

 (b)  how  much  out  of  it  was  actual-
 ly  paid  to  West  Bengal  during  the
 above  period?

 The  Minister  of  Planning,  Petro-
 leum  and  Chemicals  and  Social  Wel-
 fare  (Shri  Asoka  Mehta):  (a)  Rs,  3.30
 crores,

 (b)  Information  is  being  collected
 and  will  be  placed  on  the  Table  of  the
 House  as  soon  as  it  is  available.

 चिकित्सा  ब्रभालियां

 3324.  श्यो  रामगोपाल  ज्ञास  :
 क्‍या  स्वाश्कय  तथा  फरियार  नियोजन  मन्ती
 बह  बताने  की  कृपा  करेंगें  कि  :

 (क)  गत  20  वर्षों  में  सरकार  ने
 एलोपैथिक,  भायुर्वेदिक  तथा  यूनानी  चिकित्सा
 ब्रजालियों  पर  अलय-भलग  कितता  घन  खर्च
 किया;
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 (%)  एलोपेविक  तथा  भामुर्वेदिक
 जिकित्सा  प्रणालियों  में  शिक्षा  देने  के  लिये
 ह... ल  तक  पृथक्‌  पृथक्‌  कितनी  संस्थायें  खोली
 गईं;  और

 (ग)  क्‍या  यहू  सच  है  कि  एवलोपैथिक
 चिकित्सा  प्रणाली  ककी  अपेक्षा  परायुर्वेदिक
 जिकिर्सा  प्रणाली  सस्ती  तथा  भरश्चिक  का  रगर
 है  शौर  यदि  हां,  तो  भायुर्वेदिक  चिकित्सा
 प्रणाली  को  बढ़ावा  देने  के  लिये  सरका र  ने  क्या
 कार्यवाही  की  है  अथवा  करने  का  विजार
 क्या  है?

 स्वास्थ्य  तथा  परिवार  नियोजन  मंधी

 (डा०  भीपति  चनादेखर)  :  (क)  उपलब्ध
 सूचना  सभा  पटल  पर  रखे  गये  विवरण  में  वी
 गई  है  [पुस्तकालय  में  रखा  मया  ।  बेखिये
 सख्या  एल०  A—752/67]

 (a)  एलोपैयिक  शिक्षा  देने  वाले
 संस्थानों  की  कुल  संख्या  90  है  जबकि  भशायुर्वेद
 के  लिए ऐसे  101 संस्थान हैं  t

 (म)  प्रायुर्वेदिक  पद्धति  एलोपैचिक
 पद्धति  से  सस्ती  समझी  जाती  है  किन्तु  यह
 प्रध्तिक  गुणकारी  है  इसके  बारे  में  भ्लग  झलग
 मत हो  सकते  हैं।  झायुर्वेदिक  पद्धति  को
 बढ़ावा  देने  की  दृष्टि  से  स्वदेशी  चिकित्सा
 पद्धतियां,  जिनमें  प्रायुवेंद  भी  सम्मिलित  है,
 सम्बन्धी  भनुसन्धान  के  विकास,  प्रशिक्षण  भौर
 शिक्षा  के  लिए  विभिन्न  पंचवर्षीय  योजनाबों
 में  निम्नलिखित  धन  राशि  की  व्यवस्था  कौ
 गई  है  I

 योजना  नियत  राधि
 (रुपये  करोड़ों  में )

 पहली  योजना  0.40

 दूसरी  योजना  4.00

 तीसरी  योजना  9.  80
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 Government  Residential  Accommoda-
 tion

 3225.  shri  M.  L,  Sondhi:  Will  the
 Minister  of  Works,  Housing  and  Sup-
 ply  be  pleased  to  state;

 (a)  the  amount  of  expenditure  in-
 curred  on  the  construction  of  Govern-
 ment  residences  for  the  period  from
 7984  to  ‘1967;  and

 (b)  what  portion  of  this  amount  had
 been  spent  on  Quarters  of  Type  V  and
 above  and  what  portion  on  Quarters
 of  Type  I  to  IV?

 The  Deputy  Minister  in  the  Minis-
 try  of  Works,  Housing  and  Supply
 (Shri  Iqbal  Singh):  (a)  and  (b).  The
 information  is  being  collected  and  will
 be.  laid  on  the  Table  of  the  House.

 Hostel  Accommodation  in  Delhi
 3326,  Shri  M.  L.  Sondhi:  Will  the

 Minister  of  Works,  Housing  and  Sup-
 ply  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  hostel
 accommodation  which  js  purely  of  a
 temporary  nature  and  which  is  meant
 for  allotment  to  officials  in  dire  need
 has  been  allotted  to  certain  officials  on
 @  permanent  basis  in  Delhi;  and

 (b)  if  so,  the  reasons  therefor?
 The  Deputy  Minister  in  the  Minis-

 try  of  Works,  Housing  and  Supply
 (Shri  Iqbal  Singh):  (a)  and  (b).  Hostel
 accommodation  is  provided  to  Govern-
 ment  officials  who  are  likely  to  get
 regular  accommodation  quickly  but
 are  very  much  in  need  of  temporary
 accommodation  and  apply  for  it  to  tide
 over  the  transitory  period.  If  any
 hostel]  accommodation  is  found  surplus
 after  meeting  the  requirements  of
 such  officials,  the  same  is  provided  to
 other  needy  Government  officials  and
 they  are  requireg  to  vacate  it  as  soon
 ag  they  get  regular  accommodation,

 Incentives  to  Tobacco  Growers
 3327.  Shri  B.  K,  Daschowdhury:

 Will  the  Minister  of  Finance  be  pleas-
 @d  to  state:
 “(a)  the  net  revenue  earned  from

 Tobacco  growers  jn  1964-65,  1965-66,
 1966-67,  State-wise  and  facilities  given
 by  way-of  loan,  improved  seeds  to
 those  growers,  State-wise;
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 (b)  whether  Government  proposed
 to  fix  up  standard  price  for  tobacco
 and  collect  all  marketable  Tobacco
 produce  through  State  Trading  Cor-
 poration  or  like  the  Fooq  Corporation
 of  India  in  view  of  heavy  margin  of
 profit  normally  earned  by  Traders  and
 Exporters  of  Tobacco;

 (c)  what  incentives  Government
 Propose  to  offer  to  Tobacco  growers
 and  increase  their  production;  and

 (d)  the  revenue  earned  from  the
 Tobacco  growers  of  Cooch-Behar  dis-
 trict  in  West  Bengal  in  1964-65,  1965-66
 and  1966-67?

 The  Deputy  Prime  Minister  and
 Minister  of  Finance  (Shri  Morarji
 Desai):  (a)  to  (c).  The  information  is
 being  collected  and  will  be  laid  on  the
 table  of  the  Lok  Sabha.

 (d)  The  revenue  earned  from  the
 tobacco  growers  of  Cooch-Behar  Dis-
 trict  in  West  Bengal  in  1964-65,  1965-
 66  and  1966-67  is  given  below:

 Written  Answers

 Revenue  realised  from  Growers
 of  Cooch-Behar  District

 Year  Rupees
 1964-65  246
 1965-66  333
 1966-67  2640

 बंगलौर  में  जाली  नोटों  का  बनाया  शामा

 3328.  शनी  रघुवीर  सिह  झास्त्री :
 श्री  प्रकाशवौर  शास्त्री  :
 श्री  शिव  कुमार  शास्त्री  :
 क्री  रामगोपाल  शालवाले  :
 शी  हुकम  चन्द  कछवाय  :

 -  श्री  रामावतार  दवार्मा  :
 डा०  सूर्य  प्रकाश  पुरी  :
 श्री  झजुन  सिह  भवौरिया  :

 क्या  वित्त  मन्त्री  यह  बताने  की  कृपा
 करेंगें  किः

 (क)  क्‍या  3  जून,  967  को  बंगलौर
 में  दो  रुपये  वाले  जाली  नोट  बनाने  के  प्रारोप
 में  चार  व्यक्ति  गिरफ्ता  र  किये  गये  हैं;
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 (a)  यदि  हां,  तो  क्या  इसमें  किन्हीं
 राजनैतिक  व्यक्तियों  का  भी  हाथ  है;

 (ग)  यदि  हां,  तो  इसका  ब्यौरा  क्‍या  हे
 ध्रौर  सरका र  ने  सम्बन्धित  व्यक्तियों  के  विरुद्ध
 क्या  कार्यवाही  की  है;  और

 (घ)  गिरफ्तार  किये  गये  व्यक्तियों  के
 पास  से  कितनी  राशि  के  जाली  नोट  पकड़ें
 गये  ?  ।

 उप-प्रधान  मंत्री  तथा  वित्त  मंत्री  (धी
 भोरारजी  देसाई  )  (क)  से  (घ).
 सरका  र  को  इस  की  जानकारी  नहीं  है,  वर्योकि
 जाली  करेंसी  नोट  झर  बैक  नोट  बनाने  के

 अप  राध  भारतीय  दण्ड  संहिता  के  अन्तर्गत
 आने  वाले  ग्रपराघ  हैं  जिनके  सम्बन्ध  में  जांच
 करने  भ्रौर  मुकदमा  चलाने  का  काम  राज्यों  के

 पुलिस  ग्रधिकारियों  द्वारा  किया  जाता  है  ।
 फिर  भी,  राज्य  सरकार  से  वास्तविक  स्थिति
 का  पता  लगाया  जा  रहा  है  ओर  सूचना  प्राप्त
 होते  ही  उसे  सभा  की  मेज  पर  रख  दिया
 जायेगा  1

 Allocations  for  Punjab’s  Fourth  Plan

 3329.  shri  Ram  Kishan:  Will]  the
 Minister  of  Planning  be  pleased  i°
 state:

 (a)  whether  it  is  a  fact  that  higher
 allocations  for  the  Fourth  Five  Year
 Plan  have  been  demanded  by  the
 Punjab  Govenment;  and

 (b)  if  so,  the  reaction  of  Govern-
 ment  thereto?

 The  Minister  of  Planning,  Petroleum
 _and  Chemicals  and  Social  Welfare

 (Shri  Asoka  Mehta):  (a)  No,  Sir.
 After  discussion  with  the  former  State
 Chief  Minister  in  November,  966  and
 based  on  the  financial  resources  as  then
 forecast,  the  State's  Fourth  Plan  out-
 lay  was  agreed  at  Rs.  280  crores.  Since
 then,  no  communication  has  been
 received  from  the  State  Government
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 seeking  an  increase  in  the  size  of  the
 State’s  Fourth  Plan  outlay.

 (b)  Does  not  arise.

 Unauthorised  colonies  in  Delhi  and
 New  Delhi

 3330.  Shri  Yajna  Datt  Sharma:
 Shri  A.  B,  Vajpayee:
 Shri  8,  8,  Kothari:
 Shri  Raghuvir  Singh  Shastri:
 Shri  Prakash  Vir  Shastri:
 Shri  Arjun  Singh  Bhadoria;
 Shri  Shiy  Kumar  shastri:
 Shri  Ram  Avtar  Sharma:
 Shri  Hukam  Chand  Kachwai:
 Shri  Ram  Gopal  Shalwale:
 Dr.  Surya  Prakash  Puri:
 Shri  Onkar  Lal  Berwa:

 Will  the  Minister  of  Works,  Hous-
 ing  and  Supply  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  Gov-
 ernment  hag  convened  a  high-level
 conference  to  discuss  the  question  of
 the  future  of  unauthoriseq  colonies  in
 Delhi  and  New  Delhi;  and

 (b)  if  gO)  the  main  points  discussed
 and  decisions  taken  in  the  matter?

 The  Deputy  Minister  tn  the  Minis-
 try  of  Works,  Housing  and  Supply
 (Shri  Iqbal  Singh):  (a)  and  (b).
 Yes,  the  question  of  unauthorised
 colonies  was  reviewed  at  a  meeting
 held  by  the  Minister  of  Works,  Hous-
 ing  and  supply  on  the  22nd  April,  967
 and  the  following  decisions  were
 taken:

 (i)  Only  those  unauthorised  con-
 structions  should  be  regulariseq  which
 were  put  up  before  lst  September,
 1962;  i.e.  the  date  of  the  coming  into
 force  of  the  Delhi  Master  Plan  and
 which  were  not  situated  on  lands  ear-
 marked  ‘Green’  or  for  roads  or  com
 munity  facilities,  etc,  and  which  could
 be  fitted  into  the  approved  layout  and
 service  plans  of  the  area.

 (ii)  The  Delhi  Municipal  Corpota-
 tion  and  the  Delhi  Development
 Authority  should  draw  up  and  imple-
 ment  redevelopment  plans  for  the
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 areas  in  which  the  unauthorised
 colonies  are  situated.

 (iil)  These  bodieg  should  be  given
 Ppowerg  to  recover  development
 charges  from  the  owners  of  unautho-
 iseqy  constructions,  which  are  regula~
 ised,  by  making  suitable  amendments
 to-  the  Delhi  Municipal  Corporation
 Act  and  the  Delhi  Development  Act.
 At  present,  these  bodies  do  not  have
 the  requisite  powers  to  recover  such
 development  charges.

 (iv)  The  Corporation/Delhj  vDeve-
 lopment  Authority  should  set  up  Revo-
 lving  Funds  to  finance  the  redevelop-
 ment  plans  of  ynauthorised  colonies
 and,  for  this  purpose,  they  may  ap-
 proach  the  Central  Government  or  ad-
 wance  of  loans.

 Gag  in  Jaisalmer

 a1.  Shri  A.  B.  Vajpayee:
 Shri  Yajna  Datt  Sharma:
 Shri  8.  rs  Kothari:
 Shri  N,  S.  Sharma:

 Will  the  Minister  of  Petroleum  and
 ‘Chemicals  be  pleased  to  state:

 (a)  whether  natural  gas  has  been
 found  in  the  Jaisalmer  District  of
 Rajasthan;

 (b)  if  so,  the  potentialities  with  re-
 gard  to  its  utilization  in  the  flelds  of
 production;  and

 (९)  the  scheme  formulateg  for  its
 expansion  and  utilisation?

 The  Minister  of  State  in  the  Minis-
 try  of  Petroleum  and  Chemicalg  and
 ef  Planning  and  Social  Welfare  (Shri
 Raghu  Ramaiah):  (a)  In  a  well  drilled
 at  Manher,  Tibba  of  Jaisalmer  Die
 wict,  presence  of  gas  has  been  noticed.

 (b)  and  (९),  Some  more  wells  will
 have  to  be  drilleg  to  gauge  the  signi-
 ficance  and  extent  of  the  find.  Seismic
 gurveys  will  be  continued  and  on  the
 esis  of  data  thrown  up,  the  que
 tion  of  further  drilling  will  be  consl-
 dered.  At  present,  it  is  premature  to
 formulate  schemes  for  the  utilisation
 Of  gas.
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 States’  Share  in  Central  Revenue

 3332.  Shri  Yajna  Datt  Sharma:
 Shri  A.  8,  Vajpayee:
 Sari  8  5.  Kothari:
 Shri  N.  8,  Sharma:

 Will  the  Minister  of  Finance  be
 pleased  to  state:

 (a)  whether  it  is  a  fact  that  in  the
 recent  meeting  of  the  Chief  Ministers
 held  in  New  Delhi,  some  of  them
 demanded  a  bigger  share  in  the  Cen-
 tral  Revenues;

 (b)  if  Bo,  the  details  thereof;  and

 (c)  the  decision  taken  by  Govern-
 ment  in  the  matter?

 The  Deputy  Prime  Minister  and
 Minister  of  Finance  (Shri  Morarji
 Desai):  (a)  and  (b).  Requests  for
 increaseg  financial  assistance  from  the
 Centre  were  made  by  a  number  of  in-
 dividual  States  with  reference  to  the
 financia]  difficulties  faced  by  them.

 (c)  Suggestions  for  increaseq  Cen-
 tral  assistance  are  considered  on  merits
 and  after  taking  into  account  the  avail-
 ability  of  resourees  and  the  demands
 thereon.

 Causes  of  Death  of  a  Patient  in
 Willingdon  Hospital,  New  Delhi

 2333.  Shri  Eabi  Ray:
 Shri  Arjun  Singh  Bhadoria:
 Dr.  Ram  Manohar  Lohia:

 Will  the  Minister  of  Health’  and
 Family  Planning  be  pleased  to  state:

 (a)  whether  it  ig  a  fact  that  one
 Shri  Narinder  Kumar  Sharma  was
 admitteg  to  the  ENT  in  the  Willingdon
 Hospital,  New  Delhi  on  the  i4th  April,
 967  and  died  the  next  day;

 (b)  whether  Government  have  made
 any  probe  into  the  causes  of  his  death;
 and

 (९)  if  80,  the  details  thereof?

 The  Minister  ef  Health  ong  Family
 Pianaing  (Dr.  rs  Chandrasekhar):  (a)
 Yes.
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 (b)  and  (ec).  The  enquiry  reveals

 that  before  his  admission  in  the
 Willingdon  Hospital,  Shri  Narinder
 Kumar  Sharma  was  recciving  treat-
 ment  85  an  Out-door  patient  from  a
 Central  Government  Health  Schema
 Dispensary.  On  the  l4th  April,  067
 Shri  Sharma  was  admitted  in  the
 Casualty  Department  of  the  Willingdon
 Hospital  for  Nasa]  Haemorrhage  for
 which  he  was  adequately  treated.  He
 was  anaemic  and  blood  was  kept
 ready.  During  his  stay  in  the  hospital
 he  did  not  bleed  from  the  nvse,  but
 early  next  morning  he  died  in  a  very
 short  time,  probably  due  to  gn  inter-
 nal  haemorrhage.  Judging  from  the
 ease  history  and  the  suddenness  of  the
 internal  haemorrhage,  it  appears  that
 he  had  been  suffering  from  a  haemor-
 rhagic  disease  for  8  long  time.  The
 internal  haemorrhage  could  not  have
 been  prevented.

 Fourth  Plan

 33M,  Shri  s.  8.  Kothari:
 Shri  A.  B.  Vajpayee:
 Shri  Yajna  Datt  Sharma:
 Shri  N.  5.  Sharma:
 Shri  Virendrakumar  Shah:

 Will  the  Minister  of  Planning  be
 pleased  to  state:

 (a)  the  latest  position  about  the  for-
 mulation  of  the  Fourth  Five  Year  Plan;
 and

 (b)  the  details  of  the  decisions  taken
 at  the  Conference  of  the  State  Chief
 Ministers  and  Finance  Ministers  held
 in  New  Delhi,  recently  in  this  regard?

 The  Minister  of  Planning,  Petroleum
 and  Chemicals  and  Social  Welfare
 (Stari  Asoka  Mohta):  (a)  The  Draft
 Outline  of  the  Fourth  Plan  is  being
 reviewed  in  the  light  of  the  changes
 in  the  economic  situation  that  have
 taken  place  since  it  was  published.

 (b)  No  decision  regarding  the
 Fourth  Plan  was  taken  in  the  con-
 ference  under  reference.
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 Diversion  of  Rivers  Through

 Rajasthan

 2335.  Shri  K.  P.  Singh  Deo:  Will  the
 Minister  of  Irrigation  and  Power  be
 Pleased  to  state:

 (a)  whether  it  is  a  fact  that  Gov-
 ernment  plan  to  divert  two  Himalayan
 rivers  through  the  desert  areas’  of
 Rajasthan;

 (b)  if  so,  the  details  thereof;  and
 (c)  the  benefits  likely  to  be  achiev-

 ed  by  the  diversion  of  these  rivers?

 The  Minister  of  Irrigation  znd
 Power  (Dr.  K.  L,  Rao):  (a)  The  surplus
 waters  of  the  river  Ravi  are  being
 diverted  through  the  Madhopur  Beas
 Link  into  the  river  Beas  and  are  pick-
 ed  up  at  Harike  for  use  in  the
 Rajasthan  Canal  system.

 (b)  The  Rajasthan  Canal  Project
 estimated  to  cost  about  Re,  l84  crores
 is  proposed  to  be  executeg  into  two
 stages;  Stage  I,  which  is  expected
 to  be  completed  by  1969-70,  comprises
 the  construction  of  the  Rajasthan
 Feeder,  the  Rajasthan  Main  Canal  up-
 to  196-42,  KM  and  branches  and  dis-
 tributaries  taking  off  in  this  reach.
 The  main  Canal  below  9642  KM
 and  all  its  off-taking  channelg  will
 be  constructed  in  Stage  II  which  may
 be  completed  some-time  after  1977.

 (९)  The  project,  on  completion  of
 both  the  stages,  is  expected  to  provide
 irrigation  facilities  to  an  area  of  2.8
 million  hectares  annually  in  the  dis-
 tricts  of  Ganganagar,  Bikaner  and
 Jaisalmer  in  Rajasthan.

 Land  in  Dethi

 ‘3838.  Shri  Kartik  Oraon:  Will  the
 Minister  of  Works,  Housing  and  Sup-
 ply  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  buyers
 of  Government  land  in  Delhi  have
 approached  the  Lands  ang  Housing
 Department  of  the  Delhi  Administra-~
 tion  for  returning  their  plots;
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 (b)  whether  some  of  the  buyers
 have  sought  exemption  from  the
 condition  laig  down  in  the  sale  deeds
 that  they  must  put  up  houses  within
 two  years  on  plots  bought  from  the
 Delhi  Development  Authority;  and

 (c)  if  so,  reaction  of  Government
 thereto?

 The  Deputy  Minister  in  the  Minis-
 try  of  Werks,  Housing  and  Supply
 (Shri  Iqbal  Singh):  (a)  Yes,  some  re-
 quests  have  been  received  and  are
 under  consideration.

 (b)  Yes.

 (९)  It  has  been  decided  to  grant  ex-
 tension  upto  the  3lst  December,  967
 without  levy  of  any  penalty.

 Raid  on  Texmaco

 3337.  Shri  Kameshwar  Singh:
 Shri  A.  Sreedharan:

 Shri  S.  M.  Joshi:
 Shri  Madhu  Limaye:
 Shri  Sanji  Rupji:
 Shri  P.  M.  Sayeed:

 Will  the  Minister  of  Finance  be
 pleased  to  state:

 (a)  whether  jit  is  g  fact  that  Textile
 Machinery  Manufacturing  Company
 was  raideq  by  the  Enforcement  Dir-
 ectorate  in  November,  1964;

 (b)  if  so,  whether  any  incriminat-
 ing  documents  were  seized  and  whe-
 ther  one  of  the  share  holder  of  the
 Company  was  ordered  to  be  arrested;
 and

 (९)  the  action  taken  by  Government
 thereon?

 The  Deputy  Prime  Minister  and
 Minister  of  Finance  (Shri  Morarji
 Desai):  (a)  There  was  no  search  in
 1964.  However  the  business  premises
 of  Messrs.  Textile  Machinery  Corpor-
 ation  Limited,  Calcutta,  and  the  office
 premises  of  its  factory  were  searched
 by  the  Enforcement  Directorate  bet-
 ween  20th  and  22nd  September,  1965.

 (b)  Certain  incriminating  docu-
 ments  were  seized.  No  share  holder
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 of  the  Company  was  ordered  to  be
 arrested.

 (९)  Two  show  cause  notices  for  vio-
 lation  of  the  previsions  of  the  Foreign
 Exchange  Regulation  Act,  947  have
 been  issued  to  the  firm  the  first  one
 on  14-9-66  and  the  second  on  1-6.67.
 The  cases  are  under  adjudication  by
 the  Director  of  Enforcement.

 Resources  for  Annual  Plan  of  Orissa

 3338.  Shri  Chintamani  Panigrahi:
 Will  the  Minister  of  Planning  be
 Pleased  to  state:

 (a)  whether  the  details  rezarding
 outlay  ang  State  resources  for  annual
 Plan  1967-68  of  Orissa  have  been  final-
 ised;

 (b)  if  so,
 outlay;

 (९)  the  amount  of  Centra)  assis-
 tance  to  be  given;

 (d)  the  amount  of  resources  that
 the  Orissa  Government  have  planned
 to  raise  for  financing  the  annual  Plan;

 (e)  the  different
 wise;

 (f)  the  extent  to  which  it  fell  short
 of  the  original  estimate;  and

 (g)  the  original  and  6  revised
 Plan  outlay  for  1967-68  of  Orissa?

 what  is  the  total  plan

 sources,  source-

 The  Minister  of  Planning  Petro-
 leum  and  Chemicals  ang  Social  Wel-
 fare  (Shri  Asoka  Mehta):  (a)  to  (g).
 Attention  is  invited  to  the  reply  given
 on  June  15,  967  to  Unstarred  Ques-
 tion  No.  2486.  After  further  discus-
 sion  with  the  State  officials,  the  Pro-
 gramme  Adviser  has  tentatively  re-
 commended  an  outlay  of  Rs.  46  crores
 for  the  Annual  Plan  1967-68  of  Orissa
 State.  Of  the  total  outlay  of  Rs.  46
 crores,  Central  assistance  would
 amount  to  Rs.  26  crores  and  the  State
 resources  ar>  estimated  at  Rs.  20
 crores.  A  statement  is  laid  on  the
 Table  of  the  House  indicating  the
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 main  components  of  the  State  resour-
 ces  as  estimated  by  the  State  Gov-
 ernment  earlier  and  as  emerged  after
 discussion  with  the  State  officials,
 [Placed  in  Library.  See  No.  LT-753|
 67].

 Power  Supply  Available  in  Manipur
 3339.  Shri  M.  Meghachandra:  Will

 the  Minister  of  Irrigation  and  Pewer
 be  pleased  to  state:

 (a)  the  total  power  supply  at  pre-
 sent  available  in  the  Union  Territory
 of  Manipur  and  the  details  of  the
 sources  of  supply;

 (b),  whether  there  is  any  prospect
 for  inereasing  the  supply  in  the  im-
 mediate  future;  and

 (c)  whether  the  power  supply  is
 going  to  be  handed  over  to  an  Electri-
 city  Board  for  management,  if  so,  when
 and  the  basis  thereof?

 The  Minister  of  Irrigation  and
 Power  (Dr,  K.  L.  Rao):  (a)  The  aggre-
 gate  installed  generating  capacity  in
 Manipur,  at  present,  is  7450  KW.
 The  sources  of  supply  are:

 (i),  Imphal  Diesel  power  house—
 000  KW.

 ‘ii)  Two  small  Diesel  power  sta-
 tions  connecteq  to  Imphal
 system—l50  KW.

 (iii)  Leimakhong  Hydro-Electric
 ‘Power  Station—300  KW.

 Tora:  —450  KW.

 (b)  Yes.

 (c)  There  is  no  proposa]  to  hand
 over  the  electricity  supply  in  Manipur
 to  an  Electricity  Board.

 Outlay.  for  Irrigation  Schemes  in
 Manipur

 3340.  Shri  M.  Meghachandra:  Will
 the  Minister  of  Irrigation  and  Power
 be  pleased  to  state:

 (a)  the  total  outlay  spent  on  irri-
 gation  schemes  in  the  Union  Terri-
 tory  of  Manipur  during  the  Third
 Five  ¥ear  Plan;
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 (b)  actual  area  irrigated  so  far;
 (c)  the  outlay  proposed  for  the

 Fourth  Plan  period;  and

 (d)  the  plan  for  irrigation  in  the
 Fourth  Plan,  if  any?

 The  Minister  of  Irrigation  and
 Power  (Dr.  K.  L,  Rao):  (a)  No  ex-
 penditure  was  incurred  on  major  and
 medium  irrigation  schemes  during
 the  Third  Five  Year  Plan  in  Manipur.

 (b)  The  Manipur  Administration
 had  proposed  an  outlay  of  Rs.  250
 lakhs  for  major  ang  medium  irriga-
 tion  schemes  in  Fourth  Plan,  which
 is  yet  to  be  finalised.

 (c)  No  potential  has  been  created
 850  far  from  major  and  medium  irri-
 gation  schemes.

 (d)  The  Manipur  Administration
 proposes  to  take  up  construction  of
 a  contour  canal  to  utilise  the  waters
 of  the  Loktak  Lake  in  Fourth  Plan.

 LLC.  Offices  Abroad

 $84l.  Shri  Jyotirmoy  Basu:
 Shri  K.  Haldar:
 Shri  Bhagwan  Das:
 Shri  C.  K.  Chakrapani:
 Shri  E.  K.  Nayanar:

 Will  the  Minister  of  Finance  be
 pleased  to  state:

 (a)  the  number  of  LIC.  offices
 which  are  located  in  the  foreign  coun-
 tries;

 (b)  what  is  the  total  establishment
 cost  for  those  offices  during  the  last
 three  years;

 (c)  the  total  business  done  during
 the  said  period;  and

 (d)  the  total  profit  earned  from
 those  offices  during  the  said  period?

 The  Deupty  Prime  Minister  and
 Minister  of  Finance  (Shri  Morarji
 Desal):  (a)  to  (०).  A  statement  is
 laid  on  the  Table  of  the  House.
 [Placed  in  Library.  See  No.  LT-754/

 67),
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 (a)  The  information  ig  being  col-
 lected  ang  will  be  laid  on  the  Table
 of  the  House  when  received.

 Selling  of  Contaminated  Oil  by
 L0.C,

 ‘3%,  Shri  G.  s.  Mishra:  Will  the
 Minister  of  Petroleum  ang  Chemicals
 be  pleased  to  state  the  procedure  for
 selling  of  contaminated  oil  by  the
 Indian  Oil  Corporation  to  the  private
 parties?

 The  Minister  of  State  in  the  Minis-
 try  of  Petroleum  and  Chemicals  and
 ef  Planning  and  Social  Welfare  (Shri
 Raghy  Ramaiah);  Contaminated  pro-
 ducts  which  cannot  be  utilised  by
 rectification  or  otherwise  are  normal-
 ly  disposed  of  by  the  Indian  Oil  Cor-
 poration  Limited  after  inviting  quo-
 tations  from  the  Trade.

 Import  of  Foreign  Literature

 $343.  Shri  B.  N.  Shastri:  Will  che
 Minister  of  Finanee  be  pleased  40
 state:

 (a)  the  amount  of  foreign  exchange
 spent  for  importing  foreign  litera-
 ture—books  ang  journals—during  the
 year  1965-68;

 (b)  whether  Government  are  aware
 that  a  good  number  of  obscene  books
 are  also  being  imported;  and

 (e)  if  so,  whether  Government
 propose  to  set  up  a  machinery  for
 screening  the  books?

 The  Deputy  Prime  Minister  and
 Minister  of  Finance  (Shri  ofarji
 Desai):  (a)  The  amount  of  foreign
 exchange  spent  for  importing  foreign
 printed  books,  journals  and  periodi-
 cals,  during  the  year  1965-66  is  given
 below:—

 Printed  Books—Rs,  256  lakhs.
 Journals  &  Periodicals—Rs.  7

 Inkhs,

 tb)  The  Government  are  not  sware
 of  any  sarge  scale  importation  of

 JUNE  22,  967  Written  Answers  6830
 obscene  magazines  and  books  from
 foreign  countries.  Occasionally,  how-
 ever,  some  stray  imports  of  such  books
 are  noticed  by  the  Custom  Houses.

 (c)  The  Customs  authorities  exercise
 a  check  over  imported  books  and
 magazines  and  any  obscene  material
 which  comes  to  light  is  confiscated
 under  the  Customs  Act.  The  Govern-
 ment  have  appointed  some  persons  of
 eminence  in  the  field  of  literature  and
 art  to  help  the  Customs  authorities  in
 distinguishing  works  of  art  and  litera-
 ture  from  obscene  publications.

 Price  of  Petroleum

 3u44,  Shri  B.  N.  Shastri:  Will  the
 Minister  of  Petroleam  and  Chemicats
 be  pleased  to  state:

 (8)  whether  it  is  a  fact  that  price
 of  petroleum  is  the  highest  in  Assam
 where  it  is  produced;

 (b)  if  so,  whether  Government  pro-
 pose  to  introduce  uniformity  in  priee
 On  all  India  basis;  and

 (c)  if  not,  the  reasons  therefor?

 The  Minister  of  State  in  the  Minis-
 try  of  Petroleum  anq  Chemicals  and
 of  Planning  and  Social  Welfare  (Shri
 Raghu  Ramaiah):  (a)  Yes,  Sir.

 (b)  and  (c).  This  question  has  been
 examined  in  the  past  and  the  decision
 taken  was  that  uniform  prices  ure  not
 practicable.  The  matter  is,  however,
 being  revicwed  in  the  licht  of  the  re-
 cent  report  of  the  Parliamentary
 Committee  on  Public  Undertakings  on
 the  Working  of  the  Indian  Oil  Corpo-
 ration  Limited.

 Slum  CleaTance  In  Bombay

 3845.  Shri  George  Fernandes:
 Shri  8.  M.  Joshi:
 Shri  Madhu  Limaye:

 Will  the  Minister  of  Works,  Hous-
 ing  and  Supply  be  pleased  to  state:

 (a)  the  amount  of  money  provided
 from  the  central  funds  for  slum  clear-
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 ance  work  in  Bombay  during  the  last
 ten  years;

 (b)  how  much  of  this  has  been  uti-
 lised;  and

 (c)  the  steps  taken  to  expedite  slum
 clearance  in  Bombay?

 fhe  Deputy  Minister  in  the  Minls-
 try  of  Works,  Housing  and  Supply
 (Shri  Iqbal  Singh):  (a)  to  (०),  Projects
 under  the  Slum  Clearance  Scheme  are
 sanctioned  by  the  State  Governments
 and  funds  for  these  projects  are  also
 disbursed  by  them  directly  to  the  Cop-
 struction  Agencies.  Based  on  the  ex-
 penditure  incurred,  Central  assistance
 aggregating  to  Rs.  6.63  crores  has  been
 released  to  the  Government  of  Maha-
 rashtra  from  April,  956  to  3lst  March,
 967  for  construction  of  25,416  dwell-
 ing  units  including  19,890  dwelling
 units  in  the  city  of  Bombay.

 Urban  Development  in  Orissa

 ee.  Shri  Chintamani  Panigrahi:
 Will  the  Minister  of  Works,  Housing
 and  Supply  be  pleased  to  state:

 (a)  the  total  amount  allotted  to
 ‘Orissa  during  the  Third  Plan  for  Urban
 Development  in  that  State;

 (b)  the  cities  and  towns  which  have
 been  developed;

 (c)  the  details  thereof;
 (a)  the  amount  allotted  for  the  deve-

 lopment  of  Bhubaneswar  and  Purl;
 (e)  the  names  of  the  tourist  or  reli-

 gious  centres  of  interest  which  were
 included  in  this  scheme  in  Orissa;  and

 (f)  the  amount  allotted  for  each  of
 them  quring  the  Third  Plan?

 The  Deputy  Minister  in  the  Mints-
 try  of  Works,  Housing  and  Supply
 (Shri  Iqbal  Singh):  (a)  A  sum  of
 Rs.  .60  lakhs  was  allotted  to  Orissa
 during  the  Thirg  Plan  period  for  the
 preparation  of  Master  Plans  for  deve-
 lopment  of  selected  cities.  For  actual
 implementation  of  the  plans,  the  State
 is  expected  to  find  funds  from  its  own
 resources.
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 (०)  ang  (c).  The  work  of  prepare-
 tion  of  Master  Plans  of  Rourkela,
 Cuttack,  Choudwer,  Bhubaneshwar,

 ‘Puri  and  Berhampur  are  at  different
 stages  of  planning  and  survey.

 (d)  and  (f).  Government  of  India.
 allot  funds  for  the  whole  State  and  not
 for  individual  projects.

 (e)  Puri.

 Increase  in  the  Pay  of  Oi]  Refinery
 Workers

 3347.  Shri  Bedabrata  Barna:
 Shri  B,  N.  Shastri:
 Shri  Ebrahim  Sulaiman  Sait:
 Shri  N.  K.  Sanghi:

 Will  the  Minister  of  Petroleum  and’
 Chemicals  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  am
 agreement  has  recently  been  signed
 between  the  Indian  Oil  Corporation
 and  Gujarat  ang  Gauhati  refineries
 for  an  increase  in  the  salaries  of  oll.
 workers;

 (b)  if  so,  the  details  thereof;  and

 (c)  whether  similar  agreements  are:
 also  likely  to  be  signeg  with  some
 other  refineries?

 The  Minister  of  State  in  the  Minis
 try  of  Petroleum  ang  Chemicals  and
 of  Planning  and  Social  Welfare  (Shri
 Raghu  Ramaiah):  (a)  and  (b).  Yes,
 Sir.  An  Agreement  has  been  signed
 between  the  Indian  Oil  Corporation
 (refineries  Division)  ang  ‘the  Workers’
 Unions  of  the  Gujarat  and  Gauhati  re-
 fineries  on  the  30th  May,  1967,  The
 broad  details  of  the  Agreement  are
 that  the  dearness  pay  drawn  by  the
 workers  on  3lst  March,  966  will  be
 added  to  the  basic  pay  drawn  on  that
 date  and  this  will  be  raised  by  20  per
 cent  to  arrive  at  the  new  pay  to  be
 given  to  the  workers  from  ist  April,
 1966,  In  addition,  dearness  allowance
 will  be  payable  to  the  employees  at
 the  rate  applicable  to  Centra]  Govern-
 ment  employees  on  the  revised  pay
 scales.  <A  gratuity  scheme  has  also
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 been  introduced.  The  agreement  is
 effective  from  ist  April,  966  and

 -arrears  will  be  payable  to  the  wor-
 kers.  The  agreement  is  to  remain  in
 force  for  3  years.

 (९)  In  respect  of  the  Barauni  re-
 finery,  a  similar  agreement  with  the
 employees  is  likely  to  be  concluded
 soon,

 Cell  for  Scrutiny  of  Constructlon  of
 Government  Buildings

 3348,  Shri  Y.  A.  Prasad:
 Shri  B.  N.  Shastri:
 Shri  Ebrahim  Sulaiman  Sait:
 Shri  Bedabratag  Barua:

 Will  the  Minister  of  Works,  Housing
 :and  Supply  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  a  Cell
 is  being  created  by  his  Ministry  to
 scrutinize  the  construction  of  Govern-
 ment  buildings  before  payment  is  made
 to  the  contractor;

 (b)  if  so,  the  reasons  for  the  crea-
 ‘tion  of  this  Cell  when  the  Chief  Tech-
 nical  Examiner  is  already  acting  for

 the  Ministry;  and

 (९)  in  what  way  the  Chief  Techni-
 cal  Examiner  is  found  ineffective?

 The  Deputy  Minister  in  the  Minis-
 try  of  Works,  Housing  ang  Supply
 (Shri  Iqbal  Singh):  (a)  No,

 (b)  and  (c).  Do  not  arise.

 भारत  में  क्षय  रोग  की  चिकित्सा  के  भ्रस्पताल

 3349.  श्री  नाथ्राम  झहिरवार  :  क्‍या
 स्वास्थ्य  एवं  परिवार  नियोजन  मन्त्री  यह
 बताने  की  कृपा  करेंगे  कि  :

 (क)  देश  में  क्षय  रोग  की  चिकित्सा  के
 अस्पतालों  की  राज्यवार  संख्या  कितनी  है  ;

 (ख)  उनमें  कितनी-कितनी  रोगी

 शय्पाएं  हैं;

 (ग)  क्‍या  रोगी  शब्पाओ्रों  की  संख्या  क्षय

 रोगियों  की  मांग  को  पू  रा  क  रने  के  लिये  पर्याप्त

 हैं;  शौर
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 (घ)  यदि  नहीं,  तो  इस  दिशा  में  सरका  र
 का  क्या  प्रबन्ध  करने  का  विचार  है  ?

 स्वास्थ्य  तथा  परिवार  नियोजन  मंत्री
 (डा०  श्रीपति  चन्तरशेखर):  (क)  भोर  (ख).
 उपलब्ध  सूचना  सभा  पटल  पर  रखे  गये  विवरण
 में  दी  गई  है  [पुस्तकालय  में  रखा  गया  tv  देखिये
 संख्या  [  T—755/67]

 (ग)जी  नहीं  ।

 (घ)  उत्तरोत्तर  पंचवर्षीय  योजनाओं  में
 क्षय  रोगियों  के  लिये  पलंगों  की  संझ्या  बढ़ाई
 जा  रही  है  ।

 समाज  कल्याण  योजना

 3350.  श्री  नावूराम  अहिरिवार  :  क्या
 ससाज  कल्याण  मन्त्री  यह  बताने  की  कृपा
 करेंगे  कि  :

 (क)  सरकार  द्वारा  इस  समय  कितनी
 समाज  कल्याण  योजनाएं  क्रियान्वित  की  जा
 रही  हैं;

 (ख)  वर्ष  965-668  तथा  i966-
 67  में  प्रत्येक  समाज  कल्याण  संस्था  के  लिए
 कितती-कितनी  राशि  मंजू  र  की  गई;

 (ग)  क्‍या  सरकार  धघाभिक  संस्थाओं
 को  भी  कोई  सहायता  देती  है;  भ्रौर

 (घ)  यदि  हां,  तो  उन  संस्थाप्नों  के नाम
 कया  हैं?

 समाज  कल्याण  विभाग  में  राज्य  मंत्री

 (श्रीमती  फूलरेणु  गुह)  :  (क)  समाज-कल्याण
 विभाग  (समाज  कल्याण  डिवीजन)  द्वारा
 सीधे  क्रियान्वित  की  जाने  वाली  योजना  सभा
 पटल  पर  रखे  गये  विवरण  (भनुबन्ध  1) में
 दी  गई  हैं  [पुस्तकालय  में  रखा  गया  ।  वेखिये
 संख्या  LT—756/67]  |

 (a)  यह  सूचना  विवरण  के  अनुबन्ध-
 2  में  दी  गई  है।

 (ग)  और  (घ).  पूर्णतया  घामिक
 संस्थाधों  को  प्रतृदान  दिये  नहीं  जाते  हूँ  ।
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 P.L,  480  Fond  to  Madhya  Pradesh  for
 Irrigation

 335l.  Shri  Nitiraj  Singh  Chaudhary:
 Will  the  Minister  of  Fimance  be  pleas-
 ed  to  state:

 (a)  whether  a  sum  of  rupees  ten
 crores  is  proposed  to  be  given  to
 Madhya  Pradesh  out  of  P.L,  480  funds
 for  increasing  the  irrigation  facilities
 in  Narmada  Valley;  and

 (b)  if  so,  when?

 The  Deputy  Prime  Minister  and
 Minister  of  Finance  (Shri  Morarji
 Desai):  (a)  No  Sir.  There  is  no
 such  proposal  under  consideration.

 (b)  Does  not  arise.

 Allocation  of  P.L.  480  Funds  to  States

 3352.  Shri  Nitiraj  Singh  Chaudhary:
 Will  the  Minister  of  Finance  be  pleas-
 ed  to  state:

 (a)  whether  P.L.  480  funds  could  be
 given  directly  to  the  States  for
 development  work  without  the  inter-
 vention  of  the  Centre;  and

 (b)  if  so,  the  amount  of  money
 given  to  the  States  during  the  last
 three  years,  year-wise  ang  State-wise?

 The  Deputy  Prime  Minister  and
 Minister  of  Finanee  (Shri  Morarji
 Desai):  (a)  No  Sir.

 (b)  Does  not  arise.

 ,  APproved  Firms  on  D.G.8.  &  D.  List

 3353.  Shri  G.  8.  Mishra:  Will  the
 Minister  of  ‘Works,  Housing  and
 Supply  be  pleased  to  state:

 (a)  the  procedure  of  maintenance
 of  list  of  Firms  which  are  registered
 with  Director  General  of  Supply  and
 Disposal;

 (b)  whether  it  is  a  fact  that  there
 is  no  uniformity,  for  issuing  enquiries
 to  the  firms  by  different  Directorates
 of  this  Department;
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 (c)  whether  it  is  a  fact  that  en-
 quiries  are  not  issued  to  the  Firms,
 which  are  licensed  by  and  not  regis-
 tered  with  Director  General  of  Supply
 and  Disposal  ang  Diretor  General  of
 Technical-Development  though  pre-
 viously  enquiries  were  also  issued  to
 such  firms,  as  likely  source  of  sup-
 pliers.

 (d)  the  number  of  firms,  which  are
 using  industrial  licence  or  import
 licence  from  Government  are  not  on
 the  list  of  registered  suppliers  at
 present;

 (e)  the  number  of  firms  which  are
 registered  and  have  secured  orders
 but  have  failed  to  execute  the  contract
 during  the  last  financial  year;  and

 (f)  the  number  of  firms  which  have
 been  blacklisted  during  the  financial
 year?

 The  Deputy  Minister  in  the  Mints-
 try  of  Works,  Hodsing  and  Supply
 (Shri  Iqbal  Singh):  (a)  The  D.G.5,&D.
 maintain  the  following  registers  in
 respect  of  firms  which  are  registered
 with  them  and  those  whose  registera-
 tion  is  cancelléd:—

 Concise-Index  Register  of  firms
 registered.

 Store-wise  Directory  of  Register-
 थ्त  Suppliers.

 Concise-Index  Register  of  Re-
 moved  Firms.

 On  the  registration  of  a  firm,  a  card
 giving  its  name,  address,  date  of
 registration,  and  the  items  for  which
 it  is  registered,  is  prepared  and  added
 to  the  Concise-Index  Register  of
 registered  firms.  Changes,  it  any
 that  take  place  after  registration  are
 entered  in  this  card.  When  a  firm's
 registration  is  cancelled,  its  card  is

 removed  from  the  Concise-Index  Re-
 gister  of  registered  firms,  and  brought
 on  to  the  Concise-Index  Register  of
 Removed  firms.
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 (b)  No,  Sir.

 (ह)  The  D.G.S.&D.  gemerally  adver-
 tise  the  demands  for  the  stores  for
 which  indents  valued  Rs.  10,000  or
 more  are  placed  on  them.  Even  those
 firms  which  are  not  registered  with
 the  D.G.S.&D.  can  buy  the  tenders
 and  quote  against  advertised  demands.
 In  certain  cases  and  for  special  rea-
 sons,  it  may  become  necessary  to  dis-
 pense  with  the  system  of  advertise-
 ment.  In  such  cases  jimited  tender  en-
 quiries  are  normally  issued  only  to  the
 firms  registered  with  the  D.G.5.&.D.
 The  limited  tender  enquiry  is  also
 sometimes  issued  to  unregistered  firms
 who  are  known  to  the  D,G.5.&D,  from
 experience  as  likely  sources  of  supply.
 The  D.G.S.&D.  are,  therefore,  not
 following  a  procedure  different  from
 what  they  were  following  before.

 (d)  The  registration  of  a  firm  as  gn
 approved  supplier  with  the  D.G.S.&D.
 is  not  obligatory.  It  is,  therefore,  not
 binding  on  all  the  firms  holding  indus-
 trial  Hcence  or  iniport  cence  from
 Government  to  get  themselves  regis-
 tered  with  the  D.G.S.&  D.  Also,  the
 D.G.S.&  D.  may  not  buy  all  the  com-
 modities  which  are  licensed  for  pro-
 duction  or  for  import.  No  statistics
 of  such  firms  is  therefore  maintained
 by  the  D.G.S.&D.  The  guiding  princi-
 ple  followed  by  the  D.G.S.&  D.  is  to
 Procure  stores  from  the  indigenous
 sources  as  far  as  possible.  The  Direc-
 ठप  General  of  Technical-Develop-
 ment  are  consulted  for  indigenous
 sources  of  supply.  Where  they  recom-
 mend  newly  licensed  industries  as
 likely  sources  of  supply  against  a
 particular  demand,  inquiries  are  went
 to  such  parties  even  if  they  are  not
 registered  with  the  D.G.S.&D.

 (e)  Each  such  case  is  examined  on
 individual  merits.  No  separate
 statistics  of  the  number  of  registered
 firms  whose  performance  might  have
 been  poor  or  unsatisfactory  during  a
 particular  period  are  maintained.

 (f)  73.
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 Establishment  sf  Petrel  Pumps  by

 ;  Indian  जा  Corp.  Ltd.

 ‘384.  Shri  Jyotirmoy  Basu:
 Shri  Bhagaban  Das:
 Shri  E.  Haldar:
 Shri  K.  Ramani:
 Shri  Vishwanatha  Menon:

 Will  the  Minister  of  Petroleum  aad
 Chemicals  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  foreign
 controlled  Oil  Companies  have  been
 standing  in  the  way  of  the  expansion
 schemes  of  Indian  Oil  Corporation
 Ltd.  in  the  matter  of  establishment  of
 Petrol  Pumps  in  big  cities:  and

 (b)  if  so,  steps  Government  propose
 to  take  in  the  matter?

 The  Minister  of  State  in  the  Mink
 try  of  Petroleum  and  Chemicals  and
 of  Planning  and  Social  Welfare  (Shri
 Raghu  Ramaiah):  (a)  No,  Sir.

 (b)  Does  not  arise.

 Loktak  Power  Project  in  Manipur

 3355.  Shri  M.  Meghachandra:  Will
 the  Minister  of  Irrigation  and  Power
 be  pleased  to  state:

 (a)  the  total  proposed  outlay  for  the
 Loktak  Power  Project  in  Manipur;

 (b)  whether  the  necessary  technical
 verificatory  work  has  been  completed;
 and

 (c)  when  the  project  will  be  com-
 missioned  and  what  is  its  power  and
 irrigation  potential?

 The  Minister  of  Irrigation  and
 Power  (Dr.  है.  L.  Rae):  (a)  An  out-
 lay  of  Rs.  !  crore  has  been  tentatively
 proposed  for  the  Loktak  Project  under
 the  Fourth  Plan.

 (b)  Field  investigations  have  re-
 cently  been  completed  and  the  pro-
 ject  report  including  estimates  of  cost
 are  under  preparation.

 (c)  The  project  ig  likely  to  be  eom-
 missioned  during  the  Fifth  Plan.  The
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 Power  potential  of  the  project  is  esti-
 mated  at  70,000  KW  at  60  per  cent
 Toad  factor  and  it  is  expected  to  pro- vide  irrigation  facilities  to  about  19,000
 hectares  of  land.

 @hertage  of  Water  Supply  in  Karbala
 Coleay

 Will  the  Minister  of  Health  and
 Family  Planning  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  there
 ig  no  regular  flow  of  water  in  the  taps of  the  Karbala  Colony,  New  Delhi  in
 spite  of  the  repeated  requests  to  the
 New  Delhi  Municipal  Committee  by
 the  residents  of  the  locality;  ang

 (b)  if  so,  the  steps  being  taken  to
 provide  a  regular  flow  of  water  in  the
 taps  of  the  locality?

 The  Minister  of  Health  and  Family
 Planning  (Dr.  S.  Chandrasekhar):
 (a)  and  (b).  The  shortage  of  water
 in  the  Karbala  Colony  is  due  to  the
 defective  internal  distribution  system
 provided  by  the  residents  inside  their
 colony.  If  this  defect  is  removed,
 regular  supply  of  water  will  be  avail-
 able.

 The  tenements  of  Karbala  have
 eommon  connections  for  their  latrines
 and  baths  and  the  residents  have  ex-
 tended  pipe-lines  therefrom  to  their
 quarters  ang  have  provided  unautho-
 Tised  taps.  The  size  of  connection  to
 eommon  baths  and  latrines  of  each
 Block  is  inadequate  to  feed  a  large
 mumber  of  quarters  of  the  block.  The
 remedy  lies  in  improving  the  internal
 net-work  of  pipelines  inside  the
 quartes  by  the  residents  themselves.

 The  New  Delhi  Municipal  Committee
 have  already  strengthened  the  net-
 ‘werk  of  Municipal  mains  feeding  the
 Karbala  Colony,  and  it  is  in  a  pesition
 fo  meet  the  entire  demand  of  the
 Colony.
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 3357.  Shri  B.  N.  Shastri:

 Shri  Bedabrata  Barna:
 Shri  Ebrahim  Sulaiman  Saft:
 Shri  N.  K,  Sanghi:

 Will  the  Minister  of  Finance  be
 pleased  to  state:

 (a)  whether  it  is  a  fact  that  the
 Gevernment  of  Canada  have  agreed

 to  give  fifty  year  interest  free  non-
 project  loan  under  their  Development
 of  India  programme;  and

 (b)  if  so,  what  are  the  terms  and
 conditions  for  advancing  the  Joan  and
 whether  any  agreement  has  been
 signed?

 The  Deputy  FPrime  Minister  ana
 Minister  of  Finance  (Shri  Morar?
 Desai):  (a)  and  (b).  Yes.  Sir.  The
 Government  of  Canada  authcrised  on
 2lst  February,  1967,  a  development
 loan  to  the  Government  of  India  in
 the-  amount  of  C.$  .85  million  for
 non-project  purposes.  No  conditions
 were  made  for  advancing  the  loan,
 The  loan  is  for  purchase  of  commodj-
 ties  like  fertilizers,  fertilizer  compo-
 nents,  ete.  and  for  purchase  of  compo-
 nents  of  diesel  locomotives.

 The  terms  of  the  loan  are:  Re-pay-
 ment  over  a  period  of  50  years  inclu-
 sive  of  a  grace  period  of  10  years  and
 no  interest  charge  or  commitment  fee.

 केलीय  सरकार  के  पेशन  प्राप्त  कर्मचारियों  के
 लिये  मुफ्त  लिकित्सा  की  ध्ययस्था

 3358.  श्री  रघवीर  सिह  शास्त्री  :
 ft  प्रकादाधीर  शास्त्री  :
 की  धर्जन  सिह  भदौरिया  :
 ष्  शिव  कुमार  शास्त्री  :
 श्यो  CRETE  प्र्मा  :
 शी  हुकम  प्लव  कछुवाय  :
 थी  रास  योपाल  हालवाले  :
 wre  सूर्य  प्रकाश  पुरी  :
 शी  प्रोकार  लाल  बे  रवा  :

 क्या  तथा  परियार  मिचोलल
 जनती  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्या  समूचे  देश  में  केन्द्रीय  सरकार
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 के  पेंशन  प्राप्त  कर्मचारियों  के  लिये  मुफ्त
 चिकित्सा  की  व्यवस्था  करने  का  सरकार  का
 विचा र  है;  भौर

 (ख)  यदि  नहीं,  तो  उसके  कारण  क्‍या
 हैं  ?

 स्वास्थ्य  तथा  परिवार  नियोजन  मंत्री
 (ate  भ्रीपति  चक्शेखर)  :  (क)  जी  नहीं  1

 (ख)  सरकार  के  पास  साधनों  की  इतनी
 कमी  है  कि  वह  केन्द्रीय  सरकारी  पेन्शनरों  के
 लिये  निःशुल्क  डाक्टरी  चिकित्सा  की  व्यवस्था
 नहीं  कर  सकती  ।  फिर  भी  दिल्‍ली  तथा  नई
 दिल्ली  में  रहने  वाले  पेन्शनरों  के  लिये  पहले
 से  स्थापित  डिस्पेंसरियों  में  चिकित्सा

 सुविधाशों  की  व्यवस्था  है।

 Accommodation  for  Employees  in
 Centre  and  States

 3359.  Shri  Nitiraj  Singh  Chaudhary:
 Will  the  Minister  of  Works,  Housing
 and  Supply  be  pleased  to  state:

 (a)  whether  the  Central  Govern-
 ment  employees  when  posted  to  the
 States  are  provided  accommodation
 by  the  State  Governments;

 (bo)  whether  the  Centre  also  pro-
 vides  accommodation  to  the  State
 Government  employees  when  posted
 at  Delhi  on  State  Government  duty;
 and

 (c)  if  so,  the  categories  of  the  State
 Government  employees  who  are  pro-
 vided  with  accommodation?

 The  Deputy  Minister  inthe  Ministry
 ef  Works,  Housing  and  Supply  (Shri
 Iqbal  Singh):  (a)  and  (b).  Under
 the  reciprocal  arrangements  arrived  at
 between  the  Government  of  India  ond
 most  of  the  State  Governments,  resi-
 dential  accommodation  is  provided  to
 each  other's  employees  by  taking  up
 the  thatter  at  Government  level.

 (c)  The  accommodation  in  Delhi  is
 provided  to  the  State  officials,  to  the
 extent  possible,  at  the  request  of  the
 State  Governmenf  concerned.
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 Fertilizer  Plant  in  Gea

 3360.  Shri  Shinkre:  Will  the  Minis-
 ter  of  Petroleum  and  Chemicals  be
 pleased  to  state:

 (a)  whether  Government  have  san-
 ctioned  a  Rs.  20,000,000  fertilizer
 Plant  in  private  sector  in  Goa;

 (b)  the  capacity  of  this  plant  and
 the  time  by  which  the  plant  is  likely
 to  start  production;  and

 (c)  the  progress  made  and  the  ex-
 penditure  incurred  so  far?

 The  Minister  of  State  in  the  Minis-
 try  of  Petroleum  and  Chemicals  and
 of  Planning  and  Social  Welfare  (Shri
 Raghu  Ramaiah):  (a)  Yes.

 (b)  The  capacity  of  the  plant  will

 (i)  Ammonia  200,000  tonnes  per
 annum.

 (ii)  Urea  340,000  tonnes
 annum.

 per

 The  plant  is  likely  to  go  into  pro-
 duction  by  970-7I.-

 (c)  The  progress  made  by  the  party
 for  setting  up  the  fertilizer  plant  is  as
 follows:—
 Land.—Government  of  Goa  have
 initiated  proceedings  for  acquiring  the
 land  and  it  is  expected  that  the  land
 will  be  handed  over  to  the  party  in
 September,  1967.
 Plant  and  Equipment—Two_  engi-
 neering  firms  have  been  selected  for
 submission  of  bids  for  the  project  be-
 fore  September,  1987.  One  of  the
 companies  will  be  selected  by  Novem-
 ber,  967  as  the  overall  Engineers  and
 Consultants  for  executing  the  job.
 Since  the  project  is  being  set  up  in  the
 private  sector,  expenditure  incurred  is
 not  available.

 तरल  झ्मोनिया  का  प्रायात

 336i.  श्री  यदावन्त  सिह  कुशवाह  :

 .क्या  पेट्रोलियम  भौर  रसायन  मन्त्री  यह  बताने

 की  कृपा  करेंगे  कि  :

 (क)  देश  में  तरल  भमोनिया  की  मांग  “

 को  पूरा  करने  के  लिये  प्रति  वर्ष  इस  की  कितनी
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 भात्रा  का  झायात  किया  जाता  है  शौर  इस  पर
 प्रतिवर्ष  कितनी  विदेशी  मुद्रा  खर्च  होती  है;
 भौर

 (ख)  क्‍या  कारण  है  कि  तरल  भ्मोनिया
 भारत  में  तैयार  नहीं  किया  जाता  ?

 पेट्रोलियम  और  रसायन,  योजना  तथा
 समाज  कल्याण  मंत्रालय  भें  राज्य-मंत्री

 थली  रघुरमेया)  :  (क)  नहीं।

 (ख)  देश  में  सारे  उर्वरक  कारखानों
 में  तरल  अमोनिया  उत्पादित  किया  जाता
 है।

 Upgradation  of  Kanpur

 3362,  Shrimati  Sushila  Rohatgi:
 Will  the  Minister  of  Finance  be
 pleased  to  state:

 (a)  whether  it  is  a  fact  that  the
 population  of  Kanpur  now  exceeds
 ten  lakhs;  and

 (b)  if  so,  whether  Government  pro-
 Pose  to  declare  Kanpur  as  a  ‘A’  class
 city?

 The  Deputy  Prime  Minister  and
 Minister  of  Finance  (Shri  Morarji
 Desai):  (a)  The  population  of  cities
 is  determined  by  the  decennial  census.
 The  population  of  Kanpur  Town
 Group  (including  Kanpur  Cantt),  as
 Per  96l  Census  is  9,7i,062.

 (b)  Since  its  population  is  less  than
 36  lakhs—the  qualifying  limit  for  up-
 gradation  of  a  city  as  ‘A’  class—
 Kanpur  does  not  qualify  for  upgrada-
 tion,

 Housing  Problem  in  Delhi

 3363.  Shrimati  Sushila  Rohatgt:
 Shri  Kanwar  Lal  Gupta:

 Will  the  Minister  of  Works,  Housing
 and  Supply  be  pleased  to  state:

 (a)  whether  the  housing  problem  in
 Delhi  is  extremely  acute,  causing
 great  hardship  to  the  middle  class
 families;  and
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 (b)  if  so,  whether  Government  have
 any  scheme  under  consideration  to
 undertake  td  construct  more  colonies
 which  will  provide  accommodation  to
 the  poor  and  middle-class  families  at
 reasonable  rates?

 The  Deputy  Minister  in  the  Minis-
 of  Works,  Housing  and  Supply  (Shri
 Iqbal  Singh):  (a)  Yes.  There  is  a  big
 housing  shortage  in  Delhi  which  is
 causing  hardship  to  the  families  in
 low/middle  income  groups.

 (b)  Delhi  Administration  are  im-
 plementing  the  following  social  hous-
 ing  schemes  of  this  Ministry  to  help
 persons  in  the  low  and  middle  income
 groups  of  the  society:—

 .  Subsidiseq  Industrial  Housing
 Scheme;

 2.  Slum  Clearance/Improvement
 Scheme;

 3.  Low  Income
 Scheme;

 4  Middle  Income  Group  Housing
 Scheme;

 5.  Village
 Scheme;

 6.  Scheme  for  Large  Scale  Acqui-
 sition;  Development  and  Dis-
 posal  of  Land  in  Delhi;

 7,  Jhuggis  and  Jhopris  Removal
 Scheme.

 Group  Housing

 Housing  Projects

 Besides,  houses  are  being  constructed
 by  the  Central  Public  Works  Depart-
 ment  for  allotment  to  Central  Govern-
 ment  employees,  The  Delhi  Develop-
 ment  Authority  also  propose  to  con.
 struct  about  1,600,  houses  during  the
 next  2  to  3  years  for  allotment  on
 hire-purchase  basis.

 Expenditure  on  Family  Planning
 during  966-6€7

 3364.  Shri  Dhuleshwar  Meena:
 Shri  Ramachandra  Ulaka
 Shri  EK.  Pradhani:
 Shri  Heerji  Bhai:

 Will  the  Minister  of  Health  and
 Family  Planning.  be  pleased  to  state’

 ET
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 the  experiditure  incurred  on  Family
 ‘Planning  Programme  from  December,
 966  upto  the  end  67  May,  9677

 The  Miniter  of  Health  and  Family
 Planning  §  (Dr.  . 5  Chandrasekhar):
 Information  is  being  collected  and  will
 be  laid  on  the  Table  of  the  Sabha,

 ae  90050  as  possible,

 Will  the  Minister  of  Finance  be
 ~-pleased  to  state:

 (a)  the  number  of  foreign  exchange
 violations  cases  apprehended  till  the

 “Slst  May,  967  during  this  year;  and

 (b)  the  steps  taken  by  Government
 to  punish  the  offenders?

 The  Deputy  Prime  Minister  and
 Minister  of  Finance  (Shri  Morarji
 Degal):  (a)  The  number  of  cases  of
 ‘suspected  violation  of  the  Foreign
 Exchange  Regulation  Act,  1947  regis-
 tered  by  the  Enforcement  Directorate
 during  the  period  l--67  to  31-5-67  are

 “T96.
 (b)  Out  of  these  796  cases,  59  cases

 have  been  closed  after  preliminary
 enquiries,  as  no  offence  under  the
 Foreign  Exchange  Regulation  Act,
 947  was  disclosed,  In  5  cases,  ad-
 judication  proceedings  have  been

 -completed.  The  remaining  cases  are
 at  various  stages  of  investigation/ad-
 Jjudication.

 Will  the  Minister  of  Finance  be
 pleased  to  state:

 (a)  the  amount  sanctioned  by  the
 ‘the  Central  Government  to  give  relief
 to  the  goldsmiths  of  Orissa  upto  the
 lst  May,  4967,  year-wise;  aad
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 (b)  the  number  of  goldsmiths  in
 Orissa  who  have  been  given  the  relief
 so  fart

 The  Deputy  Prime  Minister  and
 Minister  of  Finance  (Shri  Morarfi
 Desai);  (a)  and  (b).  A  statement
 giving  the  information  is  placed  on
 the  Table  of  the  House  [Placed  in
 Library.  See  No.  LT-757  187.)

 Harijan  Sewak  Sangh,  Delhi  ané
 Bhartiya  Depressed  Classes  League

 New  Delhi

 3367.  Shri  Suraj)  Bhan:  Will  the
 Minister  of  Social  Welfare  be  pleased
 to  state:

 (a)  the  total  amount  of  grants  paid
 to  the  Hfarijan  Sewak  Sangh,  Delhi
 and  the  Bhartiya  Depressed  Classes
 League,  New  Delhi  separately  singe
 the  26th  January,  1950;

 (b)  the  basis  on  which  these  two
 organisations  were  selected  for  pay-
 ment  of  granfs;

 (c)  whether  some  other  scheduled
 caste  organisations  ever  approached
 the  Central  Government  for  such  con-
 cession  and  if  so,  on  what  basis  their
 requests  were  turned  down;  and

 (a)  the  oufstandiig  achievements
 of  the  said  two  organisations  since  the
 2th  January,  9507

 The  Minister  of  State  in  the  Depart-
 ment  of  Soolal  Welfare  (Shrimatl
 Phulrenu  Guha):  (a)  qa  Harijan
 Sewak  Sangh  Delhi—Rs.  51,37,170,

 q@  Bhartiya  Depressed  Classes
 League,  New  Delhi—Rs.  20,12,984,

 (b)  These  two  organisations  were  of
 all  India  character  and  had  re
 cord  of  work  for  the  we fee  of
 Scheduled  Castes.

 (c)  Yes.  The  requests  of  some  of
 the  organisations  for  grants  were
 turned  down  as  these  were  either  mot
 of  all-India  character  or  did  not  have
 good  record  of  work.  Seme  of  the
 requests  were  turned  down  due  te
 paucity  of  funds.
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 (d)  The  two  organisations  mention-
 ed  above  have  been  working  for  the
 removal  of  untouchability  which  had
 its  impact  in  eradicating  the  social
 evil  of  untouchability.

 Kerosene  Producing  Section  of  Noon-
 mati  Refinery  Plant  at  Gauhati

 3368.  Shri  8,  N.  Shastri:  Will  the
 Minister  of  Petroleum  and  Chemicals
 be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  Kero-
 sene  Producing  Section  of  the  Noon-
 mati  Refinery  Plant  at  Gauhati  often
 goes  out  of  order;  \

 (9)  if  so,  whether  it  is  also  a  fact
 that  this  section  remains  idle  for  want
 of  spare  parts  or  technical  know-how
 or  both;

 (c)  whether  it  is  one  of  the  reasons
 for  scarcity  of  Kerosene  Oil  in  Assam
 ang  West  Bengal;  and

 (d)  if  so,  the  action  taken  in  the
 matter?

 The  Minister  of  State  in  the  Minis-
 try  of  Petrol  and  Chemicals  and
 of  Planning  and  Social  Welfare  (Shri
 Raghu  Ramaiah):  (a)  and  (b).  No,
 Sir.

 (९)  and  (d).  Do  not  arise.  In  fuct,
 there  has  been  no  scarcity  of  kero-
 sene,  as  alleged.

 ——

 2.05  hrs,
 CALLING  ATTENTION  TO  MATTER
 OF  URGENT  PUBLIC  IMPORTANCE

 DEMOLITION  OF  SHANTIES
 Bazar  DELHI

 Mr.  Speaker:  We  take  up  call  atten-
 tion  notice.  Shri  Yadav—not  here.

 Shri  Bibhuti  Mishra.

 Shri  Ss.  S.  Kothari  (Mandsaur):  On
 the  call  attention  notice  on  Hydrogen
 bomb  yesterday,  the  $Deputy-
 Speaker....

 Mr,  Speaker:  No,  no.  You  cannot
 raise  it  here  now.

 896  (Ai)  LSD—6.
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 Shri  Hem  Barua  (Mangaldai):
 Has  he  conveyed  our  feelings  to  you?

 Mr.  Speaker:  Not  now.  You  give  a
 separate  notice  on  anything;  I  will
 consider  it.  Now,  Shri  Bibhuti  Mishra.

 श्री  विभूति  सिक्र:  (मोतिहारी)  :
 ग्रथ्यक्ष  महोदय  ,  मैं  अ्विलम्बनीय  लोक
 महत्व  के  निम्नलिखित  विपय  की  शोर  निर्माण
 ग्रावाग  तथा  संभरण  मंत्री  का  ध्यान  दिलाता
 हंं  शौर  प्रार्थना  करता  हूं  कि  वह  इस  बारे  में
 एक  वक्‍लब्य  दें:

 “जमना  बाजार,  दिल्ली  में,  झग्गी-
 झौषाइयों  के  गिराये  जाने  शोर  3स  सिलसिले
 में  गिरफ्तारियां  किये  जाने  के  समाचार  ia

 The  Minister  of  Works,  Housing  and
 Supply  (Shri  Jaganath  Rao):  On  the
 12th  June,  1967,  a  programme  for  the
 clearance  of  the  unauthorised  squat-
 ters  from  the  Jamuna  Bazar  area  was
 drawn  up  and  approved  by  the  Lt.
 Governor  and  the  operation  was  carried
 out  on  the  I7th,  ]8th  and  l9th  June.
 This  operation  was  in  continuance  of
 similar  clearance  operations  under-
 taken  in  the  last  5  or  6  years  and  re-
 lated  to  clearance  of  public  lands
 required  for  developmental  purposes
 in  accordance  with  the  provision  of
 the  Master  Plan  of  Delhi.

 The  aréas  between  the  Ring  Road  and
 the  old  city  wall  near  the  Nigambodh
 Cremation  ground  are  required  for
 widening  the  Ring  Road,  construction
 of  cycle  tracks  and  footpaths  and  for
 providing  parking  sites  near  the
 Nigambodh  cremation  ground.  Due
 to  the  shifting  of  the  inter-state  Bus
 Terminus  from  the  Delhi  Railway
 Station  to  the  Ring  Road,  the  traffic
 on  the  Ring  Road  has  increased  consi-
 derably  and  it  has  become  a  matter
 of  urgency  to  widen  it  and  to  provide
 cycle  tracks  and  footpaths  to  avoid
 traffic  hazards.  Similarly,  provision
 of  parking  sites  near  the  Nigambotd
 cremation  ground  is  very  necessary  to
 meet  the  requirements  of  a  large
 number  of  persons  who  visit  it  for
 cremation  of  dead  bodies.
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 [Shri  Jaganath  Rao]
 The  total  number  of  squatters  in

 the  Jamuna  Bazar  Area  wag  about
 3000  families.  But  only  those  areas
 were  cleared  which  were  required  for
 the  immediate  purposes  already  men-
 tioned.  The  number  of  unauthorised
 structures  in  the  clearance  area  was
 776,  out  of  which  683  were  being  used

 Demolition  of

 as  residential  premises  ang  93  as
 commercial  premises,  e.g.  godowns,
 workshops,  dairis,  shops,  etc.  No
 alternative  accommodation  was  pro-
 vided  to  the  commercial  squatters,  but
 the  residential  squatters  were  shifted
 to  the  Seelampur  colony,  which  has
 been  developed  by  the  Municipal
 Corporation  of  Delhi  under  the
 Jhuggie  and  Jhonpri  Removal
 Scheme.  Free  transport  was  provid-
 @q  to  the  squatters  to  take  their
 belongings  to  Seelampur.  Each  family
 has  been  allotted  a  plot  of  25  square
 wards.  There  are  already  5000  fami-
 lieg  living  in  this  colony  and  basic
 amenities  guch  as  roads,  schools,  com-
 munity  latrines,  street  lighting  and
 hand-pumps  etc.  have  been  provided.
 The  residential  squatters  generally  co-
 operated  with  the  authorities  in  the
 operation  of  shifting  them  to  the
 Seelampur  colony.

 The  opposition  to  the  clearance
 operation  came  from  the  commercial
 squatters  who  had  put  up  godowns
 and  workshops  in  this  area.  Appre-
 hending  that  there  would  be  resistance
 to  the  demolition  operation  on  the
 ४0  June,  1967,  the  Sub-Divisional
 Magistrate,  Kotwali,  promulgated  a
 prohibitory  order  under  Section  44
 Cr.  P.C.  at  9.30  A.M.  on  that  day.
 At  about  0.00  A.M.  a  Member  of  the
 Metropolitan  Council,  along  with  an
 active  Member  of  the  Jan  Sangh,
 formed  a  procession  and  tried  to  go
 towards  the  demolition  party.  They
 had,  therefore,  to  be  arrested.  The
 total  number  of  arrests  made  on  the
 i8th  June,  1967,  was  44.  Deflance  of
 the  prohibitory  order  continued  on
 the  9th  June,  and  05  persons  had
 to  be  arrested.  The  arrested  persons
 include  one  Member  of  the  Rajya
 Sabha,  6  Members  of  the  Metropolitan
 Council  and  26  Municipal  Councillors,
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 The  clearance  operation  was  under-
 taken  in  accordance  with  the  policy of  Government  laid  down  in  consul-
 tation  with  the  then  Advisory  Com-
 mittee  for  Delhi  and  the  Municipal
 Corporation  of  Delhi  that  all  squatters
 on  public  lands  should  be  removed.

 श्री  विभूति  सिश्र:  अध्यक्ष  महोदय,
 म्यूनिसिपल  कार्पोरेशन  के  स्लम  क्लिश्ररेंस
 के  सम्बन्ध  में  तय  हुमा  था  कि  जिन  लोगों
 को  हटाया  जायेगा  उन्हें  पाखाना,  पानी,
 रोशनी,  दवा,  सड़क  आझादि  का  इन्तजाम
 दिया  जायेगा  ।  जमीन  को  बराबर  करके
 शौर  उस  की  सफाई  कराने  के  बाद  वहां  से
 हटाया  जायेगा  ।  लेकिन  ऐसा  करने  के  पहले
 ही  उन  लोगों  ने  हटाना  शुरु  कर  दिया  जमुना
 बाजार,  प्रेम  नगर,  काला  बाजार,  प्रसाद
 नगर  आदि  से  ।

 श्री  कंधर  लाल  गुप्त  (दिल्ली  सदर)  :
 आप  काला  बाजार  को  रखना  चाहते  हैं  ?

 क्री  विभूति  सिक्त॒:  आप  सुनिये  t
 उन  को  इस  लिये  हटाना  शुरू  किया  कि  उन्होंने
 कांग्रेस  का  साथ  दिया  है  1  यहां  पर  जनसंघ
 का  प्रशासन  है  और  जो  कमिश्नर  साहब
 हैं  या  लेप्टीनेन्ट  गवर्नेर  हैं  वह  भी  जन  संघी
 मिजाज  के  आदमी  हैं,  इसलिये  उन  लोगों
 ते  हटाना  शुरु  कर  दिया  ।  मैं  स्वयम्‌  वहां
 गया  था,  मेरे  और  साथी  गये  थे  ।

 Mr,  Speaker:  What  is  the  question?
 He  is  only  making  a  clarification.

 sh  चिभूति  सखा.  मैं पूछ  रहा  हूं  ।

 श्री  कंवर  लाल  गुप्त  :  यहां  भाषण
 कर  रहे  हैं  ।

 श्री  विभूति  H  भाषण  करने  के
 लिये  तो  आये  ही  हैं  ।  मैंने  जा  कर  सीलम
 बाजार  को  देखा  है  भर  जहां  से  हटाया  जा

 रहा  है  उस  को  भी  देखा  ।  जो  पुराने  देश-
 सेवक  हैं  उन  को  तंग  किया  जा  रहा  है  |  यहां
 प्रधान  मंत्री  बैठी  हुई  हैं,  वह  चल  कर  देखें

 जिस  तरह  से  यहां  से  ले  जा  कर  वहां  बसाते
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 हैं  7  वहां  दो  चार  हूँड  पाइप  लगाये  गये
 हैं  जिन  से  गन्‍्दा  पानी  झाता  है  ।  पानी  से
 बदब्‌  झाती  है  ।  उस  को  देखने  के  लिये  प्रेस
 वाले  भी  गये  ।  उन  को  मना  किया  गया,  उन्‍हें
 गिरफ्तार  किया  गया,  कैमरे  छीन  लिये  गये  ।
 यह  सब  इस  लिये  किया  जाता  है  कि  वह
 पुराने  देशसेवक  हैं  और  कांग्रेममैन  हैं  7  उन
 की  अवहेलना  करने  के  लिये  उन  को  पकड़
 रहेहैं  |  आज  जनसंघ  वालों  के  खिलाफ  कांग्रेस-
 वाले  जेल  जा  रहे  हैं  ।  मैं  जातना  चाहता
 हूं  कि  कया  आज  सरकार  सारी  कार-
 वाइयथों  की  जांच  करेगी।  अगर  करेगी
 तो  दस  जांच  में  कस  आदमी  को
 बैठायेगी  ?  जो  चीजें  पहली  ग्रावश्यकतायें
 हैं  जब  तक  वह  पूरी  नहीं  हो।  जाती  तब  तक
 क्या  वह  उन  को  ले  जाने  से  मना  करेगी  ?
 जहां  से  हटाया  जाता  है  वहां  पर  बुलडोजर
 रखे  गये  हैं  -  जैसे  ही  झोंपड़ी  तोड़ी  गई
 बुलडोजर  चला  कर  उस  को  बराबर  कर
 दिया  जाता  है  ।  इत  सारे  जुल्मों  की  क्‍या
 सरकार  जांच  करेगी  शौर  पूरी  सुविधा  न
 मिलने तक  बहां  से  उन  को  हटाने  नहीं  देगी  ?

 Shri  Jaganath  Rao:  Sir,  as  I  stated
 in  my  earlier  statement,  this  clearance
 operation  was  a  continuation  of  the
 earlier  operation  to  clear  this  area
 which  was  urgently  required.  I  can-
 not  say,  and  I  do  not  also  hold  the
 view  that  this  was  done  with  a  view
 to  victimising  any  section  of  the
 people.  The  opposition  was  not  from
 the  squatters  themselves.  Some  mem-
 bers  of  the  city  of  Old  Delhi  took  up
 their  cause,  and  perhaps  they  were
 under  the  apprehension  that  alter-
 native  arrangements  which  are  made
 by  the  Municipal  Corporation  were
 not  adequate.  These  squatters,  668
 families,  were  taken  to  the  Seelampur
 colony  which  was  establisheq  about
 four  years  ago,  where  about  5,000
 families  were  already  living.  It  may
 be  that  the  arrangements  which  are
 adequate  today  may  be  inadequate
 because  of  the  influx  of  three
 thousand  more  persons,  That  is  a
 matter  which  could  be  enquired  into.
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 I  am  prepared  to  go  myself  to  the
 area  and  see  how  far  the  arrange-
 ments  made  are  sufficient  and  eradi-
 cate  the  difficulties  if  any,  (Interrup-
 tion),

 श्री  विभूति  सिश्र  :  में  इसका  जवाब
 चाहता  हूं  कि  क्या  सरकार  इस  सारी  कारंबाई
 की  जाँच  करने  के  लिये  तैयार  हैं  ?

 Shri  Jaganath  Rao:  I  said  that  I
 myself  will  go  and  see  the  arrange-
 ments  made  by  the  Municipal  Corpo-
 ration.  If  there  is  inadequate  arrange-
 ment,  it  will  be  made  adequate.  But
 I  do  not  see  any  reason  to  appoint  an
 enquiry  commission  over  this  matter.

 Shri  Bibhuti  Mishra:  May  I  know
 whether  the  Government  is  prepared
 to  make  an  enquiry  into  this  matter.

 Mr,  Speaker:  Order,  order.  He  has
 already  said  that  he  will  personally
 go  there  and  consult  the  people  and
 look  into  all  that.  Nothing  more  than
 that  can  be  said  now,  Shri  M.  R.
 Krishna.

 Shri  M.  R.  Krishna  (Peddapalli):
 The  Minister  should  have  already
 visited  the  place.  Instead  of  saying
 it  now,  he  should  have  already  visited
 the  place  and  given  a  complete  pic-
 ture  to  the  House.  Now,  may  I  know
 whether  the  Minister  js  aware  of  the
 fact  that  over  200  people  who  have
 been  ousted  from  this  area  and  whose
 houses  have  been  demolished  are
 members  of  the  weaker  section  of  the
 population  and  they  have  been  stay-
 ing  there  for  the  last  40  years  or  more
 and  they  have  also  been  given  loans
 to  construct  their  huts  there?  If  that
 is  so,  since  weaker  sections  come
 under  the  direct  responsibility  of  the
 Central  Government,  what  arrange-
 ment  is  the  Government  proposing  to
 make  to  rehabilitate  them?

 Shri  Jaganath  Rao:  They  are  really
 the  weaker  sections  and  that  is  why
 alternative  arrangements  were  made
 and  they  were  shifted  there.  There
 was  no  opposition  from  them.  About
 the  other  question  as  to  why  I  did
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 [Shri  Jaganath  Rao]
 not  visit  the  area,  my  colleague  Dr.
 Sarojini  Mahishi  went  to  that  area
 recently.  If  still  there  are  complaints,
 I  am  prepared  to  go.

 Shri  M.  R.  Krishna:  He  has  not
 answered  my  question  at  all.  People
 who  have  been  living  there  for
 50  years  have  been  removed.  There
 was  8  lease  for  50  years....

 Mr.  Speaker:  He  has  clearly  said
 that  every  squatter  has  been  provided
 alternative  accommodation.  It  is  no*
 the  squatter  who  is  creating  trouble,
 but  somebody  else.  The  hon.  Member
 may  not  agree  with  the  answer,  but
 that  is  not  my  business,

 श्री  शशि  भूषण  वाजपेयी  (खारगोन)  :
 अध्यक्ष  महोदय,  प्रधान  मंत्री  पंडित  नेहरू
 के  जमाने  में  यह  निश्चय  हुश्रा  था  कि  जब
 भी  झुग्गी  ओपड़ी  वाले  उठाये  जायेंगे  तो
 उनके  साथ  जबरदस्ती  नहीं  की  जायेगी,  और
 जहां  वे  जायेंगे  वहां  उन  के  लिये  पानी  की
 व्यवस्था  की  जायेगी,  रोशनी  की  व्यवस्था
 की  जायेगी,  बराबर  जमीन  होगी  शौर  दूसरी
 सुविधायें  भी  होंगी  |लिकिन  वहां  पर  कुछ
 भी  नहीं  है  7  अगर  श्राप  कभी  सीलमपुर
 गये  हों  तो  आप  पायेंगे  कि  कोई  भी  सुविधा
 नहीं  है  ।  मैं  पन्द्रह  एम०  पीज  के  साथ  वहां
 हो  कर  आ्राया  हूं  ।  वहां  सब  कुछ  राजनीतिक
 प्रतिजन घ  की  भावना  से  किया  गया  है  |  मैं
 जो  %  एन  करना  चाहता  हूं  वह  यह  है  कि
 जो  शहर  की  पुरानी  दीवार  और  बेला  रोड
 के  बीच  की  जमीन  है,  जहां  कोझापरेटिव
 सोसायटी  बनी,  तथा  वहां  मल्टी  स्टोरीज
 बिल्डिंग  बनाने  की  योजना  थी  क्या  कारण
 उस  को  तोड़  दिया  गया  जो  कि  निगमबोध
 घाट  से  बहुत  दूर  है,  वहीं  के  लोगों  को  क्‍यों
 हटाया  जाता  है,  जब  कि  झंडे  वालान  में  बड़े
 बड़े  लोग  हैं  उन  को  नहीं  हटाया  जाता  है  ।
 गरीब  लोगों  पर  क्‍यों  जुल्म  किया  जाता
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 place.  But  it  is  being  done  in  a
 Phased  programme.  Now  they  are
 developing  that  area  in  between  Ring
 Road  and  the  old  city  wall.  Only  that
 much  area  which  is  immediately
 needed  for  improvement  has  been
 cleared,  Out  of  778  families,  only  668
 have  been  removed.  I  am  prepared
 to  go  into  the  question  whether  the
 alternative  arrangements  made  by  the
 Municipal  Corporation  are  adequate
 or  not,

 श्री  चंद्रणीत  यादव  (ग्राजमगढ़)
 क्या  माननीय  मंत्री  महोदय  बतलाने
 की  कृपा  करेंगे  कि  क्‍या  उन्हें  इस  बात  की
 जानकारी  है  कि  20  दिसम्बर,
 को  दिल्‍ली  कारपोरेणन  की  एड-हाक  (स्लम
 क्लिअरेंस  ऐंड  इम्प्रूवमेंट)  कमेटी  ने  एक
 प्रस्ताव  पास  किया  था,  जिस  को  भारत
 सरकार  ने  और  दिल्‍ली  एड्मिनिस्ट्रेशन
 ने  भी  देखा  था,  जिस  में  यह  कहा  गया  था
 कि  जो  भी  झग्गी  झोपड़ी  वाले  डटाये  जायेंगे
 उन  को  पहले  जो  व॒नियादी  जरूरत  की
 चीजें  हैं  इन्सान  की,  जैसे  पानी,  विज्ली,
 पाखाना,  सड़क,  उन  की  व्यवस्था  कर  के
 हटोथा  जायगा  ।  लेकिन  उन  को  पहले  ही
 हटा  दिया  गया  है  1:10  बिल्कुल  इस  प्रस्ताव
 के  विरोध  में  |  मैं  कुछ  तश्य  देना  चाहता  हूं
 I50  मकान  जो  बने  थे  वह  झाथोराइज्ड

 सेंवशन  से  बने  थे  और  दिल्ली  के  एंडमिनिस्ट्रें-
 शन  फे  एडबाइजर  डा०  युद्धवीर  सिंह  ने  उन
 का  उदघाटन  किया  था  ।  वह  भी  तोड़े  गये  ।
 l00  मकान  उन  में  से  ऐसे  थे  जो  कि  पचास

 सालों  से  वहां  पर  थे शीर  लोग  उन  में  रह  रहे
 थे  ।  उन  को  भी  गिराया  गया,  और  जिस

 जगह  उन  को  भेजा  गया  है,  वहां  इस  प्रकार
 की  कोई  सुविधा  नहीं  है  और  800  से  अधिक
 परिवार  इस  तरह  से  परेशान  हैं  ।

 Tota

 दूसरी  बात  यह  कि  पूरे  दिल्ली  शहर
 के  अन्दर  जो  सर्वे  कराया  गया  था  उस
 में  पचास  हजार  परिवार  ऐसे  हैं
 जो  कि  झुग्गी  झोपड़ीयों  में  रहते  है,  जिन  के
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 ग्रादमियों  को  तादाद  ढाई  लाख  है  1  अगर
 यहां  का  ऐडमिनिस्ट्रेशन  इस  प्रकार  से  कार्र-
 वाई  करेंगा,  बगर  किसी  बात  की  व्यवस्था
 किये  हुए  उन  को  जबइस्ती  हटाया  जायेगा,
 जिन  में  डाई  लाख  लाग  शामिल  है,  ता  क्या  मंत्री
 महोदय  यह  आश्वासन  देंगे  सदन  को  कि

 कहू  खुद  वहां  जा  कर  स्थिति  को  देखेंगे  स्रोर
 सदन  में  अकर  वक्तव्य  देंगे,  साथ  ही  यह
 झ्राश्वासन  दंगे  कि  जब  तक  बुनियादी
 <बवस्थायें नहीं  कर  दो  जा  गी  तब  तक  झुग्गा
 झोवड़ियों  स  एक  भी  आदमी  नहीं  हटाया

 जायगा  ?
 Shri  Jaganath  Rao:  What  the  hon.

 Member  said  about  the  resolution  is
 quite  correct,  and  alternative  arrange-
 ments  have  to  be  made  before  these
 squatters  are  moved  to  that  place.
 The  Municipal  Corporation  said  that
 arrangements  have  been  made.  Now
 the  dispute  has  arisen  that  the
 arrangements  made  are  not  adequate.

 Some  hon.  Members:
 ments  have  been  made,

 Shri  Jaganath  Rao:  I  would  not
 accept  that  there  are  no  arrangements
 made,  because  they  were  taken  to  a
 colony  which  was  established  four
 years  ago.  It  may  be  that  the  exist-
 ing  arrangements  may  be  inadequate
 to  meet  the  influx  of  these  people.

 Dr.  Sushila  Nayar  (Jhansi):  It  is
 not  in  that  colony.  (Interruption).
 That  they  are  taken,  but  near  a
 Let  the  Minister  see  it  for  himself.

 Shri  Jaganath  Rao:  It  is  in  Seelam-
 Pur  colony.  This  Calling  Attention
 Notice  relates  to  Seelampur  colony  to
 which  place  the  residential  squatters
 from  the  Jamuna  Bazar  area,  where
 demolition  operation  took  place  on  the
 l7th,  l8th  and  9th,  have  been  remov-
 ed.  With  regard  to  the  wider  ques-
 tion,  I  am  prepared  to  answer  it  on
 another  occasion  and  not  in  reply  to
 this  Calling  Attention  Notice.

 Regarding  other  matters,  whether
 any  unauthorised  hutments  which  had
 been  regularised  were  demolished,
 certainly  that  question  has  to  be  gone
 into.  I  will  go  into  that  question  also.

 No  arrange-
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 I  will  first  go  to  the  area  where  these
 huts  have  been  demolished  and  also
 to  the  colony  whereas  these  squatters
 have  been  removed.

 श्री  झमुत  नाहटा  (वाडमेर)  :  जब
 इन  झुग्गी  निवासियों  को  हटाया  जाता  है

 तो  ्त  वक्‍त  दूसरी  जगह  इनको  बसते  वक्‍त
 न  सिर्फ  पानी  बिजली,  सफाई  श्ादि  का  ध्यान
 रखा  जाना  चाहिये  बल्कि  और  भी  कुछ  बातें
 हैं  जिनका  ध्यान  रखा  जाना  चाहिये  प्लौर  मैं
 जानना  चाहता  हूं  कि  क्‍या  मंत्री  महोदय
 का  उनकी  तरफ  ध्यान  गया  है  ?  जिस
 जगह  से  उनको  हटाया  जाता  है  वहां  से  उनका
 जो  प्लेस  आफ  वर्क  होता  है,  जहां  जा  कर
 वे  मजदूरी  इत्यादि  करते  है  वह  नजदीक
 होता  है  लेकिन  वहां  से  उनको  हटा  कर  जब

 दूसरी  जगह  बसाया  जाता  है  तो  उनका  प्लेस
 ग्राफ  बक  दूर  हो  जाता  है  |  क्या  वह  सही  नहीं
 है  ?  यदि  यह  सही  है  तो  उनका  फिर  से
 बसाते  वक्‍त  क्या  इस  बात  का  ध्यान  रखा
 जाएगा  कि  उनका  प्लेस  आफ  बर्क  दूर
 नहीं  जाए  ?

 Shri  Jaganath  Rao:  It  is  always  not
 possible.  If  it  is  possible  it  can  be
 done.  But  in  Delhi  we  do  not  find
 any  vacant  site  near  about  the  place
 of  work.

 श्री  हुकम  चन्द  कछवाय  (उज्जैन)  :
 यह  जो  झुग्गी  झोंपड़ियों  की  समस्या  है  यह
 कोई  नई  समस्या  नहीं  है  ।  यमुना  बाजार
 की  भी  कोई  नई  नहीं  है  i-l965  से  967
 तक  आठ  हजार  झुग्गियां  तोड़ी  गई  है  1  मेरे
 पास  प्रलग  झलग  बारह  स्थानों  के  नाम  है
 उन  में  से  तीन  चार  स्थान  एसे  हैं  जहां  जन  संघ
 के  लोग  थे  ब्रौर  वहां  पक्की  जो  बनी  हुई  थी
 पवके  जो  मकान  बने  हुए  थे  उनको  तोड़ा
 गया  है  |  यह  सब  उस  समय  हुमा  जबकि
 कांग्रेस  का  दिल्ली  में  शासन  था

 शी  चलाजीत  यावव  :  तभी  प्राप  तोड़  रहे
 हैं  ग्राप  जवाब  दे  रहे  हैं  1

 शी  हुकम  च्चन्व  कछवाय  :  यह  जो  सारा
 दोष  बताणा  जा  रहा  है  कया  यह  स  लिए
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 [श्री  हुकम  चन्द  कछवाय]
 बताया  जा  रहा  है  कि  चुनाव  में  जो  आपकी
 प्रतिष्ठा  गिरी  ह ैउसको  फिर  से  कायम  किया
 जाए  ?  क्‍या  यह  सच  नहीं  है  कि  कांग्रेस  द्वारा
 सन  i963  में  एक  प्रस्ताव  पास  किया  गया
 था  कि  यमुना  बाजार  की  झुग्गियों  को  तोड़
 दिया  जाना  चाहिये  |  क्‍योंकि  उसी
 प्रस्तावः  के  अनुसार  कार्य  किया  गया

 है  या  नहीं  ,  इसकी  सरकार  खोज  करेगी  ?
 मैं  यह  भी  जानना  चाहता  हूं  कि  जब  तक
 इन  के  रहने  के  लिए  ठीक  व्यवस्था  न  हो
 जाए  तब  तक  इनको  हटाया  न  जाए,
 इस  की  सरकार  व्यवस्था  करेंगी  ?  मैं  जानना

 चाहता  हूं  कि  इसके  बारे  में  सरकार  क्‍या
 करने  जा  रही  है  ?

 इसके  अलावा  (एक  शौर  बात  का  मैं
 उत्तर  चाहता  हूं  ।  पटड़ियों  पर  बैठने  वाले

 बहुत  से  लोगों  के  चालान  आए  दिन  हो  जाते

 है  ।  एक  एक  दूकानदार  का  70-70  ब््रोर
 80-80  बार  -चालान  किया  गया  है  ।  ये

 जो  केस  हूं  ये  तीन  चार  वर्षों  से  चल  रहे  हैं
 शौर  इनका  निपटारा  नहीं  हुआ  है  ।  मैं  जानना

 चाहता  हूं  कि  इसके  बारे  में  सरकार  क्‍या
 कदम  उठाने  जा  रही  है  ?

 Shri  Jaganath  Rao:  All  squatters
 irrespective  of  their  political  affilia-
 tions  or  sympathies  have  to  be  remov-
 ed  from  any  area  when  that  area  has
 to  be  cleared,  Therefore,  this  opera-
 tion  was  done  on  a  principle.

 st  ween  बिहारी  वाजपेयी  (बलराम
 पुर)  :  मझे  इस  बात  के  ऊपर  खेद  है  और
 मैं  प्रपना  विरोध  भी  प्रकट  करना  चाहता
 हूँ  कि  झुग्गी  झोंपड़ियों  के मामले  को  ले  कर
 भारतीय  जनसंध  को  यहां  घसीटने  की  कोशिश
 की  गई  है  1  श्री  विभूति  मिश्र  ने  एक  अधिकारी
 पर  भी  आरोप  लगाया  है  |  वह  अधिकारी

 यहाँ  उपस्थित  नहीं  है  शौर  अपनी  सफाई  नहीं
 दे  सकता  हैँ  ।  मुझे  झाश्चयं  है  कि  मंत्री  महोदय
 ने  भी  उस  भ्रधिकारी  पर  लगाये  गये  श्रारोप
 का  खंडन  नहीं  किया  ।
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 मैं  जानना  चाहता  हूं  कि  क्या  यह  सच  है
 कि  झुग्गी  झौपड़ियों  को  हटाने  और  उनके
 हटाने  से  जो  लोग  बेघरबार  होते  है  उन्हें
 बसाने  की  जिम्मेदारी  केन्द्रीय  सरकार  की
 है  दिल्‍ली  प्रशासन  की  नहों  है

 श्री  विभूति  सिश्च  :  तोड़ें  थे  और  बसायें
 हम  (इंटरप्लांज )

 श्री  झटल  बिहारी  वाजपेयी  :  मुझे
 श्री  विभूति  मिश्र  के  झज्ञान  पर  बड़ी  हंसी  श्मा
 रही  है.

 श्री  विभूति  मिश्र  :  आप  मेरे  साथ  ग्रभो

 सेलमपुर  चलिये  ।  चलकर  आप  उनकी  वहां
 हालत  को  देखिये  ।  मैं  आपको  चैलेंज  करता

 हूं  कि  मेरे  साथ  चल  कर  आप  देखिये

 Mr.  Speaker:  I  thought  elderly
 people  will  be  a  little  less  excited.
 They  should  not  behave  like  this.  The
 hon.  Member  had  his  chance  earlier.
 In  fact,  half  a  dozen  Members  put
 questions  from  this  side.  Now,  let
 them  get  their  chance.

 श्री  झटल  बिहारी  वाजपेयी  :  जहां
 इनको  गिराया  गया  है  वहां  मैं  भी  हो  झाया

 हैं  ।  यह  कहने  का  कोई  अर्थ  नहीं  है  कि  ये

 झुग्गी  झौपड़ियां  दिल्ली  प्रशासन  के  आदेश
 से  गिराई  जा  रही  है  ।  दिल्‍ली  में  पुलिस
 केन्द्रीय  सरकार  के  अधीन  है  ।  पुलिस  जब

 झुग्गी  झौपड़ियां  गिराने  जाती  है  तो  वह
 दिल्‍ली  के  चुने  हुए  प्रतिनिधियों  से  राय  ले  कर

 नहीं  जाती  है  ।  मुझे  बड़ा  ताज्जुब  है  कि  हमारे
 इन  संसद  सदस्यों  को  यह  भी  मालूम  नहीं  है
 कि  दिल्‍ली  प्रशासन  के  जिम्मे  पुलिस  नहीं
 जाती है , .. .

 श्री  चन्रजीत  यावतव  :  जब वे  मांगते  हैं
 तब  पुलिस  भेजी  जाती  है  ।

 Mr.  Speaker:  May  J  request  hon.
 Members,  including  Shri  Chandra  Jeet
 Yadav  to  keep  quite?  Why  should
 hon.  Members  take  up  the  responsi-
 bility  of  answering  questions?  That
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 results  in  shouts  and  counter-shouts.
 When  an  hon.  Member  asks  a  ques-
 tion,  the  hon.  Minister  is  there  to
 answer  it,  if  he  wants.  Why  should
 hon.  Members  shout?  I  do  not  under-
 stand  it.  Why  should  they  not  leave
 it  to  the  Minister  to  answer  the  ques-
 tions?  They  may  not  agree  with  the
 views  of  some  hon.  Members,  but,  all
 the  same,  they  wil]  have  to  listen  to
 the  questions:

 श्री  झटल  बिहारी  वाजपेयी  :  मैं  स्पष्ट
 कर  दूं  कि  भारतीय  «  संघ  ऐसे  झुग्गी  झौप-
 ड्यों  को  हटाये  जाने  के  पक्ष  में  नहीं  है  जहां
 के  रहने  वालों  के  लिए  दूसरी  जगह  बसाने
 का  इंतजाम  नहीं  हुआ  है  ।  लेकिन  फमला
 केन्द्रीय  सरकार  को  करना  है  |

 मैं  प्रश्न  पूछता  हूं  -  क्‍या  प्रधान
 मंत्री  महांदया  को  दिल्‍ली  के  मुख्य  कार्यकारी

 पांद  श्री  बिजय  कुमार  मल्होत्रा  का  एक
 पत्र  मिला  है  जिस  में  उन्होंने  कहा  है  कि  झुग्गी
 झौंपड़ियों  की  समस्या  पर  विचार  करने  के

 लिए  एक  बैठक  बलाई  जाए  और  जिस  में  यह
 सोचा  जाए  कि  प्रतिदिन  दिल्‍ली  में  जो  बाहर
 से  लोग  मति  हैं  और  झुग्गी  झोंपड़ियां  बना
 कर  रहते  है  3नकों  किस  तरह  से  बसाया  जाए
 960  में  एक  सर्वे  किया  गया  था  जिस  के

 हिसाब  से  दिल्‍ली  में  पचास  हजार  लोग

 झुग्गी  झोंपड़ियों  में  रहते  थे।  जभी  तक
 उन  में  से  पत्चीस  हजार  को  जमीन  दी  जा

 चुकी  है  ।  उस  पर  सात  करोड़  रुपया  खर्च

 हुआ  है  1  लेकिन  i960  से  लेकर  967  तक
 एक  लाख  नए  लोग  झुग्गी  श्षोंपड़ियों  में

 रहने  लगे  है।  भ्रगर  उन्हें  फिर  से  बसाना  होगा
 तो  बीस  करोड़  रुपया  चाहिये  ।  क्या  केन्द्रीय
 सरकार  दिल्‍ली  प्रशासन  को  यह  बीस
 करोड़  रुपया  देने  के  लिए  तैयार  है  जिससे
 किसी  भी  झुग्गी  झोंपड़ी  वाले  को  हटाया
 न  जाए  और  प्रगर  हटाया  जाए  तो  जो  बुनि-
 यादी  सुविधायें  है,  े  पूरी  हो  जाएं  तभी

 हटाया  जाए?
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 श्रीमती  सुच्चीला  रोहतगी  (बिल्हौर)  :
 मेरा  एक  व्यवस्था  का  प्रश्न  है।  प्रभी  इन्होंने
 कहा  है  कि  पुलिस  केन्द्रीय  सरकार  के  मात-
 हत  है  ।  मैं  जानना  चाहूंगी  कि  पुलिस  केन्द्रीय
 सरकार  के  मातहत  तो  हो  सकती  है
 लेकिन  वह  किस  प्रशासन  के  प्रादेशों  का
 पालन  कर  रही  है,  केन्द्रीय  सरकार  के  प्रादेशों
 का  अथवा  दिल्ली  प्रशासन  के  श्रादेशों  का?

 श्री  झटल  बिहारी  वाजपेयी  :  मैं  स्पष्ट
 कर  दूं  कि  दिल्‍ली  पुलिस  लेफ्टिनेंट  गवर्नर  के
 झ्रादेश  का  पालन  करती  है  दिल्‍ली  प्रशासन
 का  नहीं  ।

 Shri  Jaganath  Rao:  After  I  came  to
 this  Ministry  on  the  3th  of  March,  I
 had  had  a  series  of  meetings  with  the
 Lt.  Governor,  the  Chief  Executive
 Councillor,  the  Mayor  of  Delhi,  the
 leader  of  the  opposition  in  the  Metro-
 politan  Council  and  the  Corporation
 and  other  officers,  when  this  question
 was  also  discussed,  If  there  are  any
 other  problems  that  have  to  be  gone
 into,  we  can  certainly  discuss  them.
 Here  the  implementing  agency  is  the
 municipal  corporation.  They  do  this
 work,  For  that,  if  they  require  assist-
 ance,  they  take  a  police  party  with
 them.  Therefore,  it  is  not  the  res-
 ponsibility  of  the  Central  Government,
 Past  experience  has  shown  that  there
 is  always  resistance  to  this  move.
 Therefore,  previous  notice  is  not
 given,  If  previous  notice  is  given,
 parties  go  to  the  High  Court  and  get
 stay  orders,  Also,  other  squatters
 come  and  occupy  the  area  thinking
 they  will  also  get  alternative  accom-
 modation.  This  is  a  continuing
 problem.

 When  they  want  to  clear  a  certain
 area  they  go  with  Police  bandobast
 because  they  think  that  it  may  be
 necessary.  The  Central  Government
 is  not  consulted.  It  is  a  scheme
 belonging  to  the  Central  Government
 but  the  implementing  authority  is  the
 Municipal  Corporation.
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 Shri  A.  8,  Vajpayee:  What  about
 my  question  whether  the  Prime  Minis-
 ter  has  received  a  letter  from  the
 Chief  Executive  Councillor  suggesting
 that  she  should  call  a  meeting  on  this
 issue?  Le:  him  say  “Yes”  or  “No”.

 The  Prime  Minister  and  Minister  of
 Atomic  Energy  (Shrimati  Indira
 Gandhi):  Yes,  Sir.

 Shri  A.  B.  Vajpayee:  What  is  the
 Prime  Minister's  reaction?

 Mr.  Speaker:  Shri  Gupta:

 श्री  शशि  भूषण  बाजपेयी  :  प्रश्न  यह  है  कि
 जिन  लोगों  को  उठाया  गया  है,  उनको  +.कान
 या  जगह  एलाट  क्‍यों  नहीं  की  गई  है  और
 उनको  साधारण  एमिनिटीज़  क्‍यों  नहीं  दी
 जा  रही  हैं  1

 श्री  कंतर  लाल  गुप्त  :  ग्रध्यक्ष  महोदय,
 स्लम  कलीयरेंस  का  काम  सेंट्रल  गवर्नमंट  का  है
 ओर  इस  सम्बन्ध  में  पालिसी  बनानेक।  काम  भी

 सेंट्रल  गवर्नमेंट  का  है  ।  लांगों  को  जं।  जमीन
 दी  जाये,  उसकी  कितनी  डेंबेंलपरमंंट  होनी
 चाहिये  श्र  उन  लोगों  को  क्या  क्या  एमिनिटीज
 देती  चाहिये,  यह  भी  सेंट्रल  गबनमेंट  की  सलाह
 से  तय  होता  है।  जमुना  बाजार  में  ज  से

 झुग्गियां  उठाई  गई  हैं,  वहां  पर  डी  डी  ०  To
 एक  साइकल  ट्रैक  बनाना  चाहती  है  i  वह
 सारी  जगह  गवरनंमेंट  की  है,  कोई  प्राईवेंट  जगह
 नहीं  है  ।

 झाज  से  डेढ़-दो  बरस  पहले  डी०  डी०  To
 की  एक  मीटिंग  हुई  थी,  जिसमें  चौधरी

 ब्रह्मप्रकाश  भी  थे  और  वें  कांग्रेंसी  नेता  भी  थे,
 जिन्होंने  सत्याग्रह  के  नाम  से  यह  बवंडर
 खड़ा  किया  है  1  उस  मीटिंग  में  यह  तय  किया
 गया  था  कि  उस  जगह  पर  साइकल-द्रैक
 बनाना  चाहिये  और  वहां  से  उन  लोगों  को
 उठाना  &  |  यही  कारण  है  कि  आज  चौधरी

 ब्रह्मप्रकाश  ने  यह  कालिंग  एटेन्शन  नोटिस

 नहीं  दिया  है  1  जैसा  कि  मिनिस्टर  साहब  ने

 भपने  बयान  में  कहा  है,  श्राज  ये  शुग्गियों  वाले
 कोई  शोर  नहीं  मचा  रहे  हैं,  वें  तो  को-प्रापरेट
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 कर  रहे  हैं,  लेकिन  उन  लोग्रों  की  भ्राड़  में  कई
 पैसे  बाले  लोग  फ़ायदा  उठाना  चाहते  हैं,
 जिनके  वहां  पर  बड़े  बड़े  वर्कशाप  लगें  हुए  हैं  1
 उनमें  कांग्रेंस  का  एक  भूतपूर्व  मेयर  भी  है,
 जिसने  लाखों  रुपये  लगा  कर  वहां  पर  वर्कशाप
 बनाया  है  1  जब  उनको  तोड़ा  गया  और  उनको
 दूसरी  जगह नहीं  दी गई,  तो

 श्री  विभूति  मिथ :  पायंट  श्राफ  भ्ार्डर
 सर  |  अगर  कोई  सदस्य  यहां  पर  ग़लतबयानी
 करे,  तो  यह  उचित  नहीं  है  7  माननीय  सदस्य
 कह  रहे  हैं  कि  चूंकि  वहां  से  कुछ  पैसे  वाले
 लोगों  को  उठाया  गया  है,  इसलिये  यह  आन्दोलन
 किया  जा  रहा  है  |  श्राप  इसी  समय  वहां  चल
 कर  देखिये  कि  जिन  लोगों  को  वहां  से  उठाया
 गया  है,  वें  सब  शरीब  लोग  हैं  ब्रौर  उनको
 अभी,  तक  कोई  दूसरी  जगह  नहीं  मिली  है  t

 श्री  कंवर  लाल  गुप्त  :  पिछले  चार  साल
 में,  जब  कि  डी०  एम०  सी०  और  दिल्ली
 एडमिनिस्ट्रेंशन  कांग्रेंस  के  हाथ  में  थे  और
 यहां  पर  कांग्रेंस  की  हुकूमत  थी,  यहां  पर
 पच्चीस  हज़ार  झुग्गियां  उठाई  गई,  लेकिन
 उनमें  से  केवल  पंद्रह  हजार  लोगों  को  झाल्ट र-
 नेटिव  जगह  दी  गई  और  दस  हज़ार  लोगों  को
 कोई  प्राल्ट  रनेटिव  जगह  नहीं  दी  गई,  क्योंकि
 वें  इनएलिजिवल  थे  ।  यह  पहला  मौका  है  कि
 जितने  भी  झुग्गी  वालों  को  उठाया  गया  है
 उन  सब  को  जगह  दी  गई  है,  चाहे  वें  एलिजिबल
 हैं  या  नान-एलिजिबल  हैं  ।  यह  तिलमिलाहट
 इसी  लिये  है  ।  कुछ  बड़ें  बड़ें  लोगों  को  उठाने
 की  वजह  से  ही  यह  तिलमिलाहट  है  |

 Dr.  Sushila  Nayar:
 raise  a  point  of  order.

 Sir,  I  wish  to

 Mr,  Speaker:  I  will  call  you.  Let
 Shri  Gupta  complete  his  sentence.

 aft  कंवर  लाल  गुप्त  :  प्रध्यक्ष  महोदय,
 यह  जो  सत्याग्रह  हो  रहा  है,  यह  इस  भर्थ  में
 निराला  है  कि  कांग्रेंस  गवर्नमेंट  के  खिलाफ़
 कांग्रेंसी  सत्याग्रह  कर  रहे  हैं  ।  यह  उनकी

 फ्रस्ट्रेशन  शौर  डेस्पीरेशन  की  निशानी  है  q
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 मैं  मंत्री  महोदय  से  यह  जानना  चाहता
 हूं  कि  जब  भारत  सरकार  ने  एलिजिबल
 झुग्गी  वालों  को  अस्सी  गज  ज़मीन  देने  का
 वायदा  किया  था, तो  फिर  उसने  कारपोरेशन
 को  ये  अस्सी  गज़  के  प्लाट  डेवलप  करने  से
 मना  क्‍यों  किया,  जब  कि  का  रपोरेटेशन  और
 सब  लोगों  ने  कहा  कि  उनको  डेंवेंलप  करने
 दिया  जाये  ।

 क्या  सरकार  नान-एलिजिबल्ज़  के  लिये

 कुछ  प्रबन्ध  करेगी  ?  जनसंघ  की  तरफ़  से
 भारत  सरका र  के  पास  कई  बारये  रिप्रजेंशन
 आये  हैं  कि  नान-एलिजिबल  झुग्गी  वालों
 को  भी  पूरी  सुविधा  दी  जाये  ।

 क्या  यह  सदी  है  कि  जब  लोगों  को  पुराने
 किले  से  उठा  कर  मदनगी र  ले  जाया  गया  था,
 तो  वहां  पर  उनको  उतनी  भी  एमिनिटीज़
 नहीं  दी  गई  |थीं  जितनी  कि  झ्राज  दी  जा

 रही  हैं  ?

 Mr.  Speaker:  Today,  I  think,  they
 were  not  clarifications  or  questions
 but  small  speeches  made  from  the
 very  beginning.  Everybody  was
 excited,  the  Members  from  Delhi  and
 the  Members  from  Bihar  and  Andhra
 who  had  gone  there  and  seen  the
 things  for  themselves,  and,  therefore,
 I  thought  let  them  have  their  say.  I
 would  now  request  the  Minister  to
 reply  to  the  question  put  by  Shri
 Kanwar  Lal  Gupta.

 Shri
 rose—

 Krishna  Kumar  Chatterji

 Mr,  Speaker:  I  do  not  think  any
 point  of  order  arises.  I  may  tell  you
 there  is  no  point  at  all  in  these  points
 of  orders.  [f  I  allow  that,  J  think,
 the  rest  of  half  an  hour  will  be  spent
 on  points  of  order.

 श्री  राम  गोपाल  झालवाले  (चान्दनी
 चौक)  :  प्रध्यक्ष  महोदय,

 अध्यक्ष  महोदय  :  मैं  प्राप  को  टाइम  नहीं
 दे  सकता  हूं  ।  अगर  आप  का  नाम  होगा,
 तो  मैं  श्राप  को  टाइम  दूंगा  ।
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 3  Shri  Jaganath  Rao:  The  Slum
 Clearance  Scheme  envisaged  an  aljot-
 ment  of  80  sq.  yards.  But  then  it  was
 discovered  that  these  squatters  were
 selling  away  plots  to  others,  We  had
 to  revise  the  scheme.  The  Commis-
 sioner  of  Delhi—there  was  no  Lt.
 Governor  then—suggested  to  my  pre-
 decessor  that  a  plot  of  45  sq.  yards
 may  be  given.  Till  then,  that  was
 going  on.  [In  the  meeting  which  I
 held  on  the  26th  April,  1967,  I  sug-
 gested  that  5  sq.  yards  plot  was  too
 small  and  that  it  should  be  at  least
 25  sq.  yards.  We  agreed  to  that.  It
 was  also  agreed  jn  the  meeting  that
 ineligible  squatters  on  public  lands
 and  Government  lands,  as  on  3lst
 December,  1965,  should  be  taken  out
 of  the  city  periphery  and  that  on  an
 austerity  basis  they  should  be  given
 plots.

 Shri  Kanwar  Lal  Gupta:
 the  basic  amenities?

 What  are

 Shri  Jaganath  Rao;  Water,  public
 latrines  and  street  lighting.  These
 are  the  basic  amenities.

 श्री  कंबर  लाल  गुप्त  :  वया  ये  प्रोवाइड
 की  गई  हैं  या  नहीं  ?

 श्री  हरदयाल  देवगुण  (पूर्व  दिल्ली)  :
 अध्यक्ष  महोदय,  नौ  सी  चूहे  खा  कर  बिल्ली

 हज  को  चली  |  पिछले  पांच  साल  में  दिल्ली  में
 पच्चीस  हज़ार  झोंपड़ियां  गिराई  गई  और
 उन  में  रहने  वाले  लोगों  को  मदनगीर  जैसे
 इलाकों  में  ले  जाया  गया,  जहां  झाड़  थे,
 ऊंची-नीची  जगह  थी,  पथरीली  जगह  थी  t
 उस  समय  ग्न  लागों  को  इस  बात  की  कभी
 चिन्ता  नहीं  हुई  ।  शब  चूंकि  बावा  ग्लास
 फ़ैक्टरी,  जिसके  मालिक  भूतपूर्व  कांग्रेसी  मेय र,
 बावा  विचित्र  सिंह  हैं,  का  गोदाम  शौर  दुँबरी
 का  गोदाम  गिराया  गया  है,  इसलिये  यह  शोर

 शुरू  हुआ  है  |

 श्री  विभूति  सिश्र  :  वहां  पर  ग़रीब  लोगों
 के  झोंपड़े  गिराये  गये  हैं,  बावा  विचित्र  सिंह  के

 नहीं,  भौर  वे  सब  वहां  पड़े  हुए  हैं  ।
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 शी  हरदयाल  बेवगुण  :  मंत्री  महोदय  ने
 बताया  है  कि  दिल्ली  में  झुग्गियां  गिराने  का
 फ़ैसला  केन्द्रीय  गृह  मंत्री  की  परामर्श  समिति,
 एडवाइज़री  कमेटी,  के  कहने  के  अनुसार
 हुआ  ।  उस  कमेटी  में  आठ  भूतपुर्वे  संसद-सदस्य
 थे--पांच  सदस्य  इस  सदन  के  और  तीन
 राज्य  सभा  के  1  उनमें  से  एक  सत्याग्रह  कर  के
 जेल  में  गये  हैं  और  दूसरे  भ्रब  इस  सदन  के
 सदस्य  नहीं  हैं,  बल्कि  मेट्रोपालिटन  कौन्सिल
 के  मेम्बर  हैं  ।  उन  लोगों  ने  निश्चय  किया

 जमुना  बाजार  की  न  झुग्गियों  को  गिराने
 का  और  अब  जब  वहां  पर  गोदामों  पर  हाथ
 डाला  गया  तो  उन  गोदामों  को  गिराने  के
 कारण  अ्श्ुपात  हो  रहा  है  झुग्गियां
 गिराने  के  लिये  नहीं।  दूसरी  बात  मैं
 मंत्री  महोदय  से  जानना  चाहता  हूं  कि  क्या  यह
 सच  नहीं  है  कि  लेफ्टिनेंट  गवर्नर  ने  जिन  पर
 ्ारोप  लगाया  गया  और  जिसका  इन्होंने
 खण्डन  नहीं  किया  इनकी  प्राज्ञा  का
 पालन  करते  हुए  उन्होंने  यह  कार्यवाही  की  ।
 उन्होंने  बुलाया  कारपोरेशन  के  अधिकारियों
 को,  उनसे  पूछा  कि  यह  कार्यवाही  होने  वाली  है
 झर  वहां  पर  यह  सुविधाएं  हैं  या  नहीं  शौर
 उन्होंने  श्राश्वासन  दिया  कि  यह  सुविधाएं  हैं
 प्रौर  तीसरी  बात  मैं  यह  जानना  चाहता  हूं  कि
 क्या  स्लम  क्लीझरेंस  जो  म्युनिसिपल  कारपो-
 रेशन  की  जिम्मेदारी  बतायी  गई  है  वह  इसके
 कार्यकारी  बिंग  का  उत्तरदायित्व  है,  उसके
 डेलिबरेटिव  विंग  का  उत्तरदायित्व  नहीं  है  ?
 स्लम  क्लीअरेंस  विभाग  केन्द्रीय  सरकार  से
 श्राज्ञा  लेता  है  श्रौर  वहां  के  जो  चुने  हुए
 निर्वाचित  प्रतिनिधि  हैं  उनके  शादेश  की  भी

 बहू  भ्रवहेलना  करता  हैं  (व्यवधान )
 Shri  Jaganath  Rao:  I  strongly  785

 pudiate  the  allegation  that  Mr.
 Bachiter  Singh  or  anybody  connected
 with  him  was  involved  in  this,  As
 far  as  my  information  goes,  he  has
 nothing  to  do  with  it.

 Shri  Kanwar  Lal  Gupta:  I  challenge
 him.

 Mr.  Speaker:  Let  him  say  whatever
 he  has  to  say.
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 Shri  Kanwar  La]  Gupta:  I  challenge
 him.  श्राप  प्राइम  मिनिस्टर  के  कहने  पर  कहने

 लगे  ।  मैं  कहता  हूं  कि  भ्राप  एन्क्वायरी
 कराइये  |

 Mr,  Speaker:  Order,  order.  If  it  is
 a  wrong  statement  made  by  the  Minis-
 ter,  he  may  point  out  to  me....  (In-
 terruptions).

 श्री  शशि  भूषण  बाजपेयी  :  विचित्र  सिंह
 को  सजा  दी  जाय  लेकिन  गरीब  शादियों  का
 क्या  होगा  ?  (व्यवधान )

 Shri  Jaganath  Rao:  I  only  told  the
 hon.  Member  not  to  make  allegations
 against  anybody.  It  is  quite  clear
 that  those  persens  who  took  part  in
 this  movement  of  satyagraha  or  what-
 ever  it  is,  did  not  belong  to  the  slum
 area,  they  were  outsiders.  It  only
 proves  that  people  are  interested  in
 jhuggi  dwellers  and  not  in  them-
 selves;  they  have  no  personal  interest.
 Why  should  any  aspersions  be  cast
 on  anybody?  (Interruptions).

 Iam  not  yielding.  ]  have  not  yet
 completed  my  answer.

 About  the  allegation  made  against
 the  Lt.  Governor  by  an  hon,  Member,
 I  have  already  replied  to  it,  The
 opening  sentence  in  my  statement  is
 that  the  Lt.  Governor  held  a  meeting
 on  the  2th  about  these  operations.
 What  more  should  I  say  about  this?

 ait  हरवयाल  देवगुण  :  नहीं,  नहीं,  मेरा
 प्रश्न  यह  है  कि  जिन  लोगों  ने  सत्याग्रह  किया

 है  क्या  वह  होम  मिनिस्टर  की  ऐडवाइज़री
 कमेटी  के  मेम्बर  थे  या  नहीं  जिस  ऐंडवाइज़री
 कमेटी  ने  यह  फैसला  किया  कि  वें  झुग्गियां
 गिराई  जायें  ?

 Mr.  Speaker:  Members  of  the  Advi-
 sory  Committee.

 Shri  Jaganath  Rao:  I  have  to  verify.

 Shri  M.  L.  Sondhi  (New  Delhi):  I
 want  to  make  a  submission.

 Mr,  Speaker:  No  submission.  Only
 point  of  order.
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 Shri  M.  L.  Sondhi:  I  rise  on  a  point
 of  order.  I  want  to  say  that  on  this
 matter  you  should  allow  all  the  Mem-
 bers  of  Parliament  from  Delhi  to
 speak,

 Mr.  Speaker:  There  are  Bihar  Mem-
 bers  and  Andhra  Members  who  are
 interested  in  this.  May  I  take  it  that
 if  a  Bihar  friend  puts  a  question  about
 Bihar,  all  the  Members  from  Bihar
 must  be  allowed  to  put  questions?  It
 means  only  this.  If  a  Bombay  friend
 puts  a  question,  all  Bombay  Members
 should  be  allowed  to  put  questions?
 What  a  dangerous  mistake  it  is!

 श्री  राम  चरण  (खुर्जा)  :  अध्यक्ष
 महोदय,

 श्री  राम  गोपाल  शालवाले  :  अध्यक्ष
 महोदय,  मैं  कई  बार  खड़ा  होकर  कह  रहा
 हूं....

 Mr.  Speaker:  I  cannot  call  him.  His
 name  is  not  here.  I  am  very  sorry,
 I  cannot  call  him.  मैं  आपको  नहीं  बुला
 सकता  हूं  ।

 श्री  राम  गोपाल  शालवाले  :  मैं  कभी
 खड़ा  नहीं  हुआ  तीन  महीने  में,  पहली  बार
 बड़ा  हो  रहा  हूं  |  ाप  मौका  नहीं  दे  रहे  हैं  ।
 मैं  व्यवस्था  का  प्रश्न  उठाता  हूँ

 Mr.  Speaker:  If  it  is  a  point  of
 order,  J  will  allow  him.

 श्री  राम  गोपाल  शालवाले  :  क्‍या  मंत्री
 जीबतायेंगे

 Mr.  Speaker:  No,  no.  He  may
 Please  sit  down.  I  would  not  allow
 him.  His  name  is  not  here.  मंत्री

 जवाब  नहीं  देंगे।  श्राप का  नाम  इस  में  नहीं है  1

 श्री  रास  गोपाल  शालवाले  :  .  .लेकिन
 बिना  नाम  के  आप  ने  बहुत  से  सदस्यों  को

 मौका  दिया  है।  (व्यवधान)
 क्या  मंत्ती जी  बतायेंगे

 भ्रध्यक्ष  महोदय  :  मंत्री  नहीं  बतायेंगे

 (व्यवधान)
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 श्री  राम  गोपाल  शालवाले  :  _श्रध्यक्ष

 महोदय,  मैं  यह  जानना  चाहता  हूं  कि  यह
 झुग्गी  झोंपड़ी  की  स्कीम  जो  बनाई  गई  है
 यह  आज  की  है  था  इससे  पहले  की  है  श्रौर

 यह  कब  बनाई  गई  थी  शौर  कौन  लोग  इसके
 बनाने  वाले  थे और  आज  (ष्यवधान)

 Mr.  Speaker:  The  hon.  Member
 should  please  sit  down.  There  is  no
 Point  of  order.

 श्री  राम  चरण:  झग्गी  झोंपड़ी  में  मैं
 16 साल  रहचुका  हूं
 Mr.  Speaker:  What  is  the  point  of

 order?

 श्री  राम  चरण  :  अध्यक्ष  महोदय,  मैं

 झूग्गी  झोपड़ी  के  बारे  मे ंकहना  चाहता  हूं  -
 (व्यवधान  )

 Mr,  Speaker:  The  hon.  Member
 should  resume  his  seat.  There  is  no
 point  of  order.  Now,  I  shall  go  to
 the  next  item,

 2.46  brs.

 RE,  QUESTION  OF  PRIVILEGE

 श्री  शटल  बिहारी  बाजपेयी  (बलरामपुर )  :
 सभापति  जी,  एक  बात  सुन  लीजिये  an  मैं  ने
 एक  विशेषाधिकार  का  प्रश्न  दिया  हूँ  और  में
 चाहता  हूं  कि  उसे  ग्रस्वीकृत  करने  से  पहले  झ्राप
 उस  पर  हम  लोगों  की  राय  सुन  लीजिये  ।
 कल  आप  ने  कहा  था  कि  श्री  प्रर्जुन  प्रोड़ा
 के  विरुद्ध

 Mr,  Speaker:  I  shall  call  him,  if
 necessary,  in  regard  to  it.

 श्री  सधु  लिसये  (मुंगेर)  :  नहीं,  भ्रध्यक्ष

 महोदय,  कल  यह  बात  उठायी  थी,  इनकी
 बात  सुन  ली  जाय  ।

 Shri  §.  M.  Banerjee  (Kanpur):  I
 have  already  written  to  you.  I  want
 that  the  matter  should  be  referred  to
 the  Privileges  Committee,
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 श्री  झटल  बिहारी  बाजपेयी  :  मैं  तो  चाहता  |
 हैँ  कि  भाप  इस  प्रश्न  को  लें  ।

 Mr.  Speaker:  Does  the  hon.  Mem-
 ber  want  to  discuss  it  here  and  now;
 or  does  he  want  me  to  give  him  a
 chance  some  other  time  before  I  take
 any  decision?

 at  प्रटल  बिहारी  बाजपेयो  :  मैं  चाहता
 हूं  कि  सदन  में  विवाद  हो  ।

 Mr.  Speaker:  I  shall  discuss  with
 him  and  then  only  give  my  decision,
 but  not  now.

 att  प्रटल  बिहारी  बाजपेवी  :  नहीं,  यह
 बड़ा  महत्वपूर्ण  प्रश्न  है  यह  कोई  चंम्बर  में
 बेठ  कर  तय  करने  वाला  सवाल  नहीं  है  ।

 Mr.  Speaker:  Why  does  he  want  to
 take  the  time  of  the  House  again  on
 it?  Yesterday,  we  had  discussed  the
 whole  thing?

 श्री  शटल  बिहारी  बाजपेयी  :  नहीं,  तो  आप
 उसको  कल  लेने  की  इजा  ब्ञत  दीजिये।  अप  से
 चर्चा  कर  सकता  हूं  ।

 Mr.  Speaker:  I  have  no  objection.
 Ultimately,  the  House  decides,  not  the
 Speaker  in  the  Chamber.  Suppose
 the  hon.  Member  agrees  with  me  or  I
 can  agree  with  him,  then  it  will  be
 simplified.  Anyway,  let  us  see.  I
 have  not  disposed  of  it  yet;  J  have
 not  rejected  it.  (Interruptions).

 Yes.  we  shall  discuss  and  we  shall
 see,

 2.48  brs.

 PAPERS  LAID  ON  THE  TABLE

 Deity  DEVELOPMENT  AUTHORITY
 (PENsION)  RULES

 The  Minister  of  Works,  Housing
 and  Supply  (Shri  Jaganath  Rao):  1
 beg  to  lay  on  the  Table  a  copy  of  the
 Delhi  Development  Authority  (Pen-
 sion)  Rules,  ‘1967,  published  in  Noti-
 fication  No.  G.S.R,  840  in  Gazette  of
 India  dated  the  3rd  June,  1967,  under
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 section  58  of  the  Delhi  Development
 Act,  1957.  [Placed  in  Library,  See
 No,  LT-739|67).
 NotiFIcATIONS  UNDER  CusTOMS  Act,  ETC.

 Shri  Jaganath  Rao:  On  behalf  of
 Shri  K.  C,  Pant,  I  beg  to  lay  on  the
 Table:

 (l)  A  copy  each  of  the  follow-
 ing  Notifications  under  section  59
 of  the  Customs  Act,  1962:

 (i)  G.S.R.  890  published  in
 Gazette  of  India  dated  the
 0th  June,  1967.

 (ii)  G.S.R,  89l  published  in
 Gazette  of  India  dated  the
 l0th  June,  1967.

 Gii)  G.S.R.  90  published  =  in
 Gazette  of  India  dated  the
 29  June,  ‘1967.

 (iv)  G.S.R,  O15  published  in
 Gazette  of  India  dated  the
 l7th  June,  1967,  [Placed  in
 Library.  See  No..  LT-740j67).

 (2)  A  copy  each  of  the  follow-
 ing  Notifications  under  section  59
 of  the  Customs  Act,  962  and  sec-
 tion  38  of  the  Central  Excises  and
 Salt  Aci,  1944:

 (i)  The  Customs  and  Central
 Excise  Duties  Export  Draw-
 back  (General)  Thirty-eighth
 Amendment  Rules,  1967,  pub-
 lished  in  Notification  No,
 G.S.R.  292  in  Gazette  of  India
 dated  the  l0th  June,  1957.

 (ii)  The  Customs  and  Central
 Excise  Duties  Export  Draw-
 back  (General)  Thirty-ninth
 Amendment  Rules,  1967,  pub-
 lished  in  Notification  No.
 G.S.R.  893  in  Gazette  of  India
 dated  the  l0th  June,  1967.

 (iii)  The  Customs  and  Central
 Excise  Duties  Export  Draw-
 back  (General)  Fortieth
 Amendment  Rules,  1967,  pub-
 lished  in  Notification  No.
 G.S.R.  894  in  Gazette  of  India
 dated  the  l0th  June,  1967.
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 (iv)  The  Customs  and  Central
 Excise  Duties  Export  Draw-
 back  (General)  Forty-first
 Amendment  Rules,  1967,  pub-
 lished  in  Notification  No.
 G.S.R.  895  in  Gazette  of  India
 dated  the  0th  June,  1967.

 (v)  The  Customs  and  Central
 Excise  Duties  Export  Draw-
 back  (General)  Forty-second
 Amendment  Rules,  ‘1967,  pub-
 lished  in  Notification  No,
 G.S.R.  94  in  Gazette  of  Indiz
 dated  the  l7th  June,  1967.

 {Placed  jn  Library.  See  No.  LT-
 (741/67).

 (3)  A  copy  each  of  the  follow-
 ing  Notifications  under  section  38
 of  the  Central  Excises  and  Salt
 Act,  1944:

 (Gi)  The  Central  Excise  (Twelfth
 Amendment)  Rules,  1967,  pub-
 lished  in  Notification  No.
 G.S.R.  888  in  Gazette  of  India
 dated  the  l0th  June,  1967.

 (ii)  The  Central  Excise  (Four-
 teenth  Amendment)  Rules,
 ‘1967,  published  in  Notification
 No.  G.S.R,  889  in  Gazette  of
 India  dated  the  l0th  June,
 ‘1967,  [Placed  in  Library.  See
 No.  LT-742/67].

 Seconp  Report  oF  RuLes  COMMITTEE
 The  Minister  of  Parliamentary

 Affairs  and  Communications  (Dr.  Ram
 Subhag  Singh):  I  beg  to  lay  on  the
 Table,  under  sub-rule  (2)  of  rule  33l
 of  the  Rules  of  Procedure  and  Con-
 duct  of  Business  in  Lok  Sabha,  the
 Second  Report  of  the  Rules  Com-
 mittee.  [Placed  in  Library,  See  No.
 LT-743/67].

 2.49  brs.

 STATEMENT  RE.  CONTINUANCE  OF
 EMERGENCY

 Mr,  Speaker:  Now,  the  hon.  Home
 Minister.

 श्री  कामेइबर  ह  (खगरिया)
 झष्यक्ष  महोदय,  मंत्री  के  वक्‍तव्य  के  पहले

 ASADHA  I,  889  (SAKA)  Emergency  (St.)  6872

 मेरा  एक  व्यवस्था  का  प्रश्न  है  1  यह  सदन
 की  परम्परा  रही  है  बराबर  से  कि  जो  भी
 वक्‍तव्य  देना  है  मंत्री  को  वह  पहले  किसी
 प्रेस  मेंनहीं  दिया  जाना  चाहिये  7  सदन  के
 सामने  पहले  दिया  जाना  चाहिये,  उसके  बाद
 अखबारों  में  भ्राता  है  |  परन्तु  यह  तो  भ्रखबारों
 मेंरा  चुका  है  एमजेंसी [के  बारे  में  ।

 Mr.  Speaker:  Somehow,  it  may  have
 leaked  out.  It  is  not  a  statement
 made  by  the  Minister.  If  it  is  a  state-
 ment  made  by  him,  then  I  could
 understand  and  he  could  be  held  res-
 ponsible.  But  if  somebody  else  has
 leaked  it  out,  how  could  he  be  held
 responsible  for  jt?

 श्री  कामेहवर  सिह  :  कंसे  लीक  प्रोउट

 हुमा ?

 The  Minister  of  Home  Affairs  (Shri
 YY.  B.  Chavan):  Sir,  I  informéd  the
 House  in  March  last  that  the  Govern-
 ment  have  in  actual  practice  already
 restricted  the  exercise  of  emergency
 powers  to  certain  areas,  and,  that  jt
 was  our  intention  to  seek  necessary
 constitutional  authority  to  terminate
 with  effect  from  Ist  July,  967  the
 state  of  emergency  in  al]  parts  of  the
 country  except  where  abnormal  con-
 ditions  still  persist.

 In  making  this  announcement  the
 Government  had  three  related  con-
 siderations  clearly  in  mind.  The  first
 Was  that  as  a  result  largely  of  opera-
 tion  of  external  factors  the  situation
 in  certain  parts  of  the  country  was
 such  that  the  Government  had  no
 alternative  but  to  continue  the  Pro-
 clamation  of  Emergency  in  those  parts.
 Secondly,  it  was  our  view  that  it
 would  be  more  appropriate  that  the
 Government  should  have  specific  con-
 stitutional  authority  for  the  continu-
 ance  of  the  Proclamation  of  Emergency
 in  certain  parts  of  the  country.
 Thirdly,  it  was  our  intention  that  in
 the  other  parts  of  the  country  Emer-
 gency  powers  which  were  already  not
 being  exercised  in  practice,  should  be
 formally  withdrawn.
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 [Shri  Y.  B.  Chavan]
 In  pursuance  of  the  announcement

 the  Government  intended  to  under-
 take  an  amendment  of  the  Constitu-
 tion  to  enable  the  continuance  of  the
 emergency  only  in  certain  border
 areas.  The  salient  features  of  the
 proposal  were  informally  discussed
 with  the  leaders  of  the  different
 Opposition  parties.  But  the  proposal
 did  not  meet  with  their  support.  We
 have,  therefore,  decided  not  to  intro-
 duce  at  present  a  Bill  to  amend  the
 Constitution,

 The  Government  have  recently
 reviewed  the  conditions  obtaining  in
 the  border  areas.  The  situation  in
 some  parts  of  Assam,  particularly  the
 Mizo  Hills  District  and  the  adjoining
 areas,  continues  to  be  disquieting.  The
 recent  developments  in  Nagaland,
 Manipur  and  the  adjacent  areas  leave
 no  room  for  complacency.  Gangs  of
 Nagas  hostiles  had  gone  to  China  and
 some  of  them  have  returned  to  Naga-
 land.  The  Chinese  have  been  taking
 special  interest  in  the  activities  of  the
 hostiles,  which  they  describe  as  a
 “peoples  liberation  movement”,  Pakis-
 tan  continues  to  give  various  kinds
 of  assistance  to  the  Nagas  and  the
 Mizos  and  also  to  certain  other  tribes;
 and  its  military  preparations  and  plans
 for  subversion,  sabotage  and  infiltra-
 tion  into  Jammu  and  Kashmir  have
 proceeded  apace.  The  collusion  bet-
 ween  China  and  Pakistan  aggravates
 the  situation,

 In  the  interests  of  national  security
 and  defence,  it  is,  therefore,  neces-
 sary  to  continue  the  Proclamation  of
 Emergency  during  the  ensuing  months
 when  because  of  physical  conditions
 there  is  a  greater  threat  of  external
 aggression.  We  are  advised  that  in
 the  absence  of  specific  constitutional
 sanction,  it  would  not  be  permissible
 to  continue  the  emergency  formally
 only  in  certain  areas,  We  are,  how-
 ever,  of  the  definite  view  that  except
 to  the  extent  demonstrably  necessary
 for  the  purposes  of  meeting  the  situa-
 tion  in  the  border  areas  the  emer-
 gency  powers  should  not  be  exercised
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 in  the  rest  of  the  country.  We  also
 propose  to  advise  all  the  State  Gov-
 ernments  accordingly.

 Shri  Ranga  (Srikakulam):  I  am
 shocked,  and  I  am  sure  various  sec-
 tions  of  this  House  also  are  equally
 shocked,  at  this  statement  made  by
 my  hon.  friend.  There  cannot  bea
 more  blatant  example  of  breach  of
 faith  on  the  part  of  this  Government,

 We  are  second  to  none  in  our
 anxiety  to  ensure  and  help  the  people
 to  see  that  the  security  of  our  country
 is  assured  and  strengthened.  But  what
 we  have  found  is  that  under  that  pre-
 text,  the  Government  have  misused
 these  emergency  powers.  If  we  are
 to  judge  by  their  conduct  during  the
 last  five  years....

 Mr,  Speaker:  At  this  stage  clari-
 fication  only  can  be  sought.  If  neces-
 sary,  we  shall  have  a  discussion  later.
 We  have  only  ten  minutes  left  before
 lunch  hour.

 Shri  Ranga:  There  is  no  need  to
 finish  it  in  ten  minutes.  We  have  all
 got  to  ask  questions.

 He  has  conjured  up  all  sorts  of
 troubles  for  which  this  Government
 themselves  were  mostly  responsible  in
 order  to  justify  the  continuation  of
 this  emergency.

 An  hon,  Member:  Question,
 Shri  Ranga:  He  gives  an  assurance

 that  it  would  be  used  only  for  this
 limited  purpose  and  says  he  has  given
 his  advice  to  the  State  Governments
 that  it  should  be  used  only  for  this
 limited  purpose.  How  can  we  be  sure
 when  this  Government  here,  the
 mother  of  all  those  Governments  or
 their  elder  brother,  have  themselves
 been  so  dishonourable  in  the  manner
 in  which  they  have  used  these  emer-
 gency  powers,  that  those  younger
 brothers  are  likely  to  show  better
 behaviour  or  better  regard  to  the  civil
 liberties  of  the  people.  Do  they  want
 us  to  believe  that  the  Mizo  hills
 trouble,  the  Naga  trouble,  the  Assam
 trouble  and  all  these  various  troubles
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 are  going  to  be  solved  by  these  emer-
 gency  powers  alone  and  not  by  the
 other  powers  that  they  have  had  all
 these  five  years?  Yet  more  and  more
 of  these  are  coming  to  us  just  because
 of  the  ineptitude,  as  |  have  said
 earlier,  and  imbecility  of  this  Govern-
 ment,

 Therefore,  we  cannot  be  a  party  to
 the  continuation  of  this  emergency  in
 the  manner  in  which  the  hon.  Minis-
 ter  wants  us  to  agree  with  it.

 Mr.  Speaker:  Normally,  when  a
 Minister  makes  a  statement,  there  is
 no  discussion.  Some  clarification  is
 only  sought.  It  started  like  that.

 Shri  Ranga:  It  is  not  a  question  of
 clarification  here.

 Mr,  Speaker:  Otherwise,  it  will  take
 an  hour.

 Shri  Ranga:  It  is  bound  to.
 Mr,  Speaker:  You  can  ask  for  a

 discussion  later  on,  After  all,  on
 every  subject,  I  am  allowing  a  dis-
 cussion,  one  hour,  two  hours  and  so
 on.

 Shri  N.  C.  Chatterjee  (Burdwan):
 It  is  a  matter  of  very  grave  import-
 ance.

 Shri  Ranga:  What  about  the  Delhi
 affair  alone  on  which  we  spent  an
 hour?

 Mr,  Speaker:  I  am  prepared  to  allow
 a  discussion  provided  you  ask  for  it.

 Shri  Hem  Barua  (Mangaldai):
 Assam  is  going  to  be  the  worst
 sufferer.

 श्री  प्रटलविहारी  बाजपेयी  (बलरामपुर  ):
 झचघ्यक्ष  महोदय,  गृह  मंत्री  जी  ने  ग्रभी  जो
 वक्‍तव्य  दिया  है  उस  पर  हम  लोग  वाद-विवाद

 चाहते  हैं  और  मुझे  विश्वास  है  कि  झाप
 उसके  लिये  समय  तिकालेंगे  शौर  सदन  के
 सभी  दलों  को  मौका  देंगे  कि  वे  गृह  मंत्री  के
 वक्तव्य  के  बारे  में  अ्रपनी  प्रतिक्रिया  प्रकट
 कर  सके  ।  मगर  मैं  एक  स्पष्टीकरण  पूछना
 चाहता  हूं--जब  गृह  मंत्री  ने  यह  घोषणा
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 की  थी  कि  शासन  i  जुलाई  से  संकटकाल
 की  स्थिति  को  हटाने  या  उसमें  संशोधन  करने
 पर  विचार  कर  रहा  है,  तब  क्या  जो  कारण
 झ्राज  गृह  मंत्री  दे  रहे  हैं,  व ेकारण  उस  समय

 मौजूद  नहीं  थे  ।  नागाप्नों  और  मीज़ों  की
 झसम  में  और  भ्रन्य  पूर्वांचल  क्षत्नों  में  जो
 गड़बड़ियां  झ्ाज  चल  रही  हैं,  व ेउस  समय  भी
 चल  रही  थीं,  उन  गड़बड़ियों  के  होते  हुए
 भीगृह  मंत्री  न ेऐलान  किया  था

 श्री  यश्ववन्त  राव  चब्हाण  :  क्‍या  कहा  था,
 पढ़कर  देखिये,  क्या  ऐलान  किया  था  ?

 श्री  टल  बिहारी  बाजपेय!  :  शापने  यह
 ऐलान  किया  था  कि  कुछ  सीमित  क्षीत्रों  में
 श्रापात  स्थिति  रहेगी  |  मैं  यह्‌  पूछना  चाहता  हूं
 कि  गृह  मंत्री  उसी  झ्राधार  पर  जागे  क्‍यों  नहीं
 बढ़ते  हैं  ?  क्या  वे  इस  परिणाम  पर  पहुंच  गये
 हैं  कि  संविधान  में  संशोधन  का  उनका  विधेयक
 पास  नहीं  होगा  ?  एक  बैठक  में  इस  पर
 विचार  किया  गया  था,  हम  में  से  बहुत  से
 लोग  व्यस्थ  थे,  उस  बैठक  में  नहीं  श्मा  सके,
 तब  गृह  मंत्री  न ेकहा  था  कि  इस  समस्या  पर
 विचार  करने  के  लिये  वे  विरोधी  दलों  के
 प्रवक्‍ृताश्रों  की  दूसरी  बैठक  बुलायेंगे

 श्री  यशवन्त  राव  चव्हाण  :  बुलाई  थी  ।

 संसव-कार्य  तथा  संचार  मंत्री  (डा०
 रास  सुभग  सिह)  :  दूसरी  बैठक  भी  बुलाई
 थी,  उस  दिन  भी  आप  उपस्थित  नहीं  थे  ।

 श्री  शटल  बिहारी  बाजपेय  :  क्‍या  मैं  यह
 समझूं  कि  सरकार  इस  नतीजे  पर  पहुंच  गई  है
 कि  उसका  संविधान  में  संशोधन  का  विधेयक
 पास  नहीं  होगा,  इसलिये  वह  पने  वायदे  से

 मुकर  रही  है  t

 डा०  राम  सनोहर  लौहिया  (कन्नौज)  :

 यही  डर  तो  है  |  इसके  प्रलावा  श्रौर  क्‍या  हो
 सकता  है  ?

 Shri  Y.  B.  Chavan:  I  can  certainly
 explain,  These  conditions  in  the
 border  areas  existed  even  then,  and
 even  then  our  intention  was  that  we
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 [Shri  Y.  8,  Chavan]
 would  seek  a  constitutional  amend-
 ment  to  continue  the  emergency  in
 those  areas.  On  the  basis  of  that,  I
 held  discussions  twice  with  the  diffe-
 rent  groups  of  the  opposition,  and  in
 the  second  meeting  I  got  the  impres-
 sion  that  they  were  not  agreeable  to
 that.  The  representatives  of  the  Jana
 Sangh  were  also  present  there,  though
 Mr.  Vajpayee  was  not  there.  |  am
 prepared  to  have  discussions  again,
 there  is  no  question  about  that.  (Inter-
 rupions).

 Bo  रास  मनोहर  लोहिया  ये  साफ़
 क:  रह४  हैं  कि  इन  को  सरकार के  गिर  जाने
 का  डर  है,  इसीलिये  यह  झापःतकाल  नहीं
 उठा  रहे  हैं,  इससे  ज्यादा  साफ़  और  क्‍या  कह
 सकते  हैं  ?  कैसी  यह  लोक  सभा  हो  रही  है--
 एक  दम  साफ़  कह  रहे  हैं  कि  हम  को  निकाले
 जाने  का  डर  है  I

 Shri  Ss.  Kandappan  (Mettur):  The
 hon.  Minister  has  stated  categorically
 that  they  are  going  to  strictly  confine
 the  exercise  of  these  emergency
 powers  to  the  border  areas,  A  similar
 assurance  was  given  by  his  predeces-
 sor  that  these  emergency  powers
 would  not  be  used  against  labour
 unrest  and  against  labourers,  but  on
 April  i2th—they  are  not  even  listen-
 ing.  Do  they  want  it  to  be  repeated?

 Shri  ¥.  B.  Chavan:  Please  repeat.
 Shrimati  Sushila  Rohatgi  (Bilhaur):

 On  a  point  of  order.  Under  rule  372
 you  cannot  allow  any  questions.  How
 is  it  that  a  barrage  of  questions  has
 been  put  and  they  are  eliciting  infor-
 mation  from  the  Minister?

 Mr.  Speaker:  It  is  a  point  of  order.
 You  cannot  answer,  I  will  answer,

 Normally  the  practice  has  been  that
 they  seek  some  clarification.  That  is
 how  it  started  three  years  ago,  and
 clorification  has  developed  into
 speeches  now,  Therefore,  I  would
 say  these  clarifications  will  not  do.
 We  must  have  a  discussion  of  one
 hour  on  this  issue.  (Interruptions).  If
 you  say  one  hour,  as  you  all  know,
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 it"does  not  stop  there.  (Interruptions).
 We  will  see  to  that.  What  I  am  sug-
 Besting  now  is  that  this  clarification
 for  one  minute  or  two  minutes  will
 not  solve  the  problem,

 Some  hon.  Members  rose—
 Mr.  Speaker:  Will  you  kindly  sit

 down.  If  all  of  you  stand,  there  is
 no  use  of  my  standing.  Please  sit
 down.

 It  is  already  O'clock.  I  will  have
 to  adjourn  now.  Therefore,  I  say  let
 us  have  some  discussion.  That  is  a
 very  correct  attitude.  In  the  name
 of  asking  for  clarifications  if  I  allow
 every  leader  to  make  a  speech,  it  is
 not  proper.

 ai  मधु  जिसये  (मुंगेर)  :  भाषण  नहीं
 कर  रहे  हैं,  सवाल  पूछ  रहे  हैं  ।

 जा,  Speaker:  After  all,  when  some
 important  issues  come  up,  I  want  them
 to  be  discussed.

 Shri  Hem  Barua:  Wc  have  already
 given  notice,  but  it  has  not  been
 admitted.

 Mr.  Speaker:  I  will  myself  fix  it
 up.  (Interruptions).  Until  I  complcte,
 I  am  not  going  to  hear  anybody.
 Please  hear  my  suggestion.  There-
 fore,  instead  of  asking  clarifications
 they  are  making  speeches.  Jt  is  out
 of  order,  as  she  pointed  out.  The  rule
 says  that  after  a  Minister's  statement,
 no  questions  can  be  asked.

 33  hrs.
 Shri  §,  Kandappan:  Mine  is  strictly

 a  clarification.

 Mr,  Speaker:  I  know  that.  You  may
 change  the  rule;  I  have  no  objection.

 Shri  Hem  Barua:  Fundamental
 Rights  are  going  to  be  put  in  cold
 storage  in  Assam.

 Mr.  Speaker:  Assam  is  very  impor-
 tant  for  all  of  us,  not  for  Barua  alone,
 but  for  the  whole  of  India.  Let  us
 change  the  rules.  After  the  Minister’s
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 statement  if  every  leader  of  every
 party  is  allowed  to  make  speeches,  it
 may  be  difficult.  I  do  not  mind  it  if
 you  change  the  rules.  But  on  this:
 issue,  let  us  have  a  discussion,  not
 today,  because  we  have  to  finish  the
 Railway  Budget—I  forgot  about  it—
 even  if  we  have  sit  half  an  hour  or
 one  hour  late.  Tomorrow  it  has  got
 to  go  to  the  Rajya  Sabha.  We  are
 far  behind  the  budget  demands.  The
 House  must  remember  that.  All  will
 have  to  be  guillotined  on  the  268  of
 July.  Therefore,  we  have  to  ask  our-
 selves  whether  we  can  waste  the  time
 of  the  House,  Railway  Budget  must
 be  finished  today  and  it  should  go  to
 the  Rajya  Sabha.  If  necessary,  I  will
 fix  up  some  time  for  a  discussion.
 Technically,  somebody  must  give  a
 notice;

 Shri  Umanath  (Pudukkottai):  There
 is  a  notice  already.

 Mr.  Speaker:  So,  we  shall  now
 adjourn  for  lunch.

 3.02  hrs.

 The  Lok  Sabha  then  adjourned  for
 lunch  till  Fourteen  of  the  Clock.

 The  Lok  Sabha  re-assembled  after
 Lunch  at  Fourteen  of  the  Clock.

 [Ma  Depury-SpeakeEr  in  the  Chair]
 RE.  POINT  OF  PERSONAL

 EXPLANATION
 श्री  मु  लिसये  (मुंगेर)  :  उपाध्यक्ष

 महोदय,  झाप  से  मेरी  एक  विनती  है  ।  दो  दिन

 पहले  जब  भाप  कुर्सी  पर  बैठे हुए  थे  तब  शाप  ने
 बनर्जी  साहब  के  बारे  में  कुछ  कहा  था  कि

 उन्होंने  गलत  इल्जामात  लगाये  हैं  .  आपने
 यह  भी  कहा  था  कि  :

 “Either  Mr.  Banerjee  will  have
 to  produce  evidence  to  substan-

 tiate  these  allegations  or....he  will
 have  te  apologize  to  the  House.”

 यह  भाषका  निर्णय  है  |  उस  दिन  श्री  बनर्जी
 नहीं  थे  ।  वह  झाज  प्राये  हैं।  झाप  उनको
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 दो  मिनट  का  मौका  दीजिये  क्‍योंकि  बहू
 गैस्हाजिर  &  जब  यह  बात  कही  गई  थी  t
 झाप  उनको  दो  मिनट  के  लिये  सुन  लीजिये  ।

 Mr,  Deputy-Speaker:  I  remember  1
 have  made  that  observation.  On  the
 same  matter,  a  point  of  privilege  was
 to  be  raised  today,  and  the  Speaker
 has  said  he  would  look  into  it.

 Shri  8.  M.  Banerjee  (Kanpur):  This
 has  nothing  to  do  with  the  privilege
 motion.  Kindly  hear  me  for  a  minute;
 just  two  minutes,

 ४  श्री  सधु  लिमये  :  क्या  उनकी  श्ननुपस्थिति
 में  कोई  बात  यहां  हो  सकती  है  उनके  बारे  में  ?

 Mr.  Deputy-Speaker:  If  it  is  only
 for  two  minutes,  I  am  prepared  to
 listen.  We  have  to  finish  the  railway
 demands  for  grants  today.

 Shri  s.  M.  Banerjee:  I  am  not  tak-
 ing  more  time.

 श्री  मु  लिमये  मैं  विशेषाधिकार  के
 प्रशन  पर  नहीं,  कह  रहा  हूं  t  मैं  श्री  बनर्जी  के
 बारे  में  कह  रहा  हूं  7  वह  जो  कुछ  कह  रहे  हैं
 उसको  सुन  लीजिये  ।  मान  लीजिये  कि
 विशेषाधिकार  प्रस्ताव"  शभ्राता  ही  नहीं  है
 तब  उनको  तो  कोई  मौका  नहीं  मिलेगा  भौर
 उनके  बारे  में  सदन  में  और  सदन  के  बाहर
 एक  तरह  की  गलतफहमी  रहेगी  |  भाप  उनको
 सिर्फ  दो  मिनट  दीजिये  ।  वह  व्यक्तिगत  स्पष्टी-
 करण  देना  चाहते  हैं,  वह  दो  मिनट  से  ज्यादा
 समय  नहीं  लेंगे  ।  इसके  लिये  नियम  है  ।
 (व्यवधान)  यह  लोग  समय  बरबाद  कर

 रहे  हैं  7  उपाध्यक्ष  महोदय,  भाप  का  व्यक्तिगत
 स्पष्टीकरण  करने  देने  का  भ्रधिकार  है  ।

 Mr,  Deputy-Speaker:  I  can  allow,
 but  the  question  is  the  time  factor.

 Shri  S.  M,  Banerjee:  I  have  given
 notice.

 Mr,  Deputy-Speaker:  Let  us  pro-
 ceed  with  the  railway  budget.  I  will
 permit  him  later.

 The  Minister  of  Parliamentary
 Affairs  and  Communications  (Dr.  Ram
 Subhag  Singh):  He  cannot  be  allowed
 to  raise  it  just  now,  We  are  now  on
 the  Demands  for  Grants  (Railways).
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 Shri  Thirumala  Rao  (Kakinada):
 Before  you  allow  him,  I  want  to  make
 a  submission,

 श्री दु  लिसये  :  झाप  सबमिशन  क्‍यों
 करते  हैं  ।  झाप  सुनिये  ।  सबमिशन  नहीं  हो
 सकता  है

 Shri  Thirumala  Rao:  You  are  not
 the  man  to  decide  it.  I  will  speak
 through  the  Deputy-Speaker.

 श्री  सधु  लिसये  :  भ्रगर  माननीय  सदस्य

 महीं  बैठेंगे,  तो  मेरा  प्वाइंट  श्राफ  शार  है  ।
 उपाध्यक्ष  महोदय,  झाप  को  नियम  357  के

 मातहत  भ्रनुमति  देने  का  भ्रधिकार  है  ।

 Mr.  Deputy-Speaker:  I  am  reading
 the  same  rule  No,  357:

 “A  Member  may,  with  the  per-
 mission  of  the  Speaker,  make  a
 personal  explanation  although
 there  is  no  question  before  the
 House,  but  in  this  case  no  debat-
 able  matter  may  be  brought  for-
 ward  and  no  debate  shall  arise.”

 I.am  not  saying  he  has  no  right  to
 give  8  .personal  explanation.  The
 question  is,  he  should  write  to  me
 what  he  wants  to  say,  so  that  I  can
 see  if  there  is  anything  debatable  in
 it,

 stay  लिसये  :  बहू  कोई  डिबेटेबल
 प्वाइंट  नहीं  उठा  रहे  हैं  बहू  तो  केवल  एक
 स्पष्टीकरण  कर  रहे  हैं  बहू  कोई  विवाद
 उठायेंगे  ही  नहीं  ।

 Dr.  Ram  Subhag  Singh:  I  object  to
 this  kind  of  statement  being  made,
 because  in  the  morning  the  Speaker
 has  said  that  if  there  is  any  point, it  should  be  discussed  with  him  in
 his  chamber.  After  the  Home  Minis-
 ter’s  statement,  there  is  nothing  else
 on  the  agenda  and  you  have  to  pass
 on  to  the  railway  budget,
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 Mr.  Deputy-Speaker:  This  is  not
 about  the  privilege  motion.  He  just
 wants  to  say  one  sentence.

 Dr.  Ram  Subhag  Singh:  What  kind
 of  statement  does  he  want  to  make?
 (Interruptions).

 aft  मघु  लिमये  :  वह  स्पष्टीकरण  कर
 रहे  हैं,  वह  कोई  विवाद  नहीं  खड़ा  कर  रहे  हैं  t
 मंत्री  महोदय  क्‍यों  प्रडंगा  डाल  रहे  हैं  ?

 Shri  8.  M.  Banerjee:  Something
 was  said  in  my  absence.  I  must  get
 an  opportunity.

 Mr,  Deputy-Speaker:  I  will  give
 you  an  opportunity.  But  whatever
 you  want  to  say,  you  send  me  in
 writing  and  J  will  read  it  out.  There
 would  not  be  any  debate.

 Shri  S.  M.  Banerjee:  I  have  written
 to  the  Speaker  yesterday.  Kindly
 five  me  one  minute.  When  I  was
 sick  and  away,  some  charges  were
 levelled  against  me.  (Interruptions).

 Dr.  Ram  Subhag  Singh:  After  the
 Home  Minister's  statement,  you  must
 pass  on  to  the  railway  budget.

 श्री  मध  लिसये  :  मेरा  व्यवस्था  सम्बन्धी
 प्रश्न  है  ।  उपाध्यक्ष  महोदय  प्राप  ने  प्रनमति
 दी  है  1  यह  लोग  संख्या  बल  पर  झाप  को  डरा
 घमका  रहे  हैं  ।  जहां  पहले  दो  तीन  मिनट
 लगने  वाले  थे  वहां  परब  दस  मिनट  लगा
 रहे  हैं  1

 Mr.  Deputy-Speaker:  Under  rule
 357,  you  are  perfectly  entitled  to  give
 a  personal  explanation,  I  agree.  Just
 now  you  said  that  you  had  discussed
 certain  matters  with  the  Speaker.

 Shri  8.  M,  Banerjee:  You  have  said
 in  your  wisdom:

 “If  there  is  a  prima  facie  evi-
 dence  with  him,  we  will  deal  with
 it  and  if  he  has  not,  he  will  have
 to  apologise  to  the  House.”

 I  do  not  apologise  to  the  House,



 6883  Re:  Personal

 I  say  that  many  Cabinet  Members
 are  Birla’s  agents.

 Dr.  Ram  Subhag  Singh:  Sir,  how
 can  you  allow  anything  of  this  type
 at  this  moment?

 Mr.  Deputy-Speaker:  He  does  not
 want  to  apologise,  that  is  all.

 श्री  सध्‌  लिसये  :  आप  ने  कहा  था  कि
 स्पीकर को  लिखना  चाहिये  |  उन्होंने  लिखा  है  1

 Mr.  Deputy-Speaker:  Already  he
 has  made  his  statement,  Let  us  pro-
 ceed  with  the  Railway  Demands.

 Shri  K.  K.  Nayar  (Bahraich):  Sir,
 I  rise  to  a  point  of  order.  At  the
 outset,  when  the  request  was  made,
 vou  were  pleased  to  say  that  Shri
 Banerjee  would  be  given  a  chance
 but  he  should  not  take  more  than
 two  minutes.  He  agreed  to  confine
 his  remarks  to  the  limits  imposed  by
 you.  Thereafter  the  relevant  rule  was
 read  out  and  under  that  rule  a  Mem-
 ber  is  allowed  a  chance  of  personal
 explanation  in  your  discretion.  There
 is  nothing  in  it  about  his  giving  it
 in  writing.  Hon.  Members  on  the
 other  side  of  the  House  certainly  did
 not  like  Shri  Banerjee  to  be  allowed
 to  make  an  explanation  and  they  have
 raised  this  commotion.  I  respectfully
 submit  that  if  you  accept  this  attempt
 at  eroding  your  privileges  and  circum-
 venting  your  decision  we  shall  not  be
 able  to  proceed  with  any  business  in
 this  House.  It  is  not  that  the  practice
 is  new  or  unknown  to  us.

 Mr.  Deputy-Speaker:  In  between
 Shri  Banerjee  said  that  he  had  a  talk
 with  the  Speaker  regarding  this
 matter.  Tf  he  had  already  discussed
 it  with  the  Speaker,  then  there  was
 no  question  of  my  giving  him  a  chance
 now.

 Shri  8.  M.  Banerjee:  I  had  no  talk:
 I  had  written  to  the  Speaker.  (Inter-
 ruptions).  Sir,  kindly  hear  me  for  a
 minute.

 Mr.  Deputy-Speaker:  You  have
 already  made  your  statement.
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 Shri  K,  K.  Nayar:  Sir,  in  the  very
 beginning  itself  you  had  taken  a  stand
 and  given  your  decision.

 Shri  S.  M,  Banerjee:  Sir,  you  can-
 not  say  whatever  you  like  in  my
 absence.  You  have  given  a  ruling.
 You  want  me  to  apologise.  Apologise
 to  whom?  To  the  agents  of  Birlas?

 Mr.  Deputy-Speaker:  8  certain
 observation  was  made  in  his  absence.
 On  that  he  has  said  that  that  obser-
 vation  is  not  correct.  That  is  enough.
 So  far  as  other  things  are  concerned
 he  will  have  to  write  accerding  to
 the  Rules.

 Shri  K.  K.  Nayar:  You  agreed  to
 allow  him  two  minutes.

 Mr.  Deputy-Speaker:  He  is  flourish-
 ing  a  big  document.

 Shri  K.  K,  Nayar:  If  he  exceeds
 two  minutes  you  can  always  pull  him
 up.

 Shri  M.  Y.  Saleem  (Nalgonda):  Sir,
 I  rise  to  a  point  of  order.  Without
 going  into  the  controversy  whether
 Rule  357  is  applicable  or  not—I  am
 not  inviting  your  attention  to  that—
 it  is  said  in  the  rule  that  “a  Member
 may  with  the  permission  of  the
 Speaker  ”  Have  you  given
 your  permission?

 Some  hon.  Members:  Yes,  yes.
 Mr.  MDeputy-Speaker:  Initially  I

 said  that  he  is  perfectly  within  his
 Tights  to  make  an  explanation.

 Shri  जा,  ¥.  Saleem:  That  was  the
 interpretation  of  the  rule  given  by
 you.  You  have  not  yet  given  permis-
 sion  to  him.  You  have  (Interrup-
 tions).  Sir,  at  least  I  must  be  allowed
 to  say  what  J  want  to  say.  Every-
 body  is  entitled  to  speak  in  this  House.

 श्री  सघु  लिसये  :  ाप  उपाध्यक्ष  महोदय
 को  ब्रोबीट  करना  चाहते  हैं  |

 Shri  M,  ¥.  Saleem:  I  am  entitled  to
 say  what  I  have  to  say.

 Mr.  Deputy-Speaker;  I  have  follow-
 ed  your  point.
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 Shri  M.  Y.  Saleem:  Sir,  you  are
 the  best  judge  of  your  ruling.  If

 you  have  permitted  him,  the  question
 of  any  further  permission  does  not
 arise,

 Shri  Krishna  Kumar  Chatterji
 (Howrah):  Sir,  I  rise  to  a  point  of
 order.  Rule  357  says:

 “A  Member  may,  with  the  per-
 mission  of  the  Speaker,  make  a
 personal  explanation  although

 .there  is  no  question  before  the
 Bouse,  but  in  this  case  no  debat-
 ‘able  matter  may  be  brought  for-
 ward,  and  no  debate  shall  arise.”

 Therefore,  it  will  have  to  be  seen  by
 the  Chair  whether  the  hon.  Member
 is  introducing  any  debatable  matter.

 Shri  A.  K,  Gopalan  (Kasergod):  Sir,
 you  allowed  him  two  minutes,  Be-
 cause  Dr,  Ram  Subhag  Singh  did  not
 agree  to  that  we  have  already  spent
 ten  minutes,  We  are  also  sitting  here.
 We  are  seeing  what  is  happening...
 (Interruptions)

 Dr.  Ram  Subhag  Singh:  The  hon.
 Member  cannot  accuse  me  like  this.
 Who  are  you...  (Interruptions).

 Shri  Umanath’  (Pudukkottai):  Who
 are  you?  Who  are  you  to  question
 our  arguing  with  the  Speaker?  ‘Your
 police  force  is  outside,  not  inside
 Parliament  House.

 Dr.  Eam  Subhag  Singh:  I  am  not
 going  to  be  guided  by  you.

 Mr.  Deputy-Speaker:  Order,  order.
 Please  resume  your  seat.

 Shri  Umanath:  Let  him  sit  down
 first,  (Interruptions).

 Mr,  Deputy-Speaker:  Shri  Umanath,
 I  would  like  to  say  one  thing.  When
 Shri  Gopalan  raised  his  voice  of  pro-
 test,  he  did  it  with  decorum.  80,  I
 did  not  say  anything.  Then,  where
 was  the  necessity  for  you  to  shout?

 Shri  Umanath:  ‘  Immediately,  Dr.
 Ram  Subhag  Singh  stood  up  and

 said
 Dr,  Kam  Subhag  Singh:  No,  I  did

 not.
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 Shri  Umanath:  I  am  not  talking  to

 you.  I  am  addressing  the  Deputy-
 Speaker,  Sir,  you  asked  me  where
 was  the  necessity  for  me  to  butt  in.
 A  valid  and  correct  question.  The
 moment  this  question  arose,  he  asked
 how  such  a  discussion  can  be  allowed.

 Dr.  Ram  Subhag  Singh:  Yes,  I  did
 it.

 Shri  Umanath:  Who  are  you  to  do
 that?  (Interruptions).

 Mr.  Deputy-Speaker:  Order,  order.
 Let  every  hon.  Member  resume  his
 seat,  Let  them  say  whatever  they
 want  when  I  give  them  permission.
 We  must  behave  with  some  dignity.
 When  we  function  here,  we  raise
 points  regarding  the  privilege,  dignity
 and  decorum  of  the  House.  ‘So,  if  we
 behave  like  this  when  outsiders  are
 watching  us,  what  impression  will
 they  have  about  us?

 Shri  A.  K.  Gopalan:  The  Minister
 must  also  be  held  responsible  for  this.
 I  charge  him.  If  only  he  had  acted
 in  a  different  way,  it  would  have  been
 over  long  ago,

 Mr,  Deputy-Speaker:  I  have  never
 accused  you,  Shri  Gopalan.

 Shri  A.  K.  Gopalan:  We  are  sitting
 here  from  morning  to  evening.  Shri
 Banerjee  wanted  only  two  minutes.
 Now,  we  have  already  spent  45
 minutes.  If  only  the  Minister  had
 acceded  to  the  request  for  two
 minutes  this  controversy  would  not
 have  arisen.

 Dr.  Ram  Subhag  Singh:  Why  should
 I  make  that  gesture?

 Shri  A.  KE  Gopalan:  He  is  the
 Minister  in  charge  of  Parliamentary
 Affairs.

 Dr.  Ram  Subhag  Singh:  I  did  plead
 for  it  on  the  last  occasion,  but  not
 today.  Do  you  want  to  make  Pariia-
 ment  a  mockery?

 Shri  Umanath:  You  have  done  it.
 You  have  reduced  it  to  pieces.  .
 (Interruptions).  ‘You  have  made  it  a
 laughing  stock...  (Interruptions).
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 Mr,  Deputy-Speaker:  The  point  is
 this.  When  a  request  for  an  explana-
 tion  was  made,  I  thought  that  it  might
 get  into  a  discussion.  Therefore,  I
 said  that  I  will  give  only  two  minutes
 for  a  personal  clarification,  where  no
 debatable  matter  should  be  brought
 in,  J  have  already  made  it  clear.  To
 this  suggestion,  members  on  this  side
 Pointed  out  that  he  might  bring  in
 debatable  matter,  That  was  the  only
 caution  they  gave.  They  never  object-
 ed  to  the  Chair  giving  permission  to
 the  Member  to  make  his  explanation.
 That  is  wrong.

 Dr.  Ram  Subhag  Singh:  The  Speaker
 advised  both  Shri  Vajpayee  and  Shri
 Banerjee  in  the  morning  that  they
 should  discuss  the  matter  with  him.
 4fter  that,  he  asked  the  Home  Minis-

 ter  to  make  his  statement.  When  the
 statement  of  the  Home  Minister  is
 over,  we  should  normally  pass  on  to
 the  Railway  Budget,  and  not  take  up
 any  other  item,  Now,  there  is  a  devia-
 tion,  That  deviation  must  be  ended.
 (Interuptions)

 Mr.  Deputy-Speaker:  Please  listen.
 What  happened  was  this.  When  Shri
 Vajpayee  gave  notice  of  a  privilege
 motion,  Shri  Banerjee  also  got  up  in
 that  connection.  The  Speaker  ruled
 that  he  will  discuss  the  matter  with
 him.  The  present  clarification  or
 explanation  has  nothing  to  do  with
 the  privilege  motion.  On  that  day
 some  allegations  were  made  and  I
 said  that  if  he  makes  them  and  he
 could  not  substantiate  them,  he  will
 have  to  apologise  to  the  House.  It  is
 only  on  that  matter  he  is  going  to
 make  a  personal  explanation,  without
 bringing  in  any  debatable  matter.  He
 should  take  only  two  minutes.

 Shri  Krishna  Kumar  Chatterji:
 Sir,  you  have  not  heard  my  point  of
 order.

 Mr.  Deputy-Speaker:
 Let  us  hear  him.

 श्री  स०  मोठ  बनर्जी  :  20  तारीख  को
 जब  मैं  इस  हाउत  में  नहीं  था  भौर  बीमारी  के

 I  am  sorry.
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 कारण  प्रा  नहीं  सका  तो  मुझे  मालूम  हुआ  कि
 जब  सत्य  ना  रायण  जी  झर  पन्त  जी  के  बारे  में
 बहस  छिड़ी  थो,  अर्जुन  भरोड़ा  जी  &  जो
 भ्रारोप  लगाये  थे,  उनको  ले  कर  तब  प्राप  ने
 कहा  था  :

 “Either  Mr,  Banerjee  will  have
 to  produce  evidence  to  substan-
 tiate  those  allegations,  show  that
 evidence  to  the  Chair  or  the  Com-
 mittee  of  Privileges,  and  in  that
 case,  if  there  is  a  prima  facte
 evidence  with  him,  we  will  deal
 with  it,  and  if  he  ha’  not,  he  will
 have  to  apologize  to  the  House.”

 प्रगर  मैं  हाउस  में  रहता,  तो  मैं  भाप  को  भौर
 इस  सदन  को  ज़रूर  यह  कहता  कि  मैंने
 30  मई  को  जो  कुछ  जो  प्ारोप  की  शक्ल

 में  कहा  था,  (व्यवधान)

 श्री  मधु  लिमये  :  उपाध्यक्ष  महोदय,  ये
 माननीय  सदस्य  कदम  कदम  पर  दकावट
 डाल  रहे  हैं  झाप  इनकों  मना  कीजिये  |

 श्री  स०  मो०  बनर्जो  :  जो  ह्ारोप  मैंते
 लगाये  थे  या  श्लारोपों  की  शक्ल  में  जो  कुछ
 श्री  अर्जुन  श्रोड़ा  ने  कहा  था,  शाज  मैं  कहना
 चाहता  हूं  कि  उस  के  बारे  में  कोई  माफ़ी  मांगने
 की  बात  नहीं  है  |  माफ़ी  वे  लोग  मांगें,  जो
 बिड़ला  से  पैसे  लेते  रहे  हैं  और  लेते  रहेंगे  ।
 कोई  कमीशन  या  कमेटी  इन  भारोपों  की  जांच
 कर  सकती  है  1  (व्यक्षघान)  मैं  झाप  से
 निवेदन  करूंगा  कि  झाप  ऐसे  निर्णय  देने  से
 पहले  यह  सोच  लें  कि  जितनो  इज्बत  उधर  है,
 उतनो  इज्जत  हमारी  भी  है  |  जहां  तक  माफ़ी
 मांगने  का  ताल्लुक  है,  माफ़ी  तों  शायद  सब
 लोगों  को  मांगनी  पड़ती  है  ।  श्राप  को  भी
 मांगनी  पड़ी  थी।  *  #

 (ध्यक्ध।न  )

 Mr,  Deputy-Speaker:  This  is  not
 fair.  I  will  not  allow  it...  (Inter-
 ruption).

 “*Expunged  as  ordered  by  the  Chair  vide  Col.  6027—20.
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 भ्री  स०  मो०  बनर्जो  :  इन  बातों  की
 एन्कवायरी  कराई  जाये  |

 Shri  K.  N.  Tiwary  (Bettiah):  On
 a  point  of  order,  Sir.

 Shri  Vikram  Chand  Mahajan
 (Chamba):  That  must  be  expunged.

 श्री  सघु  लिसये  :  एक्सपंज  करने  का  क्‍या
 प्रश्न  है  ?  एक्सपंज  क्‍यों  किया  जाये  ?  अगर
 माननोय  सदस्यों  में  हिम्मत  है,  तो  इनको
 प्रिविलेजिज़  कमेटी  के  सामने  ले  जायें  |

 श्री  क०  ना०  तिवारी  :  झान  ए  पायंट
 श्राफ़  प्रार्डर,  सर।  माननीय  सदस्य,  श्री  बनर्जी,
 की  बराबर  यह  श्रादत  है  कि  जब  देखो,  तब
 बहू  एलिगेशन्ज़  लगा  देते  हैं  बिना  उनको
 सबस्टेंशिएट  किये  हुए  ।  भ्रभी  उन्होंने  फिर
 ऐसी  ही  एलिगेशन  लगाई  है।  मैं  प्रांना  करना
 चाहता  हूं  कि  श्राप  उसको  रिकार्ड  से  निकाल
 दोजिये  ।  अगर  वह  इस  बारे  में  डेफ़िनेट  हैं,
 तो  बहू  इन  व्यक्तियों  के  विरुद्ध  चार्ज  लायें  1

 थ्री  qo  मो०  बनों :  *  *

 Mr.  Deputy-Speaker:  Now  this
 matter  has  come  to  an  end.

 थ्री  सबू  लिमये  :  अगर  शाप  श्ागें  जायें गे,
 तो  मुझे  व्यवस्था  का  प्रश्न  उठाना  पड़ेगा  |

 संसदु-कार्य  विभाग  में  उपमंत्री  (शी
 मुत्याल  राब)  :  उपाध्यक्ष  महोदय,  माननीय
 सदस्य,  श्रों  बनर्जी,  ने  आपके  प्रादेश  के  विरुद्ध
 जा  कर  जो  श्रारोप  लगाये  हैं,  झाप  कृपा  करके
 उनको  रिकार्ड  से  निकाल  दीजिये  ।

 Mr.  Deputy-Speaker:  I  will  refer
 to  the  record.  I  will  check  it  and
 get  it  removed.

 श्री  मधु  लिमये  :  उपाध्यक्ष  महोदय,  यह
 क्या  हो  रहा  है  ?  इस  तरह  नहीं  हो  सकता  है  ।

 Mr.  Deputy-Speaker:  He  transgres-
 sed  his  limits.  He  had  no  business  to
 bring  in  extraneous  matter.
 Shri  8,  M.  Banerjee:  I  was  pro-

 voked,
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 Mr.  Deputy-Speaker:  I  had  said,
 “You  can  make  a  statement  concern-
 ing  the  statement  that  I  had  made
 and  clear  your  own  position”.  Where
 was  the  necessity  for  bringing  in

 other  matters?  There  was  no  neces-
 sity,  no  justification.

 श्री  मधु  लिसये  :  उपाध्यक्ष  महोदय,  मेरा
 ज्यवस्था  का  प्रश्न  है  ।

 उपाध्यक्ष  महोवय  :  श्राप  व्यवस्था  का
 प्रश्न  नहीं  उठा  सकते  ।

 श्री  सधु  लिसये  :  कंसे  नहों  उठा  सकता
 हूँ?  क्‍या  आप  मुझे  व्यवस्था  का  प्रश्न  भी  नहीं
 उठाने  देंगे  ?  श्राप  हमें  बता  दीजिये  कि  झाप  ने
 रिकार्ड  में  से  क्‍या  काटा  है।  हम  को  पता
 चलना  चाहिये  |  हमेशा  यह  होता  है  कि  ये  लोग
 झपने  संख्या-बल  के  आाधार  पर  श्राप  को
 डराते-धमकाते  हैं  श्रौर  झाप  को  मजबूर
 करते  हैं  ।

 श्री  Blo  ना०  तिवारी  (गोपालगंज)  :
 उल्टा  चोर  कोतवाल  को  डांटे  1

 Shrj  Tenneti  Viswanatham  (Visak-
 hapatnam):  On  a  point  of  order,  Sir.

 श्री  सधु  लिसये  :  सब  से  पहले  मैंने  पायंट
 भ्राफ़  श्रार्डर  उठाया  है  प्रापने  पचासों
 सदस्यों  को  मौका  दिया  है,  लेकिन  मुझे  नहीं
 बुलाया  है  -  जो  सदस्य  पायंट  भाफ़  प्रार्डर
 पर  खड़ा  होता  है,  पहले  उसको  मौका  मिलना
 चाहिये  |

 Mr.  Deputy-Speaker:  Under  what
 rule?  What  do  you  want  to  say?

 श्री  मु  लिसये  :  नियम  376  के  मातहत  |
 श्राप  ने  माननीय  सदस्य  को  नियम  357  के
 मातहत  व्यक्तिगत  स्पष्टीकरण  की  इजाजत
 दी।  झ्ाप  ने  कहा  कि  झगर  कोई  विवाद  वाला
 मामला  उठाया  जायेगा,  तो  श्राप  रोकेंगे  ।
 झाप  ने  उतको  रोका  |  लेकिन  उसके  बाद
 इन  लोगों  को  हंगामा  करने  की  क्‍या  जरूरत

 **Expunged  as  ordered  by  the  Chair  vide  Col.  6927.—29,
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 थो  ?  (वध्यवधान)  झाप  इस  बात  का  जवाब
 दीजिये  ।

 Mr,  Deputy-Speaker:  He  brought  in
 extraneous  matter  and,  therefore,  1
 stopped  him.

 श्री  मधु  लिसये  :  वह  बाद  में  हुमा,
 लेकिन  ये  लोग  बोस  पच्चोस  मिनट  से  हंगामा
 कर  रहे  हैं  ।
 Mr.  Deputy-Speaker:  You  agree

 with  me  that  he  exceeded  the  limit?

 att  wy  लिसये  :  श्राप  को  रोकने  का
 प्रधिकार  है,  लेकिन  इन  लोगों  को  बोस  पच्चीस
 मिनट  तक  हंगामा  करने  का  कोई  अधिकार
 नहीं  है  ।

 उपाध्यक्ष  महोदय  :  उन्होंने  कोई  नहीं
 किया  है  ।

 भरी  सघु  लिमये  :  इस  हंगामे  को  बोस
 पच्चीस  मिनट  हो  गये  हैं  शौर  आप  कहते  हैं  कि
 उन्होंने  कुछ  नहीं  किया  है  |  भ्राप  धन्य  हैं  |

 Mr.  Deputy-Speaker:  They  objected
 to  only  one  sentence.

 Shri  s.  K.  Tapuriah  (Pali):  They
 cannot  touch  you  for  five  years....
 (Interruption),

 Mr,  Deputy-Speaker:  Whatever  they
 objected  I  also  objected.

 श्री  भधु  लिये  :  यह  घटना  तो  प्रभो  हुई
 है,  लेकिन  यह  हंगामा  पच्चीस  मिनट  से  चल
 रहा  है  |  खुब  हंगामा  करवाते  हैं  ये  मंत्री  |

 Shri  Tenneti  Viswanatham:  |  rise
 on  a  point  of  order.  Mr,  Banerjee
 made  some  statement,  there  was  a
 Point  of  order  raised  by  friends  oppo-
 site,  and  there  was  a  suggestion  that
 that  should  be  expunged.  I  would
 request  you  not  to  expunge  it  because
 I  want  to  bring  a  motion  of  privilege
 against  Mr.  Banerjee  so  that  the  entire
 matter  goes  to  the  Privileges  Com-
 mittee.  Mr.  Banerjee  made  an  alle-
 gation  against  not  only  two  Ministers
 but  also  against  other  Ministers.  All
 this  should  be  considered  by  the  Pri-
 vileges  Committee.
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 Mr.  Deputy-Speaker:  Mr.  Viswa.
 natham,  you  know  law  and  you  know
 the  procedure  very  well.  I  had  given
 him  permission  to  make  a  personal
 explanation  in  the  context  of  my
 statement  or  observation.  I  told  him
 not  to  exceed  the  limit.  But  if  hé
 exceeds  the  limit  and  brings  in  some
 extraneous  matter,  then,  certainly,  I
 will  examine  the  record  and  see  that
 it  does  not  go  on  record,

 tt  जार्ज  फरनेन्डीज  (दम्बई-दक्षिण)  :
 मेरा  व्यवस्था  का  प्रश्न  है।  मैं  यह  जानना
 चाहता  हूं  कि  आप  किस  नियम  के  मातहत
 शो  बनर्जों  के  कुछ  वाक्‍्यों  को  रिकार्ड  से
 हटाना  चाहते  हैं  ?

 Mr.  Deputy-Speaker:  Mr.  Viswa-
 natham,  do  you  agree  with  me  or  not?

 Shri  Tenneti  Viswanatham:  |  agree
 with  you  upto  a  particular  point.

 Mr.  Deputy-Speaker:  If  he  exceeds
 the  limit,  what  am  I  to  do?

 Shri  Tenneti  Viswanatham:  The
 Member  has  made  an_  allegation
 against  not  only  the  two  Ministers  but
 also  against  other  Ministers  and  the
 Prime  Minister,  Therefore,  the
 matter  must  go  to  the  Privilege  Com-
 mittee.  How  can  you  expunge  it?

 श्री  जाज  फरनेन्डीज्ञ  :  मेरा  व्यवस्था  का
 प्रश्न  है  ।  श्राप  नियम  380  को  देखिये  |

 Mr,  Deputy-Speaker:  Please  it
 down.

 I  gave  permission  to  him  to  make
 a  personal  explanation  in  the  context
 of  that  observation  and  I  immediately
 told  him,  “If  you  exceed  the  limit,  I
 will  not  permit  you”,  Now,  if  he
 exceeds  the  limit,  that  means  he  has
 done  something  without  the  permis-
 sion  of  the  Chair.  Am  I  not  right  in
 seeing  that  it  does  not  go  on  record?

 eft  मु  लिमये  :  यह  प्रधिकार  नहीं  है  |
 यह  तो  तानाशाही  प्रधिकार  बन  गया  ।
 नियमों  में  यह  नहीं  है  ।
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 ह! ठ  Teaneti  Viswenatham:  You
 have  raised  a  point.  Let  me  answer
 it,  if  you  have  a  little  patience.

 Mr.  Deputy-Speaker:  I  am  prepared
 to  be  patient  with  you  but  not  with
 this  type  of  (Interruption).

 att  जान  फरनेरबीस  :  उपाध्यक्ष  महीदय,
 झाप  नियम  380  को  देखिये  |  इसमें  लिखा  है:

 “If  the  Speaker  is  of  opinion
 that  words  have  been  used  in
 debate  which  are  defamatory  or
 indecent  or  unparliamentary  or
 undignified,  he  may,  in  hig  discre-
 tion,  order  that  such  words  be
 expunged...."
 Mr.  Deputy-Speaker:

 called  you.
 I  have  not

 aft  ममचु  लिसये  :  मानतोय  सदस्य  पायट
 झाफ़  ार  पर  बोल  रहे  हैं  t

 Shri  Tenneti  Viswanatham:  Accord-
 ing  to  you,  the  Member  has  exceeded
 your  direction.  (interruptions),  He
 has  said  one  sentence  more  than  what
 you  wanted.

 Mr,  Deputy-Bpeaker:  What  could  be
 permissible,  not  only  wanted.  Now
 let  us  talk  like  lawyers.

 Shri  Tenneti  Viswanatham:  I  agree
 with  you.  I  am  in  complete  agree-
 ment  with  you.

 Having  been  said....  (Interruption).
 it  has  become  a  part  of  the  record.
 Unless  the  Member  says  that  he  with-
 draws  it,  how  can  it  be  expunged,
 because  other  consequences  follow  on
 what  he  has  said.  He  has  maligned
 net  only  two  Ministers  but  some  more
 Ministers.

 Mr.  Deputy-Speaker:  J  have  follow-
 ed  your  argument.  In  the  same
 fashion,  we  can  argue.  You  argue
 more  patiently  and  to  the  point.  The
 question  is  this.  If  some  Member  of
 the  House  is  more  or  less  bent  on
 inviting  certain  things  and  inviting  in
 such  a  way  that  the  House  or  any
 Member  of  the  House  should  feel
 almost,  compelled..(Interruption)  to
 take  it  as  a  question  of  privilege,  then
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 in  such  a  position,  as  the  guardian
 of  the  dignity  of  this  House,  is  it  not
 the  responsibility—I  am  putting  it  to
 you  as  a  lawyer—,  is  it  not  the  res-
 ponsibility  of  the  Chair  to  see  that
 no  Member  transgresses  the  limits;
 and  if  he  transgresses  the  limits,  then
 I  will  have  to  do.  (Interruptions).
 Order,  order.  Mr.  Viswanatham  is  on
 his  legs.

 Shri  Tenneti  Viswanatham:  If  what
 you  say  is  right,  ie,  because  he  has
 transgressed,  if  you  want  to  expunge..

 Mr.  Deputy-Speaker:  I  have  not
 expunged.  I  have  said  that  I  will
 verify  and  if  there  is  a  transgres-
 sion....

 Shri  Tenneti  Viswanatham:  I  agree
 with  you.

 Mr.  Deputy-Speaker:  If  you  agree
 with  me,  then  it  is  all  right.  You
 may  sit  down.

 Shri  Tenneti  Viswanatham:  Assum-
 ing  that  there  is  a  transgression.
 (Interruptions)  what  happens  is  this.
 If  your  suggestion  ig  followed,  any-
 body  can  make  some  statement,  then
 you  would  expunge  it  and  another
 and  another  will  follow  and  then  the
 whole  record  will  become  a  farce.  On
 the  other  hand,  if  what  he  has  said
 goes  into  the  record,  that  also,  includ-
 ing  the  transgression  of  the  Deputy-
 Speaker’s  orders,  will  go  to  the  Privi-
 leges  Committee.  Supposing  I  trans-
 gress  and  talk  something,  which  is
 not  sense,  against  your  direction  and
 then  you  expunge,  then  another  Mem-
 ber  will  speak,  yet  another  Member
 will  speak  and  so  on  without  minding
 its  being  expunged.  Therefore,  please
 do  not  follow  that  line.

 Mr,  Deputy-Speaker:  I  have  follow-
 ed  your  argument.  Will  you  see  rule
 3807

 Shri  Penneti  Viswanatham:  You
 have  perfectly  got  that  right,  But  do
 not  exercise  that  right.

 Mr.  Deputy-Speaker:  If  it  is  a  de-
 famatory  statement,  if  it  is  a  trans-
 gression  of  the  limits  prescribed  ano
 it  could  be..  (Interruptions).
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 oft  मधु  लिभये  :  नहीं,  नहीं  1  यह  कहां  है
 उत्तमें  ?  यह  बताइये  कहां  है  ?  प्रज्ञातंत्न  में
 ओर  ताताजशाही  में  बड़ा  फर्क  है  |

 Mr,  Deputy-Speaker:  If  all  sorts  of
 allegations  are  bandied  about  with  a
 view  to  maligning,  absolutely  mali-
 ciously,  is  the  Chair  to  sit  quiet  here?
 Will  it  add  to  the  dignity  of  the  Chair
 and  the  House?  I  am  exercising  my
 right  with  full  discretion  keeping  in
 view  all  the  observations  that  you
 have  made.  I  will  keep  your  observa-
 tions  in  view.

 Shri  Tenneti  Viswanatham:  Just
 One  more  sentence.  If  he  makes  a
 very  malicious  statement,  you  have
 got  power  under  rule  327  or  227  to
 directly  refer  it  to  the  Committee  of
 Privileges.  You  need  not  do  any-
 thing;  immediately  you  can  haul  him
 up  before  the  Privileges  Committee.

 Mr.  Deputy-Speaker:  I  will  exercise
 that  power.  The  Chair  should  exercise
 all  the  powers  that  are  inherent  here.
 As  you  know,  certain  powers  are
 written  and  certain  powers  are  in-
 herent  in  the  Chair.  I  shall  invoke
 those  powers,  provided  I  feel  justi-
 fied  in  doing  so.  Therefore,  I  have
 said  that  I  shall  examine  the  record
 and  take  my  decision.

 Now,  Shri  K.  P,  Singh  Deo:

 Shri  8.  M.  Banerjee:  On  a  point  of
 order....

 Shri  EK.  Lakkappa  (Tumkur):  On
 a  point  of  order....

 Shri  Zulfiquar  Alli  Khan  (Rampur):
 On  a  paint  of  order....

 Shri  §.  K.  Tapuriah:  You  may
 kindly  allow  Shri  Zulfiquar  Ali  Khan
 at  least.  He  has  never  spoken  before.

 Mr,  Deputy-Speaker:  If  he  has  not
 spoken  before,  |  shall  give  him  an
 opportunity  some  other  time,  not  now.

 So  far  as  the  matter  raised  by  Shri
 §.  M.  Banerjee  is  concerned,  that  is
 closed.  Now,  we  are  discussing  the
 Railway  ह"
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 Shri  M.  ९,  Saleem  (Nalgonda):  We
 on  this  side  of  the  House  should  also
 be  permitted  to  say  something.

 भरी  नाम  फरनेन्डीश  :  भ्रध्यक्ष  महोदय,
 व्यवस्था  का  प्रश्न  है  |  व्यवस्था  का  प्रश्न
 क्या  मैं  नहीं  खड़ा  कर  सकता  हूं  1

 (व्यवधान)  .  व्यवस्था  का  प्रश्न  खड़ा
 करने  का  क्या  मुझे  प्रधिकार  नहीं  है

 Mr.  Deputy-Speaker;  If  the  hon.
 Member  has  got  any  point  of  order
 regarding  Shri  K.  ए,  Singh  Deo's
 speech,  then  IJ  am  prepared  to  hear
 him.  Otherwise,  let  him  resume  his
 seat.

 थ्री  जाज  'फरनेर्दीश  नहीं,  भ्रष्यक्ष
 महोदय,  मेरा  व्यवस्था  का  प्रश्न  इस  मसले
 परहै . . .

 Mr.  Deputy-Speaker:  There  ia
 nothing  before  the  House  now  except
 the  Railway  Demands,

 Shri  K.  Lakkappa:  On  a  point  of
 order....

 श्री  ज्ञार्ज  फरनेन्ड्रीक्ष  :  प्रोसीडिग्स  को

 एक्सपंज  करने  के  बारे  में  मेरा  व्यवस्था  का
 प्रश्न  है  ।

 Mr.  Deputy-Speaker:  I  have  said
 nothing  to  that  effect.  I  have  only
 said  that  I  shall  examine  the  record.
 So,  there  is  no  question  of  any  expunc-
 tion  now,

 Shri  §,  Kundu  (Balasore):  I  have  a
 suggestion  and  also  a  point  of  order.
 Shri  S.  M.  Banerjee  wanted  just  one
 more  minute's  time.  But  the  hon.
 Minister....

 Mr.  Deputy-Speaker:  That  matter
 is  closed  now.  We  have  passed  that
 stage.  There  is  no  point  of  order,  Let
 the  hon.  Member  resume  his  seat.
 This  is  not  fair.

 Shri  8,  Kundu:  Shri  8.  M.  Banerjee
 wanted  only  one  more  minute,  But
 the  hon,  Minister  has  blocked  it  and
 we  have  spent  20  minutes  on  it.  He
 thinks  that  because  he  is  a  Member
 of  the  Bhim  Club  he  is  very  strong
 and  he  can  do  it.  This  is  the  threat
 from  the  Bhim  Club....
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 Mr.  Deputy-Speaker:  Order,  order.
 Now,  Shri  K.  P.  Singh  Deo:

 1437  brs,

 DEMANDS  FOR  GRANTS  (RAIL-
 WAYS),  967-68—contd.

 Shri  K,  P.  Singh  Deo  (Dhenkanal):
 I  have  moved  several  cut  motions  to
 these  Demands.

 Cut  Motion  No.  220  relates  to  the
 urgency  of  the  construction  of  a  new
 railway  link  from  Talcher  to  Bimla-
 garh  in  Oissa,  which  would  connect
 Rourkela  to  Cuttack,  since  Rourkela
 is  connected  to  Bimlagarh  and  Tal-
 cher  is  connected  to  Cuttak  by  metre
 gauge.

 Cut  Motion  No.  22l  refers  to  the
 urgency  of  construction  of  a  new
 railway  line  connecting  Ambaguda  to
 Lanjigarh  Road  (DBK  Railway).
 Cut  Motion  No.  222  refers  to  the
 urgency  of  the  construction  of  a  new
 railway  line  from  Cuttack  to  Para-
 deep  Port  in  Orissa.

 I  have  also  moved  cut  motions
 Nos.  273,  543,  544,  536  and  537.  All
 these  are  connected  with  each  other.
 If  these  are  implemented,  it  will  have
 a  profound  effect  upon  the  economy,
 industrial  as  well  as  agricultural,  of
 Orisga  at  large  as  well  as  of  the  Union
 of  India  generally.

 As  you  know,  Orissa  which  has  an
 area  of  more  than  60,000  sq.  miles  and
 8  population  of  more  than  778  million
 hag  hardly  908  miles  of  railway  line,
 which  works  out  to  about  74  miles
 per  every  000  sq.  miles,  and  5.2
 miles  per  every  lakh  of  population,  as
 compared  to  3l  miles  per  every  000
 sq.  miles  and  9.7  miles  per  lakh  of
 population  for  the  Union  as  a  whole,
 which  indicates  that  Orissa  fares  un-
 favourably  in  Railway  communication
 as  compared  with  the  other  States  of
 the  Indian  Union.

 Moreover,  there  is  no  interconnec-
 tion  between  the  railways  existing  in
 the  western  part  of  Orissa  which  is  a
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 predominantly  Adibasi  area  having
 vast  forset  resources  but  which  is
 minerally  rich  and  agriculturally  a
 surplus  area,  and  the  coastal  railways.
 During  the  last  three  years  when
 Orissa  was  sbujected  to  drought,.  it
 exposed  the  fact  of  the  inadequacy  of
 transport  facilities  when  foodgrains
 had  to  be  moved  from  one  district  to
 another  and  from  one  State  to  ano-
 ther.  The  inadequacy  of  the  railway
 facilities  affected  the  movement  of
 food.  The  inadequate  railway  milage
 in  the  State  will  also  adversely  affect
 the  exploitation  of  known  deposits  of
 mineral  resources  as  well  as  forest
 products  which  the  present  Govern-
 ment  is  trying  to  attempt  and  has
 already  taken  various  measures  to
 increase  both  the  industrial  and  agri-
 cultural  output.  For  this  purpose,
 augmentation  of  railway  communica-
 tions  in  the  State  is  absolutely
 essential,

 Orissa’s  march  forward  in  develop-
 ment  to  reach  the  standards  of  the
 more  advanced  States  of  the  Union  is
 to  be  expected.  It  is  obvious  that
 rapid  industiral  and  agricultural  ex-
 pansion  and  the  exploitation  of  the
 mineral  wealth  will  depend  mainly  on
 the  adequacy  of  the  railway  mileage
 represeted  by  a  network  of  railway
 linking  the  appropriate  regions.  Dur-
 ing  the  Fourth  Plan  period,  the
 Orissa  Government  have  decleared
 their  intention  to  implemet  the  Tal-
 cher  industrial  complex  which,  if  im-
 plemented,  wil]  have  immense  possi-
 bilities  for  the  future.

 Also  during  the  Fourth  Plan  period
 on  wards,  the  entire  area  from  Para-
 deep  port  on  the  east  coast  upto
 Birmitrapur  in  the  N.W.  will  be  hum-
 ming  with  activities  and  the  opera-
 tion  of  the  various  projects  for  the
 exploitation  of  the  mineral  wealth
 through  the  richest  mineral  belt  from
 Keonjhar  to  Birmitrapur.  All  these
 areas  which  form  the  hinterland
 should  be  appropriately  connected
 with  the  port  by  a  direct  railway  link
 to  facilitate  large-scale  movement  for
 exports  and  imports  through  the  port
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 50  vital  to  the  economy.  In  view  of the  programmes  of  the  State  Govern-

 ‘ment  in  the  Fourth  Five  Year  Plan
 and  also  in  view  of  the  long-term Plan  for  the  development  of  Orissa,  I
 would  like  to  bring  to  the  notice  of
 the  Railway  Minister  some  railway lines  which  have  to  be  laid  and  which
 has  also  been  requested  by  the  State
 Government  to  the  Central  Govern-
 ment.

 One  is  the  Talcher-Bimlagarh  rail-
 way.  As  you  know,  in  Talcher  there
 is  an  extensive  coal  reserve  of  about
 500  million  tonnes  with  an  ash  con-
 tent  of  between  l]  and  5  per  cent.
 Also  there  ig  a  thermal  power  station
 which  the  Minister  of  Irrigation  and
 Power  recently  visited,  which  would
 generate  250  MW  of  power  in  the
 first  phase  and  this  will  be  linked  up
 with  the  Hirakud  and  Balimela  power
 grids.  In  view  of  this,  the  Talcher
 industrial  complex  has  been  designed and  planned  for  an  annual  »roduction of  168,300  tonnes  of  pig  iron  and
 ‘138,600  tonnes  of  urea  during  the
 Fourth  Plan  period.  For  the  requir-
 ed  iron  ore,  the  complex  will  depend
 on  the  Daitari  mines  and  for  limestone,
 105,000  tonnes  from  Birmitrapur  and
 Purunapuri  in  Sundergarh  district
 and  for  manganese  ore,  9,000  tonnes
 from  Bonsai  and  Sundergarh  areas.  If
 direct  facilities  are  provided,  then
 only  it  will  be  economical  to  under-
 take  these  operations.  By  the  Fifth
 Plan  period,  the  capacity  of  the  com-
 plex  would  be  doubled,  which  would
 require  doubling  the  raw  materials
 intake,  This  emphasises  the  urgency
 for  the  construction  of  thig  ling  from
 Bimlagarh  to  Talcher.

 Moreover,  the  Industrial  Develop-
 ment  Corporation  of  Orissa  have
 given  a  licence  to  set  up  (a)  a  ferro-
 chrome  plant  at  Jajpur,  Keonjhar
 Road,  which  will  need  annually  46,000
 tonnes  of  limestone;  (b)  a  pelletisa-
 tion  plant  at  Daitari  and  pig  iron
 plant  at  Paradeep  needing  60,000  ton-
 nes  of  limestone  annually  to  be  sup-
 Pliegd  from  deposits  from  Birmitrapur,
 Purunapani  in  Sundergarh  District.
 In  addition,  the  Paradeep  pig  fron  plant
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 will  consume  8,000  tonnes  inanganese to  be  transported  from  Bonai  and
 Sundargarh  areas.  The  National
 Council  of  Applied  Economic  Re-
 search  has  suggested  the  exploitation of  these  deposits  for  the  Purpose  of
 export  through  Paradeep.

 For  the  purposes  of  the  Rourkela
 stee]  plant,  there  is  already  a  rail  link laid  til)  Bimlagarh  laid  to  Dumaro.
 If  this  is  linked  with  Talcher,  it  will
 facilitate  the  transport  of  raw  mate-
 rials  like  lime  stone  and  managanese ore  required  for  the  Talcher  complex,
 the  ferrochrome  plant  at  Jajpur  Road
 and  the  pig  iron  plant  at  Paradeep.
 This  link  will  facilitate  export  of  iron
 ore  from  the  Sarkhunda  project
 through  Paradeep  via  Talcher.  ‘The
 rail  link  from  Talcher  to  Bimlagarh
 will  obviously  provide  a  nearer  port
 to  the  Rourkela  steel  plant.  It  will
 also  enable  the  fostering  and  growth
 of  traffic  in  iron  ore  at  Paradeep  purt,
 8  major  deep  sea  port  capable  of  tak-
 ing  60,000  ton  iron  ore  carriers  and
 28,000-ton  oil  tankers,  and  it  will  be
 capable  of  exporting  ten  million  tons
 of  iron  ore  a  year.  This  will  also
 link  up  with  the  rich  industrial  areas
 of  Sambalpur  District,  Sundergarh
 District  and  the  coal  belt  of  Talcher
 in  Dhenkana]  District.  This  will  also
 help  in  extending  the  hinterland  of
 the  Paradeep  port  even  to  portions  of
 Bihar  and  Madhya  Pradesh.

 Apart  from  the  advantages  of  link-
 ing  Talcher  with  Rourkela,  it  will
 very  much  shorten  the  distance  for
 export  of  iron  ore  from  Kiriburu,
 from  49]  miles  to  250  miles.

 Moreover,  there  is  no  direct  rail
 link  from  Rourkela  to  the  Capital  of
 Bhubhaneswar,  Hundreds  of  passen-
 gers  travel  daily  from  Rourleka  to
 Bhubaneswar,  but  they  have  to  take
 a  circuitous  route  of  650  km.  They
 have  to  change  at  Kharagpur,  pass-
 ing  through  three  States  of  Bihar,
 Bengal  &  Orissa  and  from  Kharagpur
 they  have  to  go  to  Bhubhaneswar  or
 Puri,  whatever  it  is.  For  the  time
 being,  if  an  express  train  could  be
 provided  or  a  through  carriage,  it
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 would  redress  a  lot  of  the  hardship
 that  the  people  are  undergoing  now.
 More  than  300  passengers  daily  travel
 from  Rourkela  to  the  eastern  coast, and  they  are  being  subjecteg  to  all
 this  inconvenience,

 D.  G.  Railways

 Since,  from  the  economic,  industrial
 and  administrative  points  of  view,  this
 rail  link  from  Bimlagarh  to  Talcher
 should  be  taken  up,  amenities  should
 be  provided  to  railway  passengers.
 There  are  no  ladies  waiting  rooms,
 Or  drinking  water  facilities  in  Dhen-
 kanal  Station  the  district  headquarter
 and  Nirgundi  Station  leave  alone  re-
 tiring  rooms.  If  this  ling  from  Rour-
 kela  to  Bimlagarh  to  Talcher  is  con-
 nected,  and  as  Talcher  which  is  a
 fast  growing  industrial  area,  will  have
 to  have  more  facilities  in  the  station
 like  retiring  rooms  and  so  on,  be-
 cause  there  is  a  proposal,  which  de-
 pends  on  the  Government  of  India.
 to  connect  Sambalpur  with  Talcher,
 which  the  State  Government  has  re-
 commended,  It  may  not  come  this
 year,  but  may  come  in  the  fifth  or  the
 sixth  plan.

 Moreover,  if  this  link  between  Cut-
 tank  and  Paradeep,  a  distance  of
 around  00  km.  could  be  completed,
 then  the  steel  city  of  Rourkela  would
 be  connceted  to  the  deep  sea  port  of
 Paradeep,  which  at  present  is  not
 connected  at  all  with  Rourkela.  Also,
 it  will  facilitate  the  movement  of  pas-
 sengers  as  well  ag  freight,  because
 the  people  of  Rourkela  then  can  link
 up  with  the  State  Capital  of  Bhuba-
 neswar.

 Coming  to  the  western  part  of
 Orissa,  I  come  to  the  Lanjigarh-
 Ambaguda  railway  link  which  bene-
 fite  three  states,  Andhra,  Madhya
 Pradesh  and  Orissa,  which  was  cons-
 tructed  at  a  cost  of  Rs.  53  crores.
 Because  of  the  gradient  and  other
 hard  terrain,  some  47  tunnels  were
 boreg  within  a  stretch  of  66  k.m.  and
 jt  has  reached  the  record  altitude  of
 9250  ft.  This  was  primarily  to  move
 dron  ore  from  the  Bailadila  mines  to
 be  exported  to  Japan  via  Vizag.  But
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 this  is  a  bilnd  line.  The  intention  07
 the  Government  should  be  to  open
 up  this  area  for  industrial  develop- ment,  The  more  backward  areas  of
 Dandakaranya  and  the  Kalahandi
 district  and  Koraput  districts  should
 be  connected  with  this  by  implement-
 ing  the  Ambaguda-Lanjogarh  road
 which  would  connect  Ambaguda,  in
 the  Kotavalasa,  Kimande  section  and
 Lanjogarh  road  in  the  Raipur-Vizia-
 nagaram  section.  If  this  line  is  com-
 pleted  it  will  not  only  pass  through the  backward  country  but  it  will  pass
 through  an  area  helping  in  opening
 up  the  untapped  resources  of  mine-
 rally  rich  and  agriculturally  surplus
 area  and  the  vast  forest  wealth  of
 the  Dandakaranya  area.  It  will  con-
 nect  Bhawanipatha,  district  head-
 quarters  of  Kalahandi  with  Janagarh
 and  Nowrangpur,  two  important  com-
 mercial  centres  in  West  Orissa.  More-
 over,  the  Indrawati  hydro-electric
 project  is  coming  up.  The  Orissa
 Government  is  taking  it  up  in  the
 Fourth  Plan  along  with  Machkund
 and  Sileru  projects  which  will  pro-
 vide  power.  The  possibility  of  avail-
 ability  of  steel  at  railhead  prices  is
 bound  to  give  impetus  to  industrial
 development  and  also  export  promo-
 tion  which  will  earn  us  vital  foreign
 exchange.  While  on  foreign  ex-
 change  and  export  promotion,  I  would
 like  to  say  that  iron  ore  and  manga-
 nese  ore  are  two  of  our  main  export
 commodities  and  the  rise  in  the  rate
 of  freight  by  Rs.  5  per  ton  oniron  ore
 and  Rs.  3  per  ton  on  manganese  ore
 will  not  certainly  boost  our  export.
 The  Railway  Minister  should  try  to
 find  some  additional  funds  from  ex-
 port  promotion  scheme  and  fulfil  the
 long-felt  requirement  of  the  people
 of  Orissa,  You  would  have  been
 that  my  friends  from  Orissa  in  the
 Opposition  and  in  the  Treasury  Ben-
 ches  have  given  various  proposals  for
 new  railway  lines  but  nearly  every
 one  is  unanimous  of  the  link  from
 Cuttack  to  Paradeep  and  Talcher  to
 Bimalgarh.  I  hope  the  Railway  Minis-
 try  will  share  in  the  building  and
 development  of  Orissa  and  would  not
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 take  into  consideration  the  political
 colour  of  the  State  ministry.

 Shri  J.  Ahmed  (Dhubri):  Mr.  De-
 puty-Speaker,  I  thank  you  for  giving me  a  chance  to  speak  on  the  railway
 budget  and  on  my  cut  motions  Nos.
 254  and  255.  I  come  from  a  State
 which  is  backward  and  from  a  cons-
 tituency  which  is  the  most  backward
 in  that  state.  My  constituency  is
 whole  of  the  Garo  Hills  district  and
 also  the  lower  part  of  the  Goalpara
 District  in  Dhubri  sub  division.  The
 Dhubrj  sub  division  has  some  railway
 line,  about  30—40s  miles  and  it  is  a
 metre  gauge  line.  Regarding  Garo
 Hills,  the  hon.  Minister  knows  very
 wel]  that  there  is  not  even  a  yard  of
 railway  line  in  my  constituency.  You
 know  the  bottleneck  of  Assam.  The
 whole  of  the  southern  part  of  Garo
 Hills  district  and  Goalpara  district  are
 on  Pakistan  border  which  will  be
 more  than  200  miles  in  length.  Dhubri
 was  the  biggest  centre  in  India  for
 producing  and  exporting  jute  which  is
 a  foreign  exchange  earner.  Up  till
 1963-64,  and  1964-65  it  was  the  big-
 gest  jute  centre  of  India,  The  jute
 export  through  the  Dhubri  town,  in
 ‘1963-64,  was  more  than  30  Jakh
 maunds.  So  also,  in  1964-65  more
 than  30  lakh  maunds  of  jute  used  to
 be  exported  or  dealt  with  from
 Dhubri  town.  The  cheapest  commu-
 nication  that  we  had  with  the  outside
 world  was  the  river  communication
 which  has  been  totally  blocked  by  the
 last  965  Indo-Pakistan  war,  and  it
 has  not  yet  been  possible  for  us  to
 have  some  talk  with  Pakistan  regard-
 ing  our  river  communication.  As  I
 understand,  our  businessmen  in  our
 country  do  not  also  favour  the  com-
 munication  through  Pakistan  because
 of  the  loss  that  they  had  to  sustain
 their  goods  worth  crores  of  rupees
 having  been  detained  by  Pakistan  on
 the  last  occasion,  in  965  September
 Indo-Pakistan  war.

 Anyway,  the  cheapest  communica-
 tlon  that  is  available  to  us  at
 present  from  Assam  to  other  parts  of
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 India  is  the  railway.  If  the  Govern-
 ment  of  India  wants  that  Assam  ghould be  linked  with  the  cheapest  commu-
 nication  that  is  possible  now,  the  rail-
 way  is  the  only  link,  and  the  Govern-
 ment  should  start  in  right  earnest  to
 establish  immediately  a  through
 railway  communication  for  Assam
 with  the  rest  of  India,

 During  the  962  Chinese  war,  our
 Jate  Prime  Minister  Jawaharlal  Nehru
 gave  up  Assam  and  said  that  this  time
 we  cannot  probably  protect  Assam
 because  of  the  very  baq  communice-
 tion;  and  you  know  the  bottleneck  of
 Assam  with  the  East  Pakistan  which
 is  just  about  25  miles  in  width,  and
 it  is  through  this  narrow  portion  that
 all  the  goods  from  Assam  are  to  be
 exported  and  all  the  communications
 have  to  pass  through  it.  From  the
 defence  point  of  view,  if  you  want  to
 keep  Assam  with  the  rest  of  India,
 you  must  have  the  communication  of
 Assam  improved  without  further  de-
 lay,  and  at  least  you  must  extend  the
 broad  gauge  line  to  Dhubri  which  was
 the  biggest  centre  for  jute  export  and
 which  has  now  lost  its  jute  business.
 As  I  said,  the  export  of  jute  from  this
 town  which  was  30  lakh  maunds  in
 1963-64  and  1964-65  has  now  reduced
 to  5  lakh  maunds  in  1965-66.

 5  brs.

 Now  in  1966-67  it  is  only  9  lakh
 maunds.  The  quality  of  jute  pro-
 duced  in  Goalpara  district  is  probably
 the  best.  It  may  be  compared  with
 jute  produced  in  Narainganj  in  East
 Pakistan,  which  is  the  best  quality  of
 jute.  Before  partition,  jute  produced
 in  Goalpara  District  used  to  be  taken
 to  Narayanganj  and  sealed  as  Narain-
 ganj  jute  and  sold  as  best  quality  jute
 which  used  to  move.  Now  due  to
 lack  of  cheap  communication  and  our
 long  border  of  more  than  200  miles
 with  East  Pakistan,  it  has  come  down
 from  30  lakh  maunds  to  9  lakh
 maunds  only.  Probably  the  greater
 portion  of  our  jute  is  being  smuggl-
 ed  into  East  Pakistan  and  exported
 from  there.  This  long  border  of
 more  than  200  miles  is  not  properly
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 guarded.  During  the  last  election,  I
 travelled  in  that  area  and  my  perso-

 Nal  experience  was  that  smuggling is  very  easy.  I  find  people  smuggling
 things  easily  even  during  day  time.
 Probably  the  cultivators  are  getting  a
 better  price  for  their  jute  from  East
 Pakistan  and  smuggling  is  going  on.
 Due  to  lack  of  communication,  the
 transport  cost  is  very  high  on  this  side
 of  our  and  therefore  more  or  less  20
 lakh  maunds  of  jute  are  being  smug-
 gled  into  East  Pakistan.  There  are
 no  communication  facilities  in  the
 whole  of  Garo  Hills  District  and  in
 Mahendraganj  which  part  of  it.  It  is
 a  plain  portion  of  Garo  Hills  where
 fine  quality  jute  grows  profusely.
 There  is  practically  no  communication
 except  one  road  which  has  been  newly
 constructed.  It  is  not  even  a  pitched
 road.  It  is  only  a  gravelled  road.
 The  bridges  on  this  road  are  not  very
 strong  enough  to  carry  big  trucks.
 So,  jute  is  carried  only  in  small
 trucks,  Because  of  lack  of  commu-
 nication,  the  whole  of  Garo  Hills  Dis-
 trict  is  not  getting  or  having  any
 facilities  for  the  improvement  of
 trade.  There  is  very  meagre  improve-
 ment.  In  the  circumstances,  I  would
 like  the  Railway  Minister  to  take  a
 special  note  of  this  area  and  try  to
 improve  the  communication  on  this
 part  of  the  country.

 D.  G.  Railways

 I  would  request  the  hon.  Minister
 to  have  a  broad  gauge  connection
 from  Fakiragram  to  Dhubri  which
 wag  once  the  biggest  jute  exporting
 centre.  If  it  is  done  it  will  surely
 revive  its  position.  From  Jogighopa,
 up  to  which  the  broad  gauge  line  has
 been  extended,  the  line  may  be  ex-
 tended  to  the  south  bank  of  the
 river—Jogighopa  is  on  the  north  bank.
 There  is  a  proposal  also  of  construct-
 ing  a  bridge  over  the  Bramhaputra
 river.  Even  if  a  bridge  is  not  pos-
 sible  at  the  present  moment,  I  would
 request  the  hon.  Minister  to  have
 arrangements  made  for  ferry  cross-
 ing—previously  it  used  to  be  at
 Pandu—and  this  railway  line,  ie.
 broad  guage  line,  may  be  extended  up
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 to  Gauhati  and  also  to  Garo  Hills
 where  there  are  enough  potential  for
 export  of  coal,  limestones,  timber  and
 other  important  minerals  and  also
 other  things.  A  paper  mill,  cement
 factory  can  also  be  started  in  Garo
 Hills  if  facilities  are  given.  For  def-
 ence  purposes  also  this  will  be  an
 essential  line,  a  life-line  for  us.  I
 would,  therefore  request  the  hon.
 Minitser  to  do  something  as  early  as
 possible  so  that  our  people  may  not
 be  frustrated  and  they  may  not  go
 astray.

 Assam  has  all  along  been  neglect-
 ed  by  the  Government  of  India.  That
 is  why  Assam  is  now  a  State  of  so
 many  problems.  Because  you  have
 neglected  it  from  the  beginning  there
 is  the  question  of  Nagas,  there  is  the
 Mizo  problem  and  the  Hill  state  prob-
 lem,  our  friends  from  Tripura  have
 been  jn  a  very  bad  state  in  our  terri-
 torv.  If  something  is  not  done  very
 early  IT  do  not  know  what  will  be  the
 position.  The  Mizor  7~-  ing  that
 they  have  been  neglected.  The  peo-
 ple  of  Trivura  are  saving  that  they
 have  been  neglected.  Hill  people  are
 saying  that  they  are  neglected.  The
 people  of  Assam  as  a  whole  are  say-
 int  that  they  have  been  neglected  in
 the  matter  of  communication  and
 thereby  all  round  improvement  of  it.
 Unless  communication  improves  no
 nlace,  no  country  can  develop  with
 all  its  resources.  Therefore,  from
 the  point  of  view  of  communication
 and  development  and  also  from  the
 point  of  view  of  defence,  it  is  most
 essential  and  urgently  necessary  that
 the  Government  of  India  should  do
 somethine  jmmediately  to  mitigate  the
 grievances  of  the  neovle  of  Assam.
 esnecially  the  whole  of  Garo  Hills
 and  Goalvara  District.

 Mr,  Deputy-Speaker:  I  would  like
 to  sav  one  thing.  7  will  not  give  even
 one  second  more  than  ten  minutes  to
 any  hon  Member  from  this  side.

 श्री  क०  ता०  तिवारी  (बेतिया)  :  में
 मंत्री  महोदय  को  धन्यवाद  देना  चाहता  हूं
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 कि  उन्होंने  खर्च  में  कटौती  की  है  |  इस  के
 साथ  साथ  मैं  यह  भी  कहना  चाहता  हूं  कि
 जो  भाड़ा  वगैरह  जन्हों  ने  बढ़ाया  हैँ  वह  बहुत
 ही  कम  बढ़ाया  है  ।  यह  बात  कही  जाती  है  कि
 रेलये  के  खर्च  में  कमी  की  जाय  लेकिन  इस
 के  साथ  साथ  दूसरी  तरफ  खर्चा  बढ़ाने  की  बात
 भी  कही  जाती  है  ।  जैसे  हमारे  जो  लेबर  लीडर्स

 हैं  वे  लेबर  को  भ्रौर  भ्रधिक  सुविधायें  देने  की
 मांग  करते  हैं  श्र  दूसरे  जो  लोग  हैं  वे  भी
 इस  तरह  की  मांगें  करते  हैं  कि  रेलवें  लाइन
 का  डिवेलेपमेंट  हो,  रेलवे  लाइन  को  बढ़ाया
 जाएं  |  इस  के  साथ  साथ  यात्रियों  को  सुविधायें
 प्रदान  करने  के  लिए  प्रधिक  खर्च  किये
 जाने  की  मांग  भी  की  जाती  है  ।  इन  सब  को
 प्रगर  माना  जाए  तो  खर्चा  तो  बढ़ेगा  ही,  कम
 कैसे  हो  सकता  है  लेकिन  जब  यह  कहा  जाता  है
 कि  सब  बर्च  किये  जायें  शौर  साथ  साथ
 कहा  जाता  है  कि  भाड़ा  झ्रादि  न  बढ़ाया  जाए,
 भाड़ों  भ्रादि  से  जो  भ्रामदनी  होती  है  उस  को
 न  बढ़ाया  जाए  तो  ये  दोनों  बातें  कैसे  साथ
 साथ  चल  सकती  हैं  यह  मेरी  समझ  में  नहीं
 श्राता  है  t
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 सब  से  पहले  मैं  रेल  मंत्री  का  ध्यान  रेल
 से  सम्बन्धित  जो  डाक्टर  हैं  उन  की  तरफ
 दिलाना  चाहता  हूं  ।  रेलवे  में  काफी  तादाद  में
 डाक्टर  हैं।  उत  का  जो  स्टेटस  है  वह  और
 डाक्टरों  जैसा  नहीं  है।डी०  एम  झ्रोज ०  का
 जो  प्रोमोशन  होता  है  उस  में  एक  तिहाई  रेलवे
 के  डाक्टरों  में  .  लिये  जाते  है  भौर  दो  तिहाई
 बाहर  से  रिक्रुट  किये  जाते  हैं।  उन  को  प्राइवेट
 प्रैक्टिस  एलाउड  नहीं  है  ।  फोर्थ  प्रेड  के  जो
 एम्पलाईज  हैं  उन  में  तो  वे  (डाक्टर्स  )  प्राइवेट
 प्रैक्टिस  नहीं  कर  सकते  हैं  लेकिन  ऊपर  की
 क्लासिज  के  जो  एम्पलाईज  हैं  उन  में  वे  कर
 सकते  हैं।  उन  को  ढ़ाई  रुपया  या  तीन  रुपया
 एक  बार  की  फीस  मिलती  है  ।  इस  कारण  से
 रैलवे  में  डाक्टरों  की  जो  हालत  है  वह  बहुत
 ही  दर्दनाक  है  ।  यह  सवाल  काफी  दिनों  से
 मंत्री  महोदय  शौर  रेलवे  बोर्ड  के  सामने
 है।  मैं  कहना  चाहता  हूं  कि  रेलवे  में  जो
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 डाक्टर  हैं  उन  का  स्टेटस  कम  से  कम  सी०  एच०
 एस  ०  में  जो  डाक्टर  काम  करते  हैं,  उस  के  बराबर
 कर  दिया  जाए  |  उन  को  भी  यही  सुविधायें
 प्रौर  वही  पे  स्केल  मिलें  जो  कि  सी०  एच  ०

 एस०  के  डावटरो  को  मिलते  हैं।  रेलवे  के  डाक्टरों
 की  सर्विस  शाल  इंडिया  सविस  है  ।  लेकिन
 मैं  कहांगा  कि  जनरल  पूल  में  भी  उन  को  जाने
 दिया  जाए  श्रौर  जनरल  पूल  में  से  भी  उत  को
 लिया  जाए  |  झ्गर  उन  को  उसी  पूल  में  रखता
 है  तो  दो  तिहाई  जो  प्राप  बाहर  से  लेते  हैं
 उन  को  बाहर  से  न  ले  कर,  उन्हीं  में  से  लिया
 करें,  उन  को  ही  इस  तरह  से  प्रोमोशन  दिया
 करें  |

 रेलवे  में  झार०  पी०  एफ  झौर  जी०
 श्रार०  पी०  ये  दो  तरह  की  प्रार्गेनाइजेशंज
 काम  कर  रही  हैं।  हमारा  तजुर्बा  यह  है
 कि  इन  दोनों  प्रार्गेनाइजेशंज  में  से
 श्ार०  पी०  एफ०  जहां  तक  रेलवे  की
 प्रापर्टी  श्ादि  का  सम्बन्ध  है,  उस  की  सुरक्षा
 आदि  का  सम्बन्ध  है,  रेलवे  की  ज्यादा  मदद
 करती  है शौर  जी०  प्रार०  पी०  उतनी  मदद

 नहीं  करती  है।  जहां  तक  पैसेंजर्स  की  सम्पत्ति
 का  सवाल  है  उस  की  सुरक्षा  का  सवाल  है  उस
 में  बडी  कमी  है  |  जी०  शार०  पी०  उस  में

 बहुत  मददगार  साबित  नहीं  होती  है  |  झार०
 पी०  एफ०  जिस  के  खर्च  में  कटौती  की  गई  है,
 में  चाहता  हूं  कि  ज्यादा  स्ट्रगषन  होनी  चाहिये  |
 जो  बाहर  से  लोग  लिये  जाते  हैं  इस  सबिस  में
 मैं  चाहता  हूं  कि  बाहर  से  लेनले
 कर  इन  को  ही  प्रोमोशन  दिये  जायें ।

 हमारा  तजुर्बा  जी०  झ्रार०  पी०  के  बारे  में  यह
 है  कि  इस  में  जो  फोर्स  है  वह  प्राविर्सिस  से
 आती  है  1  प्राविसिस  में  छंटीनी  जिन  लोगों  को
 वःरना  होता  है  या  जिन  को  सजा  देनी  होती  है
 जिन  की  प्राविसस  में  जरूत  नहीं  होतीर
 इस  तरह  के  झाफिसर्स  को  जी०  श्रार०  पीड़
 में  भेज  दिया  जाता  है  1  थोड़े  दिन  यहां  रह  क
 फिर  वे  वापिस  चले  जाते  हैं  ।  इस  तरह  से
 जो  काम  होता  है  बहू  ठीक  नहीं  होती  है
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 [श्रो  क०  न०  तिवारी]
 मैं  चाहता  हूं  कि  रेलवे  की  जो  श्रार्गेनाजेशन
 है  इसी  में  से  इस  झार्गेनाइजेशन  में  काम  करने
 वाले  लोगों  को  प्रोमोशन  दिया  जाए  शौर  उन
 की  यह  जो  प्रार्गनाइजेशन  है  इस  को  पक्का
 किया  जाए  इस  का  विस्तार  किया  जाए  |

 देखने  में  प्राया  है  कि  जब  कहीं  पर  कोई
 गड़बड़ी  होती  है  जैसे  बिहार  में  हुई  थी  या
 बंगाल  में  हुई  या  दूसरी  जगहों  में  हुईं  थी
 उस  के  कारण  से  रेलवे  को  काफी  क्षत्ति
 उठानी  पड़ती  है  उस  वक्‍त  प्राविशल
 गवर्नमेंट  की  जो  जी०  श्रार०  पी०  है  वह
 मददगार  साबित  नहीं  होती  है  ।  इस  का
 एक  कारण  यह  भी  है  कि  डयूल  कंट्रोल  होता
 है  जी०  प्रार०  Tio  पर  भी  काफी  रुपया  खर्च
 होता  है  i  मुझे  याद  तो  नहीं  है  लेकिन  मेरा
 खयाल  यह  है  कि  तीन  चार  करोड़  रुपये  की
 क्षत्ति  रेलवे  को  उठानी  पड़ी  थी  जो  गड़बड़
 बंगाल  में  हुई  थी।  झोर  बिहार  में  हुई
 थो  |  इस  तरह  से  जो  क्षत्ति  उठानी  पड़ती
 है  उस  के  फलस्वरूप  श्राप  को  करें  में
 भो  बढ़ोतरी  करनी  पड़ती  है  ।  अखबारों
 में  जो  बातें  भ्रा  रही  हैं  उन  को  ग्राप  जानते
 ही  हैं।  रेलों  को रोका  जाता  है.  उन  को  समय
 पर  रन  करने  नहीं  दिया  जाता  है  गड़बड़ियां

 की  जाती  हैं  भ्रौर  इस  काम  में  जो  जी०  भार०
 fre  ag  भाप  की  मदद  को  नहीं  ध्ाती
 है  भौर  इस  कारण  से  ये  सारी  गड़बड़ियां  होती
 हैं  ।  रेलवे  की  जो  झपनी  प्रोटैक्शन  फोर्स  है  वह
 झगर  प्राप  की  मदक  को  शाए.  तो
 ये  गड़बड़ियां  रुक  सकती  हैं  इस  काम  के  लिये
 अगर  आप  की  अपनी  प्रोटैक्शन  फोर्स  हो
 तो  ये  जो  गड़बड़ियां  ये  हैं  उस  की  मदद  से
 झाप  इन  को  रोक  सकते  हैं  ।

 डीजल  शोर  कोयले  से  जो  इंजन  चलते

 हैं  उन  दोनों  को  ले  कर  काफी  लोगों  के  मनों  में
 श्रम  पाया  जाता  हैं  7  तरह  तरह  की  भावनायें
 व्यक्त  की  जाती  हैं।  मैं  चाहता  हूं  कि  कोई
 एक्सपर्ट  लोगों  की  छोटी  सी  कमेटी  बना  कर
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 इस  बात  को  तय  करवा  लिया  जाए  और  पालिया-
 मेंट  को  बता  दिया  जाएं  कि  डीजल  क्यों  जरूरी
 है  श्र  कोयले  से  चलाने  में  जितनी  लेबर  लगती
 है  वह  इक्ोनोमिकल  है  या  डीजल  से  इंजनों
 को  चलाना  इकोनोमिकल  हैं  ।  इस  में  लेबर
 कम  लगती  है  या  उस  में  कम  लगती  है,  रेलों
 को  इस  में  फायदा  है  या  उस  में  फायदा  है  1
 मैं  चाहता  हूं  कि  जो  सारी  स्थिति  हैं  उस  को
 हाउस  के  सामने  रखा  जाए  ।

 मैं  ने  प्रामदनी  बढ़ाने  के  लिए  कई  बार
 सुझाव  दिया  है  कि  रेलवे  के  कम्पार्टमेंट्स
 के  भन्दर  शौर  बाहर  तथा  दूसरी  जगहों  पर
 एंडबर्टिजमेंट्स  किये  जायें,  एडबटिजमेंट्स
 लिये  जायें  -  लेकिन  इस  की  तरफ  भी  तक
 ध्यान  नहीं  दिया  गया  है  |  इस  को  ज्यादा
 से  ज्यादा  बढ़ाया  जाए  ताकि  रेलों  की  ग्रामदनी
 बढ़े  |

 प्रामदनी  बढ़ाने  के  काम  में  लेबर  का
 कोझ्मापरेशन  भी  लिया  जाना  चाहिए,  जो
 लेबर  झार्गेनाइजेशंज  हैं  3उन  का  भी  सहयोग
 लिया  जाए।  जब  तक  उन  का  सहयोग  नहीं
 होगा,  जब  तक  उनके  जो  लीडसं  हैं,  पब्लिक
 लीडर्स  जो  हैं  उन  का  सहयोग  नहीं  होगा,
 तब  तक जो  क्षत्ति  रेलों  को  हो  रही  है  वह  क्षत्ति
 होती  चली  जाएंगी  भौर  श्राप  की  भ्रामदनी
 नहीं  बढ़  सकेगी  |  इस  के  लिये  कोई  रास्ता
 निकाला  जाना  चाहिमे  ताकि  पूरा  कोझ्मापरेशन
 श्राप  को  उन  का  मिले।  उन  का  झमर  झाप  को
 सहयोग  मिले  तो  रेलवे  ठीक  से  चल  सकती  हैं  1
 लेबर  लीडर्स  से  भो  मैं  निवेदन  करना  चाहता
 हूं  कि  व  लेबर  के  लिए  एमेनेटीज  की  बात  तो

 बहुत  करते  हैं,  लेबर  के  लिए  सुविधायें  प्रदान
 किये  जाने  की  बात  तो  हमेशा  करते  हैं  लेकिन
 इस  पर  जोर  नहों  देते  हैं  कि  जो  कर्मेचारी  हैं
 वे  यात्नियों  की  सुख  सुविधा  का  भी  ध्यान  रखें  1
 जब  रेलों  पर  लोग  चलते  हैं  तो  पाते  हैं  कि

 कहीं  पर  लाइट  नहीं  है,  कहीं  पर  पंबा  नहीं  है
 शौर  जब  चोरी  करनी  होती  है  तो  ये  सब  के
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 [सब  शामिल  हो  जति  हैं  7  इत  चोजों  को

 [रोकने  के  लिये  लीडर्ज  का  यह  काम  है  कि  वे
 पब्लिक  ओपिनियन  को  मोबिलाइज  करें
 शौर  लेबर  प्रार्गेनाइजेशंस  से  जो  सम्बन्धित

 हैं  उन  का  भी  यह  काम  है  कि  वे  लेबर  को
 इस  के  बारे  में  समझाएरं  बौर  कोई  ऐना  रास्ता
 निकाले  कि  काफी  इस  तरह  के  कामों  में
 उन  का  और  लेबर  का  सहयोग  प्राप्त  हो
 श्रौर  रेलों  में  जो  चोरियां  होती  हैं  वें  बन्द  हों
 इस  से  करोड़ों  रुपये  का  नुकसान  होता  है
 साल  में  और  कई  लाख  पये  को  चोरी  सामान
 की  रोज  हो  रही  है  ।

 अब  मैं  कुछ  जातें  प्रयतों  कांस्टिटय पी
 के  बारे  में  कहता  चाहता  हूं

 श्री  ज्योतिर्मय  बसु  (डाप्रमंड  हाबर)  :

 कुछ  द. | ल  गैमेशन  के  बारे  में  भो  कहिये  |

 शी  wo  ato  तिवारी  :  उस  के  बारे  में

 मुझे  कुछ  पता  नहीं  है  1  उस  के  बारे  में  श्राप

 कहियेगा  ।

 बेतिया  में  एक  रिटायरिंग  रूप  की  जरूरत

 है  1  इस  की  व्यवस्था  की  जानी  चाहिये  ।

 आदापुर  में  प्लेटफ़ार्म  क ेऊपर  शक  हम  चाहते  हैं।
 यह  बहुत  जरूरी  है  ।  मैं  चाहता  हु  कि  इस  की
 भी  व्यवस्था  की  जाए।  टलीफोन  तो  वहां  पर

 हैं  लेकिन  रेलव  से  उस  टलीफोन  का  सम्बंध
 नहीं  है  ।  इस  वास्ते  लोगों  को  काफी  खर्चा
 कर  के  स्टेशन  जाना  पड़ता  है।  मैं  चाता  हूं
 कि  इस  ओर  भी  झाप  का  ध्यान  चाहिए  1

 रक्सौल  में  बहुत  सी.  रेलवे  की  जमीन
 है  1  वह  बहुत  कीमती  जमीन  है  ।  उस  पर  लोग
 'एन्कोचमेंट  करते  चले  जा  रहे  हैं।  इः  बास्ते
 इधर  भी  आप  का  ध्यान  जाता  5  छहिये  ताकि
 उस  जमीन  पर  एन्क्रोचमेंट  न  हों  लीगली
 झगर  उस  जमीन  को  देना  हो  तो  प्राप  दे  सकते
 हैं।  सड़क  जो  खराब  है  बगहा-रक्मौल  प्रादि

 की  इस  को  भी  ठीक  करवा  दिया  जाना
 चाहिये  |
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 बगहा  से  भेसालोटन  एक  रेलवे  लाइन

 की  हम  लोगों  ने  मांग  की  है।  गंडक  प्राजक
 जो  बन  रहा  है  उस  पर  पुल  बना  दिया  गया  FI
 उस  कारणा  से  रेलवे  लाइन  को  बतन  में
 बड़ी  सूविधा  हो  गई  है  ।  इस  को  गंरखपुर
 लाइन  में  मिला  दिया  जाए  तो  यह  एक  एडीशनल
 लाइन  आप  को  मिल  जाएगी  और  अराम  के
 बोर्डर  तक  जाने  के  लिए  झाप  को  काफी  मदद
 मिलेगी  |

 जहां  पर  गांधी  जी  ने  क  मे  किया  था,
 वहां  के  लिए  एक  हाल्ट  की  मैं  मांग  करता  प्रा

 रहा हूं ।  यह  मांग  मैं  छ:  बरस  से  बरता  शा
 रहा  हूं  ।  यह  हाल्ट  भीदीकरवा  ने  लिए  g
 मांगता  शा  रहा  हैं  ।  लेकिन  मेरी  इस  मांग  पर
 रेलबे  ग्रधिकारियों  ने  अभी  तक  ध्यान  नहीं
 दिया  है  |  यह  कहा  जाता  रहा  है  कि  इस  से

 नुक्सान  होगा,  पैसे  का  नुक्सान  होगा  |
 लेकिन  एसी  झौर  भी  बहुत  सी  जगहेँ  हैं
 जहां  आप  को  नुक्सान  होता  है।  वे  डिफीसिट  में
 रन  करती  हैं।  गांधी  जी  ने  यहां  काम  किया
 था  और  यह  एक  टूरिस्ट  प्लेस  हो  सकती  है  1
 ब्भी  हो  सकता  है  कि  यह  नुक्सान  में  रन  करे
 लेकिन  आग  चल  कर  यह  नुक्सान  में  नहीं  रहेगी,
 यह  हमारा  खयाल  है।  इसलिए  यहां  एक  द्ाल्ट
 देने  की  बात  के  लिए  मैं  भ्राग्रह  करना  चाहता
 हूं

 मैं  इन  बातों  की  तरफ  मंत्री  महोदय  का
 ध्यान  दिलाना  चाहता  हूं  शौर  भ्राशा  करता

 हुँ  कि  जहा  तक  त्षम्भव  होगा  वह  इन  के  बारे

 में उपयुक्त  कार्यवाई  करेंगे  ।

 Shri  8,  0,  Somasundaram  (Thanja-
 vur):  Mr.  Deputy-Speaker,  Sir,  I  beg
 to  move  some  of  the  cut  motions  about
 the  working  of  the  Railway  Depart-
 ment  with  specific  reference  to  Tamil
 Nad.  It  is  a  well  known  fact,  and  I
 need  not  emphasise  it,  that  our  rail-
 ways  are  always  over-crowded.  Some-
 times,  people  have  to  wait  for  two  or
 three  days  before  getting  a  railway
 ticket.  There  has  been  a  great  demand
 for  railway  travel  from  Madras  to
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 Karaikudi  via  Thiruvarore,  Thiru
 Thirai  Pundi  Pattukottaj  and  Aran-
 thanki.  At  present,  only  one  bogie  is
 attached  to  Remeshwaram  Express.
 That  bogie  consists  of  I  class  and  II
 Class.  People  going  from  Madras  to
 Karaikudi  find  it  extremely  difficult
 to  get  accommodation  jin  that  bogie.
 Therefore,  I  would  like  to  suggest  to
 the  Railway  Minister  to  attach  one
 more  bogie  for  III  Class  passengers
 enly.

 Pattukotaj  is  about  30  miles  from
 Thanjavoor.  From  4  O'Clock  in  the
 morning  to  0  oO  Clock  in  the  night,
 private  buses  are  running  between  the
 two  places  at  an  interval  of  5
 minutes.  In  spite  of  the  frequent
 bug  service,  it  is  extremely  difficult
 to  get  a  bus  on  that  route.  Some-
 times,  one  has  to  wait  for  3  or  4  buses
 to  go  till  one  gets  a  bus.  In  this  con-
 nection,  I  would  request  you  to  cons-
 truct  a  railway  line  on  that  route.
 This  will  prove  to  be  a  profitable  in-
 vestment,

 D.G.  (Railways)

 There  is  another  case  too  for  putting
 up  this  line,  Before  Independence
 and  nationalisation  of  the  railway,  ie
 in  ‘1938,  the  private  railway  company
 made  a  survey  of  the  project  and  ac-
 quired  land  for  railway  line.  Unfor-
 tunately,  due  to  the  Second  World
 War,  the  proposal  was  postponed.
 Even  before  30  years,  the  proposal  was
 considered  to  be  profitable  by  the
 Private  company.  But  I  am  sorry  to
 say,  in  this  connection,  that  our  Indian
 Railways  did  not  try  to  implement  the
 proposal.  May  I  bring  to  the  imagi-
 nation  of  the  hon.  Minister  for  Rall-
 ways  as  to  how  much  improvement,
 both  in  population  and  economy  would
 have  taken  place  during  the  past  30
 years  and  consequently  how  much
 necessary  the  line  is?

 Viruddhachalam  is  a  big  commer-
 ela]  centre.  The  route  between  Viru-
 @dhachalam  and  Pattukottai  via  Man-
 Sargudi  and  Kumbakonam  passes
 through  agriculaural  lands.  Presently,
 the  comemrcial  transport  is  done  by
 private  lorry  service  in  that  area.  The
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 railway  line  between  Pattukottai  and
 Viruddhachalam  is  gn  indispensable
 one  for  the  improvement  of  the  area.
 This  line  also  will  prove  to  be  a  pro-
 fitable  one  and  hence  I  hope  the  hon.
 Railway  Minister  will  take  necessary
 action  on  this  line  also.

 It  is  not  an  exception  that  the  trains
 are  running  late  between  Madras  and
 Tuticorin,  This  is  because  the  line  is
 congested  and  I  am  afraid  that  it  may
 be  impossible  to  introduce  additional
 trains  on  this  line.  I  suggest  that  a
 double  line  may  be  put  up  between
 Madras  and  Tuticorin  and  the  line
 shoulg  be  a  broad-gauge  one,

 There  is  one  halt  station  by  name
 Raja  Madam  Road  jn  Thanjavoor
 district.  This  is  remaining  as  a  halt
 station  for  the  past  30  years.  The  re-
 venue  from  this  station  has  increas-
 ed  and  has  become  substantial.  I  am
 sure  that  there  is  a  strong  case  to
 make  this  station  permanent.

 Before  I  finish  my  speech,  I  would
 like  to  say  a  few  words  about  the
 grievances  of  the  railway  employees.

 On  the  eve  of  the  Chinese  aggre-
 sion,  the  working  hourg  of  govern-
 ment  departments  were  increased  to
 meet  the  emergency.  At  present  there
 is  no  emergency  and  there  is  no  point
 in  sticking  to  the  increased  hours  of
 work.  I  hope  the  hon.  Minister  far
 Railways  will  revert  to  the  ald
 timings.

 I  understand  that  the  retirement
 age  of  the  railway  workers  was  in-
 creased  from  55  to  58  In  the  cir-
 cumstances  of  large  scale  unemploy-
 ment  of  youth,  raising  of  the  retire-
 ment  age  seems  unjustified.  I  sug-
 gest  that  the  age  of  retirement  should
 be  reduced  to  55.  I  wish  to  add  that
 the  proposal  of  retiring  persons  whe
 have  completed  25  years  of  service
 shoulq  be  withdrawn.

 Presently,  accidents  in  railway
 workshops  causing  death  are  classi-
 fied  into  aveidable  and  unavoidable
 Full  compensation  is  paid  to  the  un-
 avoidable  accidents  and  only  bait
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 compensation  is  paid  to  avoidable  ac-
 cidents.  The  classification  of  accidents
 is  done  according  to  the  whims  and
 fancies  of  the  officials.  I  wonder  how
 accidents  can  be  classified  into  avoid-
 able  and  unavoidable,  I  feel  that  all
 accidents  are  unavoidable.  If  it  ig  not
 unavoidable,  it  is  not  an  accident,  it
 may  be  a  suicide.  Therefore,  the  sys-
 tem  of  paying  half  compensation
 should  be  scrapped  and  full  compen-
 mation  should  be  paid.

 The  housing  problem  for  the  Golden
 Rock  railway  workers  is  a  serious  one.
 The  number  of  houses  are  inadequate.
 Workers  are  coming  to  the  workshop
 from  places  more  than  30  miles,  Of
 course,  workers  coming  daily  to  the
 workshop  from  within  the  range  of
 30  miles  are  issued  free  season  tickets.
 A  special  train  is  also  run  to  bring
 such  workers.  When  the  train  comes
 late,  the  workers  are  not  able  to
 report  to  duty  in  time,  In  such  cases
 the  late-coming  workers  are  punished
 with  salary  cut.  This  is  an  injustice
 because  they  are  punished  for  a  fault
 not  of  their  own.  This  practice  should
 be  scrapped  and  accommadation
 should  be  provided  to  all  workers.

 As  it  is,  only  25  per  cent  of  the
 vacancies  arising  in  the  3rd  grade  is
 filled  from  the  4th  grade  employees.
 But  this  25  per  cent  is  too  meagre.
 Only  a  very  few  4th  grade  workers
 get  promotion.  I  recommend  that
 about  50  per  cent  of  the  vacancies  in
 Srd  grade  should  be  filleq  by  persons
 from  4th  grade  employees.

 Grade  II  clerks  j.e.,  Lower  Division
 Clerks  in  the  accounts  section  of  the
 failway  department  jn  Golden  Rock,
 Madras,  Tiruchi,  etc.,  retira  as  grade
 Oo  clerks,  even  after  putting  in  30  years
 ef  service.  They  should  havea  chance
 @f  getting  at  least  one  promotion  in
 their  life-time.  Late  Prime  Minister,
 @hri  Lal  Bahadur  Shastri,  when  he
 was  the  Railway  Minister,  gave  an
 emurance  in  the  Lok  Sabha  in  956
 chat  every  employee  in  railway  service
 whould  be  permitted  to  reach  a
 @easonable  high  eve)  of  at  least
 ®s.  220  on  the  basis  of  seniority  and
 e@mitability  alone.
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 The  cost  of  living  is  increasing  day
 by  day.  Prices  of  essential  commodi-
 ties  are  soaring  like  anything.  In  the
 circumstances,  it  will  be  inhuman  to
 pay  the  casual  workers  a  wage  less
 than  Rs,  3.  Rs.  4  and  Rs.  4  should  be
 paid  to  the  women  and  men  employees
 respectively  on  the  Southern  Railway.
 The  employes  in  the  railway  dining
 ears  and  the  alterders  in  the  first
 class  compartments  should  be  on  a
 fermarent  basis  and  should  get  re-
 gular  pay  scales,

 Mr.  Deputy-Speaker:
 Bherat  Singh  Chauhan.

 Shrimati  Lakshmikanthamma  (Kha-
 mmam):  Normally,  the  practice
 is  to  call  one  Member  from  that  side
 and  then  one  Member  from  this  side
 alternately..,,

 Now,  Shri

 Mr,  Deputy-Speaker:  Today  it  is  a
 question  of  balancing  the  time  Pro-
 perly.  I  shall  be  calling  two  from
 the  Opposition  and  one  from  the  Con-
 gress.  Time  is  very  much  rationed  for
 the  Congress  Members;  there  can  be
 not  more  than  0  from  the  Congress
 side  who  can  speak.  ‘The  time  is
 rationed  strictly.  The  Opposition
 would  get  whatever  time  they  are  en-
 titled  to.

 श्री  भारत  सिह  चौहान  (धार)
 उपाध्यक्ष  महोदय,  मैं  जो,  कटमोशन  है  मेरा,
 उस  पर  बोलना  चाहता  हूं  शौर  मंत्री  महोदय
 का  ध्यान  दिलाना  चाहता  हूं,  इस  मांग  के

 पीछे  एक  इतनी  बड़ी  दर्दंभरी  कहानी  है
 जो  झ्राजादी  के  बाद  भ्रभी  तक  उस  क्षेत्र  को

 नेगलेंक्ट  किया  गया  |  वहां  के  क्षेत्र  की  झ्ादि-

 वासी  जनता  मध्य  प्रदेश  के  चार  जिलों  से

 संबंधित  है,  25  लाख  की  भ्ाबादी  है
 पर  शासन  ने  उस  क्षेत्र  को  बिलकुल  ही
 नेगलेक्ट  किया  रेल  के  आवागमन  के  बारे  में

 जिस  से  वह  क्षेत्र  इतना  पिछड़ा  हुआ  रहा  |

 वहां  की  गरीब  जनता,  मूक  जनता  को  इस
 झाजादी  के  बाद  इस  रेल  के  भावागमन  को

 लाभ  बिलकुल  ही  नहीं  मिला  ।  वहां  की

 गरीबी,  वहां  की  निरक्षरता  वहां  की  तमाम
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 पी  भारत  सिह  चौहान  ]
 उन  की  भझज्ञानता  की  वजह  से  वह  झ्राजादी
 के  बाद  20  साल  तक  वहीं  के  वहीं  रहे  ।
 प्रंग्रेजों  के वक्‍त  में  भी  कुछ  लाइनों  का  जरूर
 वहां  पर  सर्वे  हुआ  था  लेकिन  आजादी  के  बाद
 विल्कल  ही  उस  क्षेत्र  को  नेगलेक्ट  किया  गया।
 मैं  प्रापका  ध्यान  दिलाना  चाहता  हूं  कि  उस
 25  लाख  की  आदिवासी  क्षेत्र  की  जनता  के

 साथ  प्रन्याय  किया  गया  वहां  कोई  भी
 नवीन  लवें  का  निर्माण  नहीं  किया  गया  |
 दाझ्मोत-खण्डवा  और  दाभ्रोत  से  इन्दोर
 इन  दो  लाइनों  का  बड़ा  भारी  इतिहास
 20  साल  से  बना  हा  है  1  वहां  के  प्रति-
 निधियों  ने  वहां  की  संस्थाओ्रों  ने  श्रौर  दूसरे
 विधायक  लोगो  ने  समय  सभय  पर  सरकार
 का  ध्यान  श्ाकषित  किया  ।  लेकिन  किन्‍्हीं
 कारणों  से  उस  इतिहास  को  मैं  यहां  दोहराना
 नहीं  चाहता  ।  उस  मूक  जनता  की  भ्रवाज
 यहां  पर  पूरी  तरह  से  नहीं  पहुंच  पायी  ।  इस
 की  वजह  से  उन  को  इस  से  वंचित  रहना
 पड़ा  ।  तो  में  मंत्री  महोदय  का  ध्यान  दिलाना
 चाहता  हूं  कि  दरप्रसल  में  भ्रगर  हमें  उस
 गरीब  जनता  को,  उस  मूक  जनता  को  आगे
 बढ़ाना  है  जबकि  हमारे  संविधान  में  यह
 पूर्णतया  एक  विधान  बनाया  गया  है  कि  इस
 आदिवासी  जनता  को  शीघ्र  ही  दस  साल  के
 झन्दर  ग्रन्दर  भ्न्य  जातियों  के  मुकाबले  में  ला
 देंगे  शौर  उनको  शैक्षणिक  और  आधिक  दशा
 को  उन  के  मुकाबले  में  पहुंचा  देंगे,  परन्तु
 मैं  मंत्री  महोदय  का  ध्यान  दिलाना  चाहता  हूं
 कि  ऐसे  महत्वपूर्ण  स्थान  शौर  ऐसी  उचित
 मांग  पर  ध्यान  नहीं  दिया  गया।  प्ैं  आप  का
 ध्यान  उस  ओर  दिलाना  चाहता  हूं  कि  जो
 खण्डवां  दाझौत  का  क्षेत्र  है  वह  पूरा  वेल्ट
 आदिवासी  क्षेत्र  से  गुजरता  है  और  उस  क्षेत्र
 में  वह  200-250  माइल  का  जो  क्षेत्र  है
 उस  में  वन-  उपज  का  बड़ा  भारी  खजाना  है  T
 वहां  खनिज  पदार्थ  का  बहुत  बड़ा  खजाना  है  |
 लेकिन  रेल  के  न  होने  की  वजह  से  न  तो  बड़े
 कारखाने  वहां  बनाये  जा  सकते  हैं,  सीमेंट  के
 कारखाने  के  बारे  में  कई  मत्तबा  योजना
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 ऊपर  झाई  ले  किन  जनरली  यह  कहा  जाता  है  कि
 रैल  का  भावागमन  न  होने  से  बड़े  बड़े  कार-
 खाने  स्थापित  नहीं  हो  सकते  हैं  ग्रौर  न  किए
 गए।  इस  से  लाखों  जनता  उस  से  वंचित  रही  t
 इसी  तरह  वहां  बन  उपज  का  इतना  बड़ा
 बेल्ट  है  200  माइल  का  लेकिन  वह  रा
 मैटीरिझ्ल  वन  उपज  का  जो  होता  है  वह
 बिलकुल  ही  बेकार  जाता  है  ।  शाप  का  ध्यान
 मैं  उस  ओर  दिलाना  चाहता  हुं  कि जो  खासकर
 भादिवासी  जनता  वहां  की  है  उन  के  लिए
 वन  उपज  का  ही  एक  साधन  है  ।  उन  का
 ठीक'  उपयोग  न  होने  से,  उनका  उचित  लाभ
 न  मिलने  से  वहां  की  जनता  श्ाज  भी  वैसी
 ही  गरीब  है  जैसी  गरीबी  हजारों  वर्षों  से
 वह  भोग  रही  है  |  वहां  पर  वह  उसी  तरह  से
 झोपड़ियों  में  रहते  हैं  उसी  तरह  से  नें  हैं
 उसी  तरह  से  भूखे  हैं  शौर  अक्सर  यह  देखा
 गया  है  इन्हीं  भ्रादिवासी  क्षेत्रों  में  ही  धरकाल
 का  प्रभाव  पड़ता  है।  उस  से  वहां  लाखों  करोड़ों
 रुपया  खर्च  करने  की  बात  श््तती  है  ।  रत्तो  मंत्री
 महोदय  का  मैं  ध्यान  दिलाना  चाहता  हूं  कि
 दाझोत  से  खण्डवा  का  जो  बेल्ट  है  बिना  रेल
 के  बीस  साल  से  बारबर  एक  तरह  से  नेग-
 लेक्ट  किया  गया  है  इसलिये  इस  के  ऊपर
 मंत्री  महोदय  सहानुभूतिपूर्वक  ध्यान  दें,  उस
 25  लाख  जनता  की  झ्रावाज  पर,  उस  मूक
 जनता  की  झावाज  पर  ध्यान  दें  ।  कई  ऐसे  भी
 कारण  हैं  कि  जिन  को  मैं  इस  वक्‍त  सामने  नहीं.
 लाना  चाहता  ।  कुछ  झूठी  नेतागीरी  के  कारण
 भी  उस  स्थान  में  रेल  की  लाइन  नहीं  बनी  ।

 कुछ  जगह  रेल  की  लाइन  बनी  जहां  कि  नहीं
 होनी  चाहिए  और  जहां  होनी  चाहिए  वहां
 नहीं  है।इस  तरह  के  अन्याय  इस  भ्राजादी  के
 बाद  बीस  साल  से  बराबर  होते  रहे  हैं  शौर
 श्राज  भी  वही  स्थिति  है  ।  तो  इस  चौथी  पंच
 वर्षीय  योजना  में  मैं  शाप  का  ध्यान  दिलाना
 चाहता  हूं  श्रौर  यह  केवल  वहां की  ्राधिक
 श्रौर  औद्योगिक  उन्नति:  का  ही  सवाल  नहीं
 है  बल्कि  सुरक्षा  की  दृष्टि  से  भी  यह  दाप्रोत-  '
 खण्डवा  लाइन  होना  जझूरी  है  ।  इसी.  तरह
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 &  दाग्मोत-इन्दौर  एक  बड़ा  भ्रौद्योगिक  स्थान

 है  सेपिए  उसना  ताभ  नहीं  मिल  रहा  है।
 रैल  के  प्रभाव  में  जो.  उस  का  लाभ  मिलना
 चाहिए  वहां  की  जनता  को  वह  पूरी  तरह  से
 उससे  बंचि5  है।  तो  इस  ओर  मैं  भ्रापका  ध्यान
 खींच  रहा  हूं  कि  दाम्ोत  और  खस्डवा  का
 जो  प्रश्न  है  यह  पश्चिम  भौर  पुरथ  का  और
 साथ  ही  साथ  दक्षिण  का  हिस्सा  इस  से  जुड़
 जाता  है  उतक्ति  प्ाज  वह  बिल्कुल  ही  सब  से
 बंचित  है  ।  श्राप  टेण  का  नक्‍शा  देखिए  कि

 सेंद्रल  रेलवे  और  वैस्टर्न  रेलबे  दोनों  पास  से
 निकल  जाती  हैं  और  वीच  का  एरिया  40-
 50  हजार  बर्गे  माइल  है,  जो  उस  से  बंचित

 है  ।  कोई  ऐसी  प्रगति  या  प्रावागमन  का
 साधन  वहां  नहीं  जुटायां  गया  जिस  &  वहां
 की  सम्पत्ति  जो  छिपी  हुई  है  जो  गड़ी  हुई  है
 उस  चबा  कोई  उपयोग  नहीं  हो  रहा  है।  इससे
 करोड़ों  रुपये  का  नुकसान  जनता  को  तो  हुआा
 ही  है।  लेकित  शासन  को  भी  इस  के  श्रभाव  में
 नुकसान  हुआ  है  |  एक  उदाहरण  देता  हूं  ।
 श्री  नालबहादुर  शास्त्री  जब  थे,  जिस  वक्‍त
 उन  का  दौरा  इन्दौर  में  हुआ  था  तो  उन्होंने
 स्पष्ट  कहा  था  कि  केन्द्रीय  शासन  की  पहली
 नीति  यह  है  कि  वह  ऐसी  जगह  रेल  का  काम
 चालू  फरेंगें  जहां  करोड़ों  की  सम्पत्ति  है,  उन  को
 हम  पहले  लिक  करेंगें  ले कित  साथ  साथ  उन्होंने
 यह  भी  फहा  था  कि  हमारा  ध्यान  उस  तरफ
 रहेगा  जोकि  बैक वर्ड  क्लासेज़  हैं  7  तो  मैं  मंत्री
 महोदय  का  ध्यान  दिलाता  हूं  कि  वहां  की
 25-30  लाख  जनता  आदिवासियों  से

 परिपूर्ण  है  श्रौर  उन्होंने  झाज  तक  रेल  तक
 का  नाम  तक  नहीं  सुना  है  |  झगर  उन  को
 रेल  की  बात  कही  जाय  तो  उन  को  पता  नहीं
 कि  रेल  कैसी  हांती  है।  ता  क्या  यह  इस  शासन
 के  ऊपर  धब्बे  की  बात  नहीं  है  ?  बहां  की  जनता
 झाज  भी  उसी  तरह  भ्ज्ञान  में  है  जैसे  हजारों  वर्षों
 से  रही  है  यह  बहुत  बड़ी  दुखभरी  कहानी  है,
 बहां  की  कुछ  दलबन्दियों  के  कारण  ऐंसा  हुआ
 हैँ,  वहां  से  कुछ  गलत  प्रतिनिधित्व  हो  कर
 यहां  भ्राया;  जिसके  कारण  कुछ  गलत  गीजें
 बनी  हैं  t  मैं  उन  बातों  में  नहीं  जाना  चाहता
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 हूं,  मैं  तो उन  25-30  लाख  प्रादिवासियों  की
 तरफ़  से  ही  बोलना  चाहता  हूं,  रेल  का  लाभ
 उन  को  पूरा  तरह  से  मिलना  चाहिये,  उन
 के  काम  के  लिये  आपको  प्राथमिकता  देनी
 चाहिये  तथा  चौथी  पंच  वर्षीय  योजना  में  इसे
 को  प्रवश्य  घारना  चाहिये,  ताकि  यह  जौ
 समय  समय  पर  उन्हीं  के  एरिये  म॑  भ्रकाल
 पड़ता  है,  उन्हीं  के  एरिये  भें  जो  गरीबी  छाई
 हुई  है,  उन  की  शक्ति  का  उपयोग  नहीं  हौता
 है,  ठस  का  पूरी  तरह  से  उन  को  लाभ  मिले
 तथा  इस  काम  को  झाप  प्रायोरिटी  दें  ।

 मैं  भ्रापका  ध्यान  जमे  र-खण्जवा  लाइन
 की  तरफ  भी  दिलाना  चाहता  हूं  ।  जब  से
 बह  लाइन  बनी  हूँ,  इस  में  न  किसी  प्रकार  की
 बुद्धि  हुई  हे  भौर  न  कमी  हुई  हैँ,  उसी  तरह  से
 चली  भा  रही  है,  जिस  तरह  से  बनी  थी  |
 दिल्‍ली  से  यदि  हम  रतलाम  जाते  हैं  तो  उस
 में 12  धन्टें  लगते  हैं,  लेकिन  जब  रतलाम
 से  इन्दौर  जाते  हैं  जोकि  केवल  80  मील
 की  दूरी  पर  है,  उसमें  चार-साढ़ें  चार  घन्टे
 लग  जाते  हैं।  500  मील  की  दूरी  तय  क रने  में
 i2  च्न्टें  लगते  हैं,  जब  कि  80मील  की  दूरी.
 तय  करने  में  4घन्ठें  लगते  हैं--इस  तरह  की
 इप  तरह  की  बातें  जो  है  उनको  पाप  दूर  करें
 बहां  पर  भ्राप  फास्ट  ट्रेन  चलानी  चाहियें,  जिम
 सकि  यात्री  दो-ड्राई  चन्टें  में  इन्दोर  पहुंच
 सकें  |  इन्दौंर  एक  बहुत  बड़ा  शहर  2,
 झ्ौद्योगिक  शहर  हूँ,  इस  लिये  उस  को  यह
 सभी  सुविधायें  प्राप्त  होनी  चाहियें  ।

 मैं  मंत्री  महोदय  से  निर्वेदेत  करना
 चाहता  हूं  कि  वें  मेरे  सुझावों  पर  सहानुभूति-
 पूर्वक  विचार  करें  श्नौर  चौथी  पंच  वर्षीय
 योजना  में  इन  को  प्रबश्य  लेने  की  कृपा  करें।

 श्री  माथ्‌  राम  अहिरवार  (टीकमगढ़):
 उपाध्यक्ष  महोदय,  मैं  झ्रापको  बहुत  धन्यवाद
 देता  हूं  कि  इतने  दिनों  के  बाद  मुझें  यहां  पर
 बोलने  का  प्रवसर  मिला  ।  मैं  रेलवे  मंत्री
 का  ध्यान  मध्य  प्रदेश  की  श्रोर  दिलाना
 चाहता  हूं  जो  कि  एक  बहुत  ही  पिछड़ा,  हमा
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 (श्री  नाथू  राम  भ्रहिरवार]
 आन्त  है  ।  मैं  इस  प्रदेश  के  ऐंसे  हिस्से  से  झाता

 हूँ  जो  कि  इस  प्रदेश  का  एक  सब  से  पिछड़ा

 हुआ  इलाका  है,  जिसमें  कोई  रेलवें  लाइन
 नहीं  है  ।  मेरे  चु  ।व  क्षेत्र  से  मानिकपु  र-झांसी
 लाइन  एक  किनारे  से  छूकर  निकलती  है,
 इस  लाइन  का  नाम  कंगाल  लाइन  हूं,  वहां
 के  सभी  लोग  इसको  कंगाल  लाइन  के
 चाम  से  पुका  रते  हैं  भ्ौर  वास्तव  में  वह  इलाका
 कंगाल  है  भी  ।

 उपाध्यक्ष  महोदय,  वहां  पर  एक  गाड़ी
 सुबह  चलती  है  और  एक  शाम  को
 चलती  है,  न  उस  में  रोशनी  होती  है  बौर

 a  पंखा,  थई  क्लास  पैसेन्जर्स  के  लिये  तो
 उस  में  कोई  सुविधा  नहीं  हे  ।  दो  वर्ष  पूर्व
 बहां  पर  यह  बतलाया  गया  था  कि  इस  लाइन
 पर  एक  एक्सप्रेंस  गाड़ी  चलने  वाली  है,लेकिन
 बजाय  किसी  एक्सप्रेंस  गाड़ी  को  चलाने  के,
 उसी  पैसेन्जर  गाड़ी  को  फास्ट  पैसेन्ज र  बना
 दिया  गया  ।  जिसका  नतीजा  यह  हुआ  कि

 पहले  वह  गाड़ी  आधा  घन्टा  लेट  होती  थी,
 झौर  फास्ट  पैसेन्जर  बनने  के  बाद  वह  तीन-
 जार  घन्टे  से  कम  लेट  कभी  नहीं  होती-
 यह  प्रगति  वहां  पर  हुई  है  ।

 उपाध्यक्ष  महोदय,  बुन्देलखण्ड  में

 टीकमगढ़,  छतरपुर,  पन्‍ना,  सतना--ऐसे
 जिले  हैं,  जिसमें  व्यापार  का  बहुत  बड़ा
 साधन  है  1  टीकमगढ़  जिले  में  झद रख,  गन्ना,
 मछली,  तिलहन,  ग्रालू  घुइयां  श्ादि  पनेकों
 सब्जियां  तथा  खाद्यान्न  बहुत  बड़ी  मात्रा  में
 पैदा  होती  हैं,  जो  वहां  से  कलकत्ता  श्रौर

 दूसरे  नगरों  तक  ट्रकों  द्वारा  ले  जायी  जाती  हैं  |
 पन्‍ना  और  छत  रपुर  के  जंगलों  में  वन-सम्पदा

 बहुत  बड़ी  मात्रा  में  उपलब्ध  हैँ,  सतना  से
 सीमेन्ट,  कोयला  मिट्टी  तथा  पन्ना  का  पत्थर

 छतरपुर  के  पान  प्रादि  ट्रकों  द्वारा  वहां  भेजा
 जाता  हैं,  रेलवे  के  न  होने  की  वजह  से  वहां
 के  उद्योग  पनप  नहीं  पाते  हैं  ।  वहां  से  कई
 आर  मांग  की  गई  है  कि  ललित  पुर  से  टीकम
 बढ़  होते  हुए  छतरपुर,  खजराहो  होते  हुए
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 पन्‍ना  और  सतना  से  मिलाया  जाय  |  खज-
 राहो  वहां  का  एक  प्रमुख  दर्शनीय  स्थान  है,
 इस  रेलवें  लाइन  से  खजराहों  जाने  वालों  को
 भी  सुविधा  हो  जायगी  t

 सतना  से  रीवा  के  लिये  रेलवे  लाइन  का
 प्रथम  पंच  वर्षीय  योजना  में  प्रावधान  रखा
 गया  था,  लेकिन  चौथी  योजना  प्रारम्भ  हो
 गई  है,  भ्रव  तक  उस  लाइन  का  पता  नहीं  है-
 वह  चालू  होगी  या  नहीं  होगी  ?  माननीय
 रेलवे  मंत्री  जी  से  मेरा  यह  निवेदन  है  कि
 इस  चौथी  पंच  वर्षीय  योजना  में  ललितपुर-
 टीकम  गढ़,  छतरपुर,  पन्ना  और  सतना  को
 मिलाने  की  योजना  पर  विचार  करें,  ताकि
 इस  इलाके  कि  पिछड़ी  हुई  गरीब  जनता  को,
 विन्ध्य  प्रदेश  में  जिनकी  संख्या  35  लाख  के
 लगभग  है,  सुविधा  हो  सके  ।  उन  की  बुवि-
 ध्ात्ों  और  वहां  के  उद्योग  धन्धों  को  पनपने  की

 दृष्टि  से,  वहां  के  लोगों  की  हालत  अच्छी  हो-
 इस  दृष्टि  से  रेलवे  मंत्री  महोदय  इस  के  लिये
 प्रावधान  करने  की  कृपा  करें  1

 मैं  थोड़ा  सा  मानिक  पुर  रेलवे  लाइन
 पर  जो  स्टेशन  हैं,  उनके  बारे  में  कहना  चाहता
 हूं  ।  वहां  पर  झांसी  से  चौथा  स्टेशन  निवाड़ी
 है,  जो  कि  टीकमगढ़  जिले  का  एक  मात्र
 स्टेशन  है  ।  इस  रेलवे  लाइन  में  कुछ  हिस्सा
 उत्तर  प्रदेश  का  और  कुछ  मध्य  प्रदेश  का  पड़ता
 है  ।  टीकम  गढ़  निवाड़ी  से  50  मील  की  दूरी
 पर  है  |  टीकमगढ़  जिले  के  लिये  जितना  भी
 फर्टीलाइजर,  चीनी  खाद्यान्न  या धन्य  चीजें
 जैसे  नमक  आदि  हैं,  जो  दहां  के  व्यापारी
 मंगाते  हैं,  इसी  स्टेशन  पर  उतारा  जाता  है  ।
 लेकिन  वहां  पर  कोई  मालगोदाम  नहीं  है  ।
 बरसात  में  जितना  भी  फर्टीलाइजर  बेहां
 पर  भाता  है,  यह  स्थान  सिंचाई  की  दृष्टि  से
 न्य  स्थानों  की  भपेक्षा  भ्रच्छा  है,  इसी  वजह
 से  वहां  के  लोग  फर्टीलाइजर  का  इस्तेमाल
 करते  हैं,  लेकिन  वहां  मालगोदाम  न  होने  की
 बजह  से  प्लेटफार्म  पर  पड़ा  पड़ा
 अथवा  50  मील  दूर  टीकमगढ़  जाते  जाति
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 अराब  हो  जाता  है  ।  इस  के  प्तिरिक्‍त  इस
 स्टेशन  का  प्लेटफार्म  इतना  नीचा  है  कि

 बुढ़े  तथा  बच्चे  ठीक  प्रकार  से  गाड़ी  में  चढ़
 नहीं  पाते  हैं,  विशेषकर  रात  के  समय  हर
 साल  el  5  एक्सीडेन्ट्स  ऐसे  होते  हैं,  जिसमें
 श्रादमी  रेल  के  नीचे  शा  जाते  हैं  भौर  उनकी

 मत्यु  हों  जाती  है  1  इस  के  बारे  में  भी  लिखा-
 पढ़ी  की  गई  कि  इस  प्लेटफार्म  को  ऊंचा  कराया
 जाय,  लेकिन  कोई  सुनवाई  नहीं  हुई  ।  वहां  पर
 सागर,  जबलपुर  होते  हुए  टीकमगढ़  के  लिये
 बसें  चलती  हैं,  लेकिन  रात  के  समय  जो
 ट्रेन  झांसी  से  मानकपुर  के  लिये  चलती  है
 बहू  9  बजे  वहां  पहुंचती  है,  उस  समय
 टीकम  गढ़  जाने  के  लिये  कोई  बस  नहीं  मिलती

 है,  जिसके  कारण  यात्रियों  को  रातभर  बद्दीं
 पड़ा  रहना  पड़ता  है  |  वहां  पर  मुसाफिर-
 खाना  इतना  छोटा  है  कि  जिसमें  लोग  ठहर
 नहीं  पाते  हैं  ।  पानी  का  प्रबन्ध  वहां  पर  केवल
 मियों  के  चार  महीनों  के  लिये  होता  है,  शेष

 महोनों  में  वहां  पानी  का  कोई  प्रबन्ध  नहीं  है
 तथा  यात्री  प्यासे  पड़े  रहते  हैं  ।  इस  लिये
 मैं  रेलवे  मंत्री  से  प्रार्थना  करूंगा  कि  वे  इस
 बात  के  लिये  अपने  रेलवे  विभाग  को  लिखें
 कि  इस  रेलवे  स्टेशन  पर  स्थायी  प्याऊ  बनाने
 की  कृपा  करें  t

 उपाध्यक्ष  महोदय,  मैं  यह  भी  निवेदन
 करना  चाहता  हूं  कि  टीकमगढ़  जिले  के  लिये
 निवाड़ी  एक  सब  से  प्रमुख  स्टेशन  है,  यहां
 घर  जितना  भी  व्यापार  लोग  करते  हैं,  हजारों
 मत  अदरख,  'घुदयां,  गन्ना  आता  है,  सब
 इसो  स्टेशन  से  लादा[जाता  है,  यदि  इस
 स्टेशन  को  भ्रषिक  सुविधायें  उपलब्ध  करा दी
 जायं,  तो  इस  से  रेलवे  विभाग  का  भी  काफी
 कायदा  हो  सकता  है  ।  क्‍योंकि  सुविधायें  न
 होने  की  वजह  से  सारा  माल  ढ्र्कों  से  जाता
 है  तथा  उस  से  प्राइवेट  ट्रक  भापरेटर्स  को
 कायदा  होता  है,  रेलवे  विभाग  को  उसका
 कायदा  नहीं  पहुंच  पाता  है  ।

 इन  शब्दों  के  साथ  मैं  रेलवे  मंत्री  महोदय
 y  ot:  कहना  चाहता हूं  कि ललितपुर,  टीकम
 गढ़,  छतरपुर,  पन्ना  होते  हुए  रीवा  तथा
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 सतना  रेलवे  लाननों  के  लिये  इस  चौथी
 पंच  वर्षीय  योजना  में  झवश्य  श्रावधान
 करेंगे  |
 Shrimati  Lakshmikanthamma:  Sir,

 I  have  a  proposal.  Either  you  extend
 the  time  or  we  sit  late  because  this  is
 the  one  subject  which  ig  of  direct  can-
 cern  to  our  constituency  as  Members
 of  Parliament.  It  is  also  a  central
 subject.  We  have  suggestions  ६७
 make.  So,  please  allow  us.  If  we  do
 not  get  a  chance  to  speak  for  five
 minutes,  why  are  we  here?

 Mr.  Deputy-Speaker:  Firstly,—
 Shrimati  Lakshmikanthamma:  This

 is  the  only  time,  if  at  all,  when  you
 can  stress  the  need  for  one  railway
 station  here  or  there  or  something.

 Mr.  Deputy-Speaker:  Already  Mem-
 bers  should  remember—

 Shrimati  Lakshmikanthamma:  You
 sit  late;  or  you  can’t  give  time  to  us.
 not  say  that  you  can’t  give  time  to  us

 Mr.  Deputy-Speaker:  You  have
 made  a  suggestion.  It  is  for  me  to  lay
 down  the  procedure.  You  cannnt  dic-
 tate  like  this.  Remember  one  thing.
 you  are  a  member  on  the  Panel  of
 Chairman,  I  need  not  remind  you.
 Secondly,

 Shrimati  Lakshmikanthamma:  That
 does  not  deprive  me,  as  a  Member,  of
 the  opportunity  to  speak  on  the
 Demands.

 Mr.  Deputy-Speaker:  These  who
 have  participated  in  the  general  dis-
 cussion  normally  are  not  called  be-
 cause  they  have  had  their  say.

 Shrimati  Lakshmikanthamma:  It  is
 an  appeal  to  you.

 Mr.  Deputy-Speaker:  Therefore,  I
 will  leave  jt  to  the  Speaker  who  would
 be  here  in  the  chair  after  some  time,
 and  then,  if  he  finds  it  convenient,  he
 may  extend  the  time.  But  one  thing
 is  certain:  we  have  got  to  finish  this
 business  today.

 Shri  Vasudevan  Nair  (Peermade):
 Will  you  request  the  Jady  Member  not
 to  be  so  aggressive?

 Shrimati  Lakshmikanthamma:  I
 copied  it  from  the  Communists!
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 Shri  Tenneti  Viswanatham  (Visakha:

 Ppatnam):  Sir,  I  am  very  happy  to heer  all  that  has  ‘happened  just  now.
 ‘Fhe  cut  motion  which  I  have  moved  is for  the  abolition  of  the  Railway  Board, I  have  nothing  personal  agains,  the
 members  of  the  Railway  Board,  In  fact
 FE  have  not  had  much  dealings  with
 them,  but  it  looks  to  me  ag  if  the  Rail-
 way  Board  is  a  survival  of  a  primi-
 tive  organisation  of  Government.  At
 a  time  when  the  British  Government
 was  ruling  here,  and  when  the  Exe-
 @ative  Council  consisted  only  of  five
 ex  six  members,  they  required  certain-
 ly  a  lot  of  aid  from  their  department-
 बा  heads  and  in  order  to  make  it
 mere  comfortable  for  themselves,  they
 devised  this  system  of  the  Railway
 Beard.  But  today,  there  is  nothing  on
 which  a  question  is  not  put  to  the
 Railway  Minister  and  nothing  for
 which  he  does  not  take  the  responsi-
 Wility.  There  is  practically  nothing  for
 which  the  Railway  Board  by  itself
 Mm,  take  the  responsibility  or  be  ans-
 wearable  to  the  people.  Everybody  in
 the  country,  all  the  50  crores  of  peo-
 Mle  look  to  the  Government  and  the
 Railway  Minister,  and  therefore  this
 Railway  Board  is  a  very  great  ana-
 earonism.

 I  have  heard  from  several  Members,
 those  who  have  got  experiense  with
 the  Railway  Board,  that  the  members
 aways  felt  that  it  i;  somewhat  of  an
 mmperialistic  body.  However,  I  do  not
 Mike  to  pass  any  remarks,  but  I  say  it
 is  eut  of  tune  with  the  present  times.
 Tae  Railway  Minister  is  doing  all  the
 work;  the  Government  is  doing  all
 the  work,  and  there  is  not  much  that
 the  Railway  Board  is  doing  by  itself.
 If  credence  is  to  be  given,  as  must  be
 given,  to  all  the  complaints  made  by
 Members  both  during  the  general  dis-
 @wussion  and  now,  complaints  about  the
 railway  administration,  about  its  in-
 eMiciency  or  its  delays  and  so  many
 ether  things  about  which  we  have  been
 hearing  on  the  floor  of  this  House,
 the  Railway  Board  has  not  justified  its
 emlatence,  nor  has  it  helped  the  Rail-
 way  Minister  to  be  absolved  from
 these  various  criticisms.  Therefore,
 I  earnestly  appeal  to  the  Government
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 that  this  Board  should  be  soon,  as
 8007  88  possible,  what  shall  I  say,  done
 away  with.  (Interruption)

 An  hon,  Member:  Abolished.
 Shri  Tenneti  Viswanatham:  All

 Tight:  abolished,  It  has  never  had
 Perhaps  much  of  utility  except  when
 the  British  were  ruling  here.  But
 after  Independence,  in  the  democratic
 set-up,  it  has  never  had  any  utility.

 Now,  maps  are  published  by  the
 Railway  Board;  I  was  surprised  to
 See  that  there  is  somebody  in  the  rail-
 way  administration  who  is  friendly
 with  China,  The  word  ‘Tibet’  itself  is
 wiped  out  of  our  map.  North  of  India
 and  Nepal,  immediately,  only  the
 word  ‘China’  is  printed.  The  word
 ‘Tibet’  even  in  smal]  letters  or  within
 brackets  is  not  found.  And  if  I  re-
 member  aright,  I  showed  one  of  these
 Maps  supplied  to  us,  to  the  Minister
 himself,  and  I  think  he  will  set  it  right
 and  see  that  this  thing  should  not
 happen  again.

 Another  cut  motion  of  mine  relates
 to  the  South  Central  Zone  which  was
 formed  last  year  but  with  which  we
 are  not  satisfied.  We  want  Waltair
 Division  and  Guntakkal  Division  to
 be  included  in  it.  We  want  that  Gudur
 which  has  been  unnecessarily  removed
 from  Vijyawada  Division  should  also
 be  added  to  it.  If  it  becomes  un-
 manageable.  Hubli  anq  Raichur  may
 be  removed  from  it.  Thus,  the  South
 Central  Zone  should  be  made  into  a
 compact  one,  Officers  have  got  diffi-
 culties  about  their  ‘families  and
 children’s  education.  Nowadays  the
 regional  language  js  becoming  more
 and  more  the  medium  of  instruction.
 So,  when  officers  are  transferred,  they
 find  it  difficult.  For  instance,  recently
 Telugu  people  living  in  Watair  were
 transferred  to  somewhere  near  Titla-
 garh  where  there  are  no  facilities  for
 their  children's  education.  They  cannot
 maintain  to  establishments.  The
 railways  are  not  giving  double  pay
 to  them,  Therefore,  it  will  be  more
 convenient  to  have  a  compact  SC  zone
 More  Or  less  co-extensive  with  the
 linguistic  province.  The  Railway  Board
 often  says  “linguistic'  proyinces



 6927  D.G.  (Railways)

 should  not  be  the  guide  for  our  rail-
 way  provinces;  we  have  got  our  own
 systetn  of  administration”.  Let  them
 have  it,  but  they  must  look  to  the  con-
 venience  of  the  people.  Therefore,  a
 compact  South  Centra]  Zone  may  be
 formed  as  I  have  already  indicated.

 There  i;  the  DBK  Railway—opening
 of  about  480  KM.  Last  time  I  plead-
 ed  that  it  should  be  handed  over  to
 the  South  Central  Zone.  I  suppose
 before  the  session  ends,  the  Railway
 Minister  would  be  able  to  say  that  it
 has  been  so  dona,

 There  is  somebody  in  the  Secreta-
 Tiat  here  who,  |  think,  is  very  angry
 with  Visakhapatnam,

 5.57  hrs,  7
 BXPUNCTION  OF  REMARKS  MADE

 BY  SHRI  S.  M.  BANERJEE  IN
 COURSE  PERSONAL  EXPLANA-

 TION
 Mr,  Deputy-Speaker:  I  have  to  at-

 tend  the  meeting  of  the  privileges
 committee.  Before  that,  I  have  to  say
 something  about  Mr.  S.  M.  Banerjee’s
 remarks  exceeding  the  limits  J  laid
 down.  I  have  got  the  text  now.  Be-
 fore  I  leave  the  Chair,  I  would  like
 te  gay...

 Shri  Tenneti  Viswanatham  (Visa-
 khapatnam):  Take  this  matter  to  the
 privileges  committee  and  be  done
 with  it.

 Shri  Vasudevan  Nair  (Peerwade):
 It  is  only  proper  that  you  should  do
 this  when  he  is  present  in  the  House.

 Mr.  Deputy-Speaker:  I  have  already
 ruled  that  I  shall  get  the  original  re-
 ord  and  if  I  find  that  he  has  exceed-
 ed  the  limits  I  laid  down  when  I
 permitted  him  to  make  a  personal  ex-
 planation,  I  shall  expunge  those  por-
 tions.  I  will  mow  read  out  those
 sentences,

 Shri  Umanath  (Pudukkottai):  Al-
 ready  on  the  question  of  a  previous
 statement  of  his,  he  had  a  grievance
 that  it  was  made  in  his  absence.
 Nothing  will  be  lost  if  it  is  postponed

 ASADHA  ,  889  (SAKA)  1967-68  6928.

 till  tomorrow  or  till  he  is  present  here
 today.  Again  there  should  not  be  a
 grievalice  for  a  member  to  say  that
 it  was  taken  up  today  itself  in  his.
 absence.  Do  not  give  any  ground  for
 that.

 Mr.  Deputy-Speaker:  All  sorts  of
 imaginary  issues  can  be  mide  about
 a  point  of  grievance  or  point  of  order.
 I  have  a'ready  ruled  that  I  will  go.
 through  the  record  and  if  he  has  gone
 beyond  the  permission  I  have  given,
 those  things  will  stand  expunged.  I
 have  got  the  record  here.  Only  two
 sentences  stand  expunged  according
 to  that  ruling.  He  has  no  say  in  that
 matter.

 6  brs,

 श्री  जाज  फरनेन्डीज्ष  (बम्बई-दक्षिग)  :  मेरा
 एक  व्यवस्था  का  अशन है.  |  छल  380  की  झोर
 मैं  ग्रापफा  ध्यान  खींचना  चाहता  हूं  ।  उसमें
 साफ  और  स्पष्ट  लिखा  ह््पा  है  :

 “It  the  Speaker  is  of  opinion
 that  words  have  been  used  in
 debate  which  are  defamatory
 or  indecent  or  unparliamentary  or
 undignified,  he  may,  in  his  dis-
 cretion,  qrder  that  such  words  be
 expunged  from  the  proceedings  of
 the  House.”

 सिर्फ  चार  कारणों  से  किसी  भी  चीज
 को  एक्सपंज  करने  का  प्रधिकार  स्पीकर  ने
 ग्रपने  हाथ  में  रखा  है  ।  इन  चार  के  बाहर
 किसी  भी  बात  को  जो  इस  सदन  में  कही  गई
 हो,  एक्सपंज  करने  वाला  मामला  यहां  नहीं
 ग्राता  है  7  आपने  झ्रभी  कहा  है  कि  जितनी
 आपने  उनको  इजाजत  दी  थी  उसके  बाहर  जा
 कर  उन्होंने  कोई  बात  कही  है  तो  झाप  उसको
 एक्सपंज  करना  चाहते  हैं  मेरा  निवेदन  यह  है
 कि  इन  चार  बातों  के  आधार  पर  हो  प्राप
 एक्सपंज  करने  का  झ्ाईर  दे  सकते  हैं,  इनके
 बाहर  जाकर  नहीं  दे  सकते  हैं

 Mr.  Deputy-Speaker:  From  the:
 words  you  will  realise  that  they  are
 defamatory  per  se,  if  youknow  some-
 thing  about  law.
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 sit
 Shri  C.  K,  Bhattacharyya  (  Raiganj):

 ,  the  Chair's  authority  js  not  a
 matter  of  argument.  It  is  not  final
 because  it  is  right,  but  it  is  right  be-

 -cause  it  is  final,  You  have  given  the
 ruling  and  that  is  final,  Let  not  the

 ‘whole  thing  be  reopened  ge  novo.

 Mr,  Deputy-Speaker:  These  senten-
 ces—for  the  record  I  am  making  it
 clear—

 are  absolutely  defamatory,  beyond  the
 ‘permission  that  I  have  accorded  to
 ‘him,  and  these  remarks  stand  expung-
 ed.

 Shri  Gunanand  Thakur  (Saharsa):
 Tose—

 Mr,  Deputy-Speaker:  Order,  order.
 If  everybody  gets  up  after  the  Chair
 hag  given  a  ruling,  this  House  has  no
 meaning.  Please  sit  down.

 6.03  hrs.

 DEMANDS  FOR  GRANTS  (RAIL-
 WAYS),  967-68—Contd.

 Mr,  Deputy-Speaker:  Shri  Tenneti
 ‘Viswanatham  may  continue  his  speech I  am  sorry  J  had  to  interrupt  him.

 Shri  Tenneti  Viswanatham;  That
 does  not  matter,  Sir,  I  will  take  an-
 yother  5  minutes.

 Sir,  I  had  just  come  to  Visakhapat-
 nam  when  this  Privileges  matter  came
 in  again.  I  was  saying  that  there  is
 somebody  who  is  very  angry  with
 Visakhapatnam  here  in  this  Secreta-
 riat.  I  will  tell  you  why.  A  steel
 plant  was  promised  in  1963,  and  it
 was  denied  in  1966,  A  zinc  smelter
 plant  was  almost  about  to  be  included

 and,  then,  the  Budget  Explanatory
 Memorandum  says  that  somehow  or
 other  it  could  not  be  included  and  it
 was  taken  away.  Then,  Rs.  50  lakhs
 was  provided  for  a  dry  dock  at  Visa-
 khapatnam  shipyard  and  Rs.  5  lakhs
 were  spent,  Suddenly  it  was  dropped
 tby  the  time  of  the  elections.  Finally,
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 coming  to  the  Railways,  what  happens
 to  the  railway  station  at  Visakhapat-
 nam?  The  re-construction  of  Waltair
 station  wag  taken  half  way  and  then
 it  was  stopped.  What  has  Visakha-
 patnam  done  to  members  of  the  Secre-
 tariat  here,  I  really  cannot  understand.
 Let  the  blot  be  removed  by  the  Rail-
 way  Minister.  Let  the  reconstruction
 of  the  railway  station  be  completed
 and  for  the  sin  of  having  stopped  it  in
 the  middle  let  him  make  it  g  much
 better  building  and  one  of  the  best
 buildings  in  India.
 26.05  hrs.

 {Surr  C.  छू  Buarracnaryya  in  the
 =  Chair]

 On  the  question  of  employees’  ma-
 chinery,  we  have  got  great  difficulty
 with  regard  to  dealing  with  these  em-
 ployees  of  the  railways.  The  railway
 employees  are  not  expected  to  go  to
 Members  of  Parliament.  There  is  no
 good  machinery  with  a  judicial]  frame
 of  mind  set  up  by  the  Ministry  to  hear
 their  grievances  or  complaints.  The
 present  methods  of  hearing  their
 appeals  or  representations  are  so  in-
 volved  and  so  time-consuming  that
 people  get  frustrated.  I-  they  do  not
 work  well,  we  cannot  really  complain.
 What  I  say  is  that  you  should  have  an
 officer  who  is  unconnected  with  the
 regular  administration,  who  has  got
 some  judicial  training  to  receive  the
 complaints  directly.  Whenever  some-
 body  has  got  any  grievances,  he  must
 receive  them,  immediately  go  through
 the  complaints,  hear  both  sides,  the
 employees  as  well  as  the  officers  com-
 plined  against,  and  then  advise  the
 final  authority  who  has  got  to  pass
 the  order.  If  the  Government  pass
 orders  like  that,  there  would  not  be
 much  scope  for  complaints  and  the
 employees  need  not  hang  about  the
 corridors  of  Members  of  Parliament.
 It  is  not  dignified,  either  to  the  officers
 of  the  railways  or  the  Members  of
 Parliament  to  hear  these  complaints
 and  frustrations  daily.

 Cols  6888-90
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 So  far  as  travelling  facilities  are
 concerned,  I  think  hon.  Members  of
 this  House  are  unanimously  of  the
 view  that  the  facilities  at  present  pro-
 vided  are  next  to  nothing.  Just  see
 the  platforms.  I  do  not  know  what

 ‘is  happening  in  North  India,  perhaps
 the  platforms  there  are  much  more
 crowded,  but  I  would  invite  all  Mem-
 bers  of  Parliament  to  come  and  see
 the  plaform  at  Vijayawada,  the  over-
 crowding,  the  dirt,  want  of  facilities
 and  so  on;  it  is  absolutely  a  no-man's
 land.

 An  hon,  Member:  The  temperature
 also.

 Shri  Tenneti  Viswanatham:  Yes,
 it  is  hotter  than  Delhi,  about  22°  F.
 We  want  more  facilities  to  be  given
 to  the  passengers.  We  are  not  asking
 for  facilities  as  charities  from  the  rail-
 ways.  The  way  the  railways  view  the
 matter  makes  us  feel  that  the  rail-
 way  is  a  patronising  authority  and
 that  we  are  receiving  some  benefits
 or  favours  from  the  railways.  In  tho
 olden  days  the  benefits  of  British  rule
 were  being  advertised,  printed  and
 Pasted  on  walls.  The  attitude  of  the
 railway  authorities  in  the  matter  af
 grant  of  facilities  is  even  now  not
 much  different.  That  approach  must
 go,  We  are  entitled  to  those  facilities
 as  a  matter  of  right.  As  you  know,
 39  per  cent  of  the  revenues  of  the
 railways  come  from  third  class  pas-
 wengers.  Yet,  there  are  no  waiting
 halls  for  them.  The  waiting  halls  arc
 constructed  only  for  first  and  second-
 class  passengers,  even  though  89  per
 cent  of  the  revenue  come  from  third-
 class  passengers.  They  are  our  owr
 brethren,  The  third-class  passengers
 are  sovereign  in  this  country,  and
 their  vote  we  go  and  beg  every  five
 years  or  everytime  there  is  a  by-
 election.  There  is  no  point  in  treating
 them  as  our  equal  at  the  time  of  ‘he
 election  and  then,  later  on,  treating
 them  like  a  piece  of  soiled  cloth,  But
 that  is  exactly  what  is  happening  in
 this  country.  So,  I  would  request  the
 Railway  Minister  who,  as  I  said,  is  a
 very  good  Minister,  a  very  good-look-
 ing  Minister,  to  do  something  in  this
 matter  ae
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 Shri  De  0,  Sharma  (Gurdaspur).
 I  would  suggest  that  the  Minister
 should  go  to  the  films.

 Shri  Vasudevan  Nair:  He  is  too  old
 for  it.

 Shri  Tenneti  Viswanatham:  I
 think  all  the  Members  are  in  unani-
 mous  agreement  with  it.  Let  it  be
 said  that  after  Shri  Poonacha  became
 Railway  Minister  there  was  q  new
 approach  in  the  railway  administra-
 tion  and  that  the  travelling  public  in
 India  started  receiving  a  much  better
 deal,  and  that  they  can  now  travel
 wherever  they  like  with  comfort  as
 real  sovereigns  of  this  country  aad
 that  they  are  getting  quid  pro  quo  for
 what  they  are  paying.

 Mr,  Chairman:  |  think  the  Minister
 is  already  taken  in  by  the  remarks
 of  the  hon.  Member.  So,  he  should
 conclude,

 Shri  Vasudevan  Nair:  You  should
 say  that  the  Chair  is  also  good-look-
 ing.

 Shri  Tennetj  VisWanatham:  I  know
 that  the  Chair  is  very  indulgent  to  me.

 I  suggest  that  there  should  be  one
 children’s  special]  in  India.  Every
 child  of  this  country,  before  he  leaves
 the  educational  institution,  must  have
 the  opportunity  of  travelling  free  :o
 every  important  place  in  India  in  that
 train.  All  facilities  should  be  given
 to  them  not  only  to  see  the  places  but
 also  feeding  and  other  arrangements
 during  the  travel  should  be  made.
 Details  can  be  worked  out.  In  India
 it  should  be  that  every  child,  every
 Indian  knows  his  country.  Today  I
 dare  say  half  of  us  do  not  know  our
 country.  We  have  not  got  the  facili-
 ties  to  travel,  You  have  recently
 given  some  facilities  to  Members  of
 Parliament  to  go  about,  but  I  believe
 more  than  70  per  cent  are  not  using
 your  passes  because  excepting  for  the
 railway  fare  everything  is  very  costly
 for  Members  of  Parliament  if  they
 travel  outside  their  constituencies.
 However,  with  the  childern’s  special
 jt  should  be  different.  I  request  you
 to  give  these  facilities  and  inaugurate
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 {Shri  Tenneti  Viswanatham]
 a  free  children’s  special
 through  the  country  year  in  and  year
 out,

 st  पह  गोठ  सेत  (पूर्णिया)  :  सभायति
 महोदय,  ने  इ ह  मंत्रो  और  रेलवे  बाई  को
 यह  बजट  पेश  करने  के  जिए  बधाई  देता  हूं  ।

 परन्तु  मैं  निवेदग  करना  चाहता  हूं  कि  ते  बजट
 में  जो  भाड़े  को  बढ़ोतरी  की  गई  है,  उससे
 हमारो  गरोब  जतता  को  श्रौर  खास  कर  लॉयर
 इनकम  ग्रुप  के  लोगों  को  तपलक  पड़ँ  यो,
 यद्यपि  मन्त्रों  भमहीदय  कह  सकते  हैँ  a  कि
 रेलवैज  काख्या  बड़  गया  है,  इपलिए  भाड़  में

 बृद्धि  करने  की  भ्रावश्यकता  बड़ी  है  ।

 अगर  मन्‍्जी  महोदय  रेलों  |  चावजशन
 को  रोमूव  कर  दें,  तो  यह  बड़ा  प्रशंत्तनोय
 कार्य  होगा  ।  हर  गाड़ी  में,  और  खास  कर
 ad  क्लास  में,  बहुत  भीड़  रहती  है।  जिस  एरिया
 से  हम  झाते  हूँ,  वह  एक  सेन्सिटिव  एरिया  है  ।
 दिल्‍ली  से  जो  आसाम  मेल  चलती  है,  में
 इतने  मिलोटरों  पसॉनिल  होते  हैं  कि  वाकों
 लोगों  के  लिए  स्थान  नहीं  रहता  है  ।  उसमें
 शतबाद  बोगी  भो  जोड़ो  जाती  है  और  मवने-
 वर  बोगी  भो  जोड़ो  जातो  है  ।  मैं  समझता

 हुं  कि घनवाद  बोर  जो  इने  को  कोई  ग्रावश्यकता

 नहीं  है,  क्‍योंकि  एक  तो  दोनों  बोगीज
 भ  ज्यादा  पैसेंजर  नहीं  होते  हैं  और  दूसरे,  वह

 गाड़ी  धनबाद  होकर  जाती  है  |  हालत  इतनी
 खराब  है  कि  ग्रासाम  मेल  का  डोजलाइजेशन
 किया  जाना  चाहिए  7  भ्रगर  ग्रासाम  को  दिल्‍ली
 के  साथ  नहीं  जोड़ा  जायेगा,  तो  आसाम  हमारे
 हाथों  से  निकल  जायेगा  1  पहले  मिलोीटरी
 स्पेशल्या  चला  करती  थीं,  लेकिन  उनको  बन्द
 कर  दिया  गया  है।  अब  जितनी  गाड़ियां  चलती

 है,  उन  में  75  प्रतिशत  मिलीटरी  पबनिल
 भरे  रहते  हैं  t

 सभापति  महोदय,  झाप  को  उस  क्षेत्र  के
 आरे  में  तजुर्बा  है,  क्योंकि  ाप  को  रायगंज  की
 तरफ़  जाने  का  मौका  मिलता  है|  शाप  की
 और  मेरी  कांस्टीट्युएन्सी  का  एक  ही  बाड्डर
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 है  |  खास  तौर  पर  डिलिमिणटेल  से  दालकोजा,
 बारतोई  शौर  झआजमनगर  सेक्शन  हमारी
 बांस्टीटयुएन्स।  मेंझा  गया  है।  मैं  ाप  के  पड़ोस
 में  हुं।  आप  ने  भी  देखा  होगा  कि  तलता,सुढानी,
 बारसोई  ब्रीर  झाजमनगर  की  लाइन  में  एक
 ह्  पतेजर  देन  है  -  इपलिए  हम  लोग  अपनी

 कांस्ट,ट्यून्सो  में  नहीं  घूम  सकते  हैं  ।  श्रगर
 यहां  से  लखतऊ  मेल  से  जायें,  तो  वारसोई
 उतरना  पड़ेगा  और  वहां  से  पँ  सेज  २  ट्रेन  स ेजाना
 पड़ेगा  ।  एफ  फ़ारद  ट्रेन  का  स्टापेज  दिया  गया
 है,  लेकिन  चूंकि  वह  रात  के  बार६,  एक  बजे  है,
 इसलिए  उसकी  यूटिलिटी  नहीं  है  ।

 ब्राडगेज  में  कटिहार  आने  के  लिए  कुमेत-
 पुर  में  कोई  कनेक्शन  नह!  है  -  कम  से  कम  उस
 सैक्शन  के  लिए  ब्राडगेज  पर  एक  शटल  द्वेन
 देनी  चाहिए  ।  मीटरगेज  पर  किशनगंज  से

 पूणिया  के  लिए  भी  एक  णटल  ट्रेन  देनी  चा  हिए  |

 कटिहार  न  केवल  एक  रेलवे  डिरिटृृक्ट
 है,  बल्कि  एक  बड़ा  बिज़िनेस  सेंटर  भी  है  |
 लोग  अपनों  डेली  नेसेसिटीज़  के  लिए  वहां  जाते
 हैं  ।  छोटो-छोटो  लाइनों  के  रेलवे  स्टाफ़  को
 ग्रपता  सारा  सामान,  खाना,  कपड़ा,  लत्ता
 ग्रादि  कटिहार  से  लाना  पड़ता  है  |  लेकिन
 दिन  और  रात  में  सिफ़  एक  ही  गाड़ी  दी  गई  है
 उससे  कैसे  काम  चल  सकता  है  ?

 कटिहार  स्टेशन  पर  ब्राडगेज  लाइन  और
 मीटरगेज  लाइन  में  लगभग  झाध  मील  का
 फ़ासला  है  और  लोगों  को  एक  जगह  से  दूसरी
 जगह  रिक्शा  से  जाना  पड़ता  है  ।  उन  दोनों
 को  एक  स्थान  पर  कर  दिया  जाये  ।

 बरौती  से  लेकर  जोगबती  तक  ब्राडगेज
 कर  देना  चाहिए,  जिस  से  नेपाल  बाबर  पर
 स्थित  यह  0  मील  का  टुकड़ा  भी  ब्राडगेज

 हो  जाये  ny

 जहां  तक  केटरिंग  का  सम्बन्ध  है,  भ्रलग़
 ग्रलग  जोन्ज  में  भलग  प्रलग  भाव  हैँ  ।  उदान

 हरण  के  लिए  नार्देरन  जोन  में  वैजिटेरियन
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 डाइट  का  दाम  L  रुपया  80  पैसे  श्रौर  नान-
 वैजिटेरियन  डाइट  का  दाम  2  रुपये  30  पैसे
 है  |  इसको  तुलना  में  बरोतो  स्टेशन  पर  वजि-
 देरियन  डाइट  का  दाम  |  रुपया  30  पैत्त  बौर

 नात-वजिटे  रियन  डाइट  का  दाम  रूपया  80
 पैसे  है  ।  मैं  यह  जानना  चादढता  हूं  कि  यह  जो
 पचास  पैसे  का  डिफ़रेंत  है,  क्या  यह  सर्वि्तिग

 के  लिए  वाजे  किया  जाता  है  या  किसो  और
 क्रारण  से  |  इत  तरीके  से  यह  जो  भाव  बढ़ा
 दिया  पा है,  वह  उचित  नहों  है  |

 सभावति  महोदय,  मैं  श्राप  को  धन्यवाद
 देता  हुं  कि आपने  मुझ  समय  दिया  |

 Shri  Sequeira  (Goa  Daman  and
 Diu):  Mr.  Chairman,  Sir,  the  Rail-
 ways,  at  the  moment,  as  I  understand,
 consist  of  nine  operating  units,  three
 manufacturing  units,  one  development
 organisation  and,  on  top  of  which,
 there  is  the  Railway  Board,  and  the
 Railway  Ministry.  I  would  like  to
 question  the  effectiveness  of  the  Rail-
 way  Board  as  presently  constituted.

 I  know  that  most  of  the  Members  of
 the  Railway  Board  are  railwaymen
 with  a  long  experience.  But  I  would
 like  to  submit,  when  they  have  been
 from  the  actual  operation  of  the  Rail-
 ways  for  several  years,  since  they
 have  been  away  from  the  smell  of
 steam  and  the  chug  of  diesel,  they
 have  forgotten  what  it  is  like  actually
 to  run  the  railways,  they  have  become
 go00d  bureaucrats  and  the  papers  that
 rise  from  the  General  Managers  of  the
 Railways  get  stuck  in  the  desks  of  the
 Railway  Board,  I  would  like  to  sug-
 gest  to  the  hon,  Minister  that  he
 should  consider  doing  away  with  the
 Railway  Board,  as  presently  constitut-
 ed,  that  he  should  upgrade  the  Gene-
 ral  Managers  of  operating  units  and,
 at  the  same  time,  see  that  the  func-
 tions  presently  handled  by  the  Rail-
 way  Board,  are  handled  by  one  or  the
 other  of  the  upgraded  Genera]  Mana-
 gers.  For  example,  the  General
 Manager  vf  the  Central  Railway,  in
 addition  to  being  responsible  for  the
 Tunning  of  the  Central  Railway,  could
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 be  made  responsible  also  for  the
 mechanical  engineering  of  the  whole
 of  the  Indian  railways.  Similarly,  the
 General  Manager  of  the  Western  Rail-
 way,  in  addition  to  being  responsible
 for  the  running  of  the  Western  Rail-
 way,  could  be  made  responsible  also
 for  the  civil  engineering  for  the  whole
 of  the  Indian  Railways.  The  advant-
 age  that  I  feel  would  accrue  from  such
 a  system  would  be  that  once  these
 General  Managers  realise  that  they  are
 inter-dependent  on  each  other's  per-
 missions  to  keep  their  own  railway
 Tunning,  they  wil]  see  that  the  per-
 missions  ate  given  very  much  faster
 than  at  present  and,  J  believe,  the
 efficiency  of  the  Railways  will  improve
 considerably.  I  also  feel  that  if  you
 adopt  this  system,  it  may  be  possible
 for  you  to  cut  down  the  number  of
 Directorates  that  you  have  got,  at
 present,  under  the  Railway  Board—I
 think,  there  are  2  of  them—and  also
 you  may  be  able  to  prune  staff  in  the
 other  organisations  of  the  Railways.

 There  is  one  more  thing  to  which  I
 would  like  to  draw  the  attention  of
 the  hon,  Minister  and  that  is  that  on
 ordinary  working  expenses,  repairs
 and  maintenance,  there  is  a  difference
 between  the  estimates  presented  in
 March  and  what  ate  now  proposed.
 A  part  of  this  difference  is  attributed
 to  an  increase  in  the  price  of  steel.  I
 understand  from  his  speech  that  the
 traffic  expected  this  year  is  less  than
 what  was  originally  envisaged.  So,
 as  a  result  of  this,  the  repairs  and  the
 maintenance  costs  would  come  down.
 I  would  like  him  to  examine  how  this
 increase  of  Rs.  70  lakhs  has  come
 about  over  the  original  figure  when
 the  repairs  and  the  maintenance  costs
 would  come  down  as  a  result  of  less
 usage  of  the  equipment.

 There  are  four  Railway  Service
 Commissions  and  in  each  of  these
 Commissions,  there  is  the  Chairman,
 a  Member  and  a  Secretary.  I  would
 like  him  to  consider  whether  it  would
 be  possible  to  have  one  Commission
 for  the  whole  of  India  with  others.
 functioning  merely  as  branches,  That
 will  probaly  save  quite  a  bit  of  money:
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 [Shri  Sequeira]

 On  the  question  of  material,  like,
 coal,  fuel  and  other  things,  I  believe,
 You  are  planning  to  spend  about  Rs.
 175  crores  this  year.  I  would  like  to
 draw  the  attention  of  the  Minister  to
 the  fact  that  even  one  per  cent  saving
 wih  better  control,  better  purchase
 eontrol,  and  better  recovery  of  mate-
 rials,  will  give  him  about  Rs.  77.5
 lakhs

 Then  there  is  the  question  of  goods
 lost  or  damaged.  I  do  not  know  what
 the  system  is  for  the  control  of  this,
 but  may  I  suggest  that  the  Ministry
 should  consider  an  incentive  scheme?
 Statistics  should  be  collected  for  each
 booking  station,  each  transhipment
 point—because  I  believe  that  the  ma-
 jority  of  the  damages  occurs  during
 transhipment—and_  each  end  station,
 and  the  staff  directly  concerned  with
 this  should  be  given  some  sort  of  an
 incentive  for  any  improvement  in  the
 statistics  with  regard  to  breakages  or
 damages.

 On  staff  canteens  and  departmental
 catering,  I  see  that  a  loss  of  Rs,  3.40
 lakhs  is  estimated  for  this  year.  The
 @gures  are:  turnover  Rs.  6  crores  and
 loss  Rs,  3.40  lakhs.  If  the  Railways
 are  unable  to  run  this  at  a  profit,  I
 would  suggest  that  it  be  considered
 that  they  be  given  out  to  some  other
 people;  there  are  many  establishments
 run  by  private  individuals,  small  firms
 and  80  on.  They  will  be  able  to  help
 other  people  and  at  the  same  time
 save  the  Railway  exchequer  some
 money.

 ‘turning  to  my  part  of  the  country,
 the  employees  who  have  been  absorb-
 ed  from  the  West  India  Portuguese
 Railways  have  a  dispute  with  the  Rail-
 way  Board  about  their  terms  of  ser-
 vice,  etc,  and  this  has  been  pending
 for  quite  some  time.  May  I  request
 fhe  hon,  Minister  to  look  into  it  and
 eee  that  it  is  sorted  out?

 I  would  like  to  remind  the  hon.
 Minister  that  Goa  produces  7}  million.
 tonnes  of  iron  0०6  out  of  which  the
 Railways  carty  only  half  a  million.
 We  fieéd  a  new  line  for  this  if  they
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 are  to  carry  more.  If  he  cannot  con-
 sider  it  this  year,  I  would  request  him
 kindly  to  consider  it  next  year  and
 he  would  probably  end  up  carrying  $
 million  tonnes.

 There  is  one  request  that  I  would
 like  to  make.  In  fact,  I  would  like
 to  make  a  plea.  I  plead  with  the
 Minister  that  for  meeting  the  deficit
 of  this  year,  he  should  look  for  saving
 within  his  own  organisation  and
 should  not  overburden  the  already
 overburdened  people,

 श्री  यज्ञपाल  सिंह  (देहरादून)  :  जिन्‍होंने
 कटमोशंस  दिए  हैं  क्या  उन  को  भी  मौका
 मिलेगा  ?

 सभापति  महोदय  :  कटमोशन  तो  सब
 कोई  का  है,  वह  तो  मूच्ड  एज्यूम  कर  लिया
 गया  है  |

 Shri  Yashpal  Singh:  We  must  dis-
 cuss  that,

 Mr,  Chairman:  Mr.  M.  8.  Muri.

 Shri  M.  S.  Murtj  (Ankapali):
 During  the  limited  time  at  my  dispo-
 sal,  I  would  like  to  say  a  few  words
 about  my  constituency.

 We  have  been  requesting  for  a  shut-
 tle  train  from  Waltair  to  Tuni,  so  that
 Visakhapatnam,  which  is  a  growing
 industrial  city,  might  be  fed  with
 vegetables  and  other  daily  necessities,
 but  this  has  been  turned  down  a  num-
 ber  of  times  on  the  plea  that  the  line
 capacity  is  not  there.  When  there  are
 trains  running  from  Tuni  to  Tadepal-
 ligudam,  from  Kakinada  to  Rajah-
 mundry  and  from  Kakinada  to  Renew
 Renigunta,  I  wonder  how  it  is  said
 that  line  capacity  is  not  available  bet-
 ween  Tuni  and  Waltair.  This  point
 must  be  examined.

 Another  point  is  this.  Trains  rum
 from  Waltair  to  Bexwada  section.
 There  are  seven  trains  running  om
 efther  side  and  of  these,  one  showb
 ith  face  once  a  week,  on  mail  and  twe
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 express  trains  run  long  distance  pas-
 sengers  and  about  the  other  three  pas-
 senger  trains,  nobody  knows  when
 they  come  and  when  they  go;  they
 come  at  odd  times  in  this  area.  So,
 my  request  for  a  shuttle  train  is  to
 cater  to  the  needs  of  passengers  who
 are  in  between  Waltair  and  Tuni.
 I  woulg  like  that  the  hon.  Minister
 should  examine  this  case  and  not  re-
 ject  it  on  the  ground  that  there  is  no
 line  capacity  or  anything  of  that  kind.

 Then,  there  is  a  feasibility?cum-
 preliminary  survey  that  is  going  on
 to  carry  the  iron  ore  from  Bailadilla
 for  export  to  Japan  to  a  satellite  port,
 that  is,  from  Sukma  to  the  Varha
 estuary  of  Polavaram,  That  line
 survey  is  being  carried  out  now.  I
 would  like  to  request  the  hon.  Mini-
 ster  that  this  line  should  be  laid  at
 any  cost.  If  you  look  at  the  railway
 map  of  India  you  will  see  that  North
 India  has  got  large  facilities;  that  may
 be  due  to  historical  reasons.  But
 South  India  has  been  totally  neglect-
 ed.  This  kind  of  regional  imbalance
 cannot  be  continued  for  ever.  I
 would,  therefore,  request  the  hon.
 Minister  to  take  this  opportunity  to
 @ee  that  this  line  is  laig  at  any  cost,
 at  least  for  the  export  of  iron  ore
 now.  Later  on,  it  may  cater  to  the
 people  there.  From  the  Dandakara-
 nya  this  line  comes  to  the  rice-grow-
 ing  bow]  of  Andhra  Pradesh  area,  and,
 therefore,  this  line  must  be  Jaid.

 The  former  Railway  Minister  Shri
 a.  K.  Patil  had  promised  g  line  from
 Ongole  to  Hyderabad  via  Nagarjuna-
 wagar.  The  Nagarjunasagar  project  is
 going  to  be  completed  shortly  and  the
 foodgrains  grown  there  have  to  be
 eerried  to  North  ang  South  India.
 Unless  we  prepare  for  a  line  survey
 from  now  onwards  and  make  room
 for  a  line  there,  it  will  become  very

 ping
 afterwards  to  carry  jhe  food-

 @rains  that  are  grown  there.  Even
 mow,  if  we  want  to  send  foodgrains
 om  Andhra  Pradesh  to  the  people
 ving  in  Kerala,  we  find  it  very  diffi-
 @ult  because  of  scarcity  of  wagons  ete.
 E  do  not  know  what  lines  are  being
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 planned  now  for  this  purpose.  Unless
 there  is  perspective  planning  in  this  re--
 gard,  it  will  become  very  difficult  later
 on  to  find  the  necessary  finances  for
 this  purpose.  Why  should  the  people
 have  to  suffer  for  the  fault  of  those
 people  who  are  now  at  the  helm  of
 affairs?  I  would,  therefore,  request.
 that  this  line  should  also  be  taken  up.

 Under  the  community  project
 scheme,  certain  roads  were  laid  to
 connect  the  villages.  Unfortunately,
 these  village  roads  have  had  to  pass
 through  railway  lines.  Unless  the
 railway  people  agree  to  have  a  level
 crossing  there,  those  roads  cannot  be
 laid.  When  we  apply  for  the  level
 crossings,  they  say  that  if  it  is  an
 unmanned  level  crossing,  then  Rs.  8000
 should  be  paid,  ang  if  it  is  manned
 level  crossing,  then  the  whole  capital
 expenditure  should  be  borne  by  the-
 local  people  and  the  recurring  expen-
 diture  would  be  borne  by  the  railway
 people.  Ido  not  know  what  the-
 recurring  expenditure  would  be,  in

 the  case  of  an  unmanned  level  cross-.
 ing.  After  all,  the  charges  for  laying
 those  roads  are  going  to  be  borne  by
 the  local  people.  Simply  for  hav-
 ing  a  gate  there  or  some  chain  there,.
 why  should  the  local  people  have  to-
 pay  Rs,  8000  to  the  railways?  Is  it
 going  to  cost  so  much?  I  really  do
 not  understand  this.  This  point  must
 be  looked  into,  and  the  grievances  of
 the  people  in  that  area  should  be  re-
 dressed.

 In  this  connection,  I  would  like  to-
 mention  that  between  Namavaram
 and  Gullupadu  in  the  Vijayawada-
 Waltair  section,  there  used  to  be  one
 level-crosing  previously.  After  the-
 doubling  of  the  railway  line,  that  has
 been  closed.  The  people  who  have:
 their  lands  on  the  other  side  of  the
 railway  line  cannot  crosg  the  railway
 line  with  their  samaans  and  their  cat-
 tle,  and  if  they  do  so,  they  are  being
 prosecuted  for  trespassing  the  railway
 line.  It  is  the  duty  of  the  railways,
 when  they  closed  the  level-crossing,  to
 form  another  level-crossing  there  and
 then  have  the  doubling.  But  they
 have  not  done  that.  Instead,  the
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 blame  is  being  thrown  on  the  people
 and  they  are  asked  to  pay  Rs,  8000  for
 an  unmanned  level  crossing  and
 Rs.  25,000  for  a  manned  level-crossing.
 The  railways  are  not  justified  in  ask-
 ing  for  this  amount  from  the  local
 people  instead,  they  should  themselves
 provide  a  level-crossing  there  for  the
 benefit  of  the  people  living  on  both
 sides  of  the  railway  line.

 With  regard  to  the  departmental
 catering,  under  Demand  No,  9,  a  cut-
 MOtion  has  been  tabled.  I  think  that
 it  js  better  to  close  down  departmen-
 tal  catering  if  it  cannot  be  run  well.
 When  we  make  a  complaint  against
 the  catering  people  what  we  find  is
 that  somebody  else  is  punished.  We
 do  not  want  that  somebody  else  should
 be  punished  for  the  fault  of  some
 catering  manager  or  somebody  in  the
 catering  section.  I  would  like  to  men-
 tion  one  instance  in  this  connection.
 “Once,  when  we  were  travelling  from
 Secunderabad  to  Waltair,  at  the
 Secunderabad  station,  the  conductor-
 guard  had  taken  orders  to  serve  us
 meals  at  Kazipet.  But  when  we  went
 to  Kazipet  we  could  not  get  our  din-
 ner  there.  When  we  had  made  a  com-
 plaint  that  the  conductor-guard  had
 given  the  message  already  and  the

 «manager  had  received  the  message  and
 yet  we  were  not  supplied  with  the
 meals,  what  happened  actually  was
 that  the  conductor-guard  was  asked  to
 explain  why  he  should  not  be  suspen-
 ‘deq  for  the  fault  of  the  catering  man-
 Nager  in  not  having  supplied  us  with
 meals.  This  is  how  the  railway  admi-
 nistration  is  going  on,  As  my  hon.
 friend  who  spoke  just  before  me  had
 pointed  out,  the  railways  are  incurring
 a  loss  of  Rs.  3.4  lakhs  on  departmental
 ‘catering,  The  railway,  say  that  they
 want  to  manage  it  on  a  no-profit-no-
 loss  basis  but  they  are  actually
 ‘sustaining  a  loss  on  it.  If  they  cannot
 manage  it  properly,  it  is  better  to
 wind  it  up  completely  and  hand  it
 over  to  private  contractors.

 Another  point  I  would  like  to  men-
 tion  is  concerning  the  train  that  passes
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 from  Puri  to  Hyderabad.  It  takes  26
 hours  from  Puri  to  reach  Hyderabad.
 Hyderabad  is  the  headquarters  of
 Andhra  Pradesh  and  people  coming
 from  the  north-easternmost  part  of
 the  State  to  the  capital  find  it  very
 difficul  to  reach  the  Hyderabad  station
 in  time.  So  the  duration  of  the  jour-
 ney  should  be  reduced  by  gpeeding  up
 the  train.  As  it  is,  passengers  have  to
 lose  two  gays  for  coming  to  Hyderabad
 and  going  back.  If  this  is  not  possible,
 I  would  suggest  that  an  Express  train
 should  be  run  from  Waltair  to  Hyde-
 rabad  so  that  passengers  could  cover
 this  to  and  from  journey  quickly,

 Shri  Sriraj  Meghrajji  (Surendra-
 nagar):  Mr.  Chairman,  Sir,  I  shall  be
 brief  and  come  straight  to  the  points
 tabled  in  my  cut  motions  Nos.  564—
 567  which  I  moved  two  days  ago.
 The  Jhund-Dhrangadhra-Kandla  rail-
 Way  connection  was  sanctioned  and
 taken  in  hand  in  1964,  The  work  is
 now  scheduled  to  be  completed  in
 October  1969.  One  of  the  main  rea-
 sons  for  selecting  and  finally  sanction-
 ing  this  route  was,  I  believe,  the
 heavy  traffic  to  and  from  Dhrangadhra
 which  is  a  station  on  the  metre  gauge
 line.  This  is  the  biggest  station  in
 in  the  Rajkot  division  of  the  Western
 Railway,  and  in  963  it  earned  Rs.
 1,59,39,000,  for  the  Indian  Railways.
 At  present,  this  heavy  traffle  accumu-
 lates  on  the  already  over-burdened
 Surendranagar-Viramgam  metre  gauge
 section.

 The  Hon'ble  Shi  8.  K.  Patil  was
 kind  enough  to  convey  to  me  the
 assurance,  in  late  1984,  through  the
 Chief  Minister  of  Gujarat  that  “the
 construction  will  be  pushed  through
 at  the  maximum  speed  possible”.
 This  is  highly  gratifying  in  view  of
 the  vital  strategic  importance  of  the
 line  and  the  long-pending  develop-
 ment  of  Kandla  port.  But  there  is  no
 reason  why  the  work  should  be  so
 phased  that  the  entire  length  of  the
 Jhund-Kandla  line  is  got  ready  at
 about  the  same  time,  On  the  contrary;
 there  is  every  reason  why  the  short
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 %-mile  Dhrangadhra-Jhund  section
 should  be  given  priority.  Dhranga-
 dhra  is  a  Brigade  Headquarters  and
 there  is  a  considerable  movement  of
 military  transport  to  and  from  it  each
 year.  At  present,  the  huge  salt  indus-
 try  in  the  Dhrangadhra  Rann  or  Little
 Rann  suffers  from  a  chronic  wagon
 shortage.  Quite  often,  the  piled  up
 salt  is  washed  away  and  wasted  due
 to  lack  of  wagons.  Given  adequate
 rail  transport,  the  Dhrangadhra  Rann
 has  immense  possibilities  of  industrial
 exploitation.  Ags  against  the  capital
 outlay  on  this  section,  the  railway
 earnings  will  be  substantial,  apart
 from  the  convenience  to  the  local  salt
 and  chemical  industries  and  to  the
 military  establishment  and  the  much-
 needed  relief  to  the  Surendranagar-
 Viramgam  section.  I  believe  the
 Dhrangadhra-Jhund  section  can  be
 completed  before  the  end  of  this  finan-
 cial  year  if  the  work  is  taken  up  in
 right  earnest.  I  should  like  an  assur-
 ance  that  it  will  be.

 The  Morvi-Shapur-Susvav-Halvad
 railway  link  seems  to  have  been  quite
 overlooked  by  the  railway  authorities
 and  the  Gowernment.  The  Morvi-
 Halvad  link  was  the  subject  of  an
 agreement  between  the  Dhrangadhra
 and  Morvi  States.  The  project  was
 scrutinised  by  the  Railway  Board  and
 the  Government  of  India’s  sanction
 for  the  constrution  of  this  line  was
 conveyed  to  the  two  contracting  Sta-
 tes  on  i5th  December  94l.  Cons-
 truction  had,  however,  to  be  deferred
 for  the  duration  of  the  war.  Under
 the  final  agreement  between  the
 States,  executed  on  6  April  ‘1945,  it
 was  expressly  stipulated  that  the  line
 would  be  completed  and  in  operation
 in  5  years,  that  is,  in  April  1950,  The
 States  of  Dhrangadhra  and  Morvi
 were  integrated  with  Saurashtra  in
 early  1948,  Under  the  terms  of  the
 Covenant,  the  public  commitments  of
 the  covenanting  States  have  become
 the  constitutional,  legal  and  moral
 obligationg  of  the  successor  authori-
 ties.  I  brought  this  to  the  notice  of
 the  Government  in  late  1963.  It  is
 896  (Ai)  LSD—9.
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 surely  to  be  wondered  that  this  pro-
 ject,  which  wag  scrutinised  by  the
 Railway  Board  and  obtained  the  sanc-
 tion  of  the  Government  of  India,
 should  have  been  althogether  neglect-
 ed.  The  people  of  the  region  have
 been  waiting  for  the  fruition  of  this
 project  with  exemplary  patience.  I
 sincerely  trust,  Sir,  that  this  neglect
 will  now  end  and  that  the  Govern-
 ment  will  prove  itself  true  to  ite
 public  obligations  and  pledges.  The
 distance  involved  is  a  mere  32  miles,
 of  which  nearly  half  is  even  now  a
 narrow-gauge  line.

 A  most  important  project  which
 even  before  the  war  was  I  believe,
 under  active  consideration  seems  to
 have  passed  out  of  consideration  for
 some  reason.  But  the  need  of  it  has
 now  become  emergent  and  I  would
 say  imperative.  I  mean  the  project
 to  connect  Jamnagar-Jodiya-Piplia-
 Shapur-Susvav-Halvad.  I  had  sub-
 mitted  the  proposal  for  this  Saurash-
 tra  Northern  Line  to  the  Railway
 Ministry  in  1964.  I  offer  the  follow-
 ing  cogent  reasons  for  the  connection.

 qd)  The  whole  Okha-Mithapur-
 Dwarka-Jamnagar_  traffic  at  present
 moves  along  the  central,  rather,  tor-
 tuous,  and  highly  congested  line  via
 Rajkot,  which  ends  with  the  bottle
 neck  at  Viramgam,  I  believe  the  rail-
 ways  are  even  now  thinking  of  doubl-
 ing  some  part  of  the  track.  Instead,
 the  proposed  line  will  relieve  the  con-
 gestion;

 (2)  it  will  open  up  a  new  area  to
 development;  ang

 (3)  it  will  be  a  shorter,  quicker
 route,

 (4)  Navalakhi  Port  is  connected  by
 metre-gauge  with  Piplia;  therefore,
 the  Piplia  Shapur  Susvav  section  of  the
 proposed  line  will  afford  to  Navalakhi
 Port  direct  access  to  the  Gujarat  and
 Indian  interior.  This  excellent  port
 must  go  into  a  decline  as  the  major
 port  of  Kandla  develops,  The  pro-
 posed  linkage  will  drastically  reduce
 the  rail  distance  between  Navalakhi,
 Viramgam  and  Ahmedabad  and  89
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 give  a  boost  to  this  small  port  and
 to  the  trade  of  Morvi.

 (5)  The  proposed  connection  will
 also  afford  shorter,  quicker  access  to
 the  hinterland  to  all  the  ports  of
 northern  Saurashtra:  Okha,  Salaya,
 Sika,  Bedi,  Jodiya  and  Navalakhi.
 Finally.

 (6)  the  proposed  line  has  a  high
 military  importance.  Jamnagar  is  a
 naval,  air  force,  and  army  station.
 The  proposed  line  will  give  the  Bri-
 gade  Headquarters  at  Jamnagar,  a
 shorter,  unimpeded,  rail  route  via  the
 Brigade  Headquarters  at  Dhranga-
 dhra,  to  the  Divisional  Headquarters
 at  Ahmedabad.  Moreover,  it  will
 bring  about  the  shortest  possible  rail-
 Way  connection  between  Jamnagar
 and  the  whole  of  western  Saurashtra
 and  Kutch.

 I  now  come  to  my  final  submission.
 It  is  a  small  matter.  Along  the
 southern  border  of  the  Little  Rann
 there  is  a  major  district  road  which
 fs  under  constant  use  by  heavy  salt-
 laden  trucks  and  military  transport.
 This  road  is  severed  in  two  between
 Kuda  and  Nimaknagar  by  the  railway
 line  which  terminates  in  the  salt-
 fields  in  the  Rann.  The  road  is  lite-
 rally  severed  and  has  been  so  for  8
 long  time.  There  is  no  level  crossing.
 All  transport  has  to  make  a  detour
 through  rough  country  and  the  Rann
 before  jt  can  come  on  to  the  road  again.
 We  have  had  many  complaints  abuot
 this  curious  oversight  of  the  railway
 authorities,  including  from  senior
 army  officers.  I  trust,  Sir,  that  this
 will  be  put  right  and  that  a  level
 crossing  will  be  provided  at  the  ear-
 Hest.

 That,  Sir,  concludes  the  submissions
 +  have  to  make  at  this  time.

 शो  सेंयव  झली  (जलगांव)  :  सभापति

 प्रहोदय,  जब  रेलवे  बजट  पर  डिस्कशन  हो
 रहा  था  तब  मुझे  बोलने  की  इजाजत  नहीं  दी
 बी  गई  थी  |  इसलिये  मैंने  रेलवे  मिनिस्टर

 साहब  को  जो  मुझे  कहना  था  वह  मैंने  लिख  कर
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 भेज  दिया  था।  उसके  अलावा  मैं  यह  कहना
 चाहता  हूं  कि  तमाम  रेलवेज  के  अन्दर  जो
 कोलसा  खच  किया  जाता  है  उससे  कोल  ऐश
 निकलती  है  t  sere  इस  कोल  ऐश  को  देखा
 जाये  तो  कोलसा  का  जो  वजन  होता  है  उसक
 चौथाई  वह  होता  है  ।  लेकिन  रेलवे  में  इसका
 कोई  हिसाब-किताब  नहीं  होता  है  जिसकी
 वजह  से  बहुत  नुकसान  होता  है।  मैं  कहूंगा
 कि  कोल  ऐश  का  हिसाब  रक्‍्खा  जाये  ।  इसका
 प्रन्दाजा  लगाया  जाय  कि  वह  कितना  होता  है
 शौर  उसकी  झ्ामदनी  बया  हो  सकती  है।  कोल
 ऐश  के  हिसाब  से  कोलसा  खच  होता  है  या
 नहीं  यह  बहुत  जरूरी  है  ry

 इसी  तरह  से  रेलवे  कम्प।उण्थ्स  के  अन्दर
 जो  रेलवे  मजदूर  क्षोंपड़ियां  बना  कर  रहते  हैं
 वह  सब  कोलसा  जलाते  हैं  ।  वह  फोलसा

 चुराते  हैं  और  कोलसा  बेचते  हैं  ।  इसलिये
 मैं  यह  गुजारिश  करूंगा  कि  इसके  ऊपर  बहुत
 देखभाल  करनी  चाहिये,  ताकि  रेलवे  का  नुक-
 सान  न  हो  और  प्रामदनी  बढ़े  ।

 मैं  रेलवे  मिनिस्टर  साहब  को  लिख  चुका
 हूं  कि  रेलवे  की  गाड़ियां  कम  होने  की  वजह  से
 लोगों  को  बहुत  ही  तकलीफ  होती  है  ।  बाज-
 श्रौकात  तो  ऐसा  होता  है  कि  लोगों  को  खड़े
 होकर  भौर  खास  तौर  से  औरतों  को  अपने
 बच्चों  को  गोद  में  ज़ेकर  खड़े  खड़े  सफर  करना
 पड़ता  है  1  इसलिये  गाड़ियों  के  बढ़ाने  की  बहुत
 जरूरत  है  भौर  उनको  बढ़ाया  जाना  चाहिये  qd
 मेरे  जिले  में  आमलनेर  से  जलगांव  तक  जो
 लाइन  है  वहां  पर  सुबह  एक  गाड़ी  झाती  है
 शीर  फिर  शाम  को  जाती  है  शौर  लोगों  को
 काफी  तकलीफ  उठानी  पड़ती  है  ।  इसलिये
 वहां  दोपहर  में  भी  एक  गाड़ी  शुरू  की  जानी

 चाहिये  4

 ष्  महाराज  सिहुभारती  (मेरठ)  :
 सभापति  महोदय,  प्लैनिंग  के  भर्थ  होते  हैं  कि
 सब  बातों  का  हिसाब  पहले  से  लगा  लिया
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 जाये,  लेकिन  रेलवे  विभाग,  जो  एक  ऐसा
 विभाग  है  कि  शायद  दुनिया  की  बड़ी  रेलों  में
 से  एक  है,  वहू  यह  हिसाब  भी  नहीं  लगा  पाया
 कि  भाष  का  इंजिन  बनाने  के  साथ-साथ  डोजल
 का  इंजिन  भी  बनाना  पड़ेगा,  बौर  फिर  बिजली
 वाला  भो  बनाना  पड़ेगा  ।  स्थिति  यह  है  कि  भाप

 “बाला  आपके  पास  फालतू  हो  गया  जिसके  लिये
 आाप  दुतिया  में  बाज़ार  ढुंड॒  रहे  हैं  श्रोर  बिजली
 के  इंजिन  को  कनी  पड़  रही  है  |  इतना  बड़ा
 विमाग,  जो  छोटे  मोट  देशों  से  बड़ा
 बजट  रखता  हो,  उसकी  प्लैनिंग  इतनी  घटिया
 ष्बले  कि  वह  प्रपती  प्रावश्यकताझों  का  हिसाब
 भी  न  लगा  सके,  यह  बड़े  शर्म  की  बात  है  ।

 तीसरी  श्रेणी  के  डब्बे  दम  देश  में  बहुत
 बन  सकते  हैं,  और  बना  कर  चलाये  जा  सकते

 हैं,  लेकिन  बीस  साल  होने  के  बाद  भी  उनमें
 उतनी  ही  भीड़  भरी  होती  है  ।  हालांकि  सैलून
 एक  हजार  पड़े  हुए  हैं  जिन  से  00

 गाड़ियां  चल  सकती  हैं,  लेकिन  तीसरे  दर्जे
 की,  जिसकी  वजह  से  यह  महकमा  चल  रहा  है,
 बड़ी  भारो  उपेक्षा  की  गई  है  |  ढ्र्क  प्रतियोगिता
 में  हम  से  बाजी  ले  रहा  है  1  आज  रेलवे  घाटे
 भेंचलती  जा  रही  है  और  द्रक  वाले

 मुनाफे  में  चल  रहे  हैं,  केवल  इसलिये
 कि  ट्रक  वाले  माल  को  भाराम  के  साथ  ले  जाते

 हैं  7  जो  भी  माल  बक  करने  प्राते  हैं  उनके  साथ
 @  बड़ी  भ्रच्छी  तरह  पेश  भ्राते  हैं  और  झादमी

 महसूस  करता  है  कि  हम  किसी  बढ़िया  भ्रादमी
 के  यहां  गये  हैं  रेल  में  जो  माल  बुक  करने
 भाते  हैं  वह  भ्रपने  को  घटिया  समझ  कर  ग्राते

 हैं  7  उनके  साथ  अच्छा  व्यवहार  नहीं  होता  ।
 माल  की  अच्छी  तरह  से  सुरक्षा  नहीं  होती  ।
 माल  को  पहुंचाने  में  जल्दी  नहीं  हती  ।  एक
 ब्यापारी  की  तरह  से  काम  नहीं  किया
 श्वाता  ।  परिणाम  यह  होता  है  कि  ट्रक  वाले
 चीत  जाते  हैं  शौर  रेलवे  घाटे  में  चलती  जाती
 है।

 इसी  तरीके  से  इतने  बड़े  विभाग  के  भ्रन्दर,
 जिसका  इतना  बड़ा  बजट  है,  बड़ा  भारी  खोज
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 कार्य  होता  चाहिये  |  छोट-छोट  कारखाने  खोज
 का  कॉर्प  करते  हैं,  जिससे  नई-नई  किस्म  की
 चीजें  ईजाद  की  जायें  ओर  दुनिया  की  तरक्की
 के  साथ  वह  भी  जुटे  रहें  ।  विदेशों  से  किसो
 खोज  को  खरीद  कर  उसकों  प्रपने  यहां  बनाने
 को  कोशिश  करनी  या  वहां  से  मशीनें  मंगानः
 कोई  बड़ा  काम  नहीं  है  ।  हम  तो  खोज  कर  ही
 नहीं  रहे  हैं  -  प्रगर  यहां  कोई  खोज  हो  भी
 तो  वह  हिन्दुस्तान  में  रखनी  नहीं  चाहिये  ।
 हम  जानते  हैं  कि  सूरी  ट्रांसमिशन  को  हम  नहीं
 ले  पाये,  जर्मती  ने  उस  चीज  को  ले  लिया  ।
 जर्मती  में  वह  इस्तैमाल  होता  है,  शौर  फिर
 हम  को  वहां  से  वापस  करता  है  |  झगर  यह
 विभाग  अपने  यहां  खोज  का  बढ़िया  इन्तजाम
 नहीं  करेगा  भौर  दुनिया  के  और  देशों  के  मुका-
 बले  में  खोज  में  आगे  नहीं  बढ़  सकेगा,  तो

 हमेशा  यही  इतिहास  रहेगा  कि  बढ़ता  हुभा  रेल
 का  महकमा  बिना  खोज  किये  हुए  पुर्जों  को  शौर
 मशीनों  को  या  दूसरी  चीजों  को  बाहर  से
 खरीदता  रहेगा  अंतर  देश  की  विदेशी  मुद्दा
 हमेशा  संकट  में  पड़ी  रहेगी  ।

 शाहदरा  से  सहारनपुर  तक  एक  छोटी
 सी  लाइन  चल  रहो  है  |  उसकी  बाबत  इतनी
 बार  कहा  गया  कि  उसकों  ले  लिया  जाये,
 लेकिन  बह  नहीं  ली  गई  बह  इतनी  छोटी
 लाइन  है  कि  दिललो  से  उसका  कोई  कनेक्शन
 नहीं  रहता  है  1  शाहदरा  के  बाद  उसका  कनेक्शन
 खत्म  हो  जाता  है  ।  'उसबा  राष्ट्रीयकरण
 होना  चाहिये  ।

 0.43  brs,

 (Mr.  SPEAKER  in  the  Chair)

 उसको  बड़ा  बनाया  जाना  चाहिये  ताकि  दिल्‍ली
 का  हरिद्वार  के  साथ,  देहरादून  के  साथ  और

 सहारनपुर  के  साथ  सीधा  सम्बन्ध  हो  जाये  ।
 इस  तरह  से  मेरठ  भो  दिल्‍ली  से  सीधा  मिल
 जायेगा  ।  श्यामर्ली  का  इतना  बड़ा  इलाका  है
 बह  दूसरी  ओर  मिल  जायेगा  1  वहां  के  जागरूक
 किसान  जो  हैं  वह  मंडी  को  अपना  सारा  माल

 सहुलियत  से  ला  सकेंगे  ।
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 [श्री  महाराज  सिंह  भारती] '
 इसी  तरह  हस्तिनापुर  केन्द्र  में  बहुत

 चैसा  लगा  कर  शहर  बसाया  गया  t  काफी
 पैसा  लगा  कर  वहां  रेल  ले  जाने  की  योजना
 बनाई  गई  ।  वहां  के  किसान  किस  कदर
 जागरूक  थे  कि  मवाना  से  हस्तिनापुर  तक
 बिना  कुछ  कहे  सुने  सब  ने  ग्रपनी  जमीनें  चक-
 ब्ब्न्दी  को  छोड़  दी  ;  लेकिन  आज  भी  वह
 जमीन  रेल  का  इन्तजार  कर  रही  है  सर-
 कर  ने  इस  रेलवे  की  स्कीम  को  तोंड़  दिया  |
 पहले  तो  बनाया  था  लेकिन  बाद  में  पता
 नहीं  क्‍यों  इसे  तोड़  दिया  ।

 इसी  त  रह  से  मेरठ  जो  वह  दिल्‍ली  के  एकदम
 नजदीक  है  भ्रौर  उत्तर  प्रदेश  के  पश्चिममें  है  1
 पश्चिमोत्तार  प्रदेश  में  एक  करोड़  की  श्लाबादी
 है,  जिस  के  लिये  कोई  सीघी  गाड़ी  लखनऊ
 श्रौर  इलाहाबाद  हाई  कोर्ट  तक  जाने  के  लिये
 नहीं  है  |  बहुत  बार  हमने  लिखा,  बहुत  बार
 कहा,  बहुत  लोगों  ने  कहा,  जनता  की  फरीब
 25  या  30  साल  पुरानी  मांगें  हैं,  लेकिन

 वह  ग्राज  तक  मंजूर  नहीं  की  गई  है  ।  जहां
 इतनी  गाड़ियां  चलाई  जाती  हैं,  भ्रगर  एक
 गाड़ी  मेरठ  तक  बढ़ा  दी  जाये  जो  कि  लखनऊ
 होते  हुए  इलाहाबाद  9  बजे  तक  पहुंच  जाये,
 तो  इस  से  बहुत  बड़ी  भ्राबादी  कवर  हो  सकती
 है  |

 इसी  तरह  से  मेरठ  कागज  पर  चाहे
 किसी  की  भी  मिल्कियत  हो,  लेकिन  मौके  पर
 तो  वह  दिल्ली की  ही  मिल्कियत  है  ।  मेरठ
 से  दिल्ली  बहुत  से  लोग  भ्ाते  जाते  हैं  -  वह
 दिल्‍ली  का  ही  एक  सुबर  बन  गया  हैँ  ।  जिस
 को  दिल्‍ली  में  जगह  नहीं  मिलती  वह  मेरठ
 में  जगह  लेता  है  ।  मेरठ  एक  जंक्शन  है  लेकिन
 उस  जंक्शन  परजों  एंजिन  को  मुंह  मोड़ने
 वाली  मशीन  है  वह  झ्राजसे  पचास  साल

 पुरानी  लगी  है  वाबा  भ्रादम  के  जमाने  से,  जिस
 से  एक  छोटा  सा  इंजिन  ही  घुमाया  जा  सकता
 परिणाम  यह  होता  हैं  कि  मेरठ  को  जो
 शटल  दिल्ली  से  जाती  है  वहू  मेरठ  में  नहीं
 बघमतो  बल्कि  नंगल  डैम  जा  कर  घूमती  है  t
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 यहां  से  शटल  लेकर  जायेगी,  वहां  से  भाजरा
 वाली  गाड़ी  ले  कर  जाती  है  और  वहां  से

 धूमक र  गाड़ी  वापस  ल  कर  भाती  है,  तब
 यहां  की  शटल  वापस  ले  कर  भ्राती  है।  एंजिन
 घुमाने  के  लियेकोंई  बड़ा  कारखाना  नहीं
 बनाना  है,  कुछ  थोड़ा  से  पैसा  लगाना  है,  लेकिन
 इस  के  बिना  देने  से  दिल्‍ली  मे  रठ  का  जो  ट्रेफिक
 है  उस  को  बड़ी  सहुलियत  हो  जायेगी  |  दिल्‍ली
 से  मेरठ  का  जो  ट्रैफिक  है  उस  की  आष
 कल्पना  नहीं  कर  सकते,  झगर  उस  के  लिये  यह
 डबल  लाइन  बना  दी  जाये  तो  उन  का  काम
 बड़ी  आसानी  से  चल  सकता  है  ।  दिल्‍ली  में
 सब  चीजें  बाहर से  श्राती  हैं  क्योंकि  दिल्ली  में

 कुछ  पैदा  नहीं  होता  |  दिल्ली  के  प्रन्दर  माल
 पंजाब  से  झाता  है  या  हरियाना  से  आता
 है  ।  इस  लिये  इस  को  डबल  लाइन  जरूर
 हो  जाना  चाहिये  -  इसी  के  साथ-साथ  इस  में
 डीजल  इंजन  चला  दिया  जाना  चाहिये  तो
 टाइम  थोड़ा  बच  सकता  है  और  लोग  जल्दी
 से  पहुंच  सकेंगे  ।

 इसी  के  साथ  साथ  गाजियाबाद  शटल
 है।  मैंने  मंत्री  साहव  को  लिखा  था  कि  उसको
 मेरठ  तक  बढ़ा  दिया  जाये  तो  बड़ी  सहू  लियत

 हो  सकती  है  क्‍योंकि  मुरादनगर  ्ार्डनेन्स  फक्ट्री
 में  मेरठ  से  चार  या  पांच  सौ  झादमी  झाते

 हैं  ।  भाडंनेन्स  फैक्ट्री  उन  को  क्वार्टर  नहीं
 देती  है,  उस  ने  क्वार्टस  बनाये  ही  नहीं  हैं  1

 इस  लिये  मेरठ  से  झाना  पड़ता  है  भौर  काफी
 टाइम  सर्फ  होता  है।  8  बजे  कोई  भी  गाड़ी
 मेरठ  से  नहीं  पहुंचती  है  ।  नतीजा  यह  होता
 है  कि  वह  रोज  लेट  पहुंचते  हैं  श्रौर  भाध
 पौन  घंटा  उन  को  फालतू  बैठना  होता  है।
 उन्होंने  काफी  रिप्रेंजेन्ट  किया,  प्रार्डनेन्स
 फैबटरी  के  भ्रफसरों  ने  भी  रिप्रेजेंट किया  लेकिन

 वह  कहते  हैं  कि  मेरठ  से  इंजन  का  मुंह  नहीं
 घूमता  तौ  गाजियाबाद  कैसे  पहुंचें  यह  मंत्री

 महोदय के  लिये  एक  बहुत  छोटी  सी  चीज  है।
 इसपर  ध्यान  देने  की  बहुत  ज्यादा  जरूरत  है।

 जिस  कदर  ट्रैफिक  बढ़  रहा  है  उस  को
 झाप  पूरी  तरह  से  जानते  हैं  7  जनता  को  सुविध
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 ay  के  लिये  यहां  पर  डीजल  कार्स  चलाई

 जाती  याहिये  ।  इस  ते  काफी  तहुलियत  रहेगी  ।

 यहां  से  एक  गाड़ी  3.  45  पर  चलती  है  उस
 के  बाद  6  बजें  ही  गाड़ी  मिलेगी  श्रौर  इस
 से  जनता  को  बड़ी  दिक्कत  होती  ।

 सूबर्व  के  लोगों  में  से  कोई  किसी  वक्‍त
 जाता  है  धौर  कोई  किसी  वक्‍त में  ।जिस

 तरह  से  लखनऊ  शौर  कानपुर  के  बीच  में
 डीजल  कार्स  चलती  है  उसी  तरह  से  दिल्ली
 के  चारों  तरफ  जो  शहर  पड़ते  हैं  उन  के  बीच
 में  डीजल  कार्स  की  'सबविस  हर  झाध  पौन  घंटे
 के  बाद  होनी  चाहिये  |

 जो  लोग  मासिक  टिकट  लेते  प्रा  रहे
 हैं  उन  लोगों  का  जो  किराया  बढ़ाया  गया  है

 उप्त  से  उन  पर  बड़ा  भारी  पसर  पड़ा  है  t
 मैं  चाहूंगा  कि  मंत्री  महोदय  इस  पर  दुबारा
 गौर  कर  ले  क्‍योंकि  इस  से  उन  लोगों  को

 बडी  भारी  परेशानी  हो  जायेगी  ।

 मैं  थोड़ी  सी बात  दिल्‍ली  की  बाबत  कहना
 चाहता  हूं  -  आज  दिल्‍ली  +  हिसाब-फिताब
 बढ़  रही  है  ।  हिसाब  लगाया  जाता  है  कि

 5  लाख  आबादी  बढ़ेगी,  लेकिन  बढ़  जाती

 है  एक  दम  0  लाख  यह  बढ़ती  हुई  भ्राबदी
 कई  परेशानियों  को  जन्म  दे  रही  है  1  दिल्‍ली
 में  जो  कालौनीज  बसाई  जा  रही  हैं  उन  में
 कम  तन्खवाह  पाने  वाले  लोगों  को  रेलवे
 कोई  स्थान  नहीं  दे  रही  है  इस  लिये  यह
 कुर्मी  झोंपड़ी  वाले  बढ़ते  चले  जा  रहे  हैं  ।

 हां  दिल्‍ली  से  बाहर  के  लोग  श्राते  हैं  श्रपनी
 सेवायें  देने  के  लिये  ।  इन  बाहर  से  झाने  वालों
 की  तादाद  निरन्तर  बढ़ती  चली  जा  रही  है  1
 लो  भी  ऐंसे  लोग  हैं,  जो  कि  लड़ाई  के  पहले
 से  रेलवे  की  सविस  में  हैं  या  माल  डिपो  में
 काम  करते  हैंं  पच्ची  स  पक््चीस  मील  साइकिलों
 से  जाते  हैं  शौर  उतने  ही  मील  वापस  जाते
 हैं  साइकिल  से  ।  यह  शहर  तो  बढ़ता  चला
 गया  है  लेकिन  उस  में  जो  कोलोनीज  बसाई
 गई  हैं  उत  में  से  किसी  में  भी  गरीब  श्रार्दामयों
 के  बसने  के  लिये  कोई  जगह  नहीं  बनाई  ।  जो
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 भी  लोग  भ्पनी  सेवायें  देने  के  लिये  पाते  हैं
 अगर  उन  को  यातायात  की  सुविधा  नहीं
 मिलेगी  तो  काम  कंसे  चलेगा  ?  में  निदेंदन
 करना  चाहता  हूं  कि  बम्बई  और  कलकत्ता
 की  तरह  से  इस  शहर  के  लिये  भी  कोई
 प्लैन  बनाई  जाय  शौर  हिसाब  किताब
 लगाया  जाये  ।  जिस  तरह  से  दिल्ली  से

 हावड़ा  तक  बिजली  से  गाड़ियां  चलाने  का
 इन्तजाम  किया  जा  रहा  है  उसी  तरह  से  दिल्‍ली
 के  चारों  तरफ  से  झाने  वाली  गाड़ियों  के
 बिजली  से  चलाने  का  हन्तजाम  कर  दिया
 जाये  ।  इस  में  कोई  लम्बा  चोड़ा  खर्च  नहीं
 करना  पड़ेंगा  |  सिफे  पचास  मील  इधर  से  झौर
 पचास  मील  उधर  से  इस  तरह  का  इन्तजाम
 करदें।

 हमारे  यहां  एक  रिंग  रेलवे  बनाने  की
 बात  चल  रही  है  :  पता  नहीं उस  में  सौ  साल
 लगेंगें  या  दो  सौसाल  लगेंगे  ।  पता  नहीं  कितने
 दिनों  से  बात  चल  रही  है  लेकिन  इस  स्कीम  के
 पूरी  होने  की  नौबत  नहीं  आती  ।  कभी
 सीमेन्ट  नहीं  मिलता,  कभी  ठेकेदार  नहीं
 मिलते,  कभी  लेबर  नहीं  मिलती  है,  कभी

 कुछ  श्र  गड़बड़  हो  जाती  है,  इस  गड़बड़
 की  वजह  से  जो  यह  रिंग  रेलवे  लाइन
 बनने  वाली  थी  वह  भी  नहीं  बन  पा  रही  है  ।
 झ्रगर  यह  बन  जाती  तो  दोनों  तरफ  से  गाड़ियां
 शा  जा  सकती  थीं  और  दिल्‍ली  के  लोगों  को
 शौर  झास  पास  के  लोगों  को  भी  सहूलियत
 हो  सकती  थी  i

 मैं  झाशा  करता  हूं  कि  मंत्री  महोदय
 इन  सब  बातों  की  ओर  ध्यान  देंगें।

 Some  hon.  Members  rose—
 Mr,  Speaker:  I  have  got  the  list

 here.
 Shri  Sonavane  (Pandharapur):  That

 is  one  method.  The  other  method
 also  is  adopted  of  calling  those  who
 catch  the  eye  of  the  Chair.

 Shrimatj  Lakshmikanthamma:  One-
 third  of  the  revenues  come  from  the
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 (Shrimati  Lakshmikanthamma]
 women  passengers.  Not  a  single
 woman  hag  spoken  on  the  railway
 demands.

 थनी  यशपाल  सिह  जिन  की  कट  मोशंज
 हैँ  उनको  भी  मौका  मिलना  चाहिये  ।

 Mr,  Speaker;  All  right.  I  will  call
 the  lady  member.

 Shrimati  Lakshmikanthamma:
 Thank  you,  Sir.  First  of  all,  let  me
 request  the  railway  minister  to  im-
 prove  the  facilities  for  women  passen-
 gers  in  the  railways.  Women  travel-
 ling  with  children  should  be  given  the
 lower  berths.  Even  that  much  chi-
 valry  is  not  shown.  Often  I  have
 seen  in  buses  women  with  a  child  in
 arms  etanding  and  no  man  gets  up
 and  offer  his  seat.

 Mr.  Speaker:  This  is  railway  budget.

 Shrimati  Lakshmikanthamma:  I
 have  seen  women  giving  their  lower
 berths  to  heart  patients,

 Some  of  the  demands  on  behalf  of
 my  State  have  already  been  made  by
 Mr,  Thirumala  Rao,  Mr,  Viswanathan
 and  others.  I  will  now  come  to  other
 demands  of  my  State.  It  is  rightly
 felt  by  the  people  of  Andhra  Pradesh
 that  unless  a  railway  line  has  to  cut
 through  Andhra  Pradesh,  the  State
 has  been  negleted  to  that  extent  that
 ther  ig  no  separate  railway  line  for
 the  development  of  the  State.  Rail-
 way  lines  connecting  Madras  with  the
 north  cannot  be  constructed  in  the
 air;  they  have  to  cut  through  Andhra
 Pradesh.  Only  such  lines  are  being
 given  to  Andhra  and  not  others.  For
 so  Many  years,  since  the  time  you
 were  Chief  Minister  of  Andhra,  we
 have  been  pleading  here  for  a  sepa-
 rate  line,  not  from  the  parochial  point
 of  view,  but  from  the  point  of  view
 of  supplying  foodgrains  to  different
 parts  of  the  country.  Nagarjunasagar
 ig  going  to  bring  22  lakh  acres  under
 production  and  6  lakh  tonnes  of  paddy
 have  to  be  exported  to  other  parts
 of  the  country.  There  is  a  demand
 for  a  broad  gauge  line  from  Ongele
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 to  Hyderabad  via  Nagarjunasagar  and
 that  has  to  be  connected  to  Sirpur
 Kagajnagar  and  to  Abilabad,  At  pre-
 sent  there  is  only  a  metre  gauge  line
 from  Guntur  to  Macherla  and  from
 Vijayawada  to  Guntakkal  which  ter-
 minates  at  two  congestion  points.

 Sir,  within  five  years  the  density  of
 population  in  this  area  also  will  be
 doubled.  Even  ag  a  commercial  son-
 cern  you  must  realise  that  it  will  be
 Profitable  for  you  to  undertake  this
 work.  When  progress  in  other  direc-
 tions  has  taken  place,  transport  should
 not  be  a  bottleneck  in  the  transporta-
 tion  of  foodgrains  to  other  parts  of  the
 country.  We  have  been  asking  for  a
 survey  of  this  line  to  be  undertaken
 but  no  action  has  been  taken  so  far,
 If  you  do  not  take  up  the  survey  of
 this  line  and  start  the  work  in  right
 earnest  I  am  afraid  you  will  be  in
 great  trouble  at  a  Jater  date.

 Survey  work  has  been  undertaken
 of  the  broad  gauge  line  from  Baila-
 dilla  to  Kothagudium  and  the  branch
 line  from  MBhadrachalam  Road  to
 Kovvur.  I  would  like  to  know  what
 has  happened  after  that,

 I  now  come  to  the  question  of  rail-
 way  wagons.  I  have  seen  certain
 press  reports  where  the  Railway
 Board  has  said  that  railwy  wagons
 are  not  being  used,  they  are  lying  idle
 and  all  that  because  there  has  not
 been  much  demand  for  wagons.  On
 the  one  hand  we  see  such  reports  that
 the  wagons  are  lying  idle  and,  on  the
 other,  we  get  complaints  from  our
 place  saying  that  the  railways  have
 failed  to  supply  their  requirements  of
 wagons.  Sir,  Singareni  colliery  is  in
 my  constituency.  I  have  copy  of  a
 letter  here  from  the  Secretary,  Sin-
 gareni  Colliery  Mazdoor  Sangh  addres-
 sed  to  the  Secretary,  Railway  Board.
 This  copy  was  sent  to  me  in  March.
 Then  I  was  told  by  the  railway  autho-
 rities  that  they  would  send  sufficient
 number  of  wagons.  I  had  been  to  my
 constituency  three  or  four  days  back.
 Again  the  same  complaint  is  there.
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 Heaps  of  coal  are  lying  at  the  collie-
 ries  and  the  workers  there  are  being
 threatened  with  being  thrown  out  of
 employment.  This  is  what  he  writes:

 “You  will  please  note  that  the
 Railways  have  failed  to  meet  the
 requirement  in  full,  resulting  in
 accumulation  of  huge  stock  of  coal
 on  the  pit  mouth.  This  hag  caus-
 ed  unemployment  to  several  hun-
 dreds  of  workers  at  the  collieries.
 Apart  from  this,  the  workers  are
 being  deprived  from  getting  more
 profit  sharing  bonus  because  the
 company  is  not  in  a  position  to
 lift  the  coal  due  to  shortage  of
 ‘wagons.

 There  ig  a  stock  of  approxi-
 mately  8  lakh  tons  of  coal  lying
 at  Kothagudium  collieries  alone
 excluding  the  stocks  lying  at
 Ramagundom,  Mandamari  and
 Belampallj  divisions.  There  also
 the  workers  are  made  to  suffer—
 some  due  to  unemployment  and
 some  due  to  retrenchment  and
 resulting  in  their  profit  sharing
 bonus.”
 There  is  another  complaint  here

 which  shows  how  the  railways  are
 treating  public  undertakings  com-
 pared  to  private  firms.  This  is  what
 he  writes:

 “In  this  connection  |  would  like
 to  mention  here  that  Messrs.
 Shaw  Wallace  Company  (a  coal
 mining  concern)  which  despatch-
 ed  35  lakh  tons  of  coal  in  1965-66.
 (within  a  period  of  i  months)
 were  suplied  the  requied  number
 of  wagons  and  in  1966-67,  the
 railways  supplied  wagons  to  ena-
 ble  them  to  despatch  45  lakh  tons.
 Most  of  the  consumers  who  were
 previously  taking  coal  from  Sin-
 gareni  have  gone  to  this  firm  sim-
 ply  because  they  get  the  coal  from
 Messrs,  Shaw  Wallace  without
 any  delay  whereas  in  Singareni
 since  the  wagons  are  not  supplied
 the  coal  has  to  be  spread  Over  on
 the  surface.”
 Because  the  Singareni  Collierles

 are  not  In  a  position  to  supply  due  to
 failure  on  the  pert  of  the  Railways
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 to  supply  wagons,  their  customers
 have  shifted  and  they  have  started
 getting  their  coal  from  this  private
 company.  I  would  like  the  hon.
 Minister  to  look  into  this.

 11  brs.

 Then,  I  would  like  to  suggest  to  you
 that  a  booking  office  should  be  open-
 ed  in  a  station  called  Alantanpet,
 between  Dhornakal  and  CKasipet,
 where  there  is  no  booking  office  due
 to  which  the  passengers  are  put  to
 great  inconvenience.

 Also,  during  the  time  of  the  Sriram
 Navami  special  bogies  used  to  be  at-
 tached  from  Hyderabad  and  Vijaya-
 wada  to  Bhadrachalam  Road  station.
 This  year  the  railways  have  stopped
 it,  for  reasons  best  known  to  them.
 This  is  a  very  important  festival  and
 because  of  the  absence  of  this  bogie
 the  pilgrims  are  put  to  a  lot  of  in-
 convenience.

 Then,  in  a  place  called  Madurai
 there  ig  no  over-bridge,  The  people
 living  in  that  area  are  so  poor  that
 they  are  not  able  to  contribute  ४५
 the  extent  to  which  they  should  con-
 tribute  to  become  eligible  for  thr
 bridge.  So,  I  would  request  that  this
 over-bridge  should  be  built.  After
 being  a  Member  of  Parliament  for
 five  years  the  only  thing  we  can  do
 is  to  have  one  over-bridge  here  or
 a  sma]l  station  there.  We  cannot  de
 much  more  than  that.

 Shrj  M.  R,  KErishng  (Peddapali):
 You  are  lucky  if  you  are  able  to  get
 them.

 Shrimati  Lakshmikanthamma:
 About  the  facilities  for  passengers,
 Member  after  Member  has  stressed
 the  need  for  more  facilities  and  com-
 forts  to  the  third-class  passengers.  I
 do  not  want  to  repeat  them.  Much
 of  what  Gandhiji  said  about  his  third-
 class  journeys  and  the  campaign  he
 undertook  to  improve  the  conditions
 of  third-class  trave]  hold  good  even
 today.  He  sald:

 “Educated  men  should  make  it
 a  point  of  travelling  third  class
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 and  reform  habits  of  people,  as
 also  never  let  the  railway  autho-
 rities  rest  in  peace  and  send  in
 complaints  wherever  necessary.
 -...Trains  and  steamers  are  the.
 best  media  for  the  practical  edu-
 cation  of  millions  of  travellers
 in  spotl  cleanliness,  hygiene,
 sanitation  and  camaraderie  bet-
 ween  different  communities  of
 India.”

 D,  6.  Reilways

 This  is  what  he  has  said.  I  do  not
 want  to  go  into  more  details  for  want
 of  time.  I  feel  that  in  order  to  im-
 prove  the  conditions  in  the  railways
 the  Members  of  Parliament  and  also
 Minister  should  hereafter,  as  far  as
 possible,  try  to  travel  third  class  and
 eee  that  more  facilities  are  provided
 to  the  third-class  passengers.

 Shri  Thirumala  Rao  (Kakinada):
 Sir,  on  a  point  of  order.  Is  it  per-
 missible  to  read  Bhagvat  Gita  in  the
 House.  Shri  Sharma  is  doing  it.

 Mr,  Speaker:
 ing

 द्

 Iam  glad  he  is  do-

 शिकरे  (पंजिम  )  :  अध्यक्ष  महोदय,
 मैं  गोआ  से  शाया  हूं,  जिस  का  वर्णन  स्वर्गीय
 पंडित  जी  ने  इस  प्रकार  किया  था  कि  गोरा
 एक  प्रजब  प्रदेश  हैं  ।  गोगा  के  लोग  प्रजीब
 हैं  ।  गोधा  एक  छोटा  सा  प्रदेश  हैँ,  लेकिन
 बह  इस  देश  को  हर  साल  45  करोड़  रुपये

 की  फ़ारेन  एक्सचेंज  देता  आया है  |  हां  वह
 एक  छोटा  सा  प्रदेश  है,  लेकिन  वह  भारत
 के  लिए  साढ़े  सात  मिलियन  टन  मैंगतीज
 शौर  आयरन  झोर  देता  है  1  इस  लिए  मैं
 जंती  महोदय  से  निवेदन  करना  चाहता  हूं  कि
 बह  गोझा  की  बोर  जरा  लक्ष  करें  और  उस
 के  लिए  कुछ  काम  करें,  क्‍यों  कि  स्वातंत्रय  के
 बाद  इन  पांच  वर्षों  में  हमारी  सरकार  का
 ध्यान  उस  की  तरफ  नहीं  गया  हैं  इस  का  रण
 बहां  ऐसी  भावना  फैल  गई  है  कि  हमारा
 एक्‍्सप्लायटेशन  हो  रहा  हूँ  शोषण  हो  रहा
 है  भौर  हमारे  लिए  कुछ  नहीं  किया  जाता

 है।
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 स्वातंत्रय  से  पहले  हमारे  यहां  जो  रेलवे
 भी,  उसका  नाम  बैस्ट  इंडिया  पोर्चुगीज
 रेलवे  था।  बाद  में  उस  का  नाम  सदरन  रेलवे
 हुआ  शौर  झब  उसका  नाम  साउथ  सेम्ट्रल
 रेलवे  हो  गया  है  1  हमारी  रेलवे  का  नाम  तौ
 बदल  गया  हैं,  लेकिन  उस  की
 परिस्थिति  बिल्कुल  वही  है,  जो  कि  पहले
 थी।  पोर्चुगीज्ञ  जमाने  में  गोझा  में  जो  मेल
 थी,  लोग  उस  को  “बांगड़ा  मेल”  कहते  थे  |
 पंजाबी  भाई  शायद  “बांगडा”  का  च्र्ष
 भांगड़ा  नृत्य  समझेंगें,  लेकिन  वास्तव  में
 “बांगड़ा  का  भ्य  है  “मैकारंल  फ़िशि”  |
 जिस  तरह  बांगड़ा  फ़िश  को  डिब्बे  में  भरते
 हैं,  उसी  तरह  उस  ट्रेंन  में  भ्रादमी  भरे  जाते
 हैं  1  प्रभी  भी  वही  हालत  हूं  ।  गोग्रा  के  लिए
 कुछ  नहीं  किया  गया  है  ।  मैं  गोझ्ना  के  लिए
 कुछ  नहीं  मांगता  हूं  1  मैं  तो  भारत  के  लिए
 मांगता  हूं  ।  जैसा  कि  मैंने  कहा  है,  गोझा  इस
 देश  को  45  करोड़  रुपये  की  फ़ारेन  एक्सचेंज
 देता  हैं  7  लेकिन  मैं  समझता  हूं  कि  गोझा
 में  90  करोड़  रुपये  की  फारेन  एक्सचेंज
 देने  की  ताकत  है  उनका  भूगर्भ  भी  समृद्ध  हैं,
 सम्पन्न  है।  इसलिए  सरकार  को  गोवा  के
 लिए  ज़रूर  कुछ  करना  होगा  |

 मैं  रेलघे  मंत्री  को  बताना  चाहता  हूं
 कि  गोभा  में,  मर्मागोप्मा  बन्द  रगाह  तक  साढ़े
 सात  मिलियन  टन  आयरन  श्रौर  मैगनीज़
 शोर  का  ट्रॉस्पोर्ट  होता  है,  लेकिन  उस  में
 सिर्फ  अ्ाध  मिलियन  टनका  ट्रांसपोर्ट  हमारी
 रेलवे  करती  हैं  -  कहा  जाता  है  कि  वहां  पर
 जो  बहुत  से  वाजिज  हैं,  वें  रिवर से  नदियों  से
 ट्रांसपोर्ट  कर  सकते  हैं,  लेकिन  मैं  रेलवे  मंत्री
 को  बताना  चाहता  हूं  कि  पोर्चुगीज़  ज़माने  में
 वाजिज  के  लिए  जितनी  चाहे  उतनी  फ़ारेन
 एक्सचेंज  मिलती  थी,  इम्पोर्ट  लाइसेंस  मिलते
 थे,  जो  कि  झब  नहीं  मिलते  हैं।  झब  स्पेयर

 पार्दू्स  के  लिए  भी  इम्पोर्ट  लाइसेंस  नहीं
 मिलते  हैं  ।  इस  लिये  हमें  दूसरा  रास्ता  देखता
 पढ़ता  है  भौर  वह  दूसरा  रास्ता  है  रेलवेज़  का  $
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 इसी  लिए  मेरी  यह  मांग  है  कि  गोधा
 में  कुछ  डेवलपमेंट  करों  ।  केवल  गोझा  के

 लिए  नहीं,  बल्कि  अखिल  भारत  के  लिए
 बहां  की  मीट  रगेज  लाइन  को  ब्राडगेज  किया
 जाये  शौर  डबल  लाइन  बनाई  जाए  वह
 लाइन  सिर्फ  चालीस  मील  लम्बी  है  प्रगर
 उस  को  ब्राडगेज  लाइन  शौर  डबल  लाइन
 बनाया  जाये,  तो  ज्यादा  ट्रॉस्पोर्ट  हो  सकता  है।
 मैं  नहीं  कहता  कि  वह  पैसेंजर्ज़  के  लिए  हो,
 क्योंकि  पैसेंजर  के  लिए  गोझा  में  प्राईवेट
 बसिज  का  बहुत  बड़ा  'फूलीट  हैँ  7  इस  के
 अतिरिक्त  वहां  स्टीमर  हैं,  जो  बम्बई  में  रहने
 वाले  हमारे  डेढ़  लाख  लोगों  के  गोझा  तक
 बाने  जाने  श्रौर  हम  लोगों  के  भी  बंम्बई  प्राने
 जाने  के  काम  प्राते  हैं।  लेकिन  हमारे  लिए
 भारत  के  लिए  वह  द्वांस्पोर्ट  ज़रूरी  हैं,  जो
 आयरन  शोर  और  मैंगानीज़  पश्रोर  को

 बन्द  रगाह  तक  पहुंचा  सके  |
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 इस  को  दृष्टि  में  रखते  हुए  मैंने  गुंजी
 मे  सावन्तवाड़ी  श्रौर  चोरला  घाट  से थू...
 गोधा  की  एक  अर  लाइन  की  मांग  की  है  ।
 हू  सुझाव  मेरा  नहीं  हैं,  बल्कि  पिछले
 रेलवे  मंत्री,  श्री  एस०  के०  पाटिल  का  है  |
 इस  इलैक्शन  से  पहले  उन्होंने  गोझा  का  शोध
 (डिस्कवरी  आफ़  गोझा)  किया  था  |
 इलेक्शन  के  पहले  ऐसे  शोध  लगते  हैं  ।  इले-
 क्शन  से  पहले  जब  वह  गोधा  गए,  तो  उन्होंने
 बहां  के  प्रितिष्ठित  लोगों  से  कहा  कि  हम
 बह  लाइन  दे  सकते  हैं  -  वह  लाइन  गोधा  के
 उत्तरी  भाग  में  जा सकेगी।  जब  कोंकण
 रेलवे  कम्पलीट  होगी,  तो  वह  सावन्तवाड़ी
 तक  झायेगी  |  इस  तरह  गौझा  कोंकण  रेलवे
 से  मिल  सकता  है।

 मैं  निवेदन  करना  चाहता  हूं  कि  मंत्री
 महोदय  को  गोझा  के  बारे  में  भ्वश्य  कुछ
 करना  होगा,  क्‍योंकि  वहां  पर  जो  भावना
 फैली  हुई  है,  भगर  वह  ज्यादा  बढ़  जायेगी,
 तो  लोग  पह  प्रनुभव  करेंगें  कि  सरकार  उन
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 की  परहत्वाकांक्षाप्रों  शौर  प्राशा-भ्रपेक्षाओं  को
 मान्यता  नहीं  देती  है  ।

 मैंने  यह  भी  मांग  की  है  कि  गोधा  में
 कुरशोरेंम  स्टेशन  और  वास्कोड़े  गामा
 स्टेशनों  का  एक्सपैंशन  शौर  रेनोवेशन  किया
 जाये,  क्‍योंकि  यद्यपि  स्वातंत्र्य  से  पहले  गोधा
 में  प्रवास(ट्रेफ़िक  )बहुत  कम  था,  लेकिन  ब
 हां  पर  प्रवासियों  की  संख्या  इतनी  बढ़
 गई  कि  उन  स्टेशनों  का  एक्सटैशन  जरूरी  हो
 गया  है  |  मार्मागोभा  बन्द  रगाह  एक  प्रन्तर्राष्ट्रीय
 महत्व  की  बन्द  रगाह  है  और  वास्को्डंगामा
 एक  महत्वपूर्ण  शहर  हूँ  ।  इसलिए  उस  बन्दर-
 गाह  और  रेलवे  स्टेशन  के  विकास  की  ओर
 ध्यान  देना  जरूरी  हें  .  मुझे  प्राशा  है  कि

 मंत्री  महोदय  मेरे  इन  सुझावों  पर  ध्यान  देंगे।

 भरी  प्लोंकार  लाल  बोहरा  (चित्तौड-
 गढ़):  अध्यक्ष  महोदय,  मैं  ाप  के  द्वारा
 माननीय  रेलवं  मंत्री  महोदय  से  राजस्थान
 की  रेलों  के  बारे  में  कुछ  कहना  चाहता  हूं  ।
 राजस्थान  जैसा  कि  भाप  जानते  हैं  बराबर

 राजे  रजवाड़ों  का  प्रान्त  रहा  ग्रौर  जब  तक
 यह  राजे  रजवाड़ों  का  प्रान्त  रहा  प्रावागमन
 के  साधन  वहां  विकसित  नहीं  हुए  ।  ऐसी

 कई  रियासतें  थीं,  खासकर  के  भ्रादिवासी  इलाके
 के  प्रन्दर  तो  उन  लोगों  को  श्राजादी  के  पहले
 तक  प्रावागमन  की  कोई  सुविधा  प्रदान  नहीं
 की  जा  सकी  |  अब  जबकि  परिस्थितियां
 बदल  गई  हैं  मुझे  अच्छी  तरह  मालूम  है  कि
 रियासतों  ते  जिनकी  रेलें  प्रपनी  अपनी  थीं,
 उन्होंने  जब  भ्रपनी  रेलें  केन्द्र  को  सौंपी  तो
 उन  के  पास  कई  योजनाएं  थीं  ।  उन  योज-
 नाभों  में  से  एक  ऐसी  योजना  मैं श्राप  के
 साधने  रखना  चाहता  हुं  प्रौर  मुझे  इस  बात
 का  एहसास  हैकि  पिछले  तीन  मंत्री  महोदयों
 से  बराबर  ्रपील  करने  के  बाद  भी  वह
 योजना  भ्रभी  तक  खटाई  में  पड़ी  हुई  है  पर  मुझें
 पूरा  विश्वास  है  कि  हमारे  नये  रेलवे  मंत्री

 पूनाचा  साहब  इस  तरफ  विशेष  ध्यान  देंगे  |

 स्वर्गीय  लाल  बहादुर  शास्त्री  जी  ह ह
 लित्तौड़  पधारे  थे  तो  उन  वहां  'चितौड़  से
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 [aft  भोंकार  लाल  बोहरा ]
 कोटा  की  रेलवे  लाइन  के  बारे  में  चित्तौड़
 की  जनता  को  भौर  उदयपुर  में  भी  राजस्थान
 के  लोगों  को  क्‍ग्राश्वासन  दिया  था  कि  यह
 रेलवे  लाइन  जल्दी  बनेगी  ।  बाद  में  रेलवे
 मंत्री  श्री  जगजीवन  राम  पधारे  थे  तब  भी
 उन्होंने  इस  बात  की  घोषणा  लाखों  लोगों  के
 सामने  की  थी  श्र  मैं  श्राप  स ेबताता  चाहता  हूं
 कि  पिछले  दिनों  डाक्टर  राम  सुभग  सिंह  ने
 भी  यह  घोषणा  की  थी  कि  यह  रेलवे  लाइन
 जल्दी  बन  रही  है।  चित्तौड़  एक  ऐसी  जगह  पर

 है  जहां  चम्बल  प्रोजेक्ट  है।चम्बल  प्रोजेक्ट  के  बारे
 में  जैसा  कि  श्राप  जानते  हैं  चम्बल  की  बिजली
 सब  तरफ  फैल  रही  है  श्रोरइसी  तरह  रावत-
 भाटा  में  एटामिक  एनर्जी  स्टेशन  भी  है।  तो  यह
 चित्तौड़  से  कोटा  तक  सारा  इलाका  एकदम
 बिना  झावागमन  के  साधन  के  पड़ा  हुआ  है  |

 जहां  पर  ब  रसात  के  दिनों  में  सड़कों  क ेलिए  भी
 कठिनाई  होती  है  शौर  कभी  कभी  ऐसी  स्थिति
 आती  है  कि  कोटा  से  चित्तौड़  जाने  के  लिए
 कम  से  कम  6  0-70  मील  का  चक्कर  काटना
 पड़ता  है  ।  इसलिए  मेरी यह  पुरजोर  ्रपील

 है  कि  चित्तौड़  कोटा  रेलवे  लाइन  का  जिसका
 सर्वे  पहले  कराया  जा  चुका  है  श्लौर  जिस  के

 लिए  बार  बार  इस  सदन  में  झावाजें  गूंजी  हैं
 उसे  इस  बार  रेलवे  मंत्री  महोदय  झपने  हाथ
 में  लें  और  यह  कोशिश  करें  कि  इस  का  काम
 शीभ्रातिशीघ्र  शुरू  हो  ।

 जैसा  कि  मैंने  पहले  कहा  राजे  रज-
 वाड़ों  के  जमाने  में  प्रावागमन  की  सुविधाएं
 विकसित  नहीं  हो  सकीं,  राजस्थान  का
 दक्षिणी  पश्चिमी  इलाका  डूंगरपुर  बांसवाड़ा
 प्रतापगढ़  जहां  25  लाख  आदिवासी  रहते
 हैं  उस  इलाके  में  एक  रेलवे  लाइन  अभी
 भारत  सरकार  ने  बनायी  है  जिस  के  लिए
 में  उन्हें  साधुवाद  देता  हूं  उदयपुर  से  हिम्मत-
 नगर  जो  बाद  में  पभ्रहमदाबांद  से  जुड़  जाती

 है  ।  लेकिन  फिर  भी  इडूंगरपुर  बासवाड़ा
 प्रतापगढ़  का  इलाका  जो  कम  से  कम  5
 लाख  आदिवासियों  का  इलाका  है  जहां  कि

 कई  तरह  की  साधन-सुविधाएं  हैं,  अतुल  खनिज
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 भंडार  भरा  पड़ा  है,  भौद्योगिक  दृष्टि  से  भी
 वह  बड़ा  इलाका  है  लेकिन  उन  प्रादि-
 वासियों  में  हजारों  लाखों  ऐसे  हैं  कि  जिन  को
 रेलवे  का  दर्शन  तक  करने  को  नहीं  मिलता
 है  भ्रौर  बड़ी  दूर  तक  झाकर  बसों  पर  चढ़
 कर  झास  पास  के  इलाकों  में  उन  को  जानता
 पड़ता  है।  तो  मेरा  उस  के  लिए  सुझाव  है  कि
 कम  से  कम  बासवाड़ा  से  प्रतापगढ़  होते  हुए
 रतलाम  तक  एक  छोटी  रेलवे  लाइन  भर
 बनाई  जाय  तो  वह  लोग  जो  आदिवासी  क्षेत्र
 में  रहते  हैं  उन  को  झाधुनिक  जीवन  एवं
 विज्ञान  से  सम्पर्क  करने  का  अभ्रवसर  मिलेगा
 श्रौर  जो  श्रतुल  भंडार  हैं  खनिज  के  उन्हें
 विकसित  करने  में  भी  उद्योगपतियों  को  या
 व्यवसायियों  को  सुविधा  मिलेगी  |

 जैसा  मैंने  निवेदन  किया  था  राजस्थान
 के  प्रन्दर  केवल  एक  दिल्ली  से  सवाई  माधो-

 पुर  होते  हुए  कोटा  को  जाने  वाली  एक  ब्राडगेज
 लाइन  है,  बाकी  सारे  राजस्थान  का  इलाका
 मीटर  गेज  लाइन  पर  है  |

 जयपुर  जैसे  शहर  जो  कि  राजस्थान  की
 राजधानी  है  श्रौर  जोधपुर,  बीकानेर  उदयपुर
 यह  सब  मीटर  गेज  पर  हैं  ।  मीटर  गेज  की

 वजह  से  बड़ी  तकलीफें  होती  हैं  ।  सामान
 समय  पर  नहीं  पहुंच  पाता  है  क्योंकि  बाहर
 से  जो  सामान  झाता  है  उस  की  अश्रनलोडिंग
 करनी  पड़ती  है  -  उस  में  काफी  समप  लग
 जाता  है  ।  इसलिए  कम  से  कम  बड़े  शहरों  को
 मीटरगेज  से  बदलकर  ब्राडगेज  पर  कर  सकें
 तो  राजस्थान  को  बहुत  बड़ी  सुविधा  होगी।

 इसी  तरह  एक  सुझाव  मेरा  और  है  |
 दिल्‍ली  से  उदयपुर  जो  स्पेशल  कोच  आप
 लगाते  हैं  उस  में  थर्ड  क्लास  की  सुविधाएं
 इस  तरह  की  हैं  कि  सारी  रात  भर  लोगों  को
 सिंगिल  सीट  पर  झाना  पड़ता  है  जबकि  बड़े
 शहरों  में  भाप  स्लीपिंग  कोच  बगाते  हैं  |

 तो  भेरा  निवेदत  हूँ  कि  दिल्ली  से  उदयपुर
 तक  जो  कोच  लगता  है  उसमें  सस्‍लीपिंग
 कोच  चालू  करें
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 ताकि  जो  मुसाफिर  रात  भर  सफर  करते  हैं
 उन्हें  सुविधा  रहे  ।

 इन्ही  शब्दों  के  साथ  मैं  फिर  श्राप  से
 प्रपील  करता  चाहता  हूं  कि  चित्तौड़  गढ़  से
 कोटा  की  जो  लाइन  है  उस  के  बारे  में  जो
 तीन  भूतपूर्व  रेलवे  मंत्रियों  ने  भ्राश्वासन
 दिए  हैं  उन्हें  मेरा  विश्वास  है  कि  पुनाचा
 साहब  इस  बार  पूरा  करने  की  कोशिश  करेंगे

 Mr.  Speaker:

 D.  ७.  Railways

 Mr.  P,  Gopalan.

 If  members  taka  five  minutes  each,
 another  five  or  six  memberg  can
 speak.

 Shri  P.  Gopalan  (Tellicherry):  Our
 Railway  Minister  is  well  aware  of
 our  problems.  (Interruptions).

 I  am  coming  from  a  State  which  is
 the  most  neglected  State  in  respect
 of  development  of  railways.  The
 ease  of  Kerala  has  been  argued  here
 several  times,  It  has  been  pointed
 out  here  that  for  every  lakh  of  peo-
 ple,  we  have  about  48.2  kilometres
 of  railway.  It  has  also  been  pointed
 out  that  for  Kerala  we  are  having
 only  4  kilometres  of  railway.  Alto-
 gether  we  are  having  700  kilometres
 of  railway,  while  Madras  is  having
 4,000  kilometres  and  Andhra  Pra-
 desh  and  Mysore  are  having  2,500
 kilometres.  This  itself  proves  that
 Kerala  has  been  neglected  in  the  de-
 velopment  of  railways  during  all  this
 period.

 I  would  like  to  bring  to  the  notice
 of  the  Railway  Minister  that  what  has
 already  been  sanctioned  to  Kerala
 has  also  been  taken  out  of  Kerala.
 Recently,  the  Signal  Construction
 Office  at  Olavakkot  has  been  shifted
 to  a  place  in  Madras  State,  Podanur.
 I  do  not  know  what  official  justifica-
 tion  the  Railway  Ministry  can  give
 to  this.  This  office  has  been  func-
 tioning  in  Olavakkot  for  the  last  six
 years  very  efficiently.  The  Railway
 Ministry  or  the  Railway  Department
 can  advance  no  logic  or  reason  for
 the  shifting  of  this  and  I  say  that  this
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 is  due  to  injustice  and  negligence  to-
 wards  Kerala.  This  is  another  ex-
 ample  of  negligence  and  injustice  to
 Kerala.  The  injustice  meted  out  to
 Kerala  has  been  brought  to  the  notice
 of  the  Railway  Ministry  several  times.
 New  lines  have  not  been  opened  in
 Kerala  recently.  The  Railway  Min-
 ister  who  comes  from  our  neighbour-
 ing  State  is  well  aware  of  the  fact
 that  people  of  Kerala  have  been
 clamouring  and  raising  their  voice
 during  the  last  so  many  years  for  the
 construction  of  q  railway  line,  link-
 ing  our  Railway  Minister’s  State,  My-
 sore,  with  Kerala.  It  was  before  94
 that  the  first  proposal  for  this  rail-
 way  line  came.  It  was  during  the
 time  of  the  British  that  a  survey  was
 conducted.  But  unfortunately  owing
 to  the  outbreak  of  the  First  World
 War,  the  survey  could  not  be  com-
 pleted.  Since  the  attainment  of  In-
 dependence,  the  people  have  been
 raising  their  voice  for  the  construc-
 tion  of  this  link  line.  The  total  dis-
 tance  would  come  to  about  90  miles.
 If  Kerala  is  connected  with  Mysore
 with  a  link  line,  the  total  distance
 would  come  to  about  90  miles.  If  I
 have  to  come  to  north  India,  if  I
 have  to  come  to  Delhi,  I  should  take
 a  circuitous  route  coming  to  Jolar-
 pet.  If  this  link  line  is  constructed,
 the  distance  to  Delhi  will  be  reduced
 by  400  miles  from  Kerala.  Even  dur-
 ing  the  time  of  the  British,  they
 found  it  to  be  an  urgent  thing  and
 so,  they  conducted  a  survey.  The
 people  of  Kerala  repeatedly  raised
 their  voice  and  our  late  Prime  Min-
 ister,  Shri  Lal  Bahadur  Shastri,  when
 he  was  holding  the  portfolio  of  Rail-
 ways,  came  to  Kerala  and  assured  us
 while  addressing  a  meeting  in  Telll-
 cherry  before  thousands  of  people
 that  within  a  few  years  we  would  be
 having  a  railway  link  with  Mysore.
 A  survey  was  also  ordered  to  be  con-
 ducted,  but  I  do  not  know  why  the
 survey  report  was  not  published  and
 why  that  link  line  has  not  been  con-
 structed  yet.  As  far  as  the  people  of
 Kerala  are  concerned,  this  is  one  of
 the  important  rail  links  that  they
 want.  I  submit  that  the  Railway
 Ministry  should  give  utmost  thought
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 {Shri  P.  Gopalan]
 and  serious  consideration  to  this  pres-
 sing  demand  of  ours.

 1120  bre.

 (Sem  C.  K.  Brarracnaryya  in  the
 Chair]

 Moreover,  the  areas  lying  in  the
 border  of  Mysore  and  Kerala,  where
 the  hill  products  are  grown  are  also
 going  to  be  covered  by  this  railway
 line.  The  hill  products  which  earn
 crores  of  rupees  worth  of  foreign  ex-
 change  for  our  country  are  produced
 in  these  areas.  We  want  these  areas
 to  be  opened  to  the  other  world  and
 goods  traffic  to  be  made  possible,  and
 the  people  who  are  producing  these
 dollar-earning  products  should  be
 given  some  railway  facilities  in  these
 areas.  ‘Therefore,  I  would  request
 the  Railway  Minister  to  give  utmost
 importance  to  the  construction  of
 this  railway  line.

 The  hon.  Minister  is  also  aware
 that  north  of  Ernakulam  we  have  a
 broad  gauge  line  but  south  of  it  we
 have  only  metre  gauge  line.  When
 rice  comes  to  Kerala  from  Andhra
 Pradesh,  it  comes  up  to  Ernakulam
 by  broad  gauge  and  then  the  rice
 has  to  be  unloaded  and  reloaded  on
 the  metre  gauge  wagons.  Because  of
 this  break  of  gauge,  we  are  having
 go  much  of  difficulty.  The  Kerala
 State  Government  as  wel]  as  the  re-
 presentatives  of  the  people  in  the
 south  have  demanded  several  times
 that  the,metre  gauge  should  be  sub-
 stituted  by  broad  gauge  and  thus  the
 pressing  demand  of  the  Kerala  peo-
 ple  should  be  met.  I  am  sure  the
 Railway  Minister  who  is  well  aware
 of  this  problem  and  who  understands
 the  feelings  of  the  people  of  Kerala
 will  give  his  serious  consideration  to
 this  appeal  of  mine.

 In  conclusion,  I  would  request  that
 the  injustice  meteqd  out  towards
 Kerala  during  the  three  plan  periods
 should  be  put  an  eng  to  and  this  neg-
 lect  towards  Kerala  should  be  ended.
 That  is  our  demand  and  that  is  our
 request  to  the  Railway  Minister.
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 I  hope  that  these  points  will  be
 given  gerious  consideration  by  the
 Minister,

 डा०  सहावेव  प्रसाद  (महाराजगंज)  :
 सभापति  जी,  अभी  एक  बहिन  ने  गांधी  जी
 का  उल्लेख  करते  हुए  रेलवे  मंत्री  जी  का
 ध्यान  उधर  झ्राकषित  किया  n  मैं  नहीं  सम-
 झता  कि  बार  बार  गांधी  जी  का  नाम  तो  हम
 लेते  हैं  लेकिन  जो  कुछ  प्रनुभव  करते  थे,
 उस  की  तरफ  शायद  ही  हमारा  ध्यान  जाता
 हो;  हम  को  रेलवे  मंत्रालय  की  तरफ से
 जो  टाइम-टेबिल  की  कम्प्लीमेन्ट्री  कापी  मिलती
 है  उस  के  प्राखरी  पृष्ठ  पर  गांधी  जो  का
 फोटो  छपा  है  और  उस  में  लिखा  रहता  है
 कि  प्रगर  हम  रेलवे  के  सर्वोच्च  प्रधिकारी
 होते  तो  पह-यह  काम  करते।  मैं  नहीं  समझता
 कि  उस  फो  टो  के  साथ  गांघी  जी  के  इस  वाक्य
 का  छापना  किन  के  लिये  है--मंत्री  महोदय
 सर्वोच्च  भ्रष्िकारी  हैं  या  बोर्ड  के  चेयरमैन
 हैं--वह  सर्वोच्च  भ्रधिकारी  हैं  ।  मुझे  तब
 शौर  ज्यादा  भ्रम  हो  जाता  है  जब  हम  रेलवे
 में  जो  घाटा  हुभा  है,  किराये  में  वृद्धि  हुई
 है,  माल  भाड़े  में  वृद्धि  हुई  है--इसकी  बात

 सुनते  हैं  ।

 सभापति  जी,  प्रापने  भी  अखबारों  में
 फरवरी  में  पढ़ा  होगा  कि'  जब  हमारे  वर्तमान
 रेलवे  बोर्ड  के  चेयरमन  ने  भपना
 पद  भार  सम्भाला,  उस  समय  चुनाव
 हो  रहे  थे,  चुनावों  के  दरभियान  ही
 उन्होंने  घोषणा  कर  दी  कि  25  फीसदी
 किरायों  में  वृद्धि  होगी  ।  जैसे  उन  को  इतना
 भी  चैये  नहीं  है  कि  इन्तजार  करते,  नई
 गवर्नमेन्ट  बनती,  नये  रेलवे  मंत्री  भ्राते,  बजट
 पेश  करते  शौर  तब  सारी  चीजें  लोगों  को

 मालूम  होतीं  |  रेलवे  बोर्ड  के  सम्बन्ध  में  हमारे
 झन्य  मित्रों  ने  जो  बातें  कहीं  हैं,  वे  तो  भ्रपनी
 जगह  पर हैं  ही, लेकिन  यह  चीज  खत्म  होती
 आभाहिये  भौर  हमेशा-हमेशा  के  लिये  स्पष्ट  हो
 जाना  चाहिये  कि  मंत्री  पहोक्य  सर्वोच्च
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 अधिकरी  हैं  या  रेलवे  बोद  के  चेयरमेन  ।
 प्रगर  यह  नहीं  होता  है,  तो  यह  फैसला  हो
 हो  जाय  कि  रेलवे  बोदे  को  यदि  रखना है  तो
 सारी  रेलवे  को  एक'  स्वायत्त  संस्थान  बना
 दिया  जाय,  रेलवे  मिनिस्ट्री  को  खत्म  कर
 दिया  जाय  ।  इन  दो  में  से  एक  बात  झवश्य
 खत्म  होनी  चाहिये---या  तो  रेलवे  मिनिस्टर
 खत्म  हों  या  रेलवे  बोर्ड  जो  कि  सुपर-
 मिनिस्टीरियल  संस्था  बन  गई  है,  वह  खत्म
 हो  जाय  t

 कुछ  मित्रों  ने  कहा  कि  किराये  में  वृद्धि
 रेलवे  का  खर्चा  बढ़  जाने  की  वजह  से  हुई
 है  1  लेकिन  मैं  यह  समझता  हूं  कि  यह  सारी
 की  सारी  जो  परेशानी  हो  रही  है  वह  हमारे
 इन्तज़ाम  में  गड़बड़ी  की  वजह  से  हो  रही  है  t
 जी०  एम ०  की  शान  को  देखिये  किस  शानों-
 शौकत  &  रेलवे  के  सैलूनों  में  सफर  करते  हैं  ।
 मैं  आपसे  कहना  चाहता  हूं  कि  जहां  तक
 रेलवे  संस्थान  का  प्रश्न  है  उसकी  कार्यक्षमता
 कितनी  निकम्मी,  निचले  स्तर  की  हो  गई  है,
 कितना  खराब  बइन्तब्ाम  है,  इस  की  तरफ
 भापको  विशेष  रूप  से  ध्यान  देना  चाहिये  |
 मैं  गोरखपुर  से  भाता  हूं  वहां  पर  रेलवे  का
 कारखाना  है,  वहां  जॉ  कर  देखिये  कि  क्‍या
 ड्ोता  है--कहीं  छल्ले  बन  रहे  हैं,  कहीं  चाक्‌
 बन  रहे  हैं,  छरियां  बन  रही  हैं,  इसलिये  कि
 रेलवे  बोर्ड  के  बड़े  बड़े  प्रफसर  अ्रलमायिां
 अनवाते  हैं।  भ्रगर  इस,  प्रकार  की  कार्यवाही
 चलेंगी  तो  किस  प्रकार  ाप  खर्च  को  पूरा  कर
 सकते  हैं।  एक  तरफ  शानोशौक्त  और  दूसरी
 तरफ  इस  तरह  से  लापरवाही-ऐसी  हालत  में
 श्राप  खर्चे  को  कैसे  पूरा  कर  सकेंगे  ।

 चूंकि  मजदूरों  के  वेतत  का  सवाल  है,
 इस  लिये  किराये  में  वृद्धि  करना  चाहते  हैं,
 लेकिन  उन्होंने  यह  नहों  सोचा  कि  किरायों
 में द्धि  करने  से,  जो  नजदांक  के  स्टेशन  हैं  उन
 के  फिरायों  में  ज्द्धि  करने  से  जोगझ्रवश्यक
 कसतुयें  हैं,  उन  के  ले  आने  और ले  जाने  में
 वृद्धि  हो  जायगो  बौर  द्त  तरह  से  महँगाई
 और  ज्यादा  बढ़  जायगो  1  मंहगाई  को  श्राप
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 पपने-भ्राप  बढ़ा  रहे  हैं,  फिर  किस  तरह  से
 वेतन  वृद्धि  कर  के  भाप  मजदूरों  का  सन्तोष
 कर  सकते  हैं  |  प्रसल  में  रेलवे  का  जो  तना

 बड़ा  ढांचा  है,  वह  इस  तरह  से  चल  रहा  है
 कि  मैं  तो  परेशान  हो  गया  हुं,  पिछले  पांच  सालों
 से  मैं  इस  हालत  को  देख  रहा  हूं  t  मुसे  बड़े
 अफसोस  के  साथ  कहना  पड़ता  है  कि  रेलवे
 के  जो  बड़े  प्राफिसर्ज  हैं,  खास  तौर  से  एन०
 fo  रेलवे  के  जो  जी०  एम०  साहब  हैं,  उन
 का  व्यवहार  जिस  प्रकार  का  है,  उस  से  तो
 मैं  झाजिज़  शा  गया  हूं  चिट्ठी  लिखता  हूं
 6  महीने  तक  जवाब  नहीं  ग्राता  है  |  कमें-
 चारियों  के  केसेज़  उन  के  सामने  पुट-पअ्रय
 होते  हैं,  वह  उस  को  मानते  हैं,  लेकिन  फिरभी
 कोई  सुनाई  नहीं  करते  हैं,  कार्यवाही  नहीं
 करते  हैं।  मैं  एक  केस  के  बारे  में  कहना  चाहता
 हूँ,  मैं  नाम  नहीं  लेना  चाहता  क्योंकि  न्डो-

 विजुशल  केस  सदन  में  नहों  श्राना  चाहिये,
 मैं  रेलवे  मंत्री  जी  को  चिट्ठी  लिखकर  बाद  में
 बतलाऊंगा  |  मैंने  एक  चिट्ठी  जो०  एम०  साहब
 को  लिखो  साल  भर  के  बाद  मैंने  उने  को  लिखा
 कि  इतनी  मेहरबानी  तो  कीजिये  कि  चिट्ठी
 का  जवाब  दे  दिया  जाय  ।  उन्होंने  जवाब
 दिया  कि  ये  सब  चोजें  ऐसी  हैं  जो  मे  नहीं
 बता  सकता,  भाप  रेलवे  मिनिस्टर
 साहब  को  लिबिये  ।  मैंने  कहा  कि  उन  को  तो
 मैं  लिखूंगा  लेकिन  इतना  तो  कहिये  कि  इस
 में  प्रन्याय  हुमा  है  या  नहीं  ।  उन्होंने  कहा
 कि  प्रन्याय  तो  हुमा  है,  इन्जस्टिस  हुमा  है
 लेकिन  स्पेशल  इन्जस्टिस  नहों  हुमा  है
 जब  स्पेशल  इन्जस्टिस  होगा  तब  उन  को
 परेशानो  होगी  4  मैं  प्रपनो  मारफ्त  रेलवे  मंत्री
 का  ध्यान  इस  बात  की  श्रोर
 श्राकर्षित  करना  'बाहता  हूं  कि  शयर  रेलवे
 को  एक  संह्यान  के  रूप  में  चलाता  हैं  जिसमें
 घाटा  न  हो  तो  ऐसतों  स्थिति  बनानी  होगी
 कि  वहां  पर  जो  रेलवे  मजदूर  काम  करते  हैं,
 जो  छोटे  छोटे  कर्मचारो  हैं,  उन  के  रहने  -
 उन  के  काम  करने  की  जो  व्यवस्था  है,  वह  उन

 .के  अनुहूल  हो  जिससे  कि  वें  सन्तुष्ट  हो  कर
 काम  कर  सके  ।



 6969  D.  6.  Railways

 [डा०  महादेव  प्रसाद]
 मैंने  एक  चिट्ठी  लिखो  कि  आनन्द

 नगर  में  एक  हजार  से  ज्यादा  कमंचारी  रहते
 हैं,  वहां  पर  उन  के  लिये  एक़डिस्पैन्सरी  खोली
 जाय  ।  उन्होंने  जवाब  दिया  कि  यहां  से  78
 किलोमीटर  पर  ऐसी  डिस्पन्सरी  है,  यहां  क्‍या
 जरूरत  है  ।  यहां  पर  डिस्ट्रिक्ट  बोर्ड  शौर

 शुगर  फैक्टरी  की  डिस्पैन्सरी  भी  है  |  झगर
 डिस्ट्रिक्ट  बोर्ड  श्रौर  शूगर  फैक्टरी  की  डिस्
 वैन्सरी  से  ही  काम  चलाना  है  तो  बड़ी  बड़ी
 जगहों  पर  जहां  जी०  एम०  साहब  को  इलाज
 कराना  है,  क्‍यों  प्रस्पताल  खोले  जाते  हैं,  वहां
 पर  भी  सिविल  प्रस्पताल  से  ही  काम  क्‍यों  नहीं
 ले  लिया  जाता।  यह  बड़ी  खराब  बात  है,  उस

 चिट्ठों  पर  उन्होंने  अभी  तक  ध्यान  नहीं  दिया  है।

 झापने  फरमाया  है  कि  जो  ऐसी  रेलवें
 लाहनें  हैं  जिनका  प्राथिक  दृष्टि  से  (कोई
 महत्व  नहीं  है,  उन  को  कम  किया  जाय  7  मैं
 आप  से  कहना  चाहता  हूं  कि  जो  भ्नुपयोगी
 रैलवे  लाइनें  हैं  उनको  भाप  खत्म  करें  तो  कोई
 एतराज  की  बात  नहीं  है  लेकिन  जो  ऐसी
 जगहें  हैंजिन  को  प्रगति  इंडस्ट्रियल,
 पोौद्योगिक  या  दूसरी  तरह  की,  बिना  रेलवे

 लाइन  के  नहीं  हो  सकती  हैं,  उन  में  रेलवे
 लाइनें  बनाई  जानी  चाहिए  7

 मेरे  भपने  क्षेत्र  में  महाराजगंज  निच-

 बौख,  ढुंठोवारी,  या  झपने  जिले  में  बांस
 गांव  है,  वह  ऐसी  जगहें  हैं  जहां  रेलवे  लाइन
 न  बिछाये  जाने  से  उन  को  तरक्की  नहीं  हो
 सकती  |  बसी  तरह  से  एक  लाइन  बना  दी

 गई  बरहन  से  एटा  तक,  लेकिन  झगर  उस

 को  बढ़ा  कर  श्राप  कासगंज  तक  नहीं  ले  जाते

 तो  उस  से  कोई  फायदा  नहीं  है  |  श्राप  पूरी
 लाइन  न  बनाते  हुए  भगर  सोचते  हैं  कि  इस
 पर  1  करोड़  37  लाख  Fo  खर्चें  भाता  है
 झौर  यह  प्रनएकानमिक  है,  तो  यह  बात
 शलत  है  ।  मैं  मंत्रों  साहब  से  प्रार्थना  करूंगा

 कि  झाप  कहीं  भो  कमी  कीजिये,  लेकिन

 इन  कामों  को  जरूर  करवद्दये  |  छोटी  छोटी

 बातें  हैं  जिन  के  बारे  में  हम  को  जनरल
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 मे  जर  से  कहना  पड़ता  है  |  एक  बार  मैं
 रेलवे  उपभोक्ता  समिति  में  बैठा  था  ।  कंसी
 छोटी  छोटी  बातें  उस  में  होती  हैं  जिन  के
 लिए  हम  लोगों  को  कहना  पड़ता  है  7  उस
 डब्बे  में  पानी  नहीं  था  जिस  में  हमें  लाया
 गया  था  |  मैंने  जनरल  मेनेजर  साहब  से  कहा
 कि  मेहरबानी  कर  स्वयं  देखिये  लेकिन  उनके
 कानों  पर  जूं  नहीं  रंगी  ।

 यहां  पर  लूप  लाइन्स  की  बात  उठी  |

 गोरखपुर  में  लखनऊ  से  चार  फास्ट  ट्रेन्स  हैं।
 मैंने  उन  में  स ेएक  यानी  गोरखपुर  से  ग्रोंडा
 तक  सीधे  लूप  लाइन  से  डाइवर्ट  कर  दिया  जाये।

 किन्तु  किया  यह  गया  कि  एक  गाड़ी  को  सीधे
 लखनऊ  के  लिए  कर  दिया  गया  t  पासंल
 भी  जोड़  दिया  गया  तो  पांच  छः  घंटे  तक
 गाडी  लेट  होने  लगी  ।  इस  के  न  होने  से  यह
 होता  है  कि  झादमी  लोग  तीन-तीन,  चार-
 चार  घंटे  लेट  भाते  हैं  ।

 मैं  एक  बात  भौर  कहना  बाहता  हूं  कि
 झाज  कल  ट्रेनों  में  बहुत  भीड  चलती  हैं  |  इस
 लिए  सिववा  शौर  नवतनवा  लाइन  पर

 गाड़ियां  बढ़ाई  जायें  |

 प्रन्तिम  बात  यह  कहना  चाहता  हूं
 कि  सारे  देश  में  झाज  दस  बात  का  शोर  है  कि
 अन्‍्नोत्पादन  ज्यादा  से  ज्यादा  होना  चाहिगे
 झर  इस  के  लिये  ज्यादा  से  ज्यादा  सुविधा
 दी  जानी  चाहिये  ।  रेलवे  में  भ्राज  एक  भजीब
 स्थिति  है  ।  रेलवे  लाइन  के  एक  तरफ  तो

 टयूबवेल  हैं  भौर  दूसरी  तरफ  खेत  हैं।  थेतों  में

 पानी  ले  जाने  के  लिये  लाइन  को  क्रास  करने
 को  जरूरत  होती  है  ।  इस  के  लिये  प्रिड  लगाये
 जाते  हैं।  ब  काश्तकार  बेचारे  इस  के  लिये

 .कहां  से  दो-दो,  तीन-तीन  हजार  रुपये  लगा
 सकते  हैं  ?  इस  की  तरफ  रेलवे  विभाग  को

 ध्यान  देना  चाहिये  |

 हसी  तरह  स्रे  बिजली  लाइनों  का  सवाल

 है।  हम  देश  में  रेलवे  लाइनें  बढ़ा  रहे  हैं  ?  भाज

 जब  झन्न  संकट  है  तब  इस  काम  को  जितनी

 जल्दी  किया  जा  सके  भौर  जितनी  किफायत
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 से  किया  जा  सके,  जितने  कम  से  कम  खर्च  में
 किया  जा  सके  उतना  ही  बड़ाकंड्रिब्यू
 रेलवे  का  होगा  इस  देश  को  श्नन  संकट  से
 बचाने  के  लिये  |

 Shri  Lobo  Prabhu  (Udipi):  I  had
 the  pleasure  of  reading  the  hon.  Min-
 ister’s  budget  speech  only  today.  I
 Was  not  present  on  the  occasion  when
 he  made  it.

 I  have  great  respect  for  the  hon.
 Minister  who  is  elected  from  my  dis-
 trict,  but  I  am  slightly  mystified  how
 he  has  proceeded  to  various  conclu-
 sions  in  this  budget  speech.

 He  opens  up  by  maintaining  that
 he  expects  a  fall  in  the  goods  earn-
 ings  of  Rs.  3  crores.  He  ends  up  by
 increasing  the  goods  revenue  by
 Rs,  20  crores  and  the  passenger  fares

 Rs.  9  crores.  I  would  like,  even
 at  this  stage,  to  seriously  appeal  to
 him  to  consider  first  whether  there
 is  likely  to  be  this  shortfall  of  Rs.  3
 crores  in  the  goods  revenue.

 In  the  White  Paper  which  the  Min-
 istry  has  issued,  when  the  question
 of  expenditure  arises  in  any  one  of
 the  seven  demands,  it  is  always
 maintained  that  there  is  increased
 traffic,  which  justifies  more  staff.
 How  does  the  Minister  reconcile  this
 statement  made  in  connection  with
 expenditure  that  the  traffic  is  likely
 to  increase,  with  his  conclusion  that
 there  is  going  to  be  a  shortfall  of
 Res.  8  crores?

 The  reason  given  by  him  for  the
 shortfal]  is  that  though  the  revenue
 rose  in  January,  it  fell  in  February
 and  March.  On  the  basis  of  two
 months,  on  the  basis  of  a  slight  fall,
 is  the  Minister  justified  in  thinking
 that  we  have  reached  a  stage  of  eco-
 momio  stagnation,  we  have  reached
 a  stage  of  economic  regression,  that
 the  revenue  in  the  current  year  is
 going  to  be  less?  He  should  have
 tried  to  tally  his  conclusion  with  the
 eonclusion  of  the  Finance  Minister  in
 General  Budget  that  the  period  of
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 stagnation  is  over,  that  there  is  go-
 ing  to  be  an  increase  in  excise  reve-
 nue,  that  there  is  going  to  be  an  in-
 crease  in  al]  taxes.  It  is  due  to  be
 explained  to  the  House  why  he  pre-
 sumes  on  the  basis  of  two  months
 experience  that  there  is  going  to  be
 a  short  fall  in  goods  revenue?

 The  second  question  is:  even  if
 there  is  this  shortfall,  is  he  justified
 in  adding  39  or  40  crores  to  the  total
 earnings  of  the  Railways  during  the
 9.5  months  left.  He  has  to  remember
 that  in  respect  of  fares  this  is  the
 third  revision  since  962  and  in  res-
 pect  of  freights  this  is  the  third  revi-
 sion  since  1963.  Is  there  no  limit  to
 the  burdens  which  are  laid  upon  the
 People  in  this  way?  He  may  argue
 that  the  incidence  is  small,  that  im:
 respect  of  ordinary  trains  it  is  a  mat-
 ter  of  rounding  off  at  5  n.P.  ang  it
 is  a  matter  of  increasing  the  lowest
 ticket  from  0  to  5  paise.  But  las
 he  considerd  what  this  amount  means
 to  the  poor  people.  When  he  comes
 to  the  freights,  he  thinks  that  an  in-
 crease  of  9  or  24  crores  for  the  year
 is  a  small  amount.  But  has  he  con-.
 sidered  how  that  is  going  to  be  carri-
 ed  into  the  price  of  the  goods  con-
 veyed  by  the  railways?  Has  he  con-
 sidered  what  this  means  in  terms  of
 the  food  prices?  I  would  like  him
 not  to  make  the  excuse  of  a  shortfall
 of  Rs.  3  crores  to  justify  the  raising
 of  the  total  traffic  earnings  by  Rs.  ww
 crores.  He  is  due  to  explain  to  the
 House  and  to  the  people  why  he  has
 raised  the  traffic  earnings  to  this  ex-
 tent  at  a  time  when  there  is  unem-
 plopment  and  when  on  his  presump-
 tion  the  industry  is  going  down.
 He  will  probably  say  that  there
 is  an  increase  in  the  working
 expenses  of  the  railways.  I  would’
 refer  him  to  his  own  statement
 that  our  railway  staff  compared  with
 the  staff  of  railways  in  other  countries
 is  far  too  excessive  and  that  we  have
 reached  a  stage  when  the  staff  is  2
 burden  on  the  economy,  on  the  rail-
 ways  and  on  the  people.  In  those
 circumstances,  what  do  these  de-
 mands  reveal?  In  each  of  the
 seven  demands  there  is  mention
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 that  the  staff  appointed  before  for
 a  Shorter  period  is  going  to  be  ap-
 ‘pointeg  for  the  whole  year  and  there-
 fore  the  demand  has  to  be  raised.  How
 far  is  this  consistent  with  the  state-
 ment  that  recruitment  has  been  stop-
 Ped  when  in  these  demands  the  pro-

 ‘vision  for  staff  is  continuously  jn-
 creased?  1 will  refer  to  one  demand

 alone,  the  demand  for  social  services
 -and  amenities  to  staff,  During  the
 third  Plan  period,  amenities  to

 ‘the  staff  have  increased  from  Rs.  84
 per  head  to  Rs.  24  or  so.  But
 the  Minister  Is  not  content  with
 this.  He  provides  Rs.  3  crores
 which  the  Finance  Minister  does  not
 do  to  the  other  staff  on  account  of
 dearness  allowance  committee  report.
 Was  it  necessary  that  he  should
 ‘think  so  much  of  the  staff  when  he
 could  not  think  of  the  people  on
 whom  he  is  raising  these  fares  and  of

 ‘the  goods  on  which  he  is  increasing
 the  freights?  No  one  grudges
 higher  salaries  to  the  railway  staff;
 Mp  one  grudges  better  amenities
 to  the  staff,  but  just  think  about  who
 pays  for  this.  It  is  paid  by  the  pour

 ‘people  who  are  supposed  to  over-
 crowed  these  trains.  Is  it  fair?  Is  it
 socialism?  That  is  the  question  I

 would  like  the  Minister  to  consider
 ‘seriously  even  at  this  stage  when  ne
 ‘is  hoping  that  hig  party  will  endorse
 these  two  increases  of  revenue.  It  is
 a  question  which  wil}  remain  un-

 ‘answered,  if  he  does  not  seriously
 admit—"“I  have  made  perhaps  a
 miscalculation?  I  have  been  guilty
 of  some  pessimism  in  assessing  8
 fall  in  the  goods  traffic  when  there
 is  not  going  to  be  a  fall  as
 the  country  is  not  going  to  suffer
 much  longer  from  stagnation  if  it
 ‘suffered  at  all.”  If  he  would  make
 that  admission  to  himself,  it  would
 ‘be  possible  for  him  to  give  up  these
 increases  in  freights  and  fares.

 I  particularly  ask  him  to  be  very
 careful  about  this  increase  for  round-
 ing  off  in  multiples  of  five.  They  jook
 very  innocent  but  in  the  total,  I  think,
 he  will  realise  very  much  more  from
 the  fares  of  the  people  than  he  has
 made  us  believe.  Though  the  budget
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 has  been  supported  by  many  Mem-
 bers,  by  all  those  Members  who  have
 asked  for  amenities  for  staff  or  pas-
 sengers,  all  those  who  have  asked
 even  for  overbridges  like  Shrimati
 Lakshmikanthamma.  They  forget
 that  as  long  as  we  are  not  able  to
 make  two  ends  meet,  as  long  as  the
 existing  demandgs  are  not  satisfied,  to
 add  to  them  at  the  cost  of  higher
 rates,  higher  freights  and  higher  fares
 is  not  in  the  interests  of  the  country.

 Mr.  Chairman:  Shri  N.  P,  Yadab—
 not  present.  Shri  Kotoki.

 Shri  Surendranath  Dwivedy  (Ken-
 drapara):  Is  the  Minister  replying
 tomorrow?

 Mr.  Chairman:  Today.
 Shri  Randhir  Singh  (Rohtak):  i

 goes  beyond  6?
 Shri  K.  N.  Tiwary:  Suppose  they

 go  away,  and  if  there  is  voting,  what
 will  be  the  fate?

 An  hon.  Member:  Members  muat
 be  informed.

 Mr,  Chairman:  Let  Mr.  Kotoki
 proceed.

 Shri  Liladhar  Kotokj  (Nowgong):
 Sir,  I  rise  to  support  the  Demands
 for  Grants  of  the  Ministry  of  Rail-
 ways.  In  doing  so,  I  wish  to  make
 a  few  suggestions  for  the  earnest
 consideration  of  the  Ministry  and  I
 do  hope  that  they  will  seriously  try
 to  accept  them,  First  of  all,  I  reite-
 rate  the  demand  of  the  people  of
 Assam  and  the  Government  of  Assafn
 and  raised  in  this  House  over  and
 over  again  by  Members  from  the  State
 of  Assam  that  the  broad  gauge  line
 should  be  extended  from  Joghighopa
 in  the  first  phase  to  Gauhati  with  a
 bridge  on  the  Brahmaputra  and  a
 branch  line  to  Garo  Hills  and  in  the
 second  phase  to  Tinsukia,  the  align-
 ment  running  along  the  southern
 bank  of  the  Brahmaputra.  I  know
 that  the  first  reaction  of  the  Ministry  to
 this  demang  will  be  of  a  negative
 character.  But  that  has  been  so  fm
 the  case  of  the  extension  of  the  metre
 made  us  believe.  Though  the  budget
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 gauge  line  on  the  north  bank  and  the
 extension  of  the  broad  gauge  line  to
 Joghighopa.

 The  main  reasons  which  weighed
 upon  the  Government  for  taking  up
 these  extensions  were  the  purposes  of
 defence.  Our  proposal  for  the  exten-
 sion  of  the  broad  gauge  line  to  Tin-
 sukia,  apart  from  the  urgent  necessity
 for  economic  development,  is  also
 very  much  weighed  on  the  need  for
 defence,  Therefore,  I  would  urge  on
 the  hon.  Minister  to  take  this  matter
 at  the  Cabinet  level  and  to  impress
 upon  the  Cabinet  to  take  up  the  line
 for  the  purposes  of  economic  deve-
 lopment  and  defence  purposes.

 My  second  point  is  that  the  Minis-
 try  should  nationalise  the  Chapar-
 muhk-Silghat  land  Katakhal-Lala
 bazar  railway  branch  lines  in  the
 NF.  Railway.  The  present  term  is
 going  to  expire  very  soon  and  it  is
 high  time  the  Ministry  took  the  deci-
 sion  to  take  over  these  two  private
 lines.

 My  third  point  is  about  the  ameni-
 ties  of  passengers  and  other  railway
 users,  particularly  amenities  for
 third-class  passengers—a  point  which
 has  been  raised  by  all  sections  of  the
 House,  I  suggest  that  more  and  more
 sleeper  coaches  for  third  class  pas-
 sengers  for  long  distances  should  be
 provided.  In  particular  I  suggest  that
 more  sleeper  coaches  in  the  Assam
 Mail,  both  in  the  broad  gauge  and
 metre  gauge  should  be  provided.

 There  is  urgent  need  for  construc-
 tions  of  staff  quarters.  I  know  per-
 sonally  in  the  N.F.  Railway,  even  in
 the  headquarters  at  Pandu,  there  are
 not  enough  quarters  for  the  em-
 ployees.  There  are  some  kutcha
 quarters  which  are  not  fit  for  habita-
 tion.  Some  of  them  are  lying  idle.
 Therefore,  they  should  increase  the
 allocations  for  the  construction  of
 quarters,  particularly  for  class  III
 and  class  IV  employees.

 I  would  not  take  up  the  time  of  the
 House  by  referring  to  various  de-
 mands  of  the  people  which  have  al-
 ready  been  raised.  But  I]  have  one
 896  (Ai)  LSD—I0.
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 point  for  the  consideration  of  the
 Railway  Board.  Officers  like  General
 Manager  and  others  are  transferred
 frequently  in  the  N.F.  Railway,  which
 is  a  strategic  zone.

 Shri  J.  H,  Patel  (Shimoga):  Spoke
 a  few  words  in  Kannada.

 att  कामेइवर  सिंह  (ख़गरिया)  :  सभा-
 पति  महोदय  इन्होंने  कोरम  का  सवाल  उठाया
 है  ।  चूंकि  इन्होंने  कन्नड़  में  कहा  है  क्या  इस
 वास्ते  श्राप  नोट  नहीं  ले  रहे  हैं  ?

 सभापति  महोवय  :  इनको  उठाने  दीजिये  ।

 क्री  कामेशवर  सिह  :  ये  उठा  चुके  हैं  ।

 Shri  Liladhar  ‘Kotoki:  From  the
 point  of  view  of  expansion,  operation
 and  maintenance  of  this  strategic
 zone.  I  would  urge  that  the  officers
 should  not  be  transferred  so  frequ-
 ently.  Regarding  the  proposals  for
 increasing  freights  and  fares...

 श्री  कामेश्वर  सिह  :  कन्नड़  में  चूंकि  यह
 बोले  हैं  इस  वास्ते  इनकी  बात  नहीं  सुनी  जाती
 हैं  ।  मैं  कोरम  का  प्रश्न  उठाना  चाहता  हूं  ।
 हाउस  में  कोरम  नहीं  है  ।

 Mr,  Chairman:  The  bell  is  being
 rung.

 There  is  quurum  now.  Has  Shri
 Liladhar  Kotoki  finished?

 Shri  Liladhar  Kotoki:
 clude  in  a  minute.

 Sir,  I  urge  that  so  far  as  the  long-
 distance  passengers  are  concerned
 and,  also,  long  distance  traffic  of
 goods,  particularly  essential  commo-
 dities,  and,  more  especially,  the  traffic
 to  and  from  Assam  is  concerned,  the
 hon.  Minister  shoulg  kindly  consider
 whether  a  special  concession  could
 be  given  in  order  that  the  economy  is
 not  handicapped  further.

 With  these  submissions,  I  support
 the  Demands  for  Grants  of  the  Rail-
 way  Board.

 श्री  कबरलाल  गुप्त  (दिल्ली  सदर)  :
 सभापति  महोदय  मैं  केवल  दिल्‍ली  के  विषय

 I  will  con-
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 [at  कंबरलाल  गुप्त]
 में  ही  कुछ  कहना  चाहता  हूं  ।  लेकिन  इससे
 पहले  कि  मैं  दिल्‍ली  की  समस्याओं  के  बारे  में

 कुछ  कहूं,  मैं  रेलवे  मन्ती  महोदय  का  ध्यान
 इस  बात  की  तरफ  दिलाना  चाहता  हूं  कि
 रेलवे  डिपार्टमेंट  में,  जिसमें  श्न्य  सरकारी
 विभागों  की  तुलना  में  सबसे  ज्यादा  लोग
 एम्प्लायड  हैं,  सब  कर्मचारियों  भें  शर  खास
 तौर  से  छोट  कमंचारियों  में  डिस्सैटिसफ़ैक्शन
 है  in  ऐसा  मालूम  होता  है  कि  वह  एक  श्रार्मी  है
 डिस्सैटिसफ़ाइड  सोलज़र्ज  की  ।  जैसा  कि
 फ्न्त्री  महोदय  ने  बताया  है  यह  ठीक  है  कि
 रेलवे  के  इतिहास  में  इस  बार  जो  घाटे  का
 बजट  रखा  गया  है,  उसका  कारण  यह  है  कि
 रेल  कमंच्रारियों  का  भत्ता  बढ़ाया  है  और
 'रेलवेज  की  आपरेशनल  कास्ट  बढ़  गई  है,
 लेकिन  में  समझना  हूं  कि  उसका  सबसे  बड़ा
 कारण  रेल-कर्मचारियों  को  डिस्सेटिसफ़ैक्शन
 है  I

 mara  से  चार  दिन  पहले  की  बात  है  कि

 कुछ  रेलवे  कर्मचारी  मेरे  पास  झाए।  उन्होंने
 कहा  कि  हमारे  वतन  पिछले  पच्चीस  बरस  से

 नहीं  बढ़े  हैं  :  मुझे  यह  सुन  कर  आश्चय  हुआ  ।
 जब  मैंने  उनसे  पूछा  कि  झ्राप  ने  रिप्रज़न्टेशन
 क्यों  नहीं  किया,  तो  उन्होंने  कहा  कि  श्रगर

 हमारे  पास  बीस  हेज़ार  रुपये  हों  तो  हम  सब
 का  वेतन  बढ़  सकता  है  1  परसों  शौर  लोग  मेरे
 पास  आए  शौर  उन्होंने  कहा  कि  हमने  पैसा  दे
 दिया  है,  शब  हमारा  वेतन  बढ़  जायेगा  t  मैं
 रेलवे  मन्त्री  से  यह  मांग  करना  चाहता  हूं  कि

 वह  कोई  सब-कमेटी  या  कोई  ऐसी  मशीनरी
 स्थापित  करें,  जो  यह  एन्कवायरी  करे  कि
 रेखवे  डिपार्टमेंट  में  ऊपर  से  लेकर  नीचे  तक
 कैसे  काम  चलता  है  और  स्टाफ  में  भपनी
 प्रोमोशन  सीनियारिटी  और  पे-स्केल  प्रादि  के

 बारे  में  जो  डिसकन्‍्टेन्ट  है,  उसको  दूर  करने  की
 दिशा  में  प्रयत्न  करे  1  भ्रगर  ऐसा  नहीं  किया
 जायेगा  तो  रेलवे  के  बजट  में  जो  घाटा  दिखाया
 गया  है  उसमें  भ्रौर  वृद्धि  होती  जायेगी  ।
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 जहां  तक  दिल्‍ली  का  सम्बन्ध  है,  मैं  मन्त्री
 महोदय  का  ध्यान  रेलवे  कालोनीज्ञ  की  तरफ़,
 खास  तौर  से  पहाड़गंज  और  सब्जी  मण्डी  की
 रेलवे  कालोनीज़्  की  तरफ़,  दिलाना  चाहता
 हूं  ।  मैंने  इस  बारे  में  उन  को  पत्र  भी  लिखा  है  |
 झगर  वह  उन  कालोनीज़  को  जाकर  देखें,  तो
 बह  कहेंगे  कि  इससे  बुरा  स्लम  कहीं  नहीं  हो
 सकता  है  ।  वहां  किसी  भी  सिविक  ऐमिनिटी
 की  व्यवस्था  नहीं  है  ।  उन  कालोनीज़  में  ड्रेनेज
 का  कोई  इन्तज़ाम  नहीं  है।  वहां  पर  जो  सिधुश्नर
 श्राज  से  पच्चीस  साल  पहले  बनाया  गया  था,
 वह  रोज़ाना  बन्द  रहता  है  |  वहां  पर  पानी  की
 ठीक  व्यवस्था  नहीं  है  शर  सब  तरफ़  मलबे
 के  ढेर  लगे  हुए  हैं।  झगर  कोई  प्राईवेट  भ्रादमी
 इस  तरह  की  गन्दगी  करे,  तो  कारपोरेशन
 उस  का  चालान  कर  सकती  है  ।  रेलवे  विभाग
 को  अपनी  कालोनीज़  में  सफ़ाई  आदि  से  बारे
 में  एक  माडल  पेश  करना  चाहिए।  भ्राज
 उन  कालोनीज़  में  बेयरेस्ट  मिनिमम  सिबिक
 एमिनिटीज़  भी  नहीं  हैं।  प्रगर  मिनिस्टर  साहब
 किसी  दिन  जाकर  उन  कालोनीज़  को  देखें,
 वो  उन  को  सही  तस्वीर  का  पता  लगेगा  कि
 उनके  कर्मचारी  किस  ढंग  से  रहते  हैं  7  उन
 लोगों  के  क्वार्टर  बहुत  ख़राब  प्रवस्था  में  हैं  ।

 आज  दिल्‍ली  में  रेलवे  लाइन  के  साथ  साथ
 कई  हजार  झुग्गियां  पड़ी  हुई  हैं  जिन  में  कई
 तरह  के  लोग  रहते  हैं  |  वे  इस  प्रकार  की  एक्टि-
 'बिंटीज़  कर  सकते  हैं  जिससे  कोई  एक्सिडेंट
 हो  सकता  है  ।  लेकिन  उस  तरफ  छ्यान  नहीं  दिया
 जा  रहा  है  |  इस  बारे  में  कुछ  पत्न-व्यवहार
 करने  से  कुछ  कार्यवाही  शुरू  की  गई  है  लेकिन  वह
 तेज़ी  से  नहीं  हो  रही  है  t

 दिल्ली  मैं  मकानों  के  किराये  शौर  जमीन
 के  दाम  बढ़  रहे  हैं  7  इस  स्थिति  में  सरकारी
 कर्मचारियों  के  लिए  इतने  भ्रधिक  किराये  देकर

 प्राईवेंट  मकानों  में  रहना  बड़ा  मुश्किल  है  ।

 दिल्‍ली  में  रेलवे  विभाग  के  बहुत  से  कर्मचारी
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 रहते  हैं।  इसलिए  हर  साल  उन  लोगों  के  लिए
 कुछ  क्यार्टरों  का  प्राविज़न  किया  जाना
 चाहिए  |

 रेलवे  मन्त्री  भी  दिल्ली  में  रहते  हैं  भौर
 रैलवे  बोर्ड  के  सदस्य  भी  दिल्ली  में  रहते  हैं  ।
 वे  जानते  हैं  कि  दिल्ली  में  सैकड़ों  रेलवे  क्रा्सिग्ज़

 हैं  और  उनकी  वजह  से  दो  तीन  घंटे  तक  ट्रैफिक
 रुका  रहता  है  और  एक  दो  मील  लम्बी  कतार
 लग  जाती  है  ।  मन्त्री  महोदय  को  एक  फ़ेज्ड
 प्रोग्राम  बनाना  चाहिए,  जिसके  भ्रन्तगंत  प्रगले
 चार  पांच  साल  में  इन  क्रासिग्ज़  के  ऊपर
 ओवर  ब्रिज  बनाए  जायें  भौर  मौजूदा  ब्रिजिज्
 -को  चौड़ा  किया  जाये  ।  खास  तौर  से  मैं  उनका
 ध्यान  शक्तिनगर  श्रौर  सराय  रोहिल्ला  के
 बीच  में  स्थित  तीन  रेलवे  क्रासिग्ण़  की  ओर
 दिलाना  चाहता  हूं,  जो  नई  दिल्‍ली  भौर  शहर
 के  उस  हिस्से  के  रास्ते  में  पड़ते  हैं  ।

 दिल्‍ली  में  ट्रॉसपोर्ट  की  समस्या  बहुत  बड़ी
 समस्या  है  t  लोगों  को  बसों  के  लिए  कई  कई
 घंटे  खड़े  रहना  पड़ता  है।  यहां  की  सड़कें  छोटी
 हैं  प्ौर  इसलिए  उन  पर  ज्यादा  बसें  नहीं  चलाई
 जा  सकती  हैं  I  इस  स्थिति  में  यहां  की  ट्रॉसपोर्ट
 समस्या  को  हल  करने  का  एक  ही  उपाय  है  और
 बह  है  रिंग  रेलवे  7  सरकार  ने  इस  बारे  में  जो
 टारगेट  मुकरंर  किया  था,  पूरी  एटेन्शन  देने
 की  वजह  से  हम  उससे  बहुत  पीछे  जा  रहे  हैं  ।

 हम  देखते  हैं  कि  कप्री  किसी  ठेकेदार  के  साथ
 झगड़ा  होता  है श्ौर  वह  दो  साल  तक  चलता

 रहता  है।  रलव  मिनिस्टर  को  यह  तय  करना
 चाहिए  कि  फ़लां  डेट  तक  रिंग  रेलवे  पूरी  कर  दी
 जायेगी  और  झगर  वह  तब  तक  पूरी  नहीं  होती
 है,  तो  जो  प्राफ़िसर  उसके  लिए  ज़िम्मेदार
 हों,  उनसे  एक्सप्लेनेशन  लिया  जाये  श्रौर  उन
 के  ख़िलाफ़  कार्यवाही  की  जाये  ।  दिल्ली  के
 लोगों  की  यह  मांग  है  कि  रिंग  रेलवे  जल्दी  से
 जल्दी  पूरी  की  जाये  t

 जैसा  कि  मैंने  कहा  है,  दिल्‍ली  की  सड़कें
 'छोटी  हैं  भौर  दिल्‍ली  काफ़ी  तेज़ी  से  बढ़ती  जा

 रही है ।
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 भ्राज  श्राप  को  प्रावश्यकता  इस  बात  की
 कीं  है  कि  दिल्ली  के  भ्रन्दर  कुछ  हिस्से  में  भ्राप
 भ्रण्डरग्राउण्ड  रेलवे  की  व्यवस्था  जरूर  करें
 झन्यथा  सड़कें  जितनी  हैँ  उन  सड़कों  पर
 जितना  भार  है  ट्रैफिक  का  उसको  श्राप  सम्भाल
 नहीं  पायेंगे  |  आप  बड़े  एक्सपर्टस  को  बुला  कर
 के  इस  के  ऊपर  विचार  करिए  और  दिल्‍ली  की
 ट्रैफिक  की  समस्या  को  साल्व  करिए।  बाद  में
 आपने  बनाने  का  भी  तय  किया  तो  भ्राप  भन्डर
 ग्राउण्ड  रेलवे  नहीं  बना  पाएंगे  ।  यह  श्रभी  से
 प्लानिंग  कीजिए  शुरूआत  कीजिए  t

 आखिरी  एक  सेंटेंस  कह  कर  खत्म  करता

 हूं  ।  शक्ति  नगर  के  पास  श्राप  एक  रेलवे  स्टेशन
 बनाइए  ।  मैंने  एक  चिटटठी  लिखी  थी  1  झापने
 कृपा  करके  उसका  उत्तर  दिया  है  लेकिन  जो
 कारण  बताये  हैं  वह  गलत  हैं  1  वह  अफसर
 जिसने  लिखा  है  वह  वहीं  बैठ  कर  उसने
 लिख  दिया  है  भ्राज  जो  सब्जी  भण्डी  स्टेशन

 है  वह  करीब  डेढ़  दो  हजार  प्रादमियों  को  फीड
 कर  सकता  है  ।  वह  सब्जी  मंडी  का  स्टेशन
 डेढ़  दो मील  पड़ता  है।  उससे  काम  नहीं  चलता

 है  ।  हजारों  झाकमी  आते  जाते  हैं  |  मैं  चाहता
 हूं  कि  मन्त्री  जी  इस  शोर  ध्यान  दें  ।

 Mr.  Chairman:  Professor  D,  rom
 Sharma,  Is  he  still  reading  the
 Bhagwad  Gita?

 48  hrs.

 Shri  D.  Ca  Sharma:  Mr  Chairman,
 as  you  know,  I  cannot  make  a  speech;
 I  will  only  enumerate  some  points.

 My  first  point  is  that  Cape  Comorin
 should  be  connected  with  Tinneveli,
 Trivandrum  and  Madras.  Cape  Como-
 rin  should  also  be  connected  with
 Ernakulam.  It  is  because  Cape
 Comorin  is  not  only  a  sacred  place
 for  the  people  of  the  south  but  it  =
 a  sacred  place  for  the  whole  of  India.
 So,  I  want  that  as  many  facilities  as
 possible  should  be  provided  for  that
 place.

 I  also  have  a  soft  corner  in  my
 heart  for  Hyderabad  and  I  support
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 all  the  demands  that  have  been  put
 forwani  about  Hyderabad  by  my  hon.
 friend,  Shri  Thirumala  Rao.  I  wish
 that  Hyderabad  should  become  the
 keypin  in  that  zone  and  Hyderabad
 should  be  connected  with  all  the  big
 Places  in  India.  People  should  not
 try  to  look  upon  Hyderabad  as  a
 place  which  ig  not  on  the  regular
 map  of  the  railways.

 My  third  point  is  that  I  find  that
 there  is  more  of  casteism,  not  in  the
 sense  in  which  we  use  it,  in  the  rail-
 ways  than  in  any  other  body.  By
 that  I  mean  that  there  are  so  many
 erades.  Look  at  the  grades  that  the
 loco  people  have;  look  at  the  categor-
 isation  of  the  goods  people;  look  at
 the  classification  of  other  people.  I
 think,  the  railways  have  been  true
 to  the  division,  sub-division  and  sub-
 sub-division  of  catseism  that  we
 had  here.  I  would,  therefore,  say
 that  a  Pay  Commission  should  be  ap-
 pointed  and  that  Pay  Commission
 should  rationalise  the  pay  structure
 of  all  the  people  from  the  railway
 coolie  up  to  the  station  master  or  the:
 members  of  the  Railway  Board.

 I  do  not  want  that  the  railway
 coolies  should  be  treated  as  they  are
 being  treated  now,  that  is,  as  casual
 labour,  They  have  to  pay  licence  fee
 and  have  to  work  under  the  jemadars.
 I  think,  the  railway  coolie  should  be
 given  his  due  place  in  the  economy
 of  the  railways.  He  should  be  treat-
 ed  as  a  human  being  who  has  self-
 respect,  dignity  and  who  is  a  wage
 earning  person.  He  should  not  be
 treated  as  casual  labourer  as  is  being
 done  now.

 I  want  to  say  a  good  word  for  the
 Railway  Board  also.  These  minis-
 ters  come  and  go;  I  have  seen  s0
 many  ministers  come  and  disappear
 and  I  hope  the  present  ministers  will
 also  disappear  after  some  time.  I
 have  no  doubt  about  it.  But  I  must
 say  that  the  Railway  Board  provides
 the  continuity  of  traditions,  efficiency
 and  of  administrative  services  90  far
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 as  railways  are  concerned.  But  L
 would  like  to  say  that  the  Railway
 Board  should  be  democratically  de-
 centralised.  All  the  people  should
 not  be  sittimg  here  in  air-conditioned
 rooms.  You  should  send  some to  one
 zone,  some  to  another  zone  and  all
 of  them  should  not  congregate  here
 in  the  Rail  Bhawan  as  they  are  doing
 now.  But  the  Railway  Board  has
 been  doing  useful  service  and_  it
 should  continue  to  perform  better  cnd
 better  service  as  time  goes  on.  I  once
 visited  ‘the  Jamalpur  Workshop  and
 I  saw  all  the  good  work  they  were
 doing.  But  those  foremen  are  not
 given  the  status  which  is  even  allow-
 ed  to  railway  jamadars.  Of  course,
 that  is  the  problem  for  the  Pay  Com-
 mission  and,  I  hope,  the  hon.  Minister
 will  accept  my  suggestion  of  appoint-
 ing  the  Pay  Commission.  I  think,
 that  problem  will  be  solved  that  way.
 These  foremen  who  have  invented’
 cranes  and  so  many  other  things
 should  be  given  a  better  status,  a
 better  scale,  and  a  better  place  in  life.

 Mr,  Chairman,  Sir,  you  and  I  re-
 present  the  masses  and,  I  think,  so
 does  the  hon.  Minister,  Mr.  Poonacha.
 I  must  tell  you  that  it  is  not  merely
 the  question  of  looking  after  the  I
 Class  passengers  but  III  Class  pas-
 sengers  should  also  be  looked  after.
 The  Railway  Ministry  will  be  judged:
 by  what  is  done  for,  III  Class  pas-
 sengers.  If  the  Pay  Commission  can-
 not  be  appointed  just  now,  I  think,
 the  Railway  Minister  should  appoint
 a  committee  or  a  commission  just  now
 to  look  to  the  amenities  of  the  III
 Class  passengers.  That  must  be  done.
 Unless  that  is  done,  it  will  not  help
 the  masses  whom  we  represent.

 Now,  look  at  the  new  lines  that
 are  going  to  be  surveyed.  On  the
 Northern  Railway,  there  have  been
 only  two  surveys  in  respect  of  two
 new  lines.  Why  are  you  giving  step-
 motherly  treatment  to  the  Northern
 Railway?  What  harm  has  the  North-
 ern  Railway  done  to  you?  It  is  said
 that  it  will  take  400  years  to  have  a
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 line  from  Pathankot  to  Srinagar.  I
 think  that  should  not  be  allowed  to
 happen.

 Then,  there  is  a  place  in  my  con-
 etituency—I  think,  most  of  the  people
 know  it;  the  Minister,  I  think,  must

 chave  gone  there  sometime  in  «4
 Saloon—Pathankot  and  there  is  the

 -Tangu  road  and  I  want  that  on  that
 road,  an  over-bridge  should  be  built
 ‘as  early  as  possible.

 Then,  there  is  a  place  called  Shri
 Hargobindpur  in  my  constituency.  It
 is  a  frontier  town  and  it  should  be
 connecied  with  Gurdaspur.  A  survey
 ‘was  made  in  British  days  and  that  has
 been  neglected.  Also,  a  flag  station
 should  be  put  up  at  Panyal  near  Gur-
 daspur,  I  have  made  that  appeal
 Many  times  before  and,  I  hope,  Mr.
 Poonacha  will  do  that.

 I  think,  the  railways  are  our  pride
 and  we  should  see  to  it  that  the  rail-

 “ways  become  a  joy  for  those  who
 travel  and  a  joy  for  those  who  want
 to  see  India.  This  should  be  the  real
 source  of  national  integration  in  the
 ‘country.

 8.08  hrs.

 BUSINESS  OF  THE  HOUSE

 The  Minister  of  Parliamentary
 Affairs  anq  Communications  (Dr.
 Ram  Subhag  Singh):  Sir,  as  the  House
 -will  be  desirous  of  commencing  the
 ‘discussion  on  the  Demads  for  Grants
 from  Monday,  the  26th  June  onwards,
 Government  have  reconsidered  the
 programme  before  the  House  and
 have  come  to  the  conclusion  that  the
 Consideration  Motion  of  the  Unlaw-
 ful  Activities  (Prevention)  Bill  may
 be  postponed  to  a  date  after  the  con-
 clusion  of  the  financial  business.  It
 is,  therefore,  proposed  to  remove  this
 item  from  the  Order  Paper  of  to-
 morrow.  The  Government  business
 for  tomorrow,  the  23rd  June  will  now
 be  as  under:
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 (l)  Consideration  and  passing
 of  the  Companies  Tribunal
 (Abolition)  Bill.

 (2)  Reference  toa  Joint  Commit-
 tee  of  the  Central  Industrial
 Security  Force  Bill.

 8.0  hrs.

 DEMANDS  FOR  GRANTS  (RAIL-
 WAYS),  967-68—contd.

 Shri  KK,  Haldar  (Mathurapur):
 After  reading  the  Railway  Budget
 carefully  I  find  that  almost  every  year
 the  fares  and  freights  are  increased  and
 80,  the  sufferings  of  the  passengers
 increase.  What  is  the  reason?  It  is
 because  the  number  of  trains  has  not
 been  increased  to  cope  with  the  rush
 of  passengers.  Before  electrification,
 we  were  told  that  the  number  of
 trains  would  be  increased.  I  partieu-
 larly  mention  the  Sealdah  section  and
 the  Howrah  section  of  the  Eastern
 Railway.  These  are  the  two  sections
 where  the  highest  number  of  passen-
 gers  travel  every  day  as  compared  to
 any  other  Indian  railway,  but  we  see
 that  the  passengers  who  go  to  Cal-
 cutta  to  attend  their  office  are  com-
 Pelled  to  travel  on  foot-broad,  roofs
 and  engines  even  risking  their  lives.
 I  do  not  know  why  the  number  of
 trains  is  not  increased,  In  Bombay,
 every  five  minutes  there  is  a  train
 running.  In  Calcutta,  when  there  is
 electrification)  in  Sealdah  and  How-
 rah,  I  do  not  know  why  the  same
 thing  is  not  done  and  that  is  what  I
 want  to  ask  the  Railway  Minister.  In
 this  connection  I  draw  the  attention
 of  the  Chairman  and  the  Railway
 State  Minister  who  have  frequently
 travelled  by  these  sections  of  railways,
 They  have  also  seen  the  sufferings  of
 the  passengers  who  frequently  clash
 with  the  railway  authorities  or  with
 other  passengers  for  want  of  accom-
 modation  in  the  compartments.  For
 that  reason,  I  request  the  Railway
 Minister  that  the  number  of  trains  be
 increased.  In  their  reply,  they  should
 say  that  they  have  already  increased
 the  number.
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 [Shri  K.  Haldar]
 If  we  analyse  what  has  happened

 during  this  period,  we  will  find  that
 the  number  of  some  trains  has  no
 doubt  increased,  but  the  accommo-
 dation  in  these  trains  has  decreased
 to  that  extent.  In  this  connection  I
 also  wish  to  draw  the  attention  of
 the  Government  to  the  fact  that  al-
 most  every  day  there  are  clashes  jn
 these  two  sections  of  the  railways.
 What  are  the  reasons?  Have  the
 people  bceome  rude  or  indisciplined?
 No.  It  is  due  to  shortage  of  trains
 because  there  are  thousands  of  em-
 ployees  who  come  every  day  to  Cal-
 cutta  for  their  jobs.  If,  by  any
 chance,  they  fail  to  catch  one  train,
 they  may  even  lose  their  jobs.  So,
 what  arrangements  are  government
 making  either  to  increase  the  accom-
 modation  in  the  existing  trains  or  to
 mcrease  the  number  of  trains?  I  sug-
 gest  that  the  number  of  trains  should
 be  increased  as  soon  as  possible.

 I  would  also  like  to  mention  in  this
 connection  that  the  employees  of
 Kanchrapara  Railway  Workshops  who
 ere  Central  Government  employees,
 receive  allowances  and  house-rent
 according  to  the  rates  applicable  to
 category  ‘B’.  Why  are  they  not  given
 allowances  according  to  category  ‘A’?
 In  Bombay,  the  railway  employees  in
 Thana  and  Kollyan,  which  are  35  and
 $4  kilometres,  respectively,  from
 Bombay,  get  allowances  according  to
 ‘A’  grade.  So,  I  request  that  the  em-
 ployees  working  in  these  sections,
 Sealdah  section  and  between  Kolly-
 ani  and  Calcutta,  which  are  industrial
 areas  and  which  have  so  many  Cen-
 tral  Government  employees  working
 in  Railways,  should  also  be  given
 allowances  at  rates  which  are  appli-
 cable  to  'A’  category.  I  would  also
 like  to  mention  in  thig  connection
 that  in  the  southern  sections  of  the
 Sealdah  division  in  the  first  class
 compartment  there  are  80  many  rail-
 way  coaches  but  without  any  sitting
 accommodation.  There  are  not  even
 any  wooden  seats  in  those  compart-
 ments.  We  have  been  told  that  it  is
 because  the  rexin  seats  are  stolen.
 But  I  would  like  to  know  what  the
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 rallawy  protection.  force  is  doing  and.
 how  they  are  safeguarding  the  rail-
 way  property.  At  least  wooden  seats
 should  be  provided  for  the  passengers
 who  are  now  obliged  to  travel  by
 standing  all  the  time.  I  would  re-
 quest  that  steps  should  be  taken  te
 provide  seating  for  the  passengers  so
 that  they  can  travel  sitting  instead  of
 standing  as  at  present.

 The  House  is  shortly  going  to  dis-
 cuss  some  emergency  Bills.  But  the
 border  States  of  Assam  and  Tripura
 are  not  properly  connected  with  rail—
 way  the  big  cities  like  Calcutta  and.
 others  by  railway  line.  It  is  obvious
 that  the  railway  communication  with
 these  border  States  should  be  im-
 proved.  If  Government  do  not  take
 proper  steps  in  this  regard  immedi--
 ately,  then  in  future  if  any  aggres-
 sion  takes  place,  there  will  be  a
 great  difficulty  and  the  people  of
 those  areas  will  be  compelled  to
 leave  those  areas  for  fear  of  loss  of
 their  lives.  Communication  facilities
 not  only  in  Assam  and  Tripura  but
 also  irk  other  border  States  of  our
 country  should  be  looked  into.

 I  would  also  point  out  that  the  emo-
 Juments  ang  other  service  conditions
 of  the  railway  employees  who  work
 in  various  departments  of  the  rail-
 ways  should  be  improved.  Govern-
 ment  are  increasing  the  fares  and
 freights.  So,  I  do  not  see  any  reason
 why  the  amenities  should  not  be
 increased.

 I  hope  the  hon.  Minister  would  look
 into  these  matters  very  favourably.

 डाल  B.  K.  Daschowdhury  (Cooch-.
 Behar):  The  peculiar  tendency  that
 we  are  noticing  is  that  the  hon.  Rail-
 way  Minister  increases  fares  and
 freights  in  each  and  every  year.
 Whenever  he  comes  forward  to  pre-
 sent  the  Railway  Budget,  he  says  that
 in  order  to  balance  the  budget,  in-
 creases  in  fares  and  freights  are  very
 essential.  I  should  like  to  point  out
 in  a  very  brief  manner  that  the  pro--
 portionate  increase  in  fares  andi
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 freights  every  years  not  commensu-
 rate  with  the  real  income  that  accrues
 te  the  railway  administration  every
 year.

 In  ‘1963-64,  the  railway  fare,  wag  in-
 creased  especially  for  the  third  class
 passengers  by  7  np.  That  is  one  fact
 that  we  should  remember.  The  real
 income  that  came  to  the  railways  from
 the  third  class  passengers  in  1963-64
 was  Rs.  l62  crores  ag  against  Ra.  I7
 crores  in  1962-63,  This  obviously
 shows  that  when  the  third  class  pas-
 Senger  fare  was  increased  by  7  np,
 there  was  a  certain  improvement  in
 the  railway  earnings,  but  here  we
 have  to  consider  other  factora  also.
 The  total  number  of  passengers  tra-
 welling  in  third  class  in  that  year  was
 also  more  by  426  crores  than  in  the
 previous  yéar.  In  the  previous  year,
 1962-63,  there  were  8,022  crores  of
 third  class  passengers.  In  1963-64,  the
 figure  wag  8,448  crores.  So,  when  the
 number  of  passengers  increased,  the
 income  has  also  increased.

 There  is  another  factor.  The  aver-
 age  railway  mileage  covered  in  1963-
 64  was  also  more  by  nearly  500  odd
 crore  miles.  So  what  do  we  find?
 There  is  no  proportionate  increase  of
 income,  to  the  railway  administration.
 If  the  income  from  third  class  pas-
 sengers  has  increased,  it  is  because
 there  are  more  passengers  who  travel
 by  third  class  and  there  is  more  mile-
 age  covered  by  the  railway  depart-
 ment.  So  it  is  not  true  to  say  that
 if  we  just  increase  the  fares  of  third
 class  passengers,  there  will  be  a  pro-
 portionate  increase  in  the  receipts.

 I  have  here  the  figures  quoted  from
 ‘India  966’.  In  1962-63,  the  income
 was  Rs.  77]  odq  crores.  In  1963-64,
 it  was  Rs.  82  odd  crores.  In  1964-65,
 it  was  nearly  Rs.  94  odd  crores.  If
 ‘we  examine  the  figures  for  1963-64,
 we  find  that  really  the  income  ought
 to  have  been  Rs.  40  crores  more,  but
 actually  we  get  only  Rs.  ll  crores.  In
 1964-65,  the  real  income  ought  to
 have  been  Rs.  22  crores  more  as  the
 third  class  fare  was  increased  by  3
 pp.,  but  actually  we  find  only  Rs.  72

 ASADHA  I,  889  (SAKA)  ‘1967-68  6988

 crores  increased.  This  year  also  the
 expectation  of  the  increased  income
 from  the  increase  in  the  fares  of
 third  class  is  not  correct.  I  would
 like  to  point  out  that  this  is  a  wrong
 thesis,  that  if  we  increase  the  fares,
 it  would  automatically  yield  a  pro-
 portionate  increase  in  real  income  to
 the  department,

 The  hon,  Minister  shoulg  take  this
 into  consideration  that  the  budget
 should  not  be  balanced  by  increasing
 fares,  but  it  should  be  done  by  effect-
 ing  economy  measures.  I  will  read  a
 few  lines  from  the  Public  Accounts
 Committee's  72nd  Report  in  this  con-
 nection,

 Mr,  Chairman:  There  will  not  be
 time  enough  for  that.  Only  five
 minutes  have  been  fixed.

 Shri  B.  हू,  Daschowdhury:  I  would
 Tequest  you  to  give  Me  some  more
 time.

 This  is  from  page  86-87:
 “The  Committee  are  distressed

 to  find  that  contracts  for  a  total
 sum  of  Rs,  52.49  lakhs  were  enter-
 ed  into  by  the  Railway  Adminis
 tration,  South-Eastern  Railway,
 with  a  firm  for  execution  of  earth-
 work,  bridges  etc.  even  though  it
 was  brought  to  their  notice  that
 the  particular  firm  had  not  tend-
 dered  for  bridge  work  and  gs  such
 similar  work  had  not  been  en-
 trusted  to  them  by  the  Northern
 Railway  to  whom  a  reference  was
 made”.

 That  is,  we  do  find  certain  corruptic..
 and  corrupt  practices  in  the  railway
 department  and  the  Railway  Board.
 A  firm  which  did  not  submit  a  ten-
 der  was  given  a  contract  for  Rs.  52
 lakhs  even  though  it  was  not  entrust
 ed  with  such  work  by  a  sister  rail-
 way.

 Again  on  page  87:

 “They  are  also  unhappy  to  note
 that  the  Railway  Administration
 could  not  recover  the  balance  of
 Rs.  3.72  lakhs  from  the  firm  due
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 {Shri  B.  K.  Daschowdhury]
 to  wrong  advice  given  to  them
 by  the  Law  Officer  for  going  for
 arbitration  as  it  was  found  later
 that  arbitration  proceedings  were
 untenable”.

 I  would  like  the  hon.  Minister  to
 disclose  the  facts  concerning  these
 transactions  and  say  what  action  has
 been  taken  against  the  erring  officers
 concerned.  Who  was  actually  res-
 ponsible  for  allotting  tender  to  one
 firm  which  had  not  actually  submitted
 a  tender  at  11?  Who  was  actually
 responsible  for  the  loss  of  Rs.  3.72
 lakhs  to  the  railway  department?  In
 this  way,  if  the  hon.  Minister  tries  to
 consider  to  economise  the  whole
 department,  even  if  possible  by
 abolishing  the  Railway  Board,  by
 abolishing  certain  other  unproductive
 expenses,  this  increase  in  fares  and
 freights  will  not  be  required.

 The  North  East  Frontier  Railway
 is  probably  the  worst  administered
 railway  by  the  railway  department.
 Mepecially  the  condition  of  the  third
 elass  passengers  here,  those  who
 cover  87  per  cent  of  the  travelling
 passengers  of  the  railway.  is  pitiable.
 In  that  North  East  Frontier  Railway
 zone.  I  have  not  seen  any  single  item
 this  year  that  has  been  mentioned  in
 the  various  demands  for  develop-
 ment,  except  for  the  expansion  of  4
 station  or  two.  JI  do  not  understand
 how  the  Railway  Minister  presented
 the  budget  without  considering  the
 particular  aspect  of  the  North  Fast
 Prontier  Railway,  The  North  East
 Frontier  Railway  needs  certain  spe-
 cial  consideration  because  of  its  im-
 portance  in  Defence  and  communica-
 tions,  being  continuously  troubled  by
 China  and  Pakistan.

 Further,  Coochbehar  grows  Ra.  Bt
 crores  worth  of  tobacco  and  nearly
 Rs.  80  lakhs  worth  of  jute,  but  I  have
 great  doubt  whether  even  5  per  cent
 of  these  commodities  are  being  trans-
 ported  by  the  railways.  Govern-
 men's  reply  will  be  shortage  of
 wagons.  T  request  the  hon.  Minister
 to  arrange  for  more  wagons  in  order
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 to  remove  transport  bottleneck.  I
 also  request  the  hon.  Minister  through
 you  to  look  to  the  better  amenities  of
 the  third  class  passengers  of  Cooch-
 behar,  and  to  arrange  for  better  acco-
 mmodation  for  all  passengers  con-
 cerned,

 Mr.  Chairman:  The  hon.  Minister.
 Some  hon.  Members  rose—
 Shri  Abdel  Ghani  Dar  (Gurgaon):

 No,  no,  We  must  speak.

 श्री  सौठा  लाख  (सवाई  माधोपुर)  :
 सभापत्ति  महोदय,  मैं  ने  इतने  सारे  कटौती
 प्रस्ताव  दिये  हैं  मुझे  ज्यादा  नहीं  तो  कम  से  कम
 2-3  मिनट  का  समय  तो  अवश्य  दिया  जाय  t

 श्री  हुकम  चन्द  कछावाय  (उज्जैन)  :
 यह  इतने  महत्व  का  विषय  है  इस  पर  दो,
 दो  मिनट  जिन्होंने  कटौती  प्रस्ताव  दिये  हैं
 ज्हें  बोलने  के  लिए  दिये  जाएं।

 श्री  मणीभाई  जे०  पटेल  (दमोह )  :
 मैं  कल  से  कोशिश  कर  रहा  हूं  दो  मिनट  मुझे
 दिये  जाए।

 Mr.  Chairmam;  Almost  all  the
 parties  have  exhausted  the  time  al-
 lotted  to  them.  There  should  be  no
 complaint  on  that  score.

 Shri  Ranga  (Srikayulam):
 be  given  two  minutes.

 He  may

 Mr.  Chairman:  You  yourself  sug-
 gested  that  Mr.  Lobo  Prabhu  should
 be  allowed,  and  he  exhausted  the
 time.

 Some  hon.  Members  rose—  he

 Mr.  Chairman:  Please  resume  your
 seat.  I  wanted  to  call  the  hon.  Minis-
 ter  at  6.30.  What  is  the  position?

 The  Minister  of  Railways  (Shri  C.
 M.  Poonacha):  I  woulg  need  about  30
 minutes.

 Mr.  Chairman:  Shri
 Three  minutes,

 Meetha  Lal.
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 शी  मीठा  लाल  (सवाई  माधोपुर)  :
 सभापति  महोदय,  मैं  माननीय  रेल  मंत्री  का
 ध्यान  अपने  कटौती  प्रस्ताव  नम्बर  421,
 422  और  496  से  लेकर  502  तक  की

 ओर  दिलाना  चाहता  हूं।

 भो  कुछ  देर  पहले  राजस्थान  के  एक
 माननीय  सदस्य  ने  कहा  कि  राजे  रजवाड़ों
 के  जमाने  में  रेलवे  लाइनों  के  साधन  कम  थे
 और  इप्तलिए  यातायात  के  साधन  बहुत  कम
 व  अपर्याप्त  थे।  मैं  आप  से  निवेदन  करूंगा
 कि  अगर  राजे  रजवाड़ों  के  जमाने  के  बाद
 राजस्थान  में  एक  चौथाई  भी  रेलवे  लाइइनें
 बिछा  दी  गई  होतीं  तो  शायद  राजस्थान
 में  नई  रेलवे  लाइतों  को  ग्रावश्यकता  ही  नहों
 होती  |

 चूंकि  तोन  मिनट  में  मुझे  समाप्त  करना

 है  इसलिए  मैं  विशेष  न  कह  कर  रेलवे  मंत्री
 जो  से  निवेदन  करूंगा  कि  जैसे  मैंने  अपने
 कटोतो  प्रस्ताव  42)  व  422  में  मांग  की

 है  एक  रेल  लिक  सरमधरा  से  गंगापुर  सिटी
 बाया  करोलो  ते  जायो  जाय।  करोली  राजरू-
 थान  में  एक  रियासत  हैँ  और  वहां  का  पत्थर
 बड़ा  मशहूर  है  और  उस  पत्थर  से  राष्ट्रपति
 भवन  ज॑सो  बिल्डिग  बनो  हुई  हैं।  इस  पत्थर
 को  खानों  वालों  एरिया  में  जनता  के  असपास
 कोई  रेलवे  लाइन  या  सड़क  आदि  के  यातायात
 का  साधन  नहीं  है।  ऐसी  जगह  पर  अगर

 यह  रेलवे  लाईत  निकाल  दी  जायगी  तो  बहुत
 अच्छा  होगा  और  इम  पिछड़ें  हुए  इलाके
 में  जिसमें  डाकुप्नों  का  हमेशा  भ्रातंक  रहता  है
 उसे  भो  छूटक्ारा  व  राहत  मिल  जायेगी।

 इस  से  जो  वहां  पर  कीमतो  पत्थर  को  खानें

 हैं  उन  से  पत्थर  हमेशा  देश  को  सुलभ  रहेगा  |

 सन  952  में  श्री  लाल  बहादुर  शास्त्री
 ग्राधवासन  दे  कर  आये  थे  कि  गंगापुर  सिटी
 से  दौसा  तक  वह  रेलवे  लाईन  जरूर  निकालेंगें
 लेकिन  वह  झाज  तक  भी  पूरी  नहीं  हो  सकी

 है।
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 हसो  तरह  से  खंदोप  स्टेशन  के  बारे  में
 मंत्रों  जी  ने  एक  लिब्वित  प्रश्न  के  उत्तर  में
 बतलाया  था  कि  वह  खंदोप  स्टेशन  को  नहीं
 हटा  रहे  हैं।  लेकिन  वहां  स्टाफ  को  कम  कर
 दिया  गया  है,  सिग्नल  वर्ग रह  कम  कर  दिये
 गये  हैं,  कई  गाड़ियों  के  टिकट  नहीं  दिये  जाते
 हैं,  इस  से  लोगों  में  यह  भावना  फैल  रही  है
 कि  उस  स्टेशन  को  हटाया  जा  रहा  है।  स्टेशन
 बनाने  के  बजाय  हटाना  तो  शौर  भो  खराब
 है  1

 सवाई  माधोपुर  से  जयपुर  तक  जो  रेलवे
 लाइन  है  उस  में  प्रत्येक  स्टेशन  पर  मोठे  पानी
 को  कमी  को  बड़ी  गम्भीर  समस्या  है  1  किसो
 भी  स्टेशन  पर  पानो  नहीं  मिलता  है।  मंत्री
 महोदय  का  कहना  है  कि  400  स्टेशनों  पर
 जरूर  खारी  पानो  दिया  जाता  है।  जयपुर
 से  जो  गाड़ी  जाती  है  उस  का  एंजिन  पानों
 लेकर  जाता  है।  मेरी  समझ  में  नहों  ग्राता  कि
 जब  एंजिन  पानी  ले  कर  जाता  है  तो  यात्री
 उतर  कर  पानी  पोने  के  लिये  एंजिन  तक  कैसे
 जायेंगे?  पहले  से  पानी  का  साधन  उपलब्ध
 होना  चाहिये  तभी  सुविधा  हो  सकती  है  1

 गंगापुर  सिटी  जैसे  जो  बड़े  बड़े  स्टेशन  हैं
 जहां  पर  डो  लक्स  गाड़ो  पहुंचतो  है  वहां  छाया
 का  कोई  इन्तजाम  नहों  है।  गंगानगर  वपिटीपर
 एंजिनपानों  लेते  हैं,  वहां  पर  सारा  स्टाफ
 बदलता  है।इस  के  लिये  गाड़ी  कम  से  कम
 राधा  घंटा  ठहरतों  है।  वहां  पर  यात्रियों
 के  लिये  कोई  छाया  का  इन्तजाम  नहीं  है  और
 उन  को  बड़ो  परेशानी  होती  है।

 गंगापुर  सिटी  में  रेलवे  का  हाई  स्कूल
 तो  है  लेकिन  कोई  डिगरो  कालेज  नहीं  हैँ  1
 वहां  पर  एक  डिगरी  कालेज  खोला  जाये  तो
 अच्छा  होगा  ।

 श्री  मोलहू  प्रसाद  (बांसगांव)  :  सभा-
 पति  महोदय,  झ्ापने  मुझे  कटौटी  प्रस्ताव
 पर  बोलने  का  जो  प्वसर  दिया  है,  उस  के
 लिये  झापको  धन्यवाद  ।  मैं  उत्तर  प्रदेश  के
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 [श्री  मोलहू  प्रसाद]

 पूर्वी  जिले  गोरखपुर  से
 चुन  कर झाया  हूँ,  भौर

 जिस  जनता  ने  मुझ  को  चुना  है  उस  जनता
 की  गाड़ी  में  जब  मैं  गोरखपुर  से  लखनऊ
 झाया  तो  उस  गाड़ी  में  न  तो  नहाने  का  पानी
 था,  न  उस  में  पंखा  था,  न  बत्ती  थी  और
 झौर  न  सफाई  थी  ।  जब  वह  जनता  की  रेल
 है,  जनता  का  राज्य  है,  जनता  की  यह  लोक
 सभा  है  भौर  जनता  के  चुने  हुए  मंत्री  हैं
 तब  इस  जनता  की  ट्रेन  में  कोई  सुविधा  नहीं
 है  यहां  पर  जनता  का  राज्य  नहीं  दिखलाई
 पड़  रहा  है,  यहां  नेता  का  राज्य  है,  मंत्री
 का  राज्य  है  या  अफसरों  का  राज्य  है।  इस
 लिए  मेरी  आपसे  शिकायत  है  कि  झाज  जनता
 के  ऊपर  टैक्स  तो  बढ़ाया  जा  रहा  है  लेकिन
 जनता  को  कोई  सुविधा  नहीं  दी  जा  रही  है
 शाज  मंत्री  महोदय  नोट  कर  लें  कि  जब  जनता
 अपने  ऊपर  हमें  भ्रधिकार  दिलाती  है  तो
 उस  के  प्रति  क्तेंव्यों  का पालन  भी  होना
 चाहिये  ।  लेकिन  झाज  अधिकार  बढ़ते  जा

 हैं  भौर  कतंव्य  घटते  जा  रह ेहैं  7  भाज  का  यह्‌
 मूल  सिद्धान्त  बन  गया  है  ।

 जहां  तक  प्रथम  श्रेणी  का  सम्बन्ध  है,
 झपने  खानदान  में  मैं  पहली  बार  प्रथम  श्रेणी

 में  घढ़ा  हूं  । शायद  इस  से  पहले  कोई  भी  नहीं
 बढ़ा  होगा  ,  भौर  मै ंभी  i967  ल  चढ़ा हूँ
 उस  में  एक  डब्ब  में  चार  बर्थ  होती  हैं,  चार
 पंखे  होते  है,  चार  बत्तियां  होती  हैं  ,  लेकिन
 जो  जनता  वाला  ्व्बा  होता  है  उस  में  जिस

 तरह  से  मिर्चे  में  लकड़ी  से  मसाला  ढूंसा  जाता

 है  उसी  तरह  से  जनता  दुंसी  होती  है  । चाहे
 एक  ड्व्बे  में  पचास  झादमी  क्‍यों  न  हों  लेकिन

 दो  पंखे भी  नहीं  रहते  ।  इस  लिये  ध्यान
 रक्‍्खा  जाना  चाहिये  कि  जनता  के  राज्य  में
 जनता को  कितनी  तकलीफ  होती  है  1

 मैं  दो  तीन  बातें  भौर  कहना  चाहता  हूँ
 सहजनवा  स्टेशन  से  दोहरीधाट  तक,  जिस

 पर  खलीलाबाद  और  मगहर  से  मऊ  शहर
 तक,  वहां  के  हृधकरघा  बुनकरों  को  भाने  जाने
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 की  काफी  तकलीफ है  ।  इस  लिये  सहजनवा
 से  दोहरीघाट  तक  लाइन  बिछाई  जाये  ।

 दूसरी  बात  यह  है  कि  इलाहाबाद  से
 गोरखपुर  तक  झाने  वाली  एक्स्प्रस  ट्रेंन  के
 चौरीचोरा  स्टेशन  पर  स्टापेज  कर  दिया  जाये।
 सन  922  से  चौरीचौरा  एक  ऐतिहासिक
 स्थान  है,  जहां  पर  ंंग्रेजी  राज्य  से लोहा  लिया
 गया  था।  चौरीचौरा  से  गोरखपुर  यूनिवर्सिटी
 जाने  वाले  विद्याथियों  को  बड़ी  तकलीफ
 होती  है  ।  इस  लिये  इलाहाबाद-गोरखपुर
 लाइन  पर  चौरीचोरा  स्टेशन  पर  स्टापेज
 जरूर  करना  चाहिये  ।

 मैं  सिफे  इतना  ही  कहना  चाहता  हूँ  ।

 श्री  चन्द्रिका  प्रसाद  (बलिया)  :  सभापति
 महोदय  ,  मैं  जिस  क्षेत्र  से  श्ाता  हूं  वह  बहुत
 उपेक्षित  है  ।  बनारस  तक  तो  बड़ी  लाइन
 है  लेकिन  बिहार  में  समस्तीपुर  से  ले  कर
 भर्थात  वेस्ट  बिहार  से  लेकर  इस्टर्न  यू०  पी०
 तक  का  जो  एरिया  है  वह  बहुत  ही  उपेक्षित
 है।  वहां  पर  कोई  इंडस्ट्री  नहीं  है।  कारण  यह
 है  कि  वहां  पर  छोटी  लाइन  है  जो  कि

 महापाप  है  1  इस  लिये  बनारस  से  समस्तीपुर
 तक  जो  50  मील  की  लाइन  है  उस  को  बड़ी
 लाइन  बना  दिया  जाये  तो  वहां  के  लोगों
 के  कष्ट  दूर  हो  जायेंगे  ।

 बलिया,  भाजमगढ़,  देवरिया,  गाजीपुर
 यह  सब  मिलिटरी  का  एरिया  है।  बलिया
 से  चार  हजार  लड़के  और  मिलिटरी  वाले
 गाड़ी  पकड़ते  हैं  ।  गाजीपुर  में  भव्दुल  हमीद
 हुए,  प्राजमगढ़  में  ब्रिगेडियर  उस्मान  हुए
 इसी  तरह  से  भौर  भी  लोग  हो  चुके  हैं  -  जब
 चाइनीज  एग्रेशन  हुभा  तो  वहां  से  तेजपुर
 असम  को  सिपाही  गये  थे  ।  एक  ट्रेत  इलाहा-
 बाद  से  जाती  है  कटिहार  तक  ।  वहां  गाड़ी
 रुक  जाने  से  जो  मजदूर  भर  सिपाही  झसम
 को  जाते  है  उन  को  वहां  पर  चार  घंटे  तक
 डिटेन  होना  पढ़ता  है।  मैं  चाहता  हूं
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 कि  यह  ट्रेन  झसम  तक  चलाई  जाये  ।  इस  से
 इल  लोगों  की  समस्या  हल  हो  जायेगी  |

 बड़ी  लाइन  को  इंडस्ट्रियल  प्वाइंट
 झाफ  व्यू  से  देखना  चाहिये  t  गोरबपुर  में
 भीटरगेज  है  ।  चाइनीच  एग्रेशन  के  बाद
 इस  प्वाइंट  को  जरुर  ध्यान  में  रखना  चाहिये  |

 हमारे  एरिया  में  चेन  पुलिग  बहुत
 होती  है  ।  इस  के  लिये  मेरा  कहना  यह  है
 कि  जहां  पर  ट्रेन  रोकी  जाती  हैं  यानी  सांवरा
 छाता,  दलछपरा,  यहां  पर  हाल्ट  बना  दिये
 जायें  ।  तो  यह  समस्या  हल  हो  जायेगी  ।

 बलिया  में  झोवरब्िज  का  मसला
 दस  सालों  से  चल  रहा  है  ।  हम  लोग  लिखते
 लिखते  परेशान  हो  गये  लेकिन  यह  मामला
 तय  नहीं  होता  है।  मैं  मंत्री  महोदय

 का  ध्यान  खींचा  चाहूंगा
 कि  यह  बहुत  ही  इम्पाट्टंट  बात  है  क्‍योंकि
 इस  से  लोगों  का  दिन  दिन  नष्ट  हों
 जाता  है  |  इस  की  तरफ  रेल  मंत्री  का  ध्यान
 जाना  चाहिये  ।

 श्यो  सणिभाई  Ro  पटेल  (दमोह  ):  सभापति

 महोदय, मैं  मंत्री  महोदय  जी  का  ध्यान  इस  बात
 पर  झ्ाकर्षित  करना  चाहता  हूँ  कि  जो  लोग
 विदेशों  से  भारत  में  यात्रा  करने  के  लिये  दाते

 हैं  उन  को  बहुत  तकलीफ  होती  है  ।  कई  विदेशी
 बातियों  ने  मुख  से शिकायत  की  ,  इस  लिये
 मेरा  निवेदन  है  कि  जिन  यात्रियों  के  पास

 हिन्दुस्तान  का  पासपोर्ट  हो  उन  के  लिये

 डड,  सेकेन्ड,  फर्स्ट  और  एशर  कंडिशन्ड

 क्लासेज  में  स्पेशल  कोटा  रक्खा  जाना  चाहिये
 जिस  में  कि  उन  के  भाते  ही  तुरन्त  उन  को

 ट्रेल  मिल  जाया  करे  |

 दूसरी  बात  मैं  झ्रापकी  मार्फत  यह  कहना

 चाहता  हूं  कि  भारत  के  भनन्‍्दर  बुंदेलखंड  एक

 ऐसी  जगह  है  जो  कि  बहुत  प्रसिद्ध  है।  उस  का

 इतिहास  i842  से  शुरु  होता  है  ।  बाकी

 जगहों  का  इतिहास  957  &  शुरु  होता  है  |

 बुंदेलखंड  एरिया  बैसे  ही  पड़ा  हुआ  है  ।  अंग्रेजों
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 के  जमाने  में  बम्बई  से  दिल्‍ली  लाइन  भोपाल  श्रौर
 भलसा,  सागर  ललितपुर  छतरपुर  होकर  भानी
 थी  a लेकिन  चूंकि  वहां के  लोग  बड़े  लड़ाक्‌  थे,
 उन्होंने  प्रंग्रेजों  को  वहां  से  बार  बार
 भगाया,  इस  लिये  उस  का  ब्लू  प्रिंट  पूरा
 होने  के  बाद  भी-वह  पूरी  नहीं  हो  सकी  ।  इस
 की  झोर  ध्यान  दिया  जाये  t

 तीसरी  बात  यह  कि  ललितपुर  से  छतर-
 पुर,  खजुराहो  झौर  वहां  से  पन्ना  हो  कर
 सतना  तक  रेलवे  लाइन  का  होना  बहुत  जरुरी
 है  t  वहां  बहुत  से  मिनरल्स  हैं,  जिन  का  इस्ते-
 माल  नहीं  हो  पाता  है  7  इस  लिये  वहां  के
 लोगों  को  बहुत  परेशानी  है  v

 खंडवा  से  ले  कर  खारगोन तक  45  मील
 की  दूरी  है।  वहां  के  उद्योगपतियों  प्रौर  व्यापा-
 रियों  ने  बहुत  बार  कहा  कि  वहां  रेलवे  लाइन
 घना  दी  जाये  ।  वहां  की  जनता  बड़े  कष्ट
 में  है।  सरकार  को  रुपये  की  भ्रावश्यकता

 तो  बहू  लोग  श्रमदान  देने
 के  लिये  तैयार  हैं  ।  वह  कहते  हैं  कि  45
 मील  लम्बा  रेल  का  रास्ता  बना  दिया  जाये  ।
 हां  पर  जंगल  बहुत  पड़े  हैँ  और  काफी
 झामदनी  रेलवे  की  हो  सकती  है  tr

 Shri  Sonavame  (Pandharpur):  Sir,
 the  ministers  in  the  railway  depart-
 ment  are  fresh  gentlemen  and  I  hope
 they  will  bring  to  bear  a  fresh  outlook
 or  the  problems  I  shall  mention
 briefly.  My  first  point  is  about  the
 reorganisation  of  the  Sholapur  division
 which  was  bifurcated  recently.  There
 are  a  lot  of  complaints.  Traing  are
 delaved  ang  operational  difficulties
 ate  there.  Therefore,  I  suggest  that
 that  part  of  the  Sholapur  division  that
 hes  been  given  to  the  South  Central
 Railway  should  be  brought  back  and
 the  inter-change  point  should  be  made
 Wadi  ard  Guntakkal  may  be  added  to
 the  S.C,  Zone.

 Secondly,  the  Railway  Board  does
 not  necd  a  Chairman.  The  Chairman's
 post  should  be  abolished  and  the
 Minister  should  act  as  the  Chairman.
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 {Shri  Sonavane]
 Thirdly,  the  narrow  gauge  line  from

 Latur  via  Kurduwadi  to  Miraj  should
 be  converted  into  broad  gauge  or  at
 ieast  metre  gauge.  For  several  years
 representations  and  resolutions  have
 beer,  sent,  but  to  no  effect.  I  request
 this  conversion  may  be  done,

 My  last  point  is  about  certain  estab-
 lishmerts.  Our  general  policy  from  the

 “pola!  of  view  of  raising  the  economic
 Standard  of  scheduled  castes  and
 scheduled  tribes  is  not  being  followed.
 When  applications  come  in  from  such
 people,  there  is  interference  by  some
 of  ine  Enard  members  and  the  poor
 people  are  deprived  of  their  chance.

 ‘Therefore,  the  policy  of  allotting
 catering  establishments  to  scheduled
 castes  and  scheduled  tribes  should  be
 followed.  This  encouragement  should
 be  given  to  the  backward  classes.

 Mr.  Chairman:  Shri  Mahida.

 श्री  हुकम  जिद  कखूवाय :  कोरम  नहीं  हैं।
 Mr.  Chairman:  The  bell  is

 rung.  Wow  there  is  quorum.

 Shri  Narendra  Singh  Mahida:
 (Anand):  Sir,  I  have  just  one  point
 It  concerns  all  Members  of  Parlia-
 ment.  When  we  goto  the  railway
 reservation  office  on  the  top  floor  in
 Parliament  House,  we  find  that  the
 peons  and  Lok  Sabha  staff  are  sitting
 there  in  chairs  and  we  have  to  stand
 back  for  half  an  hour  or  so.  Outsiders
 take  advantage  of  this  reservation.
 They  get  accommodation  and  we  do
 not  get  accommodation  for  days.  I
 want  the  Railway  Minister  to  enquire
 ino  this  matter.

 being

 श्री  शझब्दुल  गनो  दार  भगवान

 कृष्ण  की  भूमि,  गुरु  द्रौणाचाय  की  धरती

 गुरुग्राम  से  ले  कर  अलवर  तक  80-84  मील
 तक  कोई  रेल  नहीं  ,  बीस  मील  इधर  शौर
 बीस  मील  उधर  कोई  रेल  लाइन  नहीं
 है  ।  इसकी  तरफ  प्राप  ध्यान  दें  ।

 दूसरी  बात  यह  है  कि  चंडीगढ़  को  झाप
 -मेन  लाइन  पर  लायें  ।
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 तीसरी  बात  यह  है  कि  गल्ले  की  जो
 सब  से  बड़ी  मंडी  है  हिसार  उसको  दिल्‍ली
 से  सीधे  रोहतक  के  जरिये  मिलाया  जाए  |
 चौथी  बात  यह  है  कि  जिस  वैली  पर
 दुनिया  की  निगाहें  लगी  हुई  है  भ्ौर  जिसकी

 हिफाजत|  के  लिए  हम  ॥  इतना  रुपया  खर्च
 करते  हैं  कि  यह  बोझा  हम  उठा  नहीं  सकते
 हैं  और  जहां  हमारी  हाफ  ए  मिलियन  फौज
 पड़ी  हुई  है  उसको  रेलवे  लाइन  से  मिलाया
 जाए  |  श्रीनगर  को  रेलवे  लाइन  से  मिलाया
 जाए  ।  छम्ब  जौरियां  सैकशन  पर  हमें  जो
 तजुर्बा  हुआ  हें  उसकी  वजह  से  मैं  यह
 वह  रहा  हूं  यह  वह  धरती  है  जिस  के  लिए
 हम  सब  कुछ  करबनि  कर  रहे  हैं  7  यह  हम
 से  छीनी  जा  रही  थी  और  तब  लाल  बहादुर
 जी  ने  सीधे  लाहौर  पर  श्टैक  किया  था  ।
 मैं  चाहता  हूँ  कि  बख्शी  गुलाम  मुहम्मद  की
 बात  को  टाला  न  जाए  और  काश्मीर
 बैली  को  रेलवे  लाइन  से  मिलाने  की  कोशिश
 की  जाए  |

 यह  घाटे  का  बजट  क्‍यों  लाना  पड़ा  है  ।
 इस  बजह  से  लाना  पड़ा  है  कि  रेलवे  बोर्ड

 मुगल  दरबार  है  गा

 Mr.  Chairmam:  The  hon.  Mem-
 ber’s  time  is  up.

 Shri  Abdul  Ghani  Dar:  Sir,  I  have
 every  right  to  criticise  the  corruption
 in  the  Railway  Board.

 Mr.  Chairmam:  The  hon.  Member
 wili  resume  his  seat.

 Shri  Abdul  Ghani  Dar:  Kindly  give
 me  a  roinute.

 झगर  आप  पालिमेंट  के  इतिहास  को
 देखें  तो  हमारे  स्पीकर  साहब  ने  जितना  इन  दस
 दिनों  में  बोला  है  उतना  पहले  सब  स्पीकरस
 ने  नहीं  बोला  है  ।  भाप  हमें  बोलने  नहीं  दे

 रहे  हैं  ।  रेलवे  बोर्ड  जो  है  वह  कुरप्शन  का
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 wat  है  उससे  तीस  ह्ुजारिये,  पचास

 हजारिये  स्टेशन  मुकरेर  कर  रखे
 हैं  7  स्टेशन  बिकते  हैं  आमदनी  के  लिहाज
 से  शौर  बीस  बीस  साल  से  एक  एक  आदमी
 के  पास  हैं

 Mr.  Chairman:  As  I  said,  all  parties
 have  exhausted  their  time.  The  hon.
 Member  will  please  resume  his  seat.

 Shri  Abdul  Ghani  Dar:  Kindly  give
 Me  a  minute.

 Mr.  Chairman:
 Kachwai.

 Now  I  call  Shri

 Shri  Abdul  Ghani  Dhar:

 साहब
 Mr.  Chairman:  I  have  called  the

 next  speaker.  This  will  not  be  record-
 ed,

 Shri  Abdul  Ghani  Dar:  **

 चेयरमं  न

 ा  एक  3  aes  ५4  |

 sid  oF  Kase  Uyy0  3  opt  se

 Sar  arr  Ve  SS  oy  Fd  cx  डि

 Le  eet  ote  Jey  ee  OG

 les sh S  rol  fae  Contd  gg!  peal

 et  ye  5S  nl  2  ote  eo

 इ  ytebo

 anys  he  6S  &  cg  ००५  ५१०

 AF  3  ७7  च  wil  of

 a  sh  ald  6S  te  OU  pe

 95  cel  hem  0  gle  4४  2  +?

 पटन  patyd  §  Mey  23४०  2  gd

 Jy

 uty  Cpe  Se  52  alg

 ut  eet  ro  ele  5  ७४४०  ह.

 ed  Sabin  SF  om  yy!
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 Ue  Pry  th  2)  oS  *  big)  WU

 दकनी  व  उन्हें  1.  ७  फकतर  ae  as

 vee  al  Ge  ke  Ole  yy!

 PF  ०१)  hel  2  oe  GR  or

 a  ep)  SF  Sp  cle  lew

 we  ht  wie  dle  Ue
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 ale  GIS  OS  dame  ple
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 कि  (अर्श  amy  K  26  te

 «6  aw  ty  ४  we  bay  pol  ्  ४

 #  3५)०  fio  म  «१४)

 Mr.  Chairman:  The  hon,  Member's:
 time  is  up.

 Shri  Abdul  Ghani  Dar:  Sir,  I  have
 every  right  to  criticise  the  corruption’
 in  the  Railway  Board.

 Mr,  Chairman:  The  hon.  Member
 will  resume  his  seat.

 Shri  Abdul  Ghani  Dar:  Kindly  give:
 me  a  minute.

 ०४४५०  9S  cole!  S  ७३.०)  oo!  yh

 w!  Uke.  d  ale  कक  «१००  id

 mem  ae  a  7१  Unter’?  read  eR?
 **Not  recorded.
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 LS  Hilags  art  J
 gt  “2  Uy  pte  |  chee
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 ३००  Lek  See)  OI  प्

 Mr,  Chairman:  As  I  said  all  parties
 have  exhausted  their  time.  The  hon.
 ‘Member  will  please  resume  his  seat.

 Shri  Abdul  Ghani  Dar:  Kindly  give
 ‘me  a  minute.

 Mr.  Chairman:  Now  I  call  Shri
 Kachwai.

 Shri  Abdul  Ghani  Dar:

 साहब  «
 Mr.  Chairman:  |  have  called  the

 next  speaker:  This  will  not  be  re-
 corded.

 चेयरमेंन

 Shri  Abdul  Ghani  Dar:  **

 शी  ह्क्म  ष्वल्द  कछवाय  :  झापकों
 ध्यान  होगा  कि  इस  देश  के  प्न्दर  बड़े  बड़े
 चार  कुम्भ  होते  है  भौर  इन  चार  कुम्मों  में
 में  से  एक  कुम्भ  उज्जैन  में  होता  है।  झाने  वाले
 साल  में  उज्जैन  में  बहुत  बड़ा  कुम्भ  होने  जा
 रहा  है  ।  उस  वक्‍त  वहां  पर  लाखों  की  भीड़

 एकल,  होगी  ।  बहुत  बड़ी  संख्या  में  लोग  वहां
 आएंगे  ।  उसको  ध्यान  में  रखते  हुए  भौर
 साथ  साथ  पिछला  जो  प्रनुभव  है  उसको  ध्यान
 में  रखते  हुए  ट्रेफिक  की  व्यवस्था  को  ठीक

 तरह  से  बनाये  रखने  के  लिए  रेलवे
 क्रासिंग  के  ऊपर  जिस  संख्या  में  पूलों  की
 ग्रावश्यकता  है,  उनको  बनाने  का  प्रयन्त
 झापकी  झोर  से  होना  चाहिये  i  पुलों  के  ऊपर
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 से  भ्रावागमन  हो,  इसकी  व्यवस्था  झापको
 करनी  चाहिये  ।  इसके  बारे  में  मध्य  प्रदेश
 की  सरकार  ने  श्रापकों  लिखा  भी  है  परन्तु
 प्रभी  तक  प्रापकी  शोर  से  उसको  कोई  उत्तर
 नहीं  मिला  है  t  मैं  समझता  हूँ  कि  वहां  पर
 तीन  पुलों  की  श्रत्यधिक  झावश्यकता  है  ।
 मैं  चाहता  हूँ  कि  इन  तीन  पुलों  को  तुरन्त
 झाप  सैंकशन  करें।

 जिस  तरह  से  तीर्थों  में  पंडे  होते
 हैं  शौर  जिस  प्रकार  से  वे  यात्रियों  से  पैसा
 कमाते  है  उसी  प्रकार  रेलवे  में  जो  पंडे  हैं,
 जो  टी०  टी०  हैं,  वे  भी  लों  का  गढ़ा  हुभा
 पैसा  खोया  हुप्रा  पैसा  उखाड़कर  ,  उसको
 कमा  कर  लाते  हैं।  उन  के  साथ  जिस  प्रकार
 का  व्यवहार  होता  है,  उसको  कोई  पसन्द
 नहीं  कर  सकता  है  t  उनको  खाकी  वर्दी  दे
 कर  झापने  जोकर  बना  कर  रख  दिया  है  ।
 कभी  पैंट  एक  तरफ  से  ढीली  होती  हैँ  भौर
 कपी  दूसरी  तरफ  से,  कभी  कोट  ढीला
 होता  है  भौर  कभी  कुछ  शौर  ढीला  होता
 है  ।  इस  तरह  से  जोकर  जो  आपने
 उनको  बना  दिया  है,  इस  की  तरफ  ध्रापका
 ध्यान  जाना  चाहिये  ।  उनकी  वर्दी  सफेद

 चाहिये  शौर  बहू  ठीक  से  फिट  होनी  चाहिये  t

 पैसा  किस  प्रकार  गबन  किया  जाता
 है  इसके  बारे  में  मैंने  मंत्री  महोदय  को
 लिखा  था  |  जयपुर  के  प्रन्दर  सवाई  माधोपुर
 में  जयपुर  उद्योग  नामक  एक  सिमेंट  कारखाना
 है।  उस  सीमेंट  कारखाने  के  प्रन्दर  रेलवे  ने बीस

 महीने  से  रेल  बैंगेज  तोलने  के  लिए  कांटा  ला
 कर  रखा  है।  साहु जेन  की  वह  कम्पनी  है  ।
 नियम  यह  है  कि  एक  वैगन के  झन्दर  22  टन
 सिमेंट  भरना  चाहिये  1  मैंने  मंत्री

 महोदय  के  पास  प्रमान  भेजे  हैं  कि  एक
 एक  वैगन  के  प्रन्दर  36  से  ले  कर  40  टन
 या  इससे  ऊपर  माल  भरा  जाता  है।  लेकिन
 इसकी  कोई  जांच  नहीं  की  जाती  है  1  इसस्ले

 **Not  recorded.
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 रेण्बे  को  लाखों  रुपये  काघाटा  हो  रहा  है  ।
 यह  जो  गबन  हो  रहा  है,  इसकी  छानबीन
 होनी  चाहिये  ।  -इसके  अन्दर  सरकार  को
 इुचि  लेनी  चाहिये  और  जो  नुकसान  हो  रहा
 है,  इसको  रोका  जाना  चाहिये  1  पिछले  कई
 दिनों  में  कई  लाख  रुपये  का  गबन  इस  तरह
 से  हुआ  है  ।  बम्बई  से  जो  गाड़ी  प्राती  है
 उस  में  बहुत  रश  होता  है  1  देहरादून  के  लिए
 इतना  रश  होता  है  कि  लोगों  को  जगह
 नहीं  मिलती  है  ।  मैंने  रेलवे  कंसलटेटिव
 कमेटी  में  भी  कहा  था  कि  एक  पार्सल  गाड़ी
 चलाई  जानी  चाहिये  t  दो  बोगीज  लगती  है  ।
 लेकिन  रश  को  देखते  हुए  यह  बिल्कुल  नाकाफी
 हैं।  मैंने  इस  तरह  रणश  को  पनी  झांखों
 से  देखा  है।  भयंकर  रश  होता  है  1  उस  में
 अगर  पांच  बोगीज  कर  दी  जाएं  तो  काफी
 हृ्‌द  तक  जो  समस्या  है  वह  हल  हो  जाएगी  ।

 अं  झब्दुल गन:  बार :  चूंकि  आपने
 मुझे  मौका  नहीं  दिया  है  कि  करप्शन  के  खिलाफ
 मैं  बात  कर  सकता  ,  इस  वास्ते  मैं  वाक  प्राउट
 करता  हूं  ।

 sel  ipa  ८35  Alone  gpd  J

 arte  af  2  ७०  हि  65)  ape  Jb

 ppl  Wyk  9S  oly  yar  Wi  §

 [  Up  ४  wei  Sly  ue  deol

 (Shri  Abdul  Ghani  Dar  then  left
 the  House).

 5
 Shri  C.  M.  Poonacha:  Mr,  Chairman,
 r,  I  am  grateful  to  you  for  having

 spared  sufficient  time  for  a  thorough
 and  ful]  discussion  of  the  railway
 budget  and  the  Demands  for  Granta

 that  I’am  about  to  move.  I  am  also
 thankful  to  the  hon.  Members  for
 having  spared  so  much  of  their  time

 to  analyse  the  budget  thoroughly  and
 also  to  make  useful  suggestions,  which
 will  naturally  receive  the  most  serious
 and  earnest  consideration  of  the  Rail-
 way  Board.

 1967-68  70००4

 Coming  to  a  few  general  points,  my
 hon.  friend,  Shri  Lobo  Prabhu  made
 the  point  that  the  calculation  as,  made
 by  me  in  assessing  shortfall  of  Rs.  3
 crores  in  traffic  receipt  was  on  wrong
 premises.  I  am  sorry,  he  is  not  here  at
 the  moment.  He  has  gone  away  with
 the  impression  that  the  shortfall  of  Res,
 3  crores  relates  to  this  year,  Actual-
 ly,  this  has  happened  last  year,  which
 we  have  closed  recently.  So  far  as
 this  year  is  concerned,  we  have  taken
 into  account  an  additional  traffic  of
 about  84  million  tonnes  and  proce-
 eded  to  formulate  our  budget  on  that
 basis,  L&st  year’s  drop  has  been,  as  I
 mentioned  to  the  House  earlier,  a
 phenomenal  one,  an  unusual  one,  for
 the  reason  that  till  january  end  we
 had  cleared  3.8  million  tons  of  addi-
 tional  traffic  already.  But,  unfortu-
 nately,  during  the  months  of  Febru-
 ary  and  March,  unusually  though,  we
 had,  against  an  anticipation  of  |  mil-
 lion  tonnes  of  additional  traffic,  we
 had  a_  shortfall  of  3/4  million  tons
 traffic  each  month.  So  from  3/8  million
 tons  of  additional  traffic  which  we  were
 of  additional  traffic  which  we  were
 able  to  carry  by  the  end  of  January,
 there  was  another  shortfall  of  9  mil-
 lion  tons;  therefore,  the  overall  anti-
 cipated  additions  goods  traffic  of  2
 million  tons  dropped  to  24  million  tons.
 That  is  how  the  deficit  of  43  crores
 of  rupees  on  goods  earnings  has  oc-
 cured  during  last  year.  This  has  been
 explained  in  the  papers  that  have
 been  furnished.

 As  for  this  year,  without  the  en-
 hanced  fare  and  freight  rates,  under
 the  existing  fares  and  freights,  the  de-
 ficit  would  have  been  Rs.  77  crores.
 That  is  what  we  have  said,  and  it  has
 been  correctly  calculated.  On  that
 basis,  the  present  budget  has  been
 prepared  and  submitted  to  the  House.
 In  addition  to  that,  there  is  the  anti-
 eipated  addition  to  the  working  cost
 in  relation  to  dearness  allowance  and
 the  increase  in  steel  prices.  These  are
 the  three  elements  which  have  gone  to
 make  the  deficit,  to  create  the  deficit,
 of  Rs.  3  crores.  So,  we  have  come
 with  a  proposal  for  a  slight  revision
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 of  the  freights  and  fares  to  give  us
 additional  earnings  to  balance  this
 gap.  The  point  of  my  hon.  friend,
 Shri  Lobo  Prabhu  was  that  there  has
 been  wrong  calculation,  despite  the
 fact  that  there  has  been  increased
 goods  traffic.  That  is  not  the  case.
 On  the  other  hand,  there  has  been  a
 steep  shortfall.  As  such,  we  closed
 last  year  with  a  deficit  of  Rs.  24
 crores  and  this  hag  been  adjusted
 against  the  revenue  reserves  as  I  had
 mentioned  to  the  House  earlier.  We
 could  not  do  so  this  year  because  the
 revenue  reserves  now  stand  at  a
 depleted  level  of  Rs.  35  crores.  There-
 fore  we  could  not  do  that  and  perforce
 had  to  resort  to  for  a  slight  upward
 revision  of  fares  and  freight  rates.

 Now,  this  year’s  position  is  that
 there  is  going  to  be  a  raise  so  far  as
 dearness  allowance  is  concerned,  Hon.
 Members  may  be  knowing  that  the
 Gajendragadkar  Commission  Report
 is  mow  under  the  examination  of
 everybody;  it  is  also  being  examined
 by  Government.  We  anticipated  an
 additional  increase  due  to  enhance-
 ment  of  dearness  allowance  to  the
 tune  of  Rs.  3  crores.  But  the  scheme
 of  things,  as  presented  by  the  Gajen-
 dragadkar  Commission,  is  such  that
 during  this  very  year  there  is  likely
 to  be  too  increases  of  dearness  allo-
 wance.  That  would  increase  the
 cost  on  the  railways  not  by  Rs.  43
 crores  but  by  Rs.  20  crores.  That  is
 going  to  be  the  effect  of  the  Gajendra-
 gadkar  award  as  it.  stands  today.
 That  will  be  its  impact  and  that  also
 has  to  be  taken  into  consideration
 when  we  discuss  the  increase  of
 freights  and  fares.

 Then,  hon.  Members  are  aware  that
 there  are  certain  other  questions.  The
 Coal  Wage  Board  Report  has  come
 and  jit  js  being  discussed.  I  am  not
 trying  to  forestall  certain  things,  but
 as  it  appeals,  every  rupee  increase
 in  the  price  of  coal  would  mean
 Rs,  .72  crores  so  far  as  the  railways
 are  concerned.
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 That  way  the  operational  costs  are
 mounting  up.  With  these  things
 glaring  at  us,  naturally,  we  had
 to  do  something  by  way  of  ad-
 justments  and  revisions  with  a
 view  to  see  to  some  extent  that
 we  could  cover  the  gap.  No
 doubt,  as  it  stands,  the  gap  would
 not  be  fully  covered.  Therefore,  strict
 instructions  have  been  issued  to  the
 Rajlway  Board  that  they  will  exercise
 all  care  and  attention  to  effect  eco-
 nomy  all  round  and  try  to  save  as
 much  as  possible  so  that  with  the
 economy  that  could  be  effected  and
 with  the  additiona]  earnings  that  we
 would  be  making,  and  also  hopefully
 anticipating  some  improvement  in  the
 economy  of  the  country,  ultimately
 things  may  balance  themselves.
 That  is  the  hope  tha  we  have.

 shri  Sonavane:  Will  the  hon.  Minis-
 ter  give  us  later  on  as  to  what  eco-
 nomy  he  would  effect  as  a  result  of
 his  statement?

 Shri  C.  M.  Poonacha:  Unfortunately
 I  do  not  have  the  time.  But  we  will
 try  on  fueleconomy.  We  are  now  pro-
 posing  to  effect  economy  through
 various  measures.  As  hon.  Members
 would  be  knowing,  we  are  trying  to
 reduce  certain  programmes  so  that  we
 would  be  well  within  our  financial  re-
 sources.  These  exercises  are  of
 various  nature  and  also  continuous.  It
 would  naturally  take  some  time  to  il-
 lustrate  by  facts  and  figures  to  what
 extent  we  have  been  able  to  achieve
 success;  but  all  the  same,  the  fact  is
 that  the  Railway  Board  and  the  rail-
 ways  are  now  fully  conscious  of  the
 fact  that  utmost  economy  will  have  to
 be  observed  and  that  as  long  as  this
 financial  difficulty  would  be  exerting
 in  various  shapes  and  forms,  the  rail-
 ways  will  have  to  observe  the  maxi-
 mum  economy,  of  course  not  endan~
 gering  the  efficient  working  of  the
 railways.

 There  has  been  a  reference  that  the
 road  transport  is  competing  and  that
 road  trangport  is  taking  away  much
 of  oUr  custom.  It  ig  a  fact,  I  have
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 explained  earlier  that  road  transport is  competing  and  in  the  present  scheme
 of  things  and  jn  the  nature  of  develop- ments  that  we  are  having,  it  is  but
 natural  that  road  transport  which  has
 developed  fully  its  capacity  should
 take  its  share  in  the  demand  for
 traffic.  That  is  happening  in  almost  all
 the  progressive  countries  and  it  need
 not  surprise  us,  The  fact  is  that  rail-
 ways  will  now  have  tg  take  note  of  this
 and  improve  their  operationg  so  that
 they  do  not  yield  easily  to  road  trang-
 port  and  withstand  and  face  that  com-
 petition.  Probably  in  that  competi-
 tion  the  community,  the  society  will
 benefit.  The  railways  will  be  trying
 to  do  their  best,  the  road  transport
 will  endeavour  to  do  their  best  and  in
 that  process  both  the  road  transport
 and  the  railways  will  serve  the  com-
 munity  better.  That  would  be  a  good
 thing  in  the  overall  scheme  of  things.
 If  you  look  into  the  working  of  other
 Railways,  take,  for  example,  the  U.K.
 Railways,  they  had  a  proposal  to  cut
 down  the  length  of  rail  track  from
 3000  miles  to  7,000  miles,  that  is  a
 reduction  of  6,000  miles  and  later  after
 certain  discussions  they  have  now  re-
 duced  their  rail  track  length  from
 13,000  miles  to  10,000  miles  because
 the  road  competition  has  been  such
 that  certain  sections  of  the  railways
 in  U.K.  are  not  working  on  profit—
 they  are  losing,  as  such  they  them-
 selves  have  rerduced  their  track  length
 ofrm  13,000  miles  to  10,000  miles.  This
 is  8  thing  which  is  inherent  in  certain
 aspects  of  development  and,  probably,
 indications  gre  now  being  experienced
 in  our  country  also  in  this  regard.  This
 is  a  sign  that  our  country  also  is
 marching  in  the  direction  of  all  round
 development.  Therefore,  I  am  not  very
 much  surprised  by  this  competition,
 it  should  be  a  lesson  to  the  Railways
 to  improve  their  efficiency  and  we
 have  already  taken  certain  steps  in
 this  regard.
 i9  bra.

 We  have  introduced,  as  q  pilot
 scheme,  what  is  known  as  the  con-
 tainer  transport  service  between
 Bombay  and  Ahmedabad  and  there

 is  a  proposal  to  extend  it  between
 896  (Ai)  LSD—Il.
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 Bombay  and  Delhi.  The  experiment so  far  has  proved  te  be  promising
 and,  if  this  proves  successful  I  think, we  will  be  able  to  give  better  service
 to  the  people  by  introducing  this  con-
 tainer  transport  service  by  which  we
 will  be  able  to  render  door-to-door
 delivery  service,

 Another  important  point  raised  has
 been  with  regard  tg  the  Railway Board.  The  hon.  Members  have  said
 that  there  is  no  necessity  to  have  the
 Railway  Board.  Perhaps,  if  they  had
 examined  the  question  a  bit  more
 carcfuliy,  they  would  have  come  to
 different  conclusion.  What  is  the
 Railway  Board?  The  Railway  Board
 is  a  technical  body  with  top  mana-
 gerial  capacity.  It  is  a  management-
 cum-technical  body  which  not  only
 controls  the  working  of  the  Railways
 but  deals  with  management  and
 secretariat  work.  Supposing,  there  is
 no  Railway  Board,  there  will  have  to
 be  a  body  of  senior  officers  as  in  any
 other  Ministry.  I  was  wondering  as
 to  what  special  point  or  -advantage
 they  were  trying  to  argue  by  saying
 that  the  Railway  Board  was  super-
 fluous  and  need  not  be  there.

 The  Railways  account  almost  for
 one-third  of  the  total  working  expen-
 ses  of  the  Government  of  India,  about
 Rs,  1,400  crores,  and  so  necessary  con-
 trols,  administrative,  financial,  welfare,
 technical  and  scientific,  will  have  to
 be  exercised  and  for  these  purposes,
 a  sct-up  js  necessary.  That  set-up
 today  consists  of  technocrats,  instead
 of  civilians,  who  have  grown  with  the
 Railways,  who  know  every  inch  of  the
 working  of  the  railways.  That  is  a
 more  competent  and  efficient  set-up  to
 handl=  the  work.  Of  course,  others
 have  a  different  opinion.  But  the  fact
 is  that  this  management-cum-techni-
 cal  body  is  the  most  competent  body
 to  run  a  concern  like  the  Railways.

 This  is  the  pattern  in  other  countries
 of  the  world.  The  hon.  Members
 would  be  interested  to  know  that,
 quite  recently,  the  British  Govern-
 ment  had  adopted  the  Rallway  Boara
 pattern—it  is  about  three  years  or  s0
 —and  they  have  set  up  a  Railway
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 Board  to  control  and  work  the  U.K.
 Railway  system,

 So,  let  us  not  go  away  with  the
 idea  that  this  is  something  which  is
 not  rational,  which  is  not  efficient,  and
 which  is  not  quite  fitting  to  the  pa- ttern  of  administrative  systems  that
 we  have  in  our  country.

 Ag  hon.  Mem'*;:  What  about  the
 States’

 Shri  C.  M.  Poonzcha:  In  the  States,
 the  Railways  are  privately  owned.
 There  is  only  a  smal]  sector  which  is
 owned  by  the  Government.  Therefore, there  is  ga  difference  between  the
 United  States  and  our  country.  In  U.K.
 it  is  owned  by  the  Government  and  it
 is  run  by  the  Government.  Now  they
 have  changed  over  to  the  pattern  of
 Railway  Board,  i...  management-
 cum-technical  board.  This  pattern
 has  stood  the  test  of  time  and  has
 done  well,  any  suggestion  in  the  dire-
 ction  of  improving  its  efficiency  should
 of  course,  be  considered.  But  to  say
 that  it  is  redundant  and  superfluous
 would  not  apeal  to  reason  because
 such  a  body  would  be  essential  in  any
 case.  They  are  not  only  attending  to
 the  techical  side  of  the  work  but  they
 are  also  doing  the  administrative  work
 alongside.  I  feel  that  it  is  economical
 in  itself  to  have  a  body,  a  set-up  of
 the  type  of  Railway  Board.  (Inter-
 ruptions).

 भी  मोलहू  प्रसाद  :  बया  भारत  की  रह
 से  दुग्लेंड  में  भी  चार  दर्ज  हैं  ?

 Shri  C.  M.  Poomacha:  Some  spe-
 cifle  points  have  been  raised  by  my
 hon.  friends.  My  hon.  friend,  Mr.  Ten-
 neti  Viswanatham,  made  some  points
 with  regard  to  works  connected  with
 Waltair  Station  and  Bezwada  Rail-
 way  Station.  My  hon.  friend,  Mr.
 Thirumala  Rao,  also  raised  one  or  two
 points  and  several  others  also  made
 suggestions  in  respect  of  new  lines,
 improvement  to  certain  sectors,  in-

 creasig  passenger  amenities  and  things
 like  that.
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 So  far  as  Waltair  Station  is  con-
 cerned,  I  may  inform  my  hon,  friend
 that  the  work  will  be  completed  as
 has  been  programmed;  there  will  be
 reduction  in  the  programme  of  work;
 nothing  will  be  altered,  whatever  has
 been  sanctioned  will  be  completed.

 So  far  as  Bezwada  Station  ig  con-
 cerned,  my  hon,  friend  was  telling  us
 that  the  Bezwada  Station  was  one  of
 the  oldest  ones  or  something  which  had
 not  received  any  attention,  To  my
 konwledge,  Bezwada  Station  hag  the
 second  largest  platform  in  India;  it  is
 one  Mile  long.  We  have  also  got
 Waiting  Hall  and  all  other  amenities.
 That  Station  is  receiving  all  the  at-
 tention  that  jt  should  and  I  am  sur-
 prised  why  my  hon,  friend  Mr.  Tenneti
 Viswanatham......

 Shri  Tenneti  Viswanatham  (Visa-
 khapatnam):  There  is  not  even  a  de-
 cent  Waiting  Room,  let  alone  the  Third
 Class  passengers,  even  for  the  First
 Class  passengers,  I  would  invite  the
 Railway  Board  Members  to  visit  that
 Place.  (Interruptions).

 Shri  C.  M,  Poonacha:  There  are  30
 many  things  we  want,  My  hon,  friends
 from  Kerala  were  saying  certain
 things..,,  (Interruptions).

 Mr.  Chairman:  Order,  order.  The
 Minister  should  not  be  disturbed  like
 this,

 Shri  C.  M.  Poonacha:  There,  have
 been  severa]  suggestions  from  my  hon.
 friends  from  Kerala,  Bihar,  Punjab,
 Assam,  Rajasthan,  and  Madhya  Pra-
 desh  and  all  these  suggestions  will  be
 carefully  examined  and  we  will  cer-
 tainly  try  to  do  our  best.  But  all  the
 same,  the  hon.  Members  will  share
 the  view  with  me  that  the  financial
 resources  and  the  scope  of  the  Fourth-
 Five-Year-Plan  programmes  will  have
 to  be  such  ag  to  enable  the  Railways
 to  consider  to  the  extent  possible  the
 various  suggestiong  that  the  hon.  mem-
 bers  have  put  forth  before  this  House.
 (Interruptions).
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 Shri  K.  N,  Tiwary:  What  about  doc-
 tors?

 Shri  J.  H.  Patel;  Let  the  Minister  say
 something  about  Karnatak  from  where
 he  comes,

 Shri  Rajaram  (Salem):  He  is  from
 Coorg  and  not  from  Karnatak,

 Shri  C.  M.  Poonacha:  My  senior  col-
 league  on  my  right,  Mr.  D.  N,  Tiwary.
 is  mentioned  that  certain  circulars
 which  are  being  jssued  from  time  to
 time  are  not  given  effect  to  and  that
 they  remain  On  paper  ang  no  action
 seemg  to  have  been  taken  on  them.
 I  will  certainly  take  up  this  matter.  I
 have  made  a  note  of  it,  All  circulars
 issued  by  the  Railway  Board  are  cir-
 culars  for  necessary  action  and  not
 for  being  left  over  on  the  files.  I
 shall  personally  take  up  the  matter
 and  see  that  in  regard  to  such  circu-
 lars  nesessary  action  is  taken.

 Shri  K.  N,  Tiwary:  What  about  rail-
 way  doctors?

 Shri  C.  M.  Poonacha;  My  hon,  friend
 Shri  K,  N.  Tiwary  hag  referred  to
 railway  doctors,  So  far  as  the  medi-
 cal  services  are  concerned,  to  the  ex-
 tent  possible,  we  have  brought  them
 on  a  par  with  the  CHS  scheme,  but  it
 ts:  only  in  connection  with  the  licen-
 tiates,  a  small  number  of  them,  that
 there  ig  some  difficulty.  We  afe  cur-
 rently  looking  into  these  matters  and
 we  shall  see  how  best  we  can  solve
 thig  problem.  But  that  could  not  be
 very  different  from  what  the  CHS
 pattern  has  given  us.  We  shall,  in  con-
 formity  with  what  has  been  done  by
 the  Health  Ministry  for  CHS  doctors
 examine  the  specific  problems  to  the
 extent  possible.

 The  House  has  had  to  sit  for  longer
 hours  in  connection  with  these  De-
 mands,  and  I  go  not  have  much  time
 to  cover  the  various  points  that  have
 been  made.  Some  of  the  points  men-
 tioned  in  the  course  of  the  general  qis-
 cussion  have  been  repeated  during  the
 discussion  on  these  Demandg
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 I  shall  certainly  look  into  al]  the
 Proposals  that  have  been’  made  and
 we  shal]  also  try  to  inform  hon.  Mem-
 bers  of  the  action  taken  on  some  ot
 the  more  important  suggestions  madv
 by  them.

 With  these  words,  I  would  request
 the  House  to  grant  these  Demands,

 Mr.  Chairman:  I  shall  now  put  all
 the  cut  motiong  together  to  vote.

 All  the  cut  Motions  were  put  and
 negatived

 Mr.  Chairman:  I  shall  now  put  all
 the  Demands  together  to  vote......

 Shrj  Tenneti  Viswanatham:  On  a
 point  of  order.  Each  Demand  has  to
 be  put  separately,  I  think  the  rules
 are  very  clear  on  this  point.

 Mr.  Chairman:  The  question  is:
 “That  the  respective  gums  not

 exceeding  the  amounts  shown  In
 the  fourth  column  of  the  Order
 Paper  be  granted  to  the  President,
 to  complete  the  sums  necessary  to
 defray  the  charges  that  will  come
 in  course  of  payment  during  the
 year  ending  the  3lst  day  of  March,
 +1968,  in  respect  of  the  following
 Demands  entered  in  the  second
 column  thereof—

 Demands  Nos.
 l2  to  8  and  20.",

 The  motion  was  adopted.

 l  to  ll,  2A,

 [The  motions  for  Demands  for  Grants
 (Railways)  which  were  adopted  by
 the  Lok  Sabha,  are  reproduced
 below—Ed.]

 DemManp  No.  —Rattway  Boarp

 “That  a  sum  not  exceeding
 Rs.  85,98,000  be  granted  to  the
 President  to  complete  the  sum
 necessary  to  defray  the  charges
 which  will  come  in  course  of
 payment  during  the  year  ending
 the  3lst  day  of  March,  1968,  in
 respect  of  ‘Railway  Board’.”
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 Demanp  No.  ‘2—MISCELLANEOUS  Ex-
 PENDITURE

 “That.  a  sum  not  exceeding
 Rs.  3,06,26,000  be  granted  to  the
 President  to  complete  the  sum
 necessary  to  defray  the  charges
 which  will  come  in  course  of
 payment  during  the  year  ending
 the  $lst  day  of  March,  1968,  in
 Tespect  of  ‘Miscellaneous  Expen-
 diture’.”

 DemManp  No,  3—PAyMENTs  TO  WoRKED
 LINES  AND  OTHERS

 “That  a  sum  not  exceeding
 Rs.  24,96,000  be  granted  to  the
 President  to  complete  the  sum
 necessary  to  defray  the  chargers
 which  will  come  in  course  of
 payment  during  the  year  ending
 the  3ist  day  of  March,  ‘1968,  in
 respect  of  ‘Payments  to  Worked
 Lines  and  others’.”

 Demanp  No.  4—Workinc  Expenses-
 ADMINISTRATION

 “That  a  sum  not  exceeding
 Rs.  44,53,67,000  be  granted  to  the
 President  to  complete  the  sum
 necessary  to  defray  the  charges
 which  will  come  in  course  of
 payment  during  the  year  ending
 the  3ist  day  of  March,  1968,  in
 respect  of  ‘Working  Expenses-Ad-
 ministration’.”

 Demanp  No.  5—WorxkInc  ExPENSEs-
 REPAIRS  AND  MAINTENANCE

 “That  a  sum  not  exceeding
 Rs.  1,41,51,75,000  be  granted  to  the
 President  to  complete  the  sum

 ‘mecessary  to  defray  the  charges
 which  will  come  in  course  of
 payment  during  the  year  ending
 the  3lst  day  of  March,  1988,  in
 respect  of  ‘Working  Expenses-Re-
 pairs  and  Maintenance’.”

 Demanp  No.  6—WorKING  EXpENsts-
 Oprratine  STAFF

 ‘That  a  sum  not  exceeding
 Ra.  91,46,16,000  be  granted  to  the
 President  to  complete  the  sum

 Drmanp  No.

 necessary  to  defray  the  charges
 which  will  come  in  course  of
 Payment  during  the  year  ending
 the  3ist  day  of  March,  1968,  in
 respect  of  ‘Working  Expenses-Ope-
 rating  Staff’.”

 Demand  No.  7—Workinc  EXxpensEs-
 OPERATION  (FUEL)

 “That  a  sum  not  exceeding
 Rs,  88,45,09,000  be  granted  to  the
 President  to  complete  the  sum
 necessary  to  defray  the  charges
 which  will  come  in  course  of
 Payment  during  the  year  ending
 the  3lst  day  of  March,  1968,  in
 respect  of  ‘Working  Expenses-Ope-
 ration  (Fuel)'.”

 Demanp  No.  8—WorKING  EXPENSES-
 OPERATION  OTHER  THAN  STAFF  AND  Fuet

 “That  a  sum  not  exceeding
 Rs.  25,24,41,000  be  grantegq  to  the
 President  to  complete  the  sum
 necessary)  to  defray  the  charges
 which  will  come  in  course  of
 payment  during  the  year  en“:
 the  3lst  day  of  March,  1968,  in
 respec’  of  ‘Working  Expcenses-Ope-
 ration  other  than  Staff  and  Fuel’.”

 9--Workinc  EXPENSES-
 MISCELLANEOUS  EXPENSES

 “That  a  sum  not  exceeding
 Rs,  21,39,05,000  be  granted  to  the
 President  to  complete  the  sum
 necessary  to  defray  the  charges
 which  will  come  in  course  of
 payment  during  the  yean  ending
 the  Slst  day  of  March,  +1968,  in
 respect  of  ‘Working  Expenses-Mis-
 cellaneous  Expenses’.”

 Demanp  No.  ]0—Worninc  Expenses-
 Starr  WELFARE

 “That  a  sum  not  exceeding
 Rs,  15,37,76,000  be  granted  to  the
 President  to  complete  the  sum
 necessary  to  defray  the  charges
 which  will  come  in  course  of
 payment  during  the  year  ending
 the.  3ist  day  of  March,  1968,  in
 respect  of  ‘Working  Expenses-
 Staff  Welfare’.”
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 which  will  come  in  course  of
 payment  during  the  yesr  ending

 Demanp  No,  l—Worxivc  Expenses-
 APPROPRIATION  TO  DEPRECIATION  ‘Re-
 SERVE  FuND

 “That  a  stm  not  exceeding
 Ks.  71,99,98,000  be  granted  to  the
 Presicent  to  complete  the  sum
 retes:ary  to  vefray  the  cha:g’s
 which  will  cume  in  course  of
 Payment  during  the  year  ending
 the  3.st  day  «f  March,  ‘1968,  in
 respect  of  ‘Wo)  king  Expenses-Ap-
 propriation  to  Depreciation  Re-
 serve  Fund’.”

 Demanp  No.

 फपालाए
 “That  a  sum  not  exceeding

 Rs.  10,03,83,000,  be  granted  to  the
 President  to  complete  the  sum
 necessary  to  defray  the  charges
 which  will  come  in  course  of
 payment  during  the  year  ending
 the  3lst  day  of  March,  1968,  in
 respect  of  ‘Working  Expenses-Ap-
 propriation  to  Pension  Fund’.”

 Demanp  No,  2—Drvmenp  To  GENERAL
 Revenues

 “That  a  sum  not  exceeding
 Rs.  +1,35,55,86,000  be  granted  to  the

 l-A—Wornmna  Ex-
 PENSES-APPROPIIATION  TO  PENSION

 the  3lst  day  of  March,  1968,  in
 respect  of  ‘Construction  of  New
 Lines’.”

 Demanp  No,  5—Cpen  Lrvez  Works-
 Carir:L,  DepRrcraATion  RESERVE  ह्प0
 and  DEVELOPMENT  FuND

 “That  a  sum  not  exceeding
 Rs,  3,57,79,39,000  be  granted  to  the
 President  to  e-mplete  the  sum
 necessary  to  defray  the  charges
 which  will  ccme  in  course  of
 payment  during  the  year  ending
 the  3lst  day  cf  March,  1968,  in
 respect  of  ‘Open  Line  Works-Capi-
 tal,  Depreciation  Reserve  Fund
 and  Development  Fund’.”

 Demanp  No,  6—PEnstIonarRy  CHARGES-
 Pension  प्राज्ा)

 “That  a  sum  not  exceeding
 Rs.  2,75,38,000  be  granted  to  the
 President  to  complete  the  sum
 necescary  to  defray  the  chargrs
 which  will  come  in  course  of
 payment  durins  the  year  ending
 the  3'st  dav  cf  March,  1968,  in
 tespect  of  ‘Pensionary  Charges-
 Pension  Fund’.”

 President  to  complete  the  sum
 necessary  to  defray  the  charg:s
 which  will  come  in  course  of

 Demanp  No,  |7—RepayMEnt  or  Loans
 FROM  GENERAL  REVENUES  FUND  AND
 INTEREST  THEREON-DEVELOPMENT  FuND

 payment  during  the  year  ending
 the  3lst  day  of  March,  1968,  in
 respect  of  ‘Dividend  to  General
 Revenues’.”

 Demanp  No.  3—Open  Line  Works
 (Revenvr)

 “That  a  sum  not  exceeding
 Rs  7,50,00,000  be  granted  to  the
 President  to  complete  the  sum
 necessary  to  defray  the  charges
 which  will  come  in  course  of
 payment  during  the  year  ending
 the  3lst  day  of  March,  1968,  in
 respect  of  ‘Open  Line  Works  (Re-
 venue)’,”"

 Demanp  No.
 New  Lineg

 “That  a  sum  not  exceeding
 Rs,  25,94,18,000  be  granted  to  the
 President  to  complete  the  sum
 netescary  to  defray  the  eha  g's

 l4—ConsTRUCTION  OF

 “That  a  sum  not  exceeding
 Rs,  41,15,000  be  granted  to  the
 President  to  complete  the  sum
 necessary  to  defray  the  chargts
 which  will  come  in  course  of
 payment  during  the  year  ending
 the  3lst  day  of  March,  +1968,  in
 respect  of  ‘Repayment  of  loans
 from  General  Revenues  and  inter-
 est  thereon-Development  Fund’.”

 Demanp  No.  I8—APPROPRIATION  TO
 DeveLopmMent  पाइए

 “That  a  sum  not  exceeding
 Rs.  1,27,75,000  be  granted  to  the
 President  to  complete  the  sum
 necessary  to  defray  the  cha  g‘s
 which  will  come  in  course  of
 Payment  during  the  year  ending
 the  3lst  day  of  March,  1968,  in
 respect  of  ‘Appropriation  to  Deve-
 fopment  Fund’.”
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 Draqanp  No.  20—WrrHDRAWAL  FROM
 Revenue  Reserve  Funp

 “That  a  sum  not  exceeding
 Rs.  2,05,49,000  be  granted  to  the
 President  to  complete  the  sum
 necessary  to  defray  the  charges
 which  will  come  in  course  of
 payment  during  the  year  ending
 the  3lst  day  of  March,  ‘1968,  in
 respect  of  ‘Withdrawal  from  Re-
 venue  Reserve  Fund'.”

 19.14  hrs.
 APPROPRIATION  (RAILWAYS)  NO.

 3  BILL,*  967
 The  Minister  of  Railways  (Shri  C.

 M,  Poonacha):  I  beg  to  move  for  leave
 to  introduce  a  Bill  to  authorise  pay-
 ment  and  appropriation  of  certain
 sums  from  and  out  of  the  Consolidated
 Fund.  of  India  fer  the  service  of  the
 fineneial  year  I27-68  for  the  purposes

 Railwavs.
 Mr.  Chairman:  The  question  is:

 “That  leave  be  granted  to  intro-
 duce  a  Bill  to  authorise  payment
 and  appropriation  of  certain  sums
 from  and  out  of  the  Consolidated
 Fung  of  India  for  the  service  of
 the  financial  year  1967-68  for  the
 Purposes  of  Railways.”

 The  motion  wag  adopted.
 Shri  C,  M.  Poomaeha:  I  introduce**

 the:  Bill.
 Shri  0,  M,  Poonacha:  I  beg.  to

 moyet
 "That:  the  Bill  to  authorise  pay-

 ment  and  appropriation  of  certain
 sume;  fr  m  oad  out  of  the  Con-
 colidated  Fund  of  India  for  the
 servic?  of  the  financial  year  l967-

 “68  for  the  purposes  of  Railways,
 be  taken  into  consideration”.
 Mr,  Chairman:.  The  question  is:

 “That  the  Bill  to  authorise  pay-
 ment  and  appropriation  of  certain

 JUNE-22,  ह...

 sums  from  and  out  of  the  Con-
 solidated  Fund  of  India  for  the
 service  of  the  financial  year  1967-
 68  for  the  purposes  of  Railways,
 be  taken  into  consideration”,

 The  motion  was  adonted.
 Mr.  Chairman:  The  question  is:

 “That  cluuses  2  and  3  and  the
 Schedule  stang  part  of  the  Bill”,

 The  motion  wag  adopted.
 Clauses  2  and  3  and  the  Schedule

 were  added  to  the  Bill.
 Clause  l-  (Short  title)

 Amendment  made:
 “Page  l,  lines  3  and  4,—for

 “Appropriation  (Railways)  No,  3
 Act,  1967”,  substitute—“Appropria-
 tion  (Railways)  No.  2  Act,  1967”,

 (Shri  C.  M.  Poonacha).
 Shri  C.  M.  Poonacha:  This  is  8  con-

 sequential  amendment.
 ..Mr.  Chairman:  The  questicn  is:

 “That  clause  1,  as
 stand  part  of  the  Bill”.

 The  motion  was  adopted.
 Clause  ,  as  amended,  wag  added  to  the

 Bill.
 The  Enaocting:  Formula  and  the  Tifle

 ‘were  added  to  the  Bill.
 Shrj  C.  M.  Poonacha:  J  beg  to  move:

 “That  the  Bill,  as  amended,  be
 passed”,

 ..Mr,  Chairman:.The  question  is:
 “That  the  ‘Bill,  as  amended,  be

 pcssed”,
 ~The.  motion  was  adopted,.

 —_s

 amended,

 9.8  hrs,
 The  Lok  Sabha  then  adjourned  till

 Eleven  of  the  clock  on  Friday,  June
 23,  967/Asadha  2,  889  (Saka).

 *Published  in  Gazette  of  India,  Extraordinary,  Part  IJ,  section  2,  dated
 22-68-1967  =  पा

 **Introduced  with  the  recommendation  of  the  Preaident.
 +Moved  with  the  recommendation  of  the  President.


